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Friday, November 28, 1986/
Agrahayana 7, 1908 (Saka)

———

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
MEMBER SWORN

Shrimati Manorama Singh (Banka)

ORAL ANSWERS TO QUESTIONS

[English]

Raid on premises of construction
material companies for FERA
violation

*366. SHRI BANWARI LAL PURO-
HIT : Will the Minister of FINANCE be
pleased to state :

(a) whether the enforcement directorate
officials at Bangalore have receatly raided the
residences and business premises of certain
construction material compan‘es for viola-
tion of the Foreign Exchange (Regulation)
Act ;

(b) the details of the incriminating docu-
ments and Indian and foreign currency seized
during the raids ;

(c) the details of the arrests made in this
regard ; and

(d) the further action contemplated by
Government against the persons involved ?

2

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (a), (b),
(c) and (d) A Statement is given below.

Statement
(a) Yes, Sir.

(b) Certain documents suspected to
reveal transactions in violation of the provis-
ions of Foreign Exchange Regulation Act,
besides Indian currency amounting to Rs.
4,50,000 and foreign currency worth Rs.
25,000, have been seized by the Directorate
of Enforcement (FERA) as a result of sear-
ches conducted on the office and residential
premises of M/s. Nitco Construction
Materials Pvt. Ltd. and its Directors apd
executives at Bangalore and New Delhi.

As the investigations are in progress, it
would not be expedient in the interest of
effective inpvestigations to disclose further
details at this stage.

() No arrest has been made in this
regard.

(d) Appropriate action under the law,
as warranted by the result of investigations,
will be taken.

[Translation]

SHRI BANWARI LAL PUROHIT : Mr.
Speaker, Sir, the question is that the hon.
Minister formulates several schemes to aug-
ment foreign exchange, provides many incen-
tives and tries his best to ensure that the fore-
ign exchange earnings of the country increase
more and more, but in spite of this we often
read in the newspapers that these capitalists
keep on indulging in bunglings. From the
reply given by the hon. Minister it looks as
if T was asking some defence secret which he
cannot divulge. Have we not the right to
know as to what has been stolen by a thief
or what wrong has been done by somecone ?
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This company has indulged in bungling, but
no action has been taken against it so far, no
arrest has been made, I want to know from
the hon. Minister what action he proposes to
take in this matter ? What sort of manipula-
tion has been done by the company, what
was their mode of operation—at least this
should be told to us ? This house has the
right to know as to what these capitalists are
doing with the country ?

SHRI VISHWANATH PRATAP
SINGH : There is no secret in it, Sir. We
have already revealsd the name of the
company,

SHRI BANWARI LAL PUROHIT : No
action has been taken against it.

SHRI VISHWANATH PRATAP
SINGH : Action is being taken. It is beca-
use of ths action taken that we have ment-
ioned that Indian currency amounting to Rs.
4,50,000 and foreign currency worth Rs.
25,000 have been seized. The raid was con-
ducted only last month and the documents
are still being scrutinised. 1t is better if the
complete details are given only after the in-
vestigation has been completed. Otherwise,
incomplete information may benefit them,
Therefore, question of concealing anything
from this august House and the hon. Mem-
bers doss not arise,

SHRI BANWARI LAL PUROHIT : Mr.
Speaker, Sir, in spite of all the laws and
rales, the capitalists indulge in such activities
and violate the foreign exchange laws. Will
the hon. Minister frame such foolproof laws
which may help in checking these violations
and manipulations in iavoicing ? Or other-
wise give them such barsh punishment that
they may prove effective deterrents.

SHRI VISHWANATH PRATAP SINGH :
We are moving in the right direction and we
have achieved much success in it. You are
aware that in spite of the provision of death
sentence, murders are still being committed,
It does not seem possible that it can be stop-
ped completely, but we shall always remain
prepared to take effective steps to check
it.

SHBI GIRDHARI LAL VYAS: The
hon, Minister has told that black money
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worth Rs. 4.5 lakhs and foreign currency
worth Rs. 25 thousand has been seized. It is
a sufficient ground on which arrests could
have been made ; but the hon. Minister has
told that the documents are being examined.
Have the officials informed you on the basis
of those documents that there is likelihood
of some more manipulations or some big
scandal being revealed and it is because of it
that you have not arrested them ? Otherwise
which are other grounds on the basis of which
you have not arrested them and have let
them off,

SHRI VISHWANATH PRATAP SINGH:
We have not spared anyone nor will anyone
be spared. After the investigations have been
completed, no one found guilty will escape.
But at the moment documents are being
scrutinised. After the investigations are over,
it can be either way. May be something
comes out, may be nothing comes out. At
this stage I cannot say anything. But after
the scrutiny is over, action will be taken
strictly. It is not that the offenders have been
allowed to escape punishment.

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, my question has not been repli-
ed. Have your officials informed you that
some other case is going to be exposed and
it is because of this reason that arrests bave
not been made ? If you have seized Rs. 4
lakhs from them, then you have a sufficient
ground to arrest them., Why then have you
not arrested them ?

SHRI VISHWANATH PRATAP SINGH:
Mr. Speaker, Sir, seizure of Rs. 4 lakhs does
not involve FERA violations ; it belongs to
the Income Tax Department. Rs 25 thousand
worth of foreign exchange has been seized. I
can give you the figures relating to the action
taken last year. From that you can make
a guess. If there is any doubt in your mind
that the Government is showing any leniency,
I may tell you that in 1984, tax evasion worth
Rs 200 crores was detected... (Interruptions)
Kindly listen to me. I am replying to your
point. You are questioning the intention of
the Government. In 1985, Rs. 608 crores
were seized, which is threefold and in 1986
upto September i.e. within 9 months, the
figures of earlier year have been crossed as
the figures for this period are Rs. 628 crores,
Do not think we are showing any weakness,
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The documents have been received in the last
week of October and these are being scrutini-
sed. No leniency will be shown. We shall
make arrests after we have completed the in-
vestigation, Afterwards the case will go to
the court. While going to the court our case
should be strong so that we can apnswer their
points.

SHRI GIRDHARI LAL VYAS : Mr.
Minister, we do not doubt your bona fides ;
we doubt your officials’ bona fides.

SHRI VISHWANATH PRATAP SINGH:
Do not doubt the bona fides of the officials
also, They have shown results.

[English]

SHRI D.N. REDDY : Is the hon. Minister
aware that very little publicity is given to
economic offenders who are on the increase
all over the country ? Wide publicity will be
a great deterrent to the offenders. So will the
Minister take steps in this respect ? Quite
often questions sent by me in this respect
have been returned on some pretext or the
other. The public has a right to know who
are the offenders and what is the action
taken ? We have a right to know the names
of the economic offenders and also what
action has been taken against them during the
last one year.

SHRI VISHWANATH PRATAP SINGH:
Sir, I need a separate notice for this.

[Translation)

Shortage of stamp papers
+
*367. SHRI DAL CHANDER JAIN :
SHRI T. BASHEER :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether Union Government’s atten-
tion has been drawn to the persistent acute
shortage of small denomination stamp papers
in the whole country causing inconvenience
to people, particularly the poor, who have to
affix stamps of higher denomination ; and

(b) the remsdial action being taken by
Union Government in this regard ?

AGRAHAYANA 71,1908 (SAKA)

Oral Answers &
(English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.
GADHV]) : (a) There has been a shortage of
stamp papers of smaller denominations on
account of increase in overall demapd in
different parts of the country and also on
account of difficult position prevailing in
regard to paper supplies to India Security
Press, Nashik Road which has affected pro-

duction.

(b) Action has been taken to Jocate
alternative supplies of paper and instal multi-
operation machines to increase production.

[Translation)

SHRI DAL CHANDER JAIN: Mr.
Speaker, Sir, I want to know from the hon.
Minister when did it come to the knowledge
of the Government that there was shortage
of stamp papers of smaller denominations in
the country and what have been the results
of the action takem in this regard ?

SHRI B.K. GADHVI: Mr. Speaker,
Sir, this thing came to our notice one year
back that the demand of this paper is increa-
sing and we have not been able to supply
it as per the demand. There are many
reasons for this. Sometimes we had to
print other papers also like Indira Vikas
Patra stc. This has also caused the shortage.
There was also a strike in the organisation
from where we had been purchasing paper,
but now we have finalised the deal with
another source and the supply is being
augmented.

SHRI DAL CHANDER JAIN : Mr.
Speaker, Sir, I want to know that when
Government is importing even small items,
why could it not import Stamp paper which
is very essential for us ?

SHRI GIRDHARI LAL VYAS: How
much loss has the Government suffered due

to this.

SHRI DAL CHANDER JAIN : The
Government has not suffered any loss. Do
the Government know how much loss the
common man, who wants to use the stamp
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paper of small denominations, has suffered
due to this ?

SHRI B.K. GADHVI: Mr. Speaker,
Sir, it is in our knowledge. Thatis why we
have been trying to do our best to see that
paper is supplied early and more stamp
paper are printed.

(Bng lish)

SHRI T. BASHEER : Many of us, the
Members of Parliament, have been receiving
complaints and representations, especially
from Kerala, that there is an acute shortage
of stamp papers of smaller denominations.
People have to purchase stamp papers of
high denominations, which are actually not
required for the purpose. Though over the
years, the demand has been increasing, the
Government has completely depended on the
production in the India Security Press. I
would like to know whether the Government
proposes to decentralise the production of
these stamp papers in the various States,
so that these can be supplied according to
the demands in the States.

SHRI B.K. GADHVI: No, Sir. We
are not trying to decentralise the production
and giving it to the State Governments.
Presently there is no thinking on this.

Formation of a Master Plan for
Tourism in U.P. and Bihar

*368. SHRIMATI KISHORI SINHA :
Will the Minister of TOURISM be pleased
to state :

(a) whether a master plan for tourism
has been formulated for Uttar Pradesh and
Bihar ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b)
A statement is given below :

Statement

(a) and (b) The Central Department of
Tourism does not formulate Master Plans for
any State as such, but approves and finances
tourism infrastructure development plans
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submitted by States, The Department of
Tourism has got Master Plans prepared for
the development to the following Tourist
Centres in Bihar and Uttar Pradesh :

UTTAR PRADESH

(i) A master plan has been prepared
for the development of Kushinagar,
Sravasti and Piprahwa by the
Central Town & Country Planning
Organisation ; and

(i) A master plan for Fatehpur Sikri
has been prepared by National
Institute of Design.

BIHAR

For Bodhgaya, Rajgir and Nalanda, a
master plan has been prepared by the
Central Town & Country Planning Organisa-
tion.

SHRIMATI KISHORI SINHA : Admit-
tedly, Nalanda, Rajgir, Bodhgaya and
Vaishali are places of pilgrimage to Budhists,
both domestic and foreign. I would like to
know whether there is any plan to construct
more lodges and rest houses with catering
facilities to improve road and communication
and also to provide some programmes for
evening entertainment,

I am glad that the Government is thin-
king of spending crores of rupees to develop
centres of Budhist interest, but Vaishali has
not been mentioned in that. 1 am sure, the
Minister knows that Vaishali is one such
place where Lord Budha and Lord Mahavir
gave their messages and was a cradle of
democracy. Vaishalis importance can be
Jjudged from the fact that a very tall stupa
of 145 feet is being erected at the initiative
of late Phuzi Guruji of Japan.

May I know if any special plan is being
made for the development of Vaishali and

how long would it take to develop these
centres ?

MUFTI MOHD. SYED: 1Itis a fact
that a large number of tourists and pilgrims
come from Thailand, Sri Lanka, Japan and
other countries to visit these places of pilgri-
mage. There are no facilities of accom-
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modation, and there are no air links
available. We have prepared an action plan
whereby we have drawn a master plan of
bomost of these places, especially Bodhgaya,
Rajgir, Vaishali and so many important
places of pilgrimage. From this year, we
are copstructing accommodation at Bodhgaya,
Rajgir, Vaishali and other places for the
tourists. The action plan has been started
from this year.

SHRIMATI KISHORI SINHA : There
are many other places of tourist interest in
UP and Bihar. Are the Government thin-
king of preparing plans for their alround
development 7 If so, the details thereof and
the estimated cost for the same.

MUFTI MOHD. SYED : The Ministry
is taking up the following projects during
1987-88 :

1. Wayside amenities at five Budhist
centres as recommended by the
Task Force on Budhist Circuit

2. Proposal for trekking equipment for
Garwal Mandal Vikas Nigam

3. Provision for wayside facilities
4, Watersport at Kalagarh lake

5. UP Hill Development Projects......
(Interruptions)

SHRIMATI KISHORI SINHA : What
about Vaishali ?
MUFTI MOHD., SYED: There are a

number of important places and we are
trying to take up the work on priority basis.
First is Bodhgaya, Rajgir, Khushinagar,
Saravasti etc, and the work is being taken
up in a phased manner.

[Translatian)

SHRIMATI PRABHAWATI GUPTA:
Mr. Speaker, Sir, through you I want to
know one thing from the hon. Minister.
Tourism has become an industry and subs-
tantial foreign exchange can be earned from
it. The hon. Minister has stated that
Nalanda, Rajgir and Bodhgaya in Bihar have
been included in the Master Plan. Is the
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hon. Minister aware that in Bihar there are
several other hill resorts and places of tourist
interest, which can earn a lot of foreign
exchange after these are developed ?

Mr. Speaker, Sir, I want to tell you that
the first poet Mahrishi Valmiki had written
the first epic, Ramayana in Bhainsalotan
Valmikinagar—

Ma nishad pratishtha

shashwari shava

twamgam

Then there is Mithila in Palamau where
forest and livestock are disappearing, as also
Netrighat, which is known for its unique
sup-rise. I want to know from the hon.
Minister whether he will include all these
places in the Master Plan ?

{English)

MUFTI MOHD. SYED : Sir, there are
many places to develop and there is a lot of
potential. But we have to do it according
to the priorities.

[Translation]

SHRI SHYAM 1AL YADAV: Mr.
Speaker, Sir, the hon. Minister had recently
visited some places like Varanasi, Gorakhpur
etc. in Uttar Pradesh and had stated there
that these places will be developed for the
tourists. In your reply you have mentioned
certain places which relate to Buddhism
and were visited by Lord Buddha or his
disciples. You have stated that for their
development State Governments have formu-
lated schemes, but the financial position of
the States, particularly that of the Uttar
Pradesh is such that they are passing through
a very critical financial crisis. In such a
situation it does not seem possible that they
will be able to provide these kinds of facili-
ties. You have mentioned Sarnath where
a large number of new tourists, particularly
from Japan and South-Fast Asia are corh-
ing with new enthusiasm. Tourists from
West Europe and America also visit this
place. Will you make endeavour on bebalf
of Government of India through Budgetary
provisions or any other scheme to provide
cheap lodging facilities, rail facility ete. for
the development of these places instead of
leaving this job at the mercy of the State
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Governments ? What are your views in this
regard ?

MUFTI MOHD. SYED : Sir, it is
true that the basic facilities to the foreign
tourists coming from Japan and other coun-
tries.........

MR. SPEAKER : Mufti Saheb, a
tourist is a tourist, whether he visits a place
for religious purposes or just for enjoyment,
whether he comes from a foreign country or
is from our own country. In Vrindavan,
Mathura and other places in U.P. there is
no arrangement for tourists. I visit these
places, people have also informed me and
I have many a time written also, but to date
nothing has been done. There is neither
any proper lodging arrangement nor any
boarding arrangement. Every thing is hotch
potch. It also involves the important subject
of national integration. People come from
all the States to these places. You must pay
attention to it and not leave it to the State
Government alone.

MUFTI MOHD. SYED: Sir, itisa
fact that the basic facilities are lacking there.
It is obvious that the more these are increa-
sed, the better will be ‘the position. Lord
Buddha chose certain places like Sarawati,
Kushinagar, Kapilvastu, Rajgir etc. These
are such beautiful places that the basic facili-
ties must be made available here. Tourists
and pilgrims come to these places. They
come from Japan, Thailand, and other
places. There are domestic tourists also.
The main thing is that there are no basic
facilities, Therefore, the Department of
Tourism has prepared a detailed programme
s0 that basic facilities like dormitories etc.
could be provided in these places. Then
the question of improvement of roads also
comes. While going from Patna to Gaya
and from Gaya to Bodhgaya, you will
observe that the road is in such a bad con-
dition that even trucks cannot be plied there.
The Department is simultaneously trying to
provide these basic facilities alongwith other
facilities.

SHRI MOHD. AYUB KHAN: Mr.
Speaker, Sir, in India, the desert areg¢ of
Rajasthan is the land of warriors and every
fnch of this land, specially the region which
comes under Jhunjhunu and Sikar reflects
feclings of patriotism. In it there are various
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types of forts, havelis, thousands of windows,
religious places, Rani Sati’s place, religious
place like Lohagar dating back to the period
of Pandavas, place relating to Thakur Shyam,
Jain temples etc. Thousands of devotees
and tourists come daily to these places. Does
our able and efficient Minister, in whom we
have full confidence, intend to provide faci-
lities in these places of Rajasthan ?

PROF. MADHU DANDAVATE : From
where our hon. Speaker, also comes.

(Interruptions)

MUFTI MOHD. SYED: It is true
that there is a lot of tourism potential in
Rajasthan and the situation at present is
that in the entire ‘Golden Circuit’ consisting
of Agra, Jaipur, Udaipur etc. there is
hundred per cent occupancy upto 31 March.
I have, therefore, held meetings with the
State Government and the Chief Minister
twice and have asked them to provide hotel
and other facilities. The foreign tourists
complain that there are no 4-Star or 5-
Star hotels in that region. I have asked
the Chief Minister to get the different places
developed and private sector should be invol-
ved in this work and accommodation faci-
lities should be provided. There is need to
develop sites of historical importance. Certain
schemes in this connection are under consi-
deration at our level also.

SHRI RAJ KUMAR RAI: Mr.
Speaker, Sir, the hon. Minister has informed
that Master Plan has been submitted to the
State Governments, I want to know whe-
ther the Central Government is aware as to
which are the places in the States which are
relatively more important and which attract
more tourists ? Will the hon. Minister
issue a directive to the State Governments
asking them that such places should be
developed on priority basis ; or on the other
hand the names submitted by the State
Governments will be accepted ? For exam-
ple, suppose Kushinagar, Sarawasti have
been taken up and Sarnath has been left, as
Shri Shyam Lal Yadav has said. Similarly,
the Government has been laying much
emphasis on national integration and efforts
have made to this effect. In this connection
Maghar, which is the birthplace of
Kabirdas, is also important. These are
certain places in the eastern region which,
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if developed, will attract large number of
tourists. This will also promote national
integration. Will the Central Government
issue directives to the State Governments to
promote such places for tourism and will the
hon. Finance Minister make funds available
for this purpose ? If not, why ?

MUFTI MOHD. SYED : Sir, the
State Governments like U.P., Bihar etc.
have not yet kept tourism under priority
sector. A very meagre allocation has been
made for this purpose in the Plan.

(English)

Now there is a new awareness and we
are trying to attract their attention.

[Translation)

They should also utilise their resources
to develop these places. So far as Govern-
ment of India is concerned, we have allocated
large funds for it this year and we have
selected certain places for development.

[ English]

SHRI RAJ KUMAR RAI : They should
not only depend on the State Government,
but they should have their own discretion
and their own funds. They should have
their own discretion as to what should be
taken first and as to what should be taken
afterwards. They should have their own
discretion — because they are going to provide
their own funds—as to which places are to
be taken first and on priority basis.

Export of farm products
+
%370, SHRI CHINTAMANI JENA :
SHR1 AMARSINH RATHAWA :

Will the Minister of COMMERCE be
pleased to state :

AGRAHAYANA 7, 1908 (SAKA)

Oral Answers 14

(a) the main farm products being
exported annually and their value during the
last three years and the current year so far,
year-wise ;

(b) the names of the countries to which
exported and the agency through which
exports are being made ;

(c) whether the private sector has offered
its services for boosting the export of farm
products ; and

(d) if so, the action taken by Govern-
ment in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (d) A statement is
given below.

Statement

(@) The main farm products being
exported are Basmati rice, Tobacco, Cashew,
Spices, Castor Qil, Oil Cakes, Shellac and
processed foods, including fresh fruits and
vegetables. The figures of exports of these
commodities are indicated in the Annexure.

(b) The major markets for our farm products
are the USSR and other East European coun-
tries, the U K. and other couantries of the
European Economic Community, Guif and
Middle East and the United States of
America. The export of most of the items of
farm products is made by the private trade.
However, public sector organisations like STC
and MMTC are also engaged in their export
along with NAFED.

(c) and (d) The Government has been
interacting with the private exporters from
time to time. The export licensing policy
and export promotion measures are formula-
ted after giving due consideration to the
suggestions received from the private trade.
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ANNEXURE

Figures in Rupee Crores

Exports 1983-84 1984-85 1985-86 1986-87
(Prov.) (Prov.) (Prov.) (Prov.)
(April—Sept.)
1. Basmati Rice 96.12 163.03 173.23 111.93
2. Tobacco 204.63 175.16 161.26 126.62
3. Spices 111.66 209.02 282.52 134.64
4, Cashew 149.49 180.00 217.00 197.21
5. HPS Groundnut 22.08 21.00 8.00 13.83
6. Sesame & Niger
Seeds 11.81 15.00 16.00 5.44
7. Castor Oil 105.00 125.00 50.00 1%.75
8. Oil Cakes 180.33 158.76 159.20 92.03
9. Shellac 13.61 29.73 41.33 19.97
10. Processed Food 203.36 283.35 286.20 140,17
(including Fresh
fruits and
vegetables)

SHRI CHINTAMANI JENA : May I
know from ths hon. Mrnister what arz the
reasons for the declining trend of exports of
tobacco, H.P.S. groundnuts, sesame niger seeds
and castor oil, which are so declining every
year, and the action taken by Government for
increasing their export, spacially when imports
have been tremendously increased during the
last few years and in the current year too —as
agreed to by the hon. Mipister on the floor of
ths House on a Calling Attention motion,
and also while replying to question No. 369?
What is the action taken by Government ;
what is the programme before Government
to see that the export of these items is incre-

ased ?

May I know whether itis a fact that tea,
which is bzing exported from our country, is
facing severe competition in the international
market ? If so, what is the programme before

Government, and what are the reasons for
such a severe competition in the interpatiopal
tea market ?

SHRI P.R. DAS MUNSI : Some of the
farm products, not some but most of the
farm products are very low-priced commodi-
ties. As such, when we export them,
in terms of calculating the figure, they
do not look heavy, as when we export some
other commodities. But apart from that, I
would like to give the hon. Member a figure.
It is not a fact that we are just losing the
market, though there is tremendous competi-
tion, specially in respect of castor oil. After
the Brazilians came into the market under-
cutting the prices, we are really faced with a
very serious jolt. Yet, we are trying to ime
prove the position in the export market by
providing some more cash compensatory
support. '
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Now, the figures are : for 1984-85,
Rs. 1355.83 crores, for 1985 86, Rs. 1485.54
crores. Among these, spices looked very
bright during last year. Thaey accoanted for
Rs. 282 crores, or a little more than that. It
was so because of the sudden r.se in prices
of black pepper, which has gonz down in
recent times, resulting in its affecting us.

In respect of farm products as you
know—I would like to inform the
hon. Member that apart from the
market competition, sometimes domestic
market also faces some crisis, due to climatic
conditions, drought and other things, as also
late arrival of crops.

So far as tea and other things are con-
cerned, about which the hon. Member has
asked the question, I can only say that tea
prices are firming up, and we expect a better
market this year.

SHRI CHINTAMANI JENA : The hon.
Minister has not given the correct reply.
From the statement he has given, we see that
the export of castor oil during 1983-84 was
for Rs. 105 crores, for 1984-85 it was Rs. 125
crores, whereas for 1985-86 it was Rs. 50
crores and in 1986-87 upto September it was
only Rs. 13.75 crores.

My second supplementary is this : in view
of the fact that our nation is self-sufficient in
foodgrains and that buffer stocks are kept
for indigenous consumption, will the policy
of exporting foodgrains like wheat etc. be
relaxed ? If so, what are the details thereof ?

May I know from the hon. Minister whether
it is a fact that there is huge demand for our
horticultural products like fresh fruits, fresh
vegetables, flowers etc. in European coun-
tries ?

MR. SPEAKER : Mr. Jena, how long
will you take to put this question ? This is
not the way to put a question...

SHRI CHINTAMANI JENA : Thisis a
very important thing, Sir.

MR. SPEAKER : It might be important,
but supplementary is a supplementary, It
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should not be done like this.

SHRI CHINTAMANI JENA : Is there a
heavy demand for horticultural products like
fresh vegetabl:s, fresh fruits and flowers in
the European countries ? If so, will Govern-
ment think of exporting them to West Euro-
pan countries from the month of November
to April when those countries are covered
with snow and frost ? When there is a greater
demand of our products in those countries,
what are the programmes before the govern-
ment ?

SHRI P.R. DAS MUNSI : In regard to
castor, I would lke to inform the hon.
member once again that when the domestic
price has gone high, obviously it is difficult
for us to earn more in the export market for
one reason that I have already referred that
Brazilians have under quoted the price
heavily. The castor which has to go to
eastern Europe, we presume that some others
are also getting it from Brazil.

SHRI CHINTAMANI JENA : What
about borticuitre products ?

[Translation)

SHRI AMARSINH RATHAWA : Mr.
Speaker, Sir, through you I want to know
from the hon. Minister whether there is
any scheme to provide assistance by the
Government to the private sector producers
and secondly, whether there is any scheme to
issue new licences to them ?

[English]

SHRI P.R. DAS MUNSI : So far giving
incentives to the farm producers who are
engaged in the export field are concerned, I
have already referred to the number of
measures we have taken apart from the cash
compensation support. But item to item it
varies ; for cashew something is different ;
for tobacco something is different. Now,
for sugar, as you know, already due to
increased price of sugar cane we are trying
not to export more because our commitment
is for the EEC countries to maintain the
quota ; that is why we are obliged to do it.
Otherwise, our intention is not to export
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more and we do expect that within a short
time we will become self-sufficient in this
field. The hon. member has raised a ques-
tion in regard to facilities now given to the
farm product units ; whether we can give
them to the private parties. As you know, it
depends on item. For the canalized items
which are sensitive in the market like onions
and others, we cannot deal with private
parties. Bat the private parties through their
federation submitted a representation to wus.
We say, item to item, it may vary based on
the market situation. The items which are
non-restrictive and non-canalized, only in
this matter negotiations can be arrived at.

SHRI S. JAIPAL REDDY : A story
appeared in the Statesman regarding
the deceptive manner in which a private firm
based in Delhi exported basmati rice to the
Soviet Union. Has it been brought to the
notice of the government ? Is the Minister
aware of the potential damage it could cause
to the special relationship and friendship
with Soviet Union ?

SHRI P.R. DAS MUNSI : Our relations
with the Soviet Union are not linked with
the export of basmati rice ; they are on
something else ; and they are firm. (Interrup-
tions)

PROF. MADHU DANDAVATE: 1
think it is linked with the wheat that we
have imported. (Interruptions)

MR. SPEAKER : Are we
wheat ?

importing

(Interruptions)

SHRI S. JAIPAL REDDY : What about
my question ? Has that story come to your
notice or not ? (Interruptions)

MR. SPEAKER : We gave it back to
them.

(Interruptions)

SHRI S. JAIPAL REDDY : My ques-
tion has not been answered,
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SHRI P.R. DAS MUNSI : With regard
to first question, till now we have not recei-
ved any complaint ; but if it is brought to
our notice, we shall certainly go into it.

SHRI S. JAIPAL REDDY : What about
that story appeared in The Statesman ?

PROF. MADHU DANDAVATE : I had
raised it in this House. I was allowed to
raised it under 377. Please go through the
old record. The new Ministers do not see
the old record. That is the trouble.

MR. SPEAKER : Old is old ; new is
new.

SHRI KADAMBUR JANARTHANAN :
Chillies are mainly exported from Tamilnadu
and Andhra Pradesh to Sri Lanka tradi-
tionally. For the past two years, the farmers
who are producing chilly are in a great diffi-
culty owning to the lowest price within a
period of ten years.

The price of chilli was Rs. 1,500 per
quintal in 1981-82, and it has gone down to
such a low level as Rs 400 per quintal. Is
it due to the ethnic problem in Sri Lanka the
export of chilli quantity has been reduced ?
If it is so, will the Government like the other
countries like to encourage export of chilli ?
I also want to know categorically from the
Minister the quantity of chilli exported
during the period 1980-81 to 1984-85.

SHRI P.R. DAS MUNSI: The exact
figure about the item of chilli at the moment
is not available. I would like only to refer
the hon. Member to the fact that last year
it was better and the year before only we
had started exporting and recently with
Pakistan also. Now Sri Lanka is buying
less chilli from us because certain develop-
ments have taken place in that country in
recent times affecting their trading and buying
capacity also. But anyway, we expect that
this year the position will improve and some
talks are going on.

SHRI SRIKANTA DATTA NARASI-
MHARAJA WADIYAR : 1 would like to
know from the hon. Minister, whether we
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are self-sufficient in farm products—at
least in those farm products which
are being exported from India. I would
also like to know what arrangements are
being made to develop export of farm pro-
ducts to foreign countries.

SHRI P.R. DAS MUNSI: As I have
already referred in the beginning, some of
the farm products are being canalised, we
are exporting them to some foreign countries
through NAFED, STC and so on. Some
of the products are non-canalised. As far
as the measures that we have taken are
concerned, I have already mentioned in the
House in the beginning that cash incentives
are being given, we are liberalising certain
policies in terms of import licences to get
certain kind of machinery by which we can
improve the production and send them for
the export market. So far as self-sufficiency
is concerned, all the data are available with
the Agriculture Ministry. But I can only
say that in most of the farm products we are
gaining self-sufficiency and possibly by the
end of the Seventh Five Year Plan in some
of the specific products we shall have some
surpluses. For instance, we expect in sugar
we can do this.

(Translation]

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, through you I want to
know from the hopn. Minister whether the
Government propose to formulate a long
term policy for export of farm produce on
the lines the long term policy has been
formulated for the industries ? The reason
is that first you give cash incentive and then
impose ban on that. This cannot solve any
problem. We frequently read in newspa-
pers also about export of the farm produce.
Alongwith that there should be exemption
on land ceiling also. The Government is
thinking of establishing seed farms. I want
to know the details of the scheme. I also
want to know the views of the Government
on the need to formulate a long term
policy.

MR. SPEAKER : Mr. Minister, you must
formulate a long term policy and consult
the Agriculture Ministry also. Subsequently,
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horticulture and fruits should also be added
to that. (Interruptions)

The question of cotton export and many
other questions are also connected with this
scheme.

[English)
(Interruptions)

SHRI P.R. DAS MUNSI : I am taking
it up with the Agriculture Ministry. We
shall coordinate and so far as land ceiling is
concerned, we will ask the Agriculture Minis-
try, Mango isa perennial crop like cashew
and we shall coordinate with the Kerala
Government.

(Interruptions)

MR. SPEAKER : Mango crop, mango
pulp, everythipg has to be done. It is quite
an interesting question and all the Members
are asking about this. You must coordinate
with the Agriculture Ministry regarding these
exports, and you need that money also. We
need the foreign exchange.

PROF. MADHU DANDAVATE: 1
might inform the hon, Minister that if they
utilise my constituency to export sweet
mangoes, friendly relations also will grow.

MR. SPEAKER : Sweet exports !

The fruits are always sweet : the money
too. They need it. Only .3 per cent you are
processing.You have to do much more than
that, Mr. Munsi.

SHRI S. JAIPAL REDDY :
you taste Basumati rice ?

When will

{Translation)

Facilities for Tourists in Andaman
and Nicobar Islands

*371. SHRI MAHENDRA SINGH :
Will the Minister of TOURISM be pleased
to state :

(a) the facilites presently available to
attract Tourists to Andaman and Nicobay
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Islands ;

(b) the extent to which these facilities
are planned to be increased ;

(c) whether arrangements have been
made to distribute tourist literature in
sufficient quantity to tourists in Port Blair
and make available transport facility to tour
the urban and rural areas regularly ; and

(d) if so, the details thereof ?
[English)

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) to (d) A state-
ment is given below.

Statement

(a) and (b) A total accommodation of
280 beds in various approved hotels and
Government Guest Houses is available at
Port Blair at present. Ministry of Tourism
has sanctioned a 60-room Yatri Niwas, and
is considering proposal for a 150 room hotel
to be constructed and operated by India
Tourism Development Corporation at Port
Blair. The Department of Tourism has
provided a 33 seater motor launch for cruise
by tourists around Port Blair, and has
sactioned Rs, 4.50 lakhs for survey for con-
structing a jetty at Cinque Island. It is
also proposed to augment surface transport
and water sports facilities.

(c) and (d) For the development of
Andaman and Nicobar Islands, an Action
Plan has been prepared which provides for
production of tourist literature, and other
facilities in this group of Islands.

(Translation)

SHRI MAHENDRA SINGH: Mr.
Speaker, Sir, the Indian Airlines operate two
flights—one from Madras and the other from
Calcutta—-to Port Blair. A large npumber of
people go by ships also and many people
want to shift there from Hongkong also.
Therefore, Andaman and Nicobar should be
developed for free trade. Keeping this in
view, the tourists have started taking much
interest and their flow has suddenly increa-
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sed. I want to know from the hon.
Minister when your proposed arrangement
and programme for publicity will be finali-
sed? I feel it would take a long time because
so far even this is not known as to when it
will be prepared and when it will be comple-
ted? why do you not get the available tourists’
literature translated into Bengali, Tamil,
English and Hindi ? My personal experience
is that this literature is not available in these
languages. I had myself gone there and felt
this difficulty. Your officers perhaps will
not intimate you aboutit, but the material
available there is not provided in the tourists’
complex.

Secondly, I want to submit to the hon.
Minister that there is no bus service for the
lodge provided by you. Though tourist
bus isthere but it is enratic. Sometimes
these buses go, sometimes these do not go.
Therefore, I would like to request the hon.
Minister to get the entire matter investigated
and would ask him whether he would get the
things organised properly by sending good
officers to the tourist office ?

[English]

MUFTI MOHD. SYED : We are trying
to develop Andamap & Nicobar Islands as
an independent destination. But we do not
want to disturb the ecology and environment
of these Islands. An Island Development
Committee is constituted under the chairman-
ship of the Prime Minister. We have taken
some basic decisions in order to provide some
infrastructure for tourist arrivals in Andaman
& Nicobar Islands. It isa fact that from
Bangkok to Andaman it is one hour’s flight.
There is no infrastructure facility available
there. The opinion of environmentalists is
that Port Blair should be developed as a
supreme spot and centre of activity. So some
basic infrastructure is to be developed.
First the airstrip is to be expanded so that it
can take bigger planes. As far as supply of
water and power is concerned that has to be
improved. ITDC is planning to construct a
150-room hotel there. We are going to start
construction of a Yatri Niwas which will
accommodate 200 tourists. We are trying to
involve private sector as well. From th's
year onwards, we have a plan to develop
Andaman & Nicobar Islands as a destination.
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SHRI MAHENDRA SINGH : I want
to know from the hon. Minister specifically,
whatever publicity material is available in
the tourist offices, whether he will kindly
trapslate it into Tamil, Bangla and Hindi.
Whatever facilities are available there, they
are not properly being run. This is my
experience. Will you kindly look into it ?

MUFTI MOHD. SYED : I agree with
the hon. Member. Whatever material and
brochures are there, we will translate them in
other languages.

SHRI SOMJIBHAI DAMOR : Mr.
Speaker, Sir, will the Government convert
Port Blair into a free port to attract the
tourists ?

SHRI MOHD. SYED MUFTI: Mr.
Speaker, Sir, for the present there is no
possibility of making it a free port, because
basic facilities are not available there. There
are no lodging arrangements for the tourists
who intend to go there. There is no facility
for the tourists whether they go by ship or
by air. When basic infrastructure is made
available there.

[English)

Then there is a question of developing it
as a free port.

[Translation)

SHRI DHARAM PAL SINGH MALIK :
Mr. Speaker, Sir, there are several tourist
spots which are of historical importance......

MR. SPEAKER : No, this question is
pot linked with the main question.

SHRI DHARAM PAL SINGH MALIK :
These can be developed.

MR. SPEAKER :
will not come.

The complete answer

SHRI DHARAM PAL SINGH MALIK:
No attention is paid by the Department of
Tourism to them and these have not been
developed. Even very famous places like
Kurukshetra and Pandu-Pindara in district
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Jind of Haryana where Pandavas spent the
last days of exile have not been developed.
Will the Government do anything about these
places ?

MR. SPEAKER : Shri Sarfaraz Ali
Khan, next question.

Drug traffc

+
*372. SHRI SARFARAZ AHMAD :

DR. G. VIJAYA RAMA RAO :

Will the Minister of FINANCE be
pleased to stats :

(a) whether drug traffic is on the increase
in the country ; and

(b) the steps Government propose to
check drug traffic ?

[English)]

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B K. GADHVI) : (a) and (b) A statement is
given below,

Statement

(a) and (b) Yes, Sir. There is increase
of transit traffic in drugs from the Near and
Middle East.

In addition to appropriate anti-smuggling
measures taken in co ordination with the
Central and State Government authorities
concerned, close co-operation with the inter-
national agencies concerned and also with
the drug law enforcement agencies of U.S.A.,
U.K. etc. is maintained to curb smuggling of
drugs. The intelligence machinery has been
geared up and the field formations remain
vigilant to check the smuggling of drugs.
The Narcot'cs Drugs and Psychotropic Sub-
stances Act, 1985, which has come into force
with effect from 14.11.1985, provides for
deterrent punishments for drug trafficking
offences. A new  organisation called,
“Narcotics Control Bureau™ has been set up
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for effectively co-ordinating the action

against illicit traffic in drugs.

As a result of various measures taken and
the intensive drive launched against drug tra-
ficking, considerable quantities of drugs have
been seized, particularly, heroin and hashish.
During the first 10 months of 1986, over
2,850 kg. of heroin was seized, which is the
highest quantity over seized by any country
and include the largest single seizure of
602 kg. in Japuary and the second largest
seizure of 472 kg. in August, 1986. The
quantities seized are 3 times more than
seizures in 1985, 12 times more than of 1984
and 18 times more thap of 1983. In addi-
tion, the authorities have also seized over 17
tonnes of hashish till October, 1986 as com-
pared to 10 tonnes in 1985 and 4 tonnes in
1984.

(Translation)

SHRI SARFARAZ AHMED: Mr.
Speaker, Sir, I am satisfied with the answer.
There is no need to ask any supplementary.

MR. SPEAKER : Shri Bairagi, you are
bent upon putting a supplementary on the
drugs but I hope that you will not start
selling it here.

SHRI BALKAVI BAIRAGI: Mr.
Speaker, Sir, I have a very simple question.
You are omniscient and Shri Vishwapath is
also omniscient. He knows the question
which I want to ask .

My question is that opium is one of
the important raw materials used in the
preparation of the narcotics. The controlled
price of this item is Rs. 130 per kg. whereas
its price in the black market is Rs. 2700 per
kg. The smuggling will go on till this
difference in the rates continues. I want to
know whether the Finance Minister will
balance the prices of the opium in such a
way that smuggling is curbed and such a
situation does not arise,

{English)

SHRI B.K. GADHVI: Sir, I do not
think his question has got any relevance to
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this question. That question still we have
not examined, but apart from that question,

[Translation)

We shall definitely try to curb the smug-
gling of opium,

SHRI BALKAVI BAIRAGI : Mr.
Speaker, Sir, we are back to square one. Till
there is such a vast difference between the
rates in the black market and in the open
market...

[English]

MR. SPEAKER : He wants to do away
with the black marketing.
[Translation]

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : Mr.
speaker, Sir, the hon. Member is well aware
that the major portion of the opium pro-
duced in the country is exported. The price
being quoted by the hon. Member perhaps
prevails in the blackmarket.

SHRI BALKAVI BAIRAGI : You
make payment at the rate of Rs. 130 per

kg.

SHRI VISHWANATH PRATAP SINGH:
If we buy opium at this price, then we can-
not sell it in the world market in its
natural form. Then we shall have to change
its form to sell it at that price. Government
cannot adopt this method.

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, why do they not allow cultiva-
tion of opium on a larger scale in our count-

try ?

SHRIMATI USHA CHOUDHARI :
Through my question,......

MR. SPEAKER :
your area also ?

Is opium grown in

SHRIMATI USHA CHOUDHARI : Mr,
Speaker, Sir, the question does not relate to
only one Ministry, not it is connected merely
with the prices of the opium. The question
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of social system and its existence is involved.
When we talk of narcotics, we mention the
names of Bombay, Dc¢lhi and Madras cities
in this connection, but we forget that if we
have to see the effect of these mnarcotics, we
will have to go to the villages where use of
these drugs is spreading fast. All the con-
cerned Ministries should look into this and
the Government should tell us whether it
wants to formulate any new policy in this
conpection ?

SHRI B.K. GADHVI : It is correct and
the Government is fully aware of it. The
hon. Members must be knowing that keeping
in view the drug addiction and drug menace,
the Narcotics Drugs and Psychotropic Sub-
stances Act, 1985 was enacted in which
harsher punishment has been provided and
there is one Narcotics Control Bureau also
in my Ministry. This I want to submit for
the information of the House.

[English]

As a result of various measures taken
and the intensive drive launched against drug
trafficking, considerable quantities of drugs
have bzen seized, particularly, heroin and
hashish. During the first ten months of 1986,
over 2,850 kgs. of heroin was scized, which
is the highest quantity ever seized by any
country and include the largest single seizure
of 602 kgs. in January and the second largest
seizure of 472 kgs. in August, 1986. The
quantities seized are three times more than
seizures in 1985, 12 times more than of 1984
and 18 times more than of 1983. In addition,
the authorities have also seized over 17
tonnes of hashish till October, 1986 as com-
pared to ten tonnes in 1985 and 4 tonnes in
1984,

[Translation]

But we want to be more strict so that we
can eradicate this mepace fully.

[English]

SHRI SOMNATH CHATTERIJEE : You
are not realising the seriousness of the ques-
tion. Itis a very serious problem. It is
not a political matter.

SHRI SURESH KURUP ; Hero is also
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involved !

Special compensatory allowance to
employees in Ladakh areas

*373 SHRI P. NAMGYAL : Will the
Minister of FINANCE be pleased to state :

(a) whether Central Government em-
ployees posted in areas of Ladakh other
than Nubra and Nyoma sub-divisions
have represented that they should be entitled
to same rates of special compensatory allow-
ance as are recommended by the Fourth Pay
Commission for those posted in Nubra and
Nyoma sub-divisions ; and

(b) if so the decision taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) No such repre-
sentation has been received in the Ministry
of Finance in the recent past.

SHRI P. NAMGYAL : The hon.
Minister says, Ministry has not received
representation. Very recently 1 have sub-
mitted one of the representations to the hon.
Minister for Finance for consideration. I
hope he will look into it. But in the mean-
while 1 would like to refer for the kind
attention of the Ministry of Finance to
Chapter 17.11 of the Fourth Pay Commis-
sion’s recommendation in which the allow-
ances of the Central Government employees
posted in remote areas and other places have
been rationalised. The Central Government
employees posted in Ladakh are getting
Rs. 300/- to Rs. 500/- per month less as
compared to the persons of the same status
who are posted in places like Simla, Srinagar
and other places. In Ladakh the cost of
living particularly in winter is 200% to 400%
more than Srinagar and other places. For
instance one quital of hard coke which costs
around Rs. 25 in Delhi, it is Rs. 305 in Leh.
As per the recommendation of the Fourth
Central Pay Commission Winter Allowance
has not been allowed to Ladakhies persons
posted in Ladhakh because Ladhak has not
been specified as a hill station. I would
like to know whether the Ministry of
Finance will review the recommendation of
the Fourth Central Pay Commission’s re-
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commendations to do justice to the Central
Government employees posted in Ladakh so
as to redress their grievances.

SHRI B.K. GADHVI : There are two
types of allowances. One is Special Com-
pensatory Allowance and another is Hill
Compensatory Allowance. Since both the
allowances are exclusive of each other, if one
is getting one type of an allowance, he is not
entitled to the other type of allowance.

The Pay Commission’s recommendations
in so far as Class ‘A’ is concerned, we have
not vet decidzd. In so far as Noyama and
Nobra of Leh District are concerned, rates
of Special Compensatory Allowances per
month is as under :

Basic Pay below Rs. 950/- p.m. Com-
pensatory allowance is Rs. 150/- p.m.

Basic Pay of Rs. 950/- and above but
below Rs. 1500/- compensatory allow-
ance is Rs. 250/- p.m.

Basic pay of Rs. 1500/- and above but
below Rs. 2000/- compensatory allow-
ance is Rs. 350/- p.m.

Basic pay of Rs. 2000 and above but
below Rs. 3000 conpensatory allow -
ance is Rs. 500/~ p.m.

Basic pay of Rs. 3000 and above, com-
pensatory allowance is Rs. 650/-,

In Zanskar in Leh District also itis the
same,

In all places in Leh Districts other than
Noyama, Nobra and Zanskar, it is Rs. 125/-,
Rs. 200/-, Rs. 275/-, Rs. 400/- and Rs.
525/- respectively.

With regard to the pay scales, as I men-
tioned earlier, the Fourth Central Pay Com-
mission has also merged Winter Allowance
and Hill Compensatory Allowance and called
ita composite allowance. This we have
taken into consideration and thereafter new
allowances have been formulated.

SHRI P, NAMGYAL : I have some
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figures with me. But keeping in view the
time factor I am not quoting. 1 would like
to know will the Ministry of Finance or the
Government constitute a Committee con-
sisting of the Secretaries of Ministry of
Finance, Personnel and Grievances and
some more experts and send them to
Ladakh during this very winter month so
that things could be compared and studied
and justice can be made to those employees
who are posted in Ladakh.

SHRI B.K. GADHVI: Sir, the
Government appreciates the  anxiety
of the hon. Member, but with regard to
classification, we made the classification of
the areas as adopted by the State Govern-
ment along with other criteria also with
regard to  attitude, with regard to
inaccessibility, with regard to  hard-
ships and all other factors. So, the classi-
fication is done by the Government of
Jammu and Kashmir.

(Interruptions).

SHRI P. NAMGYAL : But they are
getting less allowance in Ladakh at the
moment than Srinagar.

(Interruptions).

SHRI B.K. GADHVI : And that is why
they should change the classification.

MR. SPEAKER : Question Hour is

over.

———— S——

WRITTEN ANSWERS TO QUESTIONS
[English]
Reduction of trade Gap
*369. SHRI RAMASHRAY PRASAD

SINGH : Will the Minister of COMMERCE
be pleased to state :

(a) whether the efforts made by
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Government to boost exports and substitute
imports to reduce the trade deficit have not
yet shown the desired results ; and

(b) if so, whether any new strategy is
contemplated by Government ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b)
The trade deficit during April-September,
1986 was Rs. 3381.57 crores (Provisional)
compared to Rs. 4124.00 crores in the
corresponding period of 1985 showing a
decline of 18%.

A series of initiatives have been taken
to promote exports. These are designed to
generate surpluses for exports to induce the
production of goods contemporary in techno-
logy and competitive in prices and to make
the exports profitable. Several changes have
been made with these Objectives in view in
the areas of Fiscal Policy, Industrial Policy
and Import Policy back by institutional
support. The Government has also initiated
a series of steps to promote import substitu-
tion and to reduce bulk-imports, by increa-
sed domestic production.

Review of procedure regarding raids

*374. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal under
consideration of Government to review and
make certain amends in the procedure of
conducting raids for violation of Foreign
Exchange (Regulations) Act and other tax
laws to allay the impression of any kind of
vindictiveness ; and

(b) if so, what improvements in pro-
cedure of raids are contemplated ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) No,
Sir.

(b) The Ground rules provide sufficient
safe-guards to allay impression of any kind
of vindictiveness and there is no need, at
present, for any review in the procedure of
searches,
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Indian gold ornaments in custody of
Portuguese Government

*375. DR. A K. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the present value of the Indian gold
ornaments in the custody of a Portuguees Bank
in Lisbon and confiscated by the Portuguese
Government in 1961 ;

(b) when was the claim in this regard
filed by India and for how much value of
gold and interest ;

(c) the progress made to get this gold
released ; and

(d) the stand taken by the Portuguese
Government in this regard and the relief
given to the orpament holders ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) The quantum of gold
ornaments in the custody of Banco Nationale
Ultramarino (BNU) Lisbon is 280582
grammes. JIts present value is estimated at
Rs. 5.44 crores approximately.

(b) A claim for return of these gold
ornaments was made by the State Bank of
India with the BNU, Lisbon, in April 1982,

(c) and (d) The matter is still under
examipation of the Portuguese authorities.
The Government continues to pursue the
matter with the Portuguese Government.

[Translation)

Simplification and rationalisation of
Direct Taxes

SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :
SHRI P.M. SAYEED :

*376.

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have received
some reactions/suggestions on the ‘Discussion
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Paper’ on simplification and rationalisation
of Direct Taxes circulated for public
opinion ; and

(b) if so, the salient features thereof
and when Government is going to crystalize
their view point on these suggestions ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) Yes,
Sir.

(b) Government has received more then
S000 suggestions in response to the Discus-
sion Paper. The suggestions received are of
a diverse nature. All these suggestions are
being examined. The final decisions in regard
to the suggestions will be reflected in the
Comprehensive Taxation Laws Amendment
Bill which is under preparation.

Schemes to Promote Tourism in Nalanda,
Rajgir Bodhgaya etc.

*377. SHRI KUNWAR RAM : Wil
the Minister of TOURISM be pleased to
state :

(a) the details of the schemes undertaken
during this year to make Nalanda, Rajgir,
Pawapuri, Kokalat, Bodhgaya and Gaya more
attractive from tourism point of view ;

(b) the
thereon ; and

expenditure to be incurred

(c) the time by which the work in this
regard will be completed ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (c) A
comprehensive master plan for the
development of various Buddhist pilgrimage
centres in the State of Bihar and UP is
under preparation in consultation with the
State Governments of Bihar and UP and the
Archaeological Survey of India. The State
Government of Bihar has been requested to
submit proposals in respect of Nalanda,
Rajgir, Bodhgaya and Gaya in this connec-
tion. No concrete proposal has yet been
received from the State Government. In
Bodhgaya the ITDC’s Hotel has been expen-
ded by 20 additional rooms ata cost of
about Rs. 65 lakhs during this year, A
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proposal for setting up a Gautam Val
including meditation parks and cottages will
also be implemented shortly by the ITDC:
There is a proposal for construction of a
Yatri Niwas at Gaya for which details are
awaited from the State Government.

[English]

Closure of Indian Public Sector Bank
Branches in foreign countries
*378, SHRI DHARAM PAL SINGH

MALIK :

SHRI NARAYAN CHOUBEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
close down a number of branches in foreign
countries opened by the Indian Public
Sector banks ;

(b) if so, the number of branches
which are likely to be closed during the
next one year ; and

(c) the reasons for their closure and
how far it will affect the Indian trade ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
(¢) A decision has been taken to rationalise
and strengthen the overseas operations of
foreign branches of Indian Public Sector
Banks. Reserve Bank of India has already
initiated the process of scrutiny of the
operations of each foreign branch. This
process would also include closing down of
non-viable branches. It would not be
possible to indicate at this stage as to how
many branches would eventually be closed
down. Interests of Indian- trade is one of
the factors that is kept in mind while
undertaking this exercise.

Proposal for exempting IFC equity
participation from FERA ceiling

*379. SHRI BHATTAM SRIRAMA
MURTHY : Will the Minister of FINANCE
be pleased to state :

(a) whether Goverpment arg gopsidering
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the question of exempting International
Finance Corporation equity participation
from the FERA ceiling of 40 per cent
foreign investment in Indian companies to
facilitate the multinational corporations to
collaborate in India’s development ;

(b) whether International Finance
Corporation has offered to set up a techno-
logy bank for assisting small and medium
industrial enterprises ; and

(c) the reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (a)
During his recent visit, the Executive Vice
President, IFC(W) raised the question of
exempting IFC’s equity participation from the
ceiling of 40 per cent foreign investment in
Indian companies. No formal proposal has
been received.

(b) No such offer has been made.

(c) Government will examine the
proposal when formally received.

News item captioned “Sex Segregation at
Excise Office”®

*380. SHRI RAM DHAN :
SHRI MANIK REDDY :
of FINANCE be

Will the Minister
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a news item appearing
in the ‘Hindustan Times’ of 23 October, 1986
under the caption ‘‘Sex Segregation at Excise
Office™ in which it has been alleged that the
new building taken by the Department on a
monthly rent of rupees one lakh was lying
vacant since 1983 ?

(b) if so, what isthe total carpetarea
taken on rent and at what rate ; and

(c) when was the building taker on rent
and what are the reasons for keeping the

building vacant ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI) : (a) Yes, Sir.

(b) and () An area of 15194 sq. ft.
in the building at 37, Nehru Place, New
Delhi, was hired from the Delhi Development
Authority with effect from the 2nd September,
1981, at the rate of Rs, 5.50 per sq. ft. per
month. Initially the area was in occupation
of the Customs, Excise & Gold (Control)
Appellate Tribupal. The bwilding was later
occupied by the Collectorate of Central
Excise Delhi. Part of the accommodation
is now occupied by the Directorate of
Statistics & Intelligence (Central Excise &
Customs). It is, therefore, not correct that
the building was kept vacant since 1983.

Recovery of loans by Nationalised Banks

*381. SHRI K.D. SULTANPURI :
Will the Minister of FINANCE be pleased
to state the percentage of recovery of loans
advanced by the nationalised banks to
general as well as SC;ST loanees separately
during the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : The present data repor-
ting system of banks does not yield separate
information on recovery of loans given to
scheduled caste/scheduled tribe borrowers.
The percentage of recovery to demand in
respect of direct agricultural advances of
public sector banks stood at 53.2, 51.6 and
54,2 for years ending Jupe 1983, Jupe 1984
and June 1985 respectively.

South Korean credit for development
of Paradip Port in Orissa

%382. SHRIMATI JAYANTI PATNAIK:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of credit proposed to be
given by South Koreca for the development
of Paradip Port in Orissa ;

(b) whether Government have taken
decision to accept South Korea’s credit for
deepening of Paradip Port ; and
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{c) the other purposes for which South
Korea proposes to give credit to India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) At present there is no
proposal for a Government to Government
Credit arrangement from the Government of
South Korea.

(b) and (¢) Do not arise,

Recovery of excise and customs duty
from multi-national companies

+383. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have reached
an agreement with multi-national companies
for recovery of excise and customs duties by
giving them some relaxations ; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (a)
No Sir.

b) Does not arise.

Restructuring of Import-Export Pass
Book Scheme

4384. SHRI H.B. PATIL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government are restructur-
ing the Import-Export Pass Book Scheme
to make imports easier under relenishment
and advance licences ; and

(b) if so, the details of the new scheme ?

THE MINISTER OF COMMERCE (SHRI
P. SHIV SHANKER): (a) The Import-
Export Pass Book Scheme and Advance
Licensing Scheme are being reviewed by the
Government. Proposals for streamlining
the procedures and for effective implementa-
tion of the schemes are being considered.
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(b) A final decision is yet to be taken
on these proposals.

Issue of Bonds by Public Sector Units
*385. SHRI KAPURI NARAYANA

SWAMY :
SHRI C. MADHAYV REDDI :

Will the Minister of FINANCE be
pleased to state :

(a) the number of public sector units
permitted by Government to issue tax free
bonds for their expansion and diversification
schemes since the scheme was initiated ;
and

(b) the extent to which the Bonds were
subscribed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) so far only two
Public Sector units have been permitted by
Government to issue Tax-free Bonds for their
expansion and diversification schemes.

(b) As neither of the above public
sector units has completed its bond issues,
it is not possible to indicate the extent of
subscription.

Amount sanctioned under re-finance
scheme

3811. SHRI C. SAMBU : Will the
Minister of Finance be pleased to state the
datails of the amount sanctioned under the
re-finance scheme to Andhra Pradesh and
other States, State-wise and year-wise since
1983 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYV]) : The details of the amounts
sanctioned by Industrial Development Bank
of India under its re-finance scheme in
Andhra Pradesh and other States duripg the
years 1982-83 to 1985-86 (July—June) are
given in the Statement below.
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Statement
(Period : July—June) (Rs. lakhs)
Sr. No. State/Union Territories 1982-83 1983-84 1984-85 1985-86

1. Andhra Pradesh 7455 9224 12701 12056
2. Assam 577 805 1839 1497
3. Bihar 4304 3868 5145 7058
4. Gujarat 7772 7978 12378 15575
5. Haryana 3437 1754 3093 3902
6. Himachal Pradesh 1713 1499 3360 3640
7. Jammu & Kashmir 1239 1774 2229 2382
8. Karpataka 6279 8627 12474 13408
9. Kerala 1857 2137 5079 6805
10. Madhya Pradesh 4205 4979 7270 9127
11. Mabharashtra 10818 11073 13999 15201
12. Manipur 45 13 7 73
13. Meghalaya 155 76 213 324
14. Nagaland 50 166 245 209
15.  Orissa 4157 4233 5004 4391
16.  Punpjab 3991 3674 2878 4898
17. Rajasthan 4996 3086 6619 7173
18.  Sikkim 38 46 117 189
19. Tamil Nadu 9214 10885 14662 15349
20. Tripura 109 25 55 135
21,  Uttar Pradesh 7098 6282 12129 19865
22.  West Bengal 3507 3447 5206 5655
23.  Union Territories 3518 3614 6506 6524
Total 86534 89265 133208 155436
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State of Tea Industry

3812. SHRI PIYUS TIRAKY: Will
the Minister of COMMERCE be pleased to
s tate :

(a) the reasons for the present crisis in
tea industry ;

(b) the target for tea production during
1986 and its estimated production during the

year ;

(c) whether the demand for tea in the
domestic market has declined ;

(d) whether the tea industry has
demanded a review of the Tea Marketing
order ; and

(e) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DASMUNSI]) : (a) There is, at
present, no crisis in Tea Industry.

(b) Production target for the year
1986-87 is 677 Million Kgs. production
during April —September, 1986 is provision-
ally placed at 415.52 Million Kgs.

(¢) No, Sir.

(d) and (¢) Several representations have
been received requesting for review of the
Tea (Marketing) Control Order. These have
been considered carefully but it has not been
found possible to accede to these requests.

Decision taken on pay of Class-1
Officers

SHRI PRAKASH V. PATIL :
SHRI BANWARI LAL
PUROHIT :
Will the Minister of FINANCE be
pleased to state :

3813.

(a) whether Government have taken any
decision with regard to Class-I officers regar-
ding their pay and allowances as recommen-
ded by the Fourth Pay Commission ;

(b) if so, the details thereof ; and
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(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (¢) The Govern-
ment are examining the recommendations of
the Fourth Central Pay Commission in
regard to Group ‘A’ category of employees
and the decisions will be notified as soon as
these are taken,

Development of Falta Free Trade Zone

3814. SHRI  SANAT KUMAR
MANDAL : Will the Minister of COM-
MERCE be pleased to state what further
steps have been taken for the development of
Falta Free Trade Zone ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIP.R,
DASMUNSI) : Development of the Zone
is proceeding apace. 105 acres of land have
been developed and notified by the Customs
already, Establishment of 27 industrial
units involving a projected total investment
of about Rs. 53 crores has been approved.
13 plots have been already allotted. + Con-
struction of one industrial shed of 2500 sq.
mts. has been completed. A second shed
is nearing completion. Two units are in
production. A two-storyed flatted factory
for electronic industry and one standard
Design Factory for general industries are
under construction. Infrastructural facilities
such as tele-communication, roads, water
supply and drainage, power supply etc. are
progressing simultaneously. Five Magawatts
of power have been already provided.

Norms to write off banks’ bad debts

3815. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether apy norms have teen laid
down by his Ministry to write off bank’s bad
debts, losses and compromises with debtors
and borrowers upto Rs. 50,000 and above at
the various levels and if so, the details
thereof ;

(b) whether there is any provision in these
norms that write off of bad debts of greater
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magnitude should be reported to his Ministry
and if not, the reasons therefor ;

(c) whetacr any assessmzat has been
made of the recently introduced scheme of
delegated authority in the context of the
rising incidence of bad debts; if so, its
details ; and

(d) the steps taken to ensure that there
is no collusion between the Bank Managers
and the borrowers in such write off ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVID): (a) to (d) All the
Public Sector Banks have laid down over a
period of time well established procedures
for wr.ting off advances which are considered
bad. Banks write off advances only after
exhausting all avznaes of recovery. The
power to write off bad debts has generally
been vested with the Board of Directors
except for smaller amounts which have been
delegated to lower functionaries. There is
no uniformity among the various banks in
the matter of extent of delegation of powers
of write off to lower functionaries.

Recently, in July, 1986, keeping in view
the expansion of business and increase in the
number of branches and offices, Reserve
Bank of India have advised all the Public
Sector Banks that proposals for write off bad
debts/losses and compromises with debtors/
borrowers involving amount of write off upto
Rs. 50,000/- may be disposed of by th: Chair-
man/Managing Director with suitable lower
limits for other top Executives 'Committee of
Executives. Proposals for more than
Rs. 50,000 - are to be put up to the Boards
for consideration. The banks have also
been advised to put up to their Boards
periodically a statement of bad debts/losses
written off by the Executives Committee of
Executives. Reserve Bank of India have
issuzd detailed guidelines to banks regarding
the points to be keot in view before the
powers to write offs are exercised by the
various delegated authorities.

The banks have been advised by Reserve
Bank of India to ensure that the authotity
approving the write off proposal did not
sanction the advance in question ig his
individval capacity,
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Public Sector Banks are autopomous
institutions and the Boards of the banks have
been vested with full powers to conduct the
business of the bank.

In view of the above position the question
of banks reporting to the Government write
offs im respect of larger amounts does not
arise.

The system of delegation of powers of
write off was recommended by Reserve Bank
of India to the bapks only quite recently and
it is too early to conduct any assessment of
the working of this system of delegation.

Rural Banks and Koraput Panchabate
Gramya Bank facing crises to provide
loans for various schemes

3816. SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased to
state :

(a) whether it is fact that rural banks
in general and Koraput Panchabate Gramya
Bank in particular are facing difficulty in
providing loans to the beneficiaries under
various schemes of economic development
programmes ;

(b) if so, the reasons therefor ; and

(c) the remedial steps taken in the
matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT’ OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) Some of the
Regional Rural Bank (RRBs) are facing
problem of liquidity due to noor recovery of
past loans However, Koraput Panchabati
Gramya Bank has disbursed Rs. 127.61 lakhs
during first six months of 1986 under
I.R.D.P. and other special Programmes.

(¢) The National Bank for Agriculture
and Rural Development (NABARD) after
a review of operations and difficulties faced
by the Regional Rural Banks in Orissa have

made the following relaxations in its re-
finance policy for 1986-87 :—
(i) A flexible view will be taken in

respect of RRBs with high credit
deposit ratio subject to their satis-
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factory performance in the follow-
ing areas :—

(a) positive efforts made by RRBs
in deposit mobilisation ;

(b) recovery of loans and ad-
vances ;

() compliance with statutory re-
gulations ;

(d) improvement in the guaility of
lending ; and

(e) steps taken to improve schem-
atic lending.

(i) With a view to helping such of the
RRBs whose overdues exceed 60%
but less than 65% NABARD
will sanction credit limits provided
it is satisfied that the RRB has

(a) classified its overdues into
non-wilful and wilful catego-
ries ;

(b) granted necessary relief to
., non-wilful defaulters as per
NABARD’s standing orders ;

and

(c) initiated cos=rcive action against
wilful defaulters. These con-
cessions arz expected to help
the RRBs in Ocissa. However
the RRBs whose ove-dues
exceed 65% will not be eligible
for any credit limit under
general line of credit.

Procuremnt of natural rubber from
Kerala by STC

3817. SHRI SODE RAMAIAH : Will
the Minister of COMMERCE be pleased to
state @

(a) whether the State Trading Corpora-
tion (STC) has started procurement of
natural rubber from Kerala ; and

(b) if so, the target therefor and the
unit price of procurement and the quantity

procured so far ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSID: (a) and (b) Yes, Sir. STC has
been authorised to procure natural rubber of
RMA-IV & V grades from the domestic
market at the unit price of Rs. 16,000/- and
Rs. 15,500/- per tonne respectively. No
target has been fixed. STC will continue
with market intervention as long as it is
necessary.

The total quantity procured by STC from
the domestic market upto 20.11.1986 is 1864
tonnes.

Opening of branches of Bank of

Maharashtra
3818. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR:
DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be

pleased to state :

(a) whether Bank of Maharashtra has
sent any proposal to Reserve Bank of India
for opening some branches in Karnataka,
Mabharashtra, Bihar and Orissa ;

(b) if so, the number of branches of
bank of Maharashtra proposed to be opened
in the above States ; and

(c) the places identified for the location
of branches of the said bank in these States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) to (¢c) In terms of new
branch expansion policy, Reserve Bank of
India (RBI) has advised the lead banks and
the State Governments to identify the centres
for opening new branches on the basis of
norms la.d down in the policy. The State
Governments are required to forward these
lists on the basis of centres identified by lead
banks and approved in the District Consult-
ative Committees. On receipt of the list of
ideatified centres only R.B.I. can start mak-
ing allotment of centres to the various banks
after taking into account the norms laid
down in the policy. In view of this it is not
possible to indicate the number of branches
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proposed to be opened by the Bank of
Maharashtra in the States of Karnataka,

Bihar, Maharashtra and Orissa.

Reserve Bank of India has, however
repoted that while it has not reczived any
proposal from the Bank of Maharashtra for
opening of branches in Karnataka, Bihar
and Orissa it has received 5 applications
from the bank for opening branches in
Mabharashtra during the current year. Reserve
Bank of India has further reported that as
the responsibility for forwarding identified
centres is of the State Governments, requests
received from banks directly for opening
branches after 31.3.1985 are not being con-
sidered.
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Grants/Loans to Jammu and Kashmir
for promotion of Tourism

3819. PROF. SAIFUDDIN SOZ:
Will the Minister of TOURISM be pleased to
statc details cf the Central assistance by way
of grants/loans to the State of Jammu and
Kashmir for promotion of tourism in the
State during the last three years, year-
wise ?

THE MINISTER OF TOURISM (MUFTI
MOHD-SYED) : The Central Depart-
ment of Tourism has given financial assis-
tance for promotion of tourism in the State
of Jammu and Kashmir during the last three
years i.e. 1983-84, 1984-65 and 1985-86 :

(Rs. in lakhs)

1983-84 1984-85 1985-86
(i) Provision of facilities at Bagh-i-Babu 10.00 1.75 17.50
(ii) Floodlighting of Hari Parbat Fort 3.81
(iii) Provision of Ski equipment 3.21
(iv) Building of Indian Institute of Skiing &
Mountaineering through ITDC 20.00
(v) Purchase of trekking equipment 2.05
(vi) Provision of toilet and drinking facilit'ss
at Marthand, Pandrethan and Avan* pur
through  Archaeological Survey of
India 3.00
Total 13.81 33.01 20.50

Streamlining Customs Operations in
Bombay

‘ 3820. SHRIR.M. BHOYE: Will the
Minister of FINANCE be pleased to state :

(a) whether active steps have been taken
to streamline the customs operations in
Bombay to effectively prevent smuggling

along the coast and through air services ;

(b) if so, the details of the steps taken
in this regard ; and

(c) the estimated cost of the goods
seized by the customs authorities during their
search operations in Bombay during 1984-85
and 1986 (till date) ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
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THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) The drive
against smuggling activities at vulnerable
areas of our coasts and international airports
has been intensified. Intensive sea patrolling
is undertaken in vulnerable areas of our
coasts for interception of vessels carrying
contrabands.

A separate set of Air-Intelligence Officers
are posted in the airports to discreetly watch
the movements of passengers and their
baggages. Further, anti-smuggling equip-
ments such as metal detectors, X-ray baggage
scanners are also used to detect concealment
of contrabands on person/inside baggage/
cargo.

(c) The total value of goods seized in
Bombay (including seized in search opera-
tions) during the years 1984, 1985 and 1986
(upto October) is given below :—
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Year Value of goods seized
(Rs. in crores)
1984 23.25
1985 54.08
1986 57.47
(upto October) »

Bank funds locked up in sick industrial
undertakings

3821. DR. B.L. SHAILESH:

SHRI KALI PRASAD PANDEY :

Will the Minister of FINANCE be
pleased to state :

(a) the estimated bank funds which are
at present locked up in the sick industrial
undertakings ; if so, the number of such
undertakings and the amount involved ; and

(b) the steps proposed to be taken to
recover this amount ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
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THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI): (a) and (b) The Reserve
Bank of India has reported that the total
number of sick industrial upits in the port-
folio of scheduled commercial banks was
119510 as at the end of December, 1985.
The total bank credit outstanding in these
sick units amounted to Rs. 4263.25 crores
(Provisional). The banks/financial institu-
tions take various measures to recover their
dues. These measures include continuous
follow-up, preparation of rehabilitation
packages (in case of viable units) and enfor-
cement of securities and legal action.

Inter-Ministrial Empowered Committee
to work out use of Jute packagirg
material

3822. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of TEXTILES be pleased
to state :

(@) whether it is a fact that an Inter-
Ministerial Empowered Committee has been
set up to work out mandatory use of Jute
packaging material in specified sector ; and

(b) if so, the details regarding its, com-
position and terms of reference ?

THE DEPUTY MINISTER IN THE

MINISTRY OF TEXTILES (SHRIS.
KRISHNA KUMAR) : (a) Yes, Sir.

(b) The composition and terms of
reference of Empowered Committee are as
under :—

Composition :

1. Secretary, Ministry

of Textiles Chairman
2. Secretary, Deptt.

of Expenditure. Member
3. Secretary, Deptt.

of Industrial Deve-

lopment. —do—
4. Secretary, Deptt. of

Public Enterprises. —do—

5. Secretary, Deptt. of
Food,
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6. Secretary, Deptt. of

Civil Suppliers. —do—

7. Secretary, Deptt. of
Fertilisers —do—

8. Secretary, Deptt. of

Chemicals and
Petre-chemicals. —do—

9. Additional Secre-

tary, Deptt. of
Supply. ~—do —

10.  Jute Commissioner,
Calcutta. —do—

11.  Joint Secretary

dealing with jute

in the Ministry of
Textiles. Member
Secretary

The Chairman of the Committee could
co-opt further members, if necessary.

Terms of reference ;

To work out mandatory usage of jute
packaging material in various sectors.

Unsold stocks in co-optex

3823. PROF. MADHU DANDAVATE :
Will the Minister of TEXTILES be pleased

to state :

(a) whether the New Textile Policy
favours powerloom weavers ;

(b) whether Co-optex has accumulated
unsold stocks of about rupees one hupdred
crores as a result thereof ; and

(c) if so, remedial measures proposed
to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The new Textile
Policy announced in June, 1985, takes an
integrated view of the Textile Industry. The
Policy envisages various guidelines for
vigorous and harmonious growth of the
various sectors of the Textile Industry in-
cluding powerloom.
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(b) Co-optex has an accumulated stock
of only Rs. 60 crores worth of handloom
fabrics.

(¢) In order to liquidate the accumulated
stocks, special rebate @ 20% is being given
for 30 days in a year, which is shared equally
between the Central and State Govts. Be-
sides, special rebate is also available for retail
sales effected at Handloom Expos organised
or approved by the Office of the Develop-
ment Commissioner for Handlooms.

Grants of loans from Banks to green
card holders

3824. SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minpister of FINANCE
be pleased to state :

(a) whether the green card holders are
getting loans from the banks between Rs.
250 to Rs. 5,000/- ; and

(b) the number of persons statewise
who have been benpefited from the scheme
during the current year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) and (b) Reserve
Bank of India (RBI) have reported that
green cards are issued in different States for
different purposes. In Haryana, green cards
are issued to identified Integrated Rural
Development Programme (IRDP) benefici-
aries while in some other States such cards
are issued to allottees of surplus lands. Itis
presumed that hon’ble Member of Parliament
referes to IRDP bepeficiaries. The informa-
tion relating to number of persons State-wise
who have been benefited under IRDP during
the current financial year upto July, 1936 is
given in the statement given below :

Statement

Name of State|Union No. of bene-
Territory ficiaries
Andhra Pradesh 50425
Assam 11275
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Lakshadweep 33
1 2

Mizoram 3057
Gujarat 15964
Haryana 7616 Construction of law cost hotels to

promote domestic tourism

Himachal Pradesh 7488 .

3825. DR. SUDHIR ROY : Will the
Jammu & Kashmir 4398 Minister of TOURISM be pleased to state :
Karnataka 21075 (a) whether Government are taking steps

to encourage domestic tourism ;

Kerala 10835

(b) if so, the number of cheap hotels,

inns or dharamsalas constructed during the

Madhya Pradesh 38017 last three years for people belonging to low
income groups ; and

Maharashtra 23651
(c) the area-wise distribution of such
Manipur 2426 potels, inns or Yatri Niwas ?
Meghalaya 751 THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.
Nagaland 1701
(b) and (¢) During the last three years
Orissa 17700 Yatrikas/Dharamsalas have been completed
at  Amarkantak, Chitrakoot  (Madhya
Punjab 10038 Pradesh), Nandmehar, Kampil (Uttar
Pradesh) and Bidar (Karpatak). Five hotels
Rajasthan 7226 in one-two star categories have also been
constructed at Kolhapur, Nagpur and Nasik
Sikkim 273 (Maharashtra), Palghat (Kerala) and Tiruchi-
rapally (Tamil Nadu).
Tamil Nadu 31583
In addition to the above projects com-
Tripura 2037 pleted during the last three years, another
31 hotels in one-two star categories have
Uttar Pradesh 80387 also been approved for copstruction in
various parts of the country. Six Yatrikas
West Bengal 23452 are at various stages of copstruction.
Andaman & Nicobar For provision of budget accommodation,
Islands 304 the Ministry of Tourism has also taken up
a new project of construction of Yatri
Arunachal Pradesh 735 Niwases commencing from 1985-86. Out of
the 32 proposals received so far from the
Dadra & Nagar Haveli 116 State Governments/UTs, 12 Yatri Niwases
spread over various parts of the country,
Delhi 2018 have been approved and advances issued for

construction purposes. The others are under
Goa, Daman & Diu 2009 various stages of processing.
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Unemployment due to merger of Indian
banks in U.K.

3826. SHRI ATISH CHANDRA SINHA:
Will the Mipister of FINANCE be pleased to
state :

(a) whether Government have received
representations from the International Fede-
ration of Commercial, Clerical, Technical and
Professional Employees on the question of
merger, retrenchment etc. arising out of the
purported merger of branches of certain
nationalised banks operating in United King-
dom with other Indian banks ;

(b) if so, the details thereof ; and
{c) the action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (c) Government
and Reserve Bank of India (RBI) have taken
a decision to rationalise and streamline the
overseas operations of the foreign branches
of Indian banks. Reserve Bank of India
have initiated action for scrutinising the
operations of each of the foreign branches.
On the basis of the scrutiny already conduc-
ted, it has been decided that the branches of
Punjab National Bank, Central Bank of
India, Union Bank of India and Punjab and
Sind Bank located in the United Kingdom
may be closed down. In view of this deci-
sion, it would become necessary for the
banks concerped to terminate the services of
the locally recruited employees on the closure
of the branch. Two of the banks, namely
Central Bank of India and Union Bank of
India are reported to have issued notices in a
prescribed format to the unions about some
of the staff becoming redundant.

Reserve Bank of India has reported that
it has received a communication from the
Negotiating Officer, Banking, Insurance and
Finance Union (BIFU), London regarding
the absorption of the redundant staff in
certain Indian banks in U.K. The BIFU
has also stated that in the absence of a posi-
tive response, the Union would ballot its
members in the Indian banks for industrial
action. Certain representations have also
been received from some staff members of
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UK. branch of Central Bank of India
requesting that it may be ensured that the
jobs of all the employees of Central Bank of
India in U.K. are protected and secured with
the same terms and conditions as they have
presently with the bank on the closure of the
U.K. branches.

Since the proposal is to close down the
existing branches, the question of retention
of the locally recruited employees does not
arise. They are, however, expected to get
the dues available to them in accordance
with the local laws and regulations.

Issue of Government loans

3827. SHRI JAGANNATH PATTNAIK:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Union
Government have recently announced the
issue of two loans aggregating Rs. 1600
crores ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B K. GADHVI) : (a) and (b) Yes, Sir.
Government issued third and fourth instal-
ments of market loans on 12th Septembet,
and 27th October, 1986 which yielded
Rs. 1650 crores. A statement indicating the
details of market loans floated in September
and October, 1986 was laid on the Table of
Lok Sabha on 21st November, 1986.

Indian nationals detained in South
Arabia during 1986 Haj

3828. SHRI SYED SHAHABUDDIN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of Indian nationals who
went to South Arabia from India for Haj
during 1986 ;

(b) whether any Indian nationals were
detained by the South Arabian authorities
during Haj, 1986 ;

(c) if so, the reasons for their detention
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or deportation ;

(d) whether detenues were permitted con-
sular access during the detention ; and

(e) whether the detenues were apprised
of the charges against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) 24,230
Indian nationals went to Saudi Arabia from

India for Haj during 1986.
(b) Yes, Sir.

(c) Some were detained and deported for
violation of Saudi law against begging. Some
others were detained for Hashish smuggling
into Saudi Arabia. One was detained and
deported for holding views contrary to Saudi
faith.

(d) Yes, Sir.

() All detenues except those arrested
for smuggling Hashish into Saudi Arabia and
the one detained and deported for holding
views contrary to the Saudi faith were appri-
sed of the charges against them.

Issue of import licences by STC

3829. SHRIMATI GEETA MUKHERIJEE:
Will the Minister of COMMERCE be pleased
to state :

(a) whether the State Trading Corpora-
tion (STC) has issued licences to any of the
private parties to import coconut oil as
Yindustrial oil’ during the last three years ;

and

(b) if so, the details thereof and the

quantity imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) No, Sir.

(b) Does not arise.

New Branch Licensing Policy affected
opening of new branches

3830. PROF. NARAIN CHAND
PARASHAR ; Will the Minister of
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FINANCE be pleased to state :

(a) whether the Branch Licensing Policy
for 1985—90 has adversely affected the
opening of new branches in the country in as
much as the proposals prepared by the
natiopalised banks after details surveys
during the years 1983 and 1984 and submit-
ted to the Reserve Bank of India in 1984
have not been sanctioned so far and have
again been referred to State Governments
and to the parent banks ;

(b) if so, the reasons therefor and the
likely date by which all such cases would be
cleared ;

(c) whether some of these proposals have
since been cleared and the licences issued to
banks for opening the Branches ; and

(d) if so, the details of all such cases,
wherein the surveys were conducted and the
centres identified by the banks and State
Governments respectively and where the
licences were given between 1st April, 1985
and 30th September, 1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.
GADHVD): (a) to(d) The main objective
of the current Branch Licensing Policy for
the period 1985—90 is to achieve a coverage
of 17,000 average population per bank office
in the rural and semi-urban areas of each
development block and to cover spatial gaps
by making atleast one bank office available
within a distance of 10 Kms. from every
village. The earlier Branch Licensing Policy
came to an end on 31.3.85. Under the
current Branch Licensing Policy the procedure
of bapks individvally applying to Reserve
Bank of India (RBI) directly for allotment of
centres for opening new bank branches has
been discontinued and the responsibility for
identification of such centrtes has been now
entrusted to the Lead Banks State Govern-
ments. RBI makes allotment of ceptres to
various banks out of the list of identified
centres received from the State Governments
in accordance with the policy norms. Al
ths centres which were identified by the
banks themselves during the years 1983 and
1984 could be re-identified and included in
the list of centres to be forwarded by the
State Governments, provided they fell within
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the criteria and norms prescribed under the
current branch licensing policy.

RBI has reported that it has received
the lists of identified centres from a number
of State Governments and the process of
scrutiny of these lists has commenced. RBI
has further reported that it is endeavouring
to complete the exercise of scrutiny and
allotments in respect of the lists of identified
centres already received by the end of
December, 1986. State-wise particulars of
centres in respect of which allotments have
been made between 1.4.1985 and 30.9.86 are
set out in the statement given below.

Statement

Details of centres allotted between

1.4.1985 and 30.9.1986.
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Name of State No. of centres
allotted
1. Madhya Pradesh 13
2. Orissa 18
3. Gujarat 20
4, Karnataka 14
5. Rajasthan 3
6. Andhra Pradesh 16
7. Himachal Pradesh 6
8.  Uttar Pradesh 36
9, Haryana 5
10.  Punjab 5
11.  Assam 4
12. Maharashtra 10
13.  Bihar 1
14, West Bengal 2
15, Jammu & Kashmir 2

16. Nagaland 1
17.  Arunachal Pradesh 3
18. Mizoram 6

Total 165

Singapore’s desire to import Indian goods

3831. SHRI RADHAKANTA DIGAL :
Will the Minister of COMMERCE be pleased
to state :

(a) whether Singapore has expressed
keenness to import Indian goods ;

(b) if so, the specific items which
Singapore wants to import from India ;

(c) whether any trade agreement has been
signed between India and Singapore in this
regard ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) No formal indication
has been received. However there has been
emphasis recently on the possibility of
Singapore increasing its imports from India
for re-export to third countries in the region.

(b) It will depend strictly on their com-
petitiveness in the international market.
However, apart from traditional items, some
of the potential areas include electronics,
Computer Software, Metal working and
Agro-Engineering equipment etc.

(¢) No, Sir.
(d) Does not arise.
Cardamom production and export

3832. SHRI MULLAPPALLY REMA-
CHANDRAN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether any new strategy is being
formulated for the promotion of production,
productivity, export and domestic copsump-
tion of cardamom ;
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(b) if so, ihe de tails thereof ;

(c) the total area under cardamom
cultivation in the country and particulars of
production, export and domestic consumption
during the year 1986-87 ; and

(d) the target for production during
year 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b) The Board has
already been implementing various produc-
tion oriented developmental scheme for
increasing production of cardamom and
improving productivity like Extension Advice,
Departmental Nurseries. Subsidised supply
of Copper Sulphate, Soil Conservation,
Replantation of cardamom, Certified Nurseries,
Subsidised supply of irrigation equipments
etc. For market promotion, various pro-
grammes are undertaken, such as CCS at the
rate of 10%, publicity and propaganda com-
paign in the Middle East by Director (TP)
Bahrain, participation in fairs abroad,
sending sales-cum-study delegation to Middle
East etc. The Board has started a scheme
for domestic market development by opening
sales promotion centres in major cities, like
Delhi,y Bombay, Bangalore, Madras and
Cochin.

(c) The total area under cardamom cultiva-
tion presently is about one lakh hectares. The
production, export and domestic consumption
of cardamom during 1985-86 has been as
under :—

Production 4700 tonnes

Export 3272 tonnes

Domestic consumption 1428 tonnes

(d) The target of cardamom production
for 1986-87 which had orginally been fixed
as 5000 tonnes has been revised to 3750
tonnes in view of unfavourable weather con-
ditions.

Export Premotion Council for Hosiery
and Enitted Garments Industry

3833, SHRI CXK. KUPPUSWAMY :
Will the Minister of TEXTILES be pleased
to state ;
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(a) whether the Apparel Export Pro-
motion Council and other Textile Export
Promotion Councils are going to be restruc-
tured ;

(b) if so, when ;

(c) whether there is any proposal to
create a separate Export Promotion Council
for hosiery and knitted garments industry ;
and

(d) the steps proposed to be taken to
help this industry to promote its products
abroad and increase its present export

quota ?
THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.

KRISHNA KUMAR) : (a) to (c) At
the moment there is no proposal under
consideration  of Government  either
for restructuring the existing Textiles
Export Promotion Councils or for creating a
separate Export Promotion Council for
Hosiery and Knitted garments industry.

(d) A number of incentives are being
offered by the Govt. to help hosiery and
knitted garments industry to promote its
products abroad. They include grant of
Cash Compensatory Support ranging from
8-15% ; permission to import a number of
inputs under REP scheme, including trimin-
ing and embelishments, chemicals, and other
processing materials, raw-wool, raw silk
woollen yarn, synthetic waste etc. 114
hosiery and garment manufacturing machines
have already been placed under OGL, 97 of
which are enjoying concessional import duty.
Hosiery exporters are also entitled to duty
drawback and to the facilities for packing
credit and reduced rate of interest.

In the export entitlements, distribution
Policy announced by the Govt. in the case
of FCFS order and Central/State Corpora-
tion systems wherever knitted garments are
clubbed with woven garments for allocation,
109, of the quantity available is reserved for
knitted garments.

Loan assistance by L.I.C. to
Maharashtra

3834. SHRI V.N. GADGIL : Will the
Minister of FINANCE be pleased to state :
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(a) the L.I.C. loan assistancc to
Government of Maharashtra for rural drink-
ing water supply programme  during
1685-86 ;

(b) whether it is also a fact that -the
maximum loan assistance given by L.I.C. to
Government of Maharashtra in any year
since 1975-76 was only 8.25 crores ; and

(c) the action proposed to be taken to
increase the loan amount by L.I.C.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) L.I.c. gave a loan
assistance of Rs. 7.21 crores to Government
of Maharashtra for Rural Water Supply
Schemes during 1985-86.

(b) The maximum loan assistance
given by LIC to Government of Maharashtra
for Rural Water Supply Schemes since
1975-76 was Rs. 8.25 crores in 1983-84.

(c) Loans for Rural Water Supply
Schemes are given by the L.I.C. on the basis
of the amounts intimated to them by the res-
pective State Governments, out of the alloca-
tions made by the Planning Commission and
after examining the viability of the schemes
sent- by them,

Licences for opening bank branches
in Thanjavur Distt. Tamil Nadu

" 3835. SHRIS. SINGARAVADIVEL :
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that several appli-
cations from different banks for licences to
open new branches, in Thanjavur district,
Tamil Nadu are pending with the Reserve

Bank of India ;

(b) if so, how many applications are
pending bank-wise ; and

(c) the reasons for the delay in opening
new branches in Thanjavur district ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
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B.K. GADHVI): (4) to (c) Under the
current branca licensing policy, Ist of identi-
be sent by State
Governments and not by banks to Reserve
Bank of Inlia RBI). RBI has reported that
two applicat ons from Indian Overseas Bank
and four applications from Karur Vysya
Bank had been received by it after 1.4.1985
for opening bank branches in Thanjavur
District, Tamil Nadu. None of the centres
for which applications were received from
Indian Overseas Bank and Karur Vysya Bank
after 1.4 1985 however find a placed in the
list .of identified centres since finalised and
forwarded by the Government of Tamil
Nadu to RBI. Allotment of centres in
Thanjavur District out of the list of centres
received from the Government: of Tamil
Nadu would be done by RBI, in accordance
with the policy norms of branch expansion
policy.

MMT’s counter trade deal with BSC

3836. SHRI S. PALAKONDRAYUDU :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
Minerals and Metals Trading Corporation
(MMTC) has finalised some counter-trade
deals with the British Steel Corporation
(BSC) ;

(b) if so, the reasons for taking such a
decision ; and

(c) the details of the imports and ex-
ports envisaged in the deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (c) Minerals and Metals
Trading Corporation (MMTC) apd British
Steel Corporation (BSC) have signed a
Memorandum of Understanding in New
Delhi on 7th November, 1986 which confirm
BSC’s desire to participate in MMTC’s steel

. import programme on competitive basis and

MMTC’s desire for supply ‘of Indian pro-
ducts and services available for export
related to the value of MMTC’ import of
steel products,
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Financing of West \Bengal- transporters

3837. SHRI ZAINAL ABEDIN : Will
the Minister or FINANCE be .pleased . to
state :

€a) theramount of credit given by the
nationalised banks. towards tragsport - filswec-
.ing.ducing the -last..tiirec .jpoars, yoar-wise
and State-wise ;

{b) whether it-is a.fact that-such credit
is.not being:given for the asame purpese dn
West :Bengal by the nationalised -banks ;

(c) .ifso, the reasons therefor ;
(d) whather Govemament ‘Pprapose o
extend such credit :facility ~in ‘' West Benagal

also ;

(e) if so, the details thereof ; and
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(f) if aot, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.XK..GADHVI) : (a) The amount of credit
sxtended by ‘the nationalised banks towards.
small voad and water transport financing for
the years ended -December, 1983, December,
1984 and as at the end of June, 1985, State-
wise; is - furpished in the .statement given
below.

(b)and (c) ‘No, Sir. The public sector
baaks have been extending credit to trans-
pert soctorvin West Bengal also. In fact, the
Siate-of West Bengal ranked third in the
amourit of bank credit outstanding as at the
end of June, 1985.

{d) to (f) Do not arise.

Statement

Credit given by nationalised banks to small road & water transport operators.

(Amt. in lakhs of Rs.)

State/Union Territory

As on last Friday of

December °83  December 84 Jupe 85

1. Haryana 4895.99 5166.61 5630.83

2. Himachal Pradesh 2916.36 3188.34 3254.54
3. Jammu & Kashmir 2782.91 2776.01 2929.17
4. Punjab 9318.32 8963.76 9345.47
5. Rajasthan 761267 8740.96 9074.07
6. Chagdigarh 1080.63 1152.56 1247.93
7. Delhi 5701.97 7336.30 .8611.30
8. Assam 3398.31 5406.00 5688.62
9. -Magipur 309.91 464.39 442.10
_10. -Meghalaya 521.71 647.91 776.62
.11. -Nagnlead 386.24 476.79 541,91

ko .

—TT T
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1 2 3 4
12. Tripura 622.59 772.53 766.90
13. Arunachal Pradesh, 205.03 295.62 287.84
14, Mizoram 201.82 299.63 . 31443
15. Sikkim 4876 69.94 76.14
"16.  Bihar 7854.22 9510.24: 9819.08
17. Orissa 427435 5147.33. 5187.54
18. West Bengal 11243.47 12810.19 13280.19
19. Andaman & Nicpbar Islands 39.14 80.15 85.80
20. Madhya Pradesh 10553.00 11733.82 12862.73
21. Uttar Pradesh 18259.11 20826.76 21711.49
22. Gujarat 10521.69 11591.95 12686.38
23. Mabharashtra 20144.73 23804.04 . 22980.14
24. Goa, Daman & Diu 2044.54 2627.93 2645.62
25. Dadra & Nagar Haveli, 23.37 26.56. 34.93
26. Andhra Pradesh 5701.19 6743.26 7037.67
27. Karnataka 8695.40 -. 10209.27.. 10223.09
28, Kerala 5618.38 7799.36 8645.87
29. Tamil Nadu 6490.14 . 8534.47 9107230
30. Pondicherry 178.60 184.16 206.07
31. Lakshadweep 6452 21.56 34.58
Total 151714.06%- 177408.40 - 185536.35
Anomalies in fixation of pay scales. (a) whether-Govamment has. issued any
guidelines to resolve anomalies arising out
3838. DR. G S. RAJHANS : of fixation-of pay scales of Government em-
SHRI K.D. SULTANPURI : ployees in the. context of implementation of

new pay scales recommended by the Fourth
Will the Minister of FINANCE be pleased . Pay Commission ;
to state ;
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(b) if so, what specific procedure - has
been laid down that a junior employee does
not get higher emoluments than his senior
in the same pay scale after refixation of his
pay in the new scales and the employees do
not suffer loss in remuneration as a result of
their pay fixation under the new scales ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR]
B.K. GADHVI) : (a) to(c) The matter is
under consideration and the guidelines will
be issued as soon as a decision is taken.

[Translation)
Palace on Wheels

3839. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
TOURISM be pleased to state :

(a) whether “Palace on Wheels” has
all the luxuries for domestic and foreign
tourists ;

(b) whether Government are aware that
with the collusion of anti-social elements this
train is becoming a den of vices like sale of
smack eftc. ;

(c) if so, the remedial steps proposed to
be taken in this regard ; and

(d) the total number of coaches in this
train which have been bought from former
princes and the amount spent on each of
these coaches ?

THE MINISTER OF TOURISM (MUFTI
MOHD. SYED) : (a) The train “Palace-on-
Wheels™ is comprised of Saloons belonging
to erstwhile Maharajahs Viceroys, provide
comfortable sleeping cabins, sitting lounge,
attached kitchenette, dining cars and bar
facilities, etc. These facilitics are available
both for domestic and foreign tourists,

(b) and (c) The allegat'ons waich ware
reported in a newspaper last month are
totally baseless.

(d) There are 13 saloons providing 98
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berths. No coaches for the ‘Palace on
Wheels’ were bought from the former princes.
For the tourist accommodation on this train,
old saloons of railways were refurnished in
the Railway workshops. The total expen-
diture incurred on account of renovation and
over-hauling of these coaches was estimated
at Rs. 158.23 lakhs.

Functioning of joint ventures

3840. SHRI KALI PRASAD PANDEY :
Will the Minister of COMMERCE be plea-
sed to state :

(a) the number of joint venture enter-
prises approved during the current year
which bave started production and the
number of those which are going to start
production ;

(b) the initiative taken by Government
to get these enterprises functioning to their
full capacity ; and

(c) the names of those enterprises which
have declared their dividend and the reasons
for which remaining enterprises have not yet
anpounced their dividend along with the
names and the sphere of their functioning ?

THE MINISTER OF STATE IN THE
(SHRI P.R.
DASMUNSI) : (a) During 1986 Govern-
ment have accorded approval for setting up
8 joint ventures. One of these is already in
production and the remaining are under im-
plementation.

(b) Through regular monitoring of these
enterprises, Government takes appropriate
remedial action, wherever required.

(c) Names of Joint ventures which have
declared dividends and those which have not
declared dividends (position as on 31.12.1985)
are shown in the Statements I and II laid on
the Table of the House [Placed in Library See
No LT—3401,86). Joint ventures may not

-+ declare dividend when they do not make
‘profits or retain profits for building up

reserves.
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[English]

Appointment of Palmists, Astrologers
in ITDC

3841. SHRI BANWARI LAL BAIRWA:
Will the Minister of TOURISM be pleased
to state :

(a) the number of palmists/astrologers
appointed/being appointed in the Ministry
and its undertaking ITDC and for what pur-
pose ; and

(b) whether their services are also used
for predicting/planning the growth of tourism
in the country ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) India
Tourism Development Corporation has a
proposal to keep in its Hotel Ashok, New
Delhi an astrologer cum-palmist whose
services could be util.sed by guests/tourists.
This is merely a tourist attraction.

India’s representation on International
Law Commission

3842. SHRI MOOL CHAND DAGA :
Will the M.nister of EXTERNAL AFFAIRS
- be pleased to state :

(a) the names and educational equca-
tional qualifications and experience of persons
who have been Indian citizens and were
elected as Mezmbers of International Law
Commission ;

(b) the name and educational qualifica-
tions of the candidate who has been selected
this year by Government of India or spon-
sored for election as a Member of Inter-
pational Law Commission this year ; and

(c) whether the candidate sponsored this

year is equally qualified to become a Member

of the International Law Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) The
following are the names of Indian citizens
who had been elected as Members of the
International Law Commission :

1. Sir Benegal N. Rau

AGRAHAYANA 7, 1908 (S4KA)

Written Answers 74

2. Judge Radhabinode Pal
3. Dr. Nagendra Singh
4. Dr. S.P. Jagota

Their main educational qualifications and
experience are as follows :

Sir Benegal Narasingh Rau :

Graduated from Universities of Madras
and Cambridge and entered Indian Civil
Service (ICS) in 1910. During the period
1925-1933 he was Secretary to the Assam
Legislative Department and the Assam
Legislative Council and Legal Adviser to the
Government of Assam. In 1934 he joined
the Legislative Department of the Govern-
ment of India and during the period 1935 to
1937 he completed the revision of the entire
Indian Statute Book. He was appointed
Reforms Commissioner in 1938 and was a
judge of the High Court of adjudicature
Bengal from 1939-44. He was Chairman of
the Indus River System, Chairman of the
Commiittee for the codification of Hindu
Law, Prime Minister of Kashmir and from
1946 to 1949, Constitutional Adviser to the
Constituent Assembly of India, He also
advised the Constituent Assembly of Burma
in framing the Constitution of that country.

rom June 1949 until his election to the
Court, he was the Permanent Representative
of India at the United Nations and the leader
of the Indian delegations attending several
sessions of the General Assembly. He was
the representative of India in the Security
Council in 1950 and 1951.

Dr. Radha Binod Pal :

LL. D. (Calcutta). He was Tagore
Professor of Law, University of Calcutta 1925
to 1930 and 1938. Joint President of the
International Academy of Comparative Law
(1937), Member of the Interpational Law
Association, Judge of the High Court of
Calcutta 1941 to 1943, Vice-Chancellor of
the Univers'ty of Calcutta (1944 to 1946),
Judge of the International Military Tribunal
for the Far East (1946 to 1948).

Dr. Nagendra Singh :

M.A., LL. D. (Cantab) ; M.A. B. Litt,
LL.D. (Dublin) ; D. Sc. (Law), Moscow,
D.C.L. (Delhi) : Honorary Master of the
Bench, Grays Inn, London, Visiting Professes
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of Interpational Law and Maritime .Law at
the Universities of Madras, Delhi and
Bombay and Tribhuvan University, Nepal.

Member of the Constituent Assembly of
India (1947-48). District Magistrate and
Coliector, Madhya Pradesh (1938 to 1946),
Regional Commissioner, Eastern States
(1948), Director-General of Shipping (1956
to 1964), Secretary tothe Government of
India (Ministery of Transport), Special
Secretary, Mipistry of Information and
Broadcasting, Secretary to the President of
India. Leader of the Indian delegation in
various bilateral nsgotiations and at Inter-
national conferences (1956 onwards),
Representative of India to the United
Nations General Assembly in 1966 for the
Sixth Committee, Leader of delegation to
the meetings of the Shipping Group of the
United Nations Conference on Trade and
Development (Geneva 1965), Chairman of
the Expert Group on Shipping of ; the
Economic Commission for Asia and the Far
East (1965), President of the Assembly of
the inter-governmental Maritime Consultative
Organisation 1963 to 1965, Vice President of
Brussels Diplomatic Conferences on Maritime
Law (1961 and 1967), Chairman of the Legal
and General Commuittee of the Load Line
Conference (geneva 1966), Member of Panel
of Legal Experts appointed by the Inter-
national Atomic Energy Agency (1960),
Member of the Permanent Court of
Arbitration since 1967, Member of the
Governing Council of the International
Institute for the Unification of Private Law.

Dr. S.P. Jagota :

M.A. (Pol. Science) 1st class with 1st
position in the University, LL.B. (Punjab)
1953 1st class with 1st position in the
University, LL.M., University of Pennsyl-
vania (USA) in 1955, Doctor of Scieace
(S¥D), University of Pepnsylvania (USA)
1957. "

Lecturer in Political Science, Doaba
College, Jullunder, Head of the Department
of Political Science, Doaba College, Jullunder,
Fulbright Scholar under International
Educational exchange Programme at the
University of Pennsylvania (USA) August
1954-August 1957, Lecturer on Constitution
IAS Training School, New Delhi, Professor
of Political Theory and Coastitutional Law,
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National Academy of Administration,
Mussoorie, Joint Secretary and Legal Adviser
Ministry of External Affairs, represented
India at several United Nations meetings
and diplomatic conferences as well as
bilateral and multilateral negotiations.

(b) Dr. P.S. Rao :

Educational qualifications are : Graduated
from Aadhra University with Bachelor of
Arts in Mathematics.  Bachelor of Law
Master of Law, specialised in International
Law and also has a Masters of Law from
Yale Law School and a Doctorate from Yale
Law School, U.S.A.

Dr. Rao was a Yale Fellow for his
studies at Yale Law School. He was awarded
two post-Doctoral Fellowships for his work
on Law of the Sea in the United States
during the years 1971 and 1974. He has
published several articles in various journals
both in India and abroad. He has a
treatise on Law of the Sea published by MIT
Press in 1975 in USA.

He has been a member of the Legal &
Treaties Division since 1975 and has worked
as Legal Adviser of India to the permanpent
Mission of India to the United Nations
during 1982 to 1985. Presently he is
working as a Director of the Legal and
Treatise Division.

Dr. Rao has also represented India in a
number of International Conferences and
bilateral negotiations and was elected as
Chairman of the United Nations Special
Committee on the Enhancement of the
Principle of Non-Use of Force in Internation-
al Relations in 1985.

(¢) Yes Sir. Dr. Rao is fully qualified
in accordance with tke provisions of the
Statute of the International Law Commission.
Dr. Raw has been elected by the General
Assembly as a Member of the International
Law Commission for aterm of 5 years
commencing from January 1, 1987, in the
elections held on November 14, 1986.

Production and export of ginger

3844. PROF. K.V. THOMAS : Will
the Minister of COMMERCE be pleased to
state ;



771 Written Answers

(a) the quantity of ginger produced in
India ;

(b) ‘the quintity cxported anhually ;

(c) the total requirement of ginger in
the world market ; and

(d) the steps being taken to improve
the export of ginger ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) The following are the
quantities of ginger produced in India :—

*000 MTS.
1984-85 1985-86
(Provisional) {Provisional)
Crop Year Crop Year
133.68 129.85

(b) The quantity exported is as under i—

000 MTS.
1984-85 1985-86 1986-87
(Provisional) (Provisional) (April-Oct.)
(Prov.)
7.33 6.82 291

(c) Export in ginger including fresh
ginger, from major exporting countries during
1984 is estimated around 35 to 40 thousand
M Tonpes.

(d) Ginger is one of the items incladed
in the spices group of products. The steps
being taken to improve their exports include
assistance for trade delegations, pubticity
campaigns, for participations in trade fairs
etc. Ipstitutional frame work s being
strengthened by the establishment of Spices
Board under the Spices Board Act, 1986 for
the development of export of spices, which
includes ginger.

Wrong Map of India published by UN

A%46. SHRI DINESH -SINGH : Wil
the Minister of EXTERNAL -AFFATRS be
plegsed fo state ;

AGRAHAYANA 7, 1908 (SAKA)

Written Answers 78

(a) whether the  attention of the
Government has bcen drawn to the wrong
Map published by the U N. in which Jammu
and Kashmir State has been shown as an area
separate from India ; and

(b) if so, the steps taken by Govern-
ment to correct the error.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) and (b) On a broad and
general basis it may be noted that in the past
whenever any instance of wrong cartographic
description of India by a UN agency has
come to the notice of the Government, the
matter has been appropriately taken up for
necessary corrective action.

[Translation]
Carpet Weaving Training Centres

3847. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TEXTILES be
pleased to state :

(a) the State-wise number of carpet
weaving training centres in the country ;

(b) whether itis a fact that only two
such training centres have been functioning
in the drought prone desert districts of
Barmer, Jaisalmer and Jodhpur in Rajasthan
and the people of those areas have been
putting forward a strong demand for
the setting up of training centres in these
areas ;

(¢) if so, whether Union Government
will open these training centres in all the
Panchayat committees in these districts to
encourage small scale industry ; and

(d) if so, by what time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) A statement show-
ing the State-wise number of Carpet Weaving
Training Centres in the country, is given
below.

(b) One such Training Centre is at
present functioning at Barmer proper and no
demand from the people of those areas has
been received so far in this regard,



79 Written Answers

(¢) and (d) There is no provision
during the Seventh Plan to establish new
carpet weaving training centres in these
districts. However, there are 13 centres
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in Rajasthan and these training centres
being peripetatic ip nature, are shifted from
one location to thz other to meet the training
need of the area.

Statement
SI. State No. of Training
No. Centres
1. Uttar Pradesh 185
2. Bihar 40
3, Rajasthan 13
4, Punjab 4
5. Himachal Pradesh 3
6. Haryana 6
7. Jammu & Kashmir 175
8. Andhra Pradesh 13
9. Karnpataka 5
10. Pondicherry 1
Total 445
[English] {c) whether arrests have been made in

Malpractices in sale of Janta Cloth

3848. SHRI V. TULSIRAM : Will
the Minister of TEXTILES be pleased to
state :

(a) whether the attention of Government
has been drawn to the news item under the
caption ‘‘Janata cloth sale malpractice being
probed’’ published in the Economic Times
of 11 October, 1986 ;

(b) if so, the names of the States where
Janata Cloth earmarked for the poor was
sold in the open market and the quality,
quantity and rate of such cloth ;

this regard and cases registered ; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI
S. KRISHNA KUMAR) : (a) Yes, Sir.

(b) No specific reports have been
received by Government to the effect that
Japata Cloth earmarked for the poor has
been sold in open market. The Govern-
ments of two States, viz. Maharashtra and
Uttar Pradesh, mentioned in the news item
in Economic Times of 11th October, 1986
have also informed that no complaints regar-
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ding irregularities in marketing had been
brought to their notice,

(c) Does not arise.

(d) Does not arise.

Compensation to unsalaried class for
price rise

(a) whether Government have been
compensating salaried class against rising
prices from time to time by sanctioning
dearness allowance ;

(b) whether Government also propose
to compensate the unsalaried class consisting
of farmers and particularly 60 per cent of
the population living below the poverty line
against the rising prices ;

(c) if so, the ways and means contem-
plated by Government to compensate the
unsalaried class also against price rise in
future ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) to (d) Government
employees and employees in the Public
Sector and local bodies are paid dearness
allowance so as to compensate them for the
rise in the cost of living. Arrangements for
compensation also exist in respect of emplo-
yees in the -organised sectors. As for
labourers in the non-organised sector,
legislation such as Minimum Wages Act
provides for fixation of wages which are
periodically reviewed taking into account
various factors, including increase in the cost
of living. The interests of the weaker
sections are safeguarded by the supply of
subsidised foodgrains under special schemes
and through larger allocations for various
anti-poverty programmes,
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Will the Minister of FINANCE be pleased
to state :

" include public undertakings and
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[Translation]

Tax outstanding against commercial
establishments

SHRI  BALWANT

RAMOOWALIA :
SHRI TEJA SINGH DARDI :
SHRI V. TULSIRAM :

3850, SINGH

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that amount of
rupees one crore or more on account of
income tax is outstanding against several
commercial establishments in the country ;

(b) if so, the names of those commercial
establishments and the action taken by
Government against them ;

(c) whether these establishments also
if so,
have taken action
responsible therefor ;

whether Government
against the officers
and

(d) the complete details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN

THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) Yes, Sir.
The names of the various commercial

establishments against whom the income-tax
demand exceeding Rs. 1 crore was outstand-
ing as on 30.6.1986 are given in the annexed
statement.

Depending upon the facts and circum-
stances of each case, appropriate steps,
according to law are taken from time to time
by the concerned income-tax authority for
recovery of the outstanding demand. These
steps include, inter-alia  requesting the
appellate authorities for expeditious disposal
of the pending appeals and also resorting to
proceedings under section 226(3) and 179 of
the Income-tax Act and attachment of mova-
ble and immovable properties after issuing
the recovery certificates to the Tax Recovery
Officer under section 222 of the Income-tay
Act.
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(c) and (d)

The names of the public

undertakings have also been included in the
statement given below.

As per the Income-tax Act, assessee
company is responsible for the tax lability
and so the question of taking action against
any officer does not arise.

Statement
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SI.No. Name of the assessee
1 2
1. Coromendel Fertilizers Ltd.
2. Enjak Industries (P) Ltd,
3. LD.L. Chemicals Ltd.
4. Bihar State Financial Corpn. Ltd.
5. Bihar State Food & Civil
Suppliers Corpn. Ltd.
6. Bihar State Forest Development
Corpn. Ltd.
7. Bharat Coking Coal Ltd.
8. C.M.P.D.IL Ltd. as agent of
M/s. TSVETMET Export Moscow
9. Gujarat Alkalies & Chemicals Ltd.
10.  Suresh Textile Bearing Ltd.
11. Hindustan Petroleum Corpn. Ltd.
12. Indian Hotels Ltd. (Tata)
13. Poona Electrical &  Industrial
Company Ltd.
14. Premier Automobiles Ltd,
15. Tata Engg. & Locomotive Co, Ltd.,

16'

Tata Sons Ltd,

1 2
—

17. Walchand Nagar Industries Ltd.

18.  Western India Spg. & Mfg. Co. Ltd.

19.  Esso Eastern Inc.

20, Godrej & Boyce Mfg. Co. (P) Ltd.

21. Indian Dyestuff Industries Ltd.

22. Manek Lal Scientific Research
Foundation

23, T.V. Patel Pvt. Ltd.

24. Agrima Project Engg. & Consul-
tancy Services Ltd.

25. Bank of America NTJSA

25A. R.B. Shreeram Durga Prasad (P)
Ltd.

26. Banque Natiopale De-Paris

27.  Citi-Bank N.A.

28. LCI.C.. Ltd.

29. Linde A.G.

30. Saudi Arabian Airlines

31.  Sarabhai International Ltd.

3;. Siemens A.G. (W.G.)

33. Swastil House Hold & Industrial
Products (P) Ltd.

34.  Union Bank of India

35. Udhe GmBH

36. Mahindra & Mahindra Ltd,
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1 2 1 2
37. Piem Hotels Ltd. 62. Raymond Woollen Mills Ltd.
38. Pilman Aircraft Co. 63. Amortex Agencies (P) Ltd.
39. Echgay Industries (P) Ltd. 64. Dharangadhra Chemicals Works
Ltd.
40. Glaxo Laboratories Ltd.
65. Hindustan Sugar Mills Ltd.
41. Indian Plywood Mfg. Co.
66. K,E.C. Interpational Ltd.
42. Pfizer Ltd.
67. Mont Planc Hotels (P) Ltd.
43. Sundeep & Co.
68. Mukand Iron & Steel Works Ltd.
44. Ramaya Rajiv & Others
69.  Shah Steel Industries (P) Ltd.
45. Bombay Dying & Mfg. Co. Ltd.
70. W.D. Estates (P) Ltd.
46. Kapadia Const. Co. Pvt. Ltd.
71. West Coast Builders (P) Ltd.
47. Reliance Industries Ltd.
72. Dalamal & Sons Investment Co.
48. S.M. Chemicals &  Electronic
Pvt. Ltd. 73. Kiron & Company
49, Ram Kumar Jalan 74.  Vikas Premises
50. Nirma Specific Family Trust 75. Cochin Refiperies Ltd.
51. Patel Specific Family Trust 76.  Joseph Michael & Brother
52. System Communication 77. Hindustan Photo Films Mfg. Co.
Ltd,
53.  Aquarius Agencies (P) Ltd.
78. Indian Railway Construction
54. Bombay Tyres International Ltd. Co. Ltd,
55. Gajra Gears (P) Ltd. 79. Bharat Heavy Electricals Ltd.
56. G.T.C. Industries Ltd. 80. Bhasin Associated Pvt. Ltd.
57. Hindustan Aluminium Corpn. Ltd. 81. Dharam Singh Ram Singh
Motor (P) Ltd.
58. J.K. Helen Curtis Ltd.
82.  Fuse Base (India) Pvt, Ltd.
59. Narangs Metels Pvt. Ltd. )
. 83. National Hydroelectric = Power
60. Nagpal Stainless Steel Ltd. Corpn. Ltd.
61. Nirlon Synthetics Fibre & Chemis
84. M/s. Sahib Singh Mfg. Co.

cals Ltd.
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1 2 1 2 .
85. United  Technical Consultants 109. Continental Construction Ltd.
(P) Ltd.
110. Continental Marketing Pvt. Ltd.
86. Allenberry & Co. (P) Ltd.
111, D.C.M. Ltd.
87. Alapnkar Housing & Construction
Co. (P) Ltd. 112.  International Meditak (P) Ltd.
88.  Ansal Properties & Indust (P) Ltd. 113.  Jay Engineering Works Ltd.
89. Ashraf Management & Consultants 114. Modi Industries Ltd.
(P) Ltd.
115.  Modi Rubber Ltd.
90. Basti Sugar Mills Co. Ltd.
116. Nﬁdan Mohan Lal Shri Ram
91. Delhi State Indl. & Devlo, Corpn.
117.  Shriram Piston & Rings Ltd.
92. Engg. India Ltd.
118.  Steel Industrial Corporation
93. Ganesh Flour Mill Co. Ltd.
119.  Poly Steel (India) Ltd.
94. Hitachi Ltd. Tokyo Japan
120.  Gujarat State Fertilizers Co. Ltd.
95. Indian Alumipium Cables Ltd.
121.  Alkapuri Investment Pvt. Ltd.
96. Punjab & Sind Bank Ltd.
122. Kalindi Investment Pvt, Ltd.
97.  Pearl Cycle Industries India (P) Ltd.
123. Offisade Pvt. Ltd.
98. Rajasthan Mercantile Co. Ltd.
124.  Sarabhai Pvt. Ltd.
99. Rank India (P) Ltd.
125.  Synbiotics Ltd.
100. Ansal Properties Industries (Over-
seas Project) 126.  Shahibag Enterpreneurs Pvt. Ltd.
101. M/s. Iragi Airways. 127.  Pragati Co-op. Bank Ltd,
102.  Electrical Construction Equipment 128.  Ambalal Sarabhai Enterprises
103,  Escorts Ltd. 129. Ambica Mills Ltd.
104. Escorts Tractors Ltd. 130.  Vallabh Glass Works Ltd.
105. Harparshad & Co. 131. Nav Bharat Trust
106. J.K. Synthetics (J.K. Singha) 132. Neo Trust
107. Orissa Cement Ltd, 133. Norma Trust
108. Swadeshi Polytex Ltd. 134. . S.K. Patel Family Trust
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1 2 1 2
135. Rajasthan Fipancial Corpn. 156. R.B. Shreeram Durga Prasad &
Fatehchand Narsingdas.
136. Navjeevan Grah Nirman Sahakari
Samiti Ltd. 157. Bangaigaon Refinery &  Petro
Chemicals Ltd.
137. Rajendra Plastic Industries.
158.  Orissa Forest Corpn. Ltd.
138. Rajasthan Vanpaspati Products Ltd.
159.  Punjab Anand Batteries Ltd.
139.  Lahoree Steel Industries (P) Ltd,
160.  Pure Drinks (N. Delhi) Ltd.
140. Corporation Ltd.
161. Cormandal Indag Products India
141.  Syndicate Bank (P) Ltd.
142. V.S. Dempo & Co. 162. Modowell & Co. Ltd.
143. The Andhra Pradesh Paper Mills 163. Madras Fertilizers Ltd.
Ltd.
164, Tamilpadu Industrial Investment
144. The K.C.P. Ltd. Corpn, Ltd.
145. Raja Textiles Ltd. 165.  Prasad Productions (P, Ltd.
146. N.D. Mahadalkar Mukadam & Co. 166.  Three Star Bottling Co.
147. U.P. Co-operative Fedration Ltd. 167. Carborandum Universal Ltd.
148. U P. Forest Corporation Ltd. 168. Kerala Financial Corpn.
149. U.P. Bridge Corporation Ltd. 169. Calcutta Electric Supply Corpn.
Ltd.
150. Dixilyn Field International Driiling
Co. 170. Geophysical Service India Ltd.
150A. Bajrangbali Engg. Co. Ltd. 171.  Peico Electronics & Electric Ltd.
150B. Karam Chand Thapar & Bros. Ltd. 172. Oberoi Hotel India (P) Ltd.
150C. Tata Tea Ltd. 173.  British Airways Board.
151.  Girilal Mamchand & Co. 174. Hindusthan Cables Ltd.
152.  M.P. Finance Corporation 175.  Hindusthan Sanitory Ware Tndustries
153. M.P. Rajya Van Vikas Nigam Ltd.
154. M.P. State Textile Corporation. 176. Hindustan Motors Ltd.
Shree Synthe;ics Ltd. 177.  Jayajeerao Cotton Mill Co.

155.
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1 2
178. Kesoram Ind. & Cotton Mill Ltd.
179, Park Hotel (P) Ltd.
180. Pataudi Financiers.
181, Sanchaita Investments.

[ English]
Collection of taxes
3852. SHRI HARIHAR SOREN:

Will the Minister of FINANCE be pleased
to state :

(a) the target set for the collection of
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taxes during the Seventh Five Year Plan ;

(b) the achievement made so far in the
recovery of taxes ;

‘(c¢) whether Government will be able to
reach the target at the present pace of tax
recovery ;

(d) if not, the steps taken to streamline
the tax collection machinery ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) The Targets set for
the collection of Taxes during the Seventh
Five Year Plan (Year-wise) for Direct and
Indirect Taxes are given below :

(Rs. in crores)

1985-86 1986-87 1987-88 1988-89 1989-90 Total
Direct Taxes 4669 4942 5228 5546 3877 26262
Indirect Taxes 19109 20447 21878 23409 25048 109891

(b) The achievement made so far in the
recovery of the taxes is as below

(Rs. in crores)

) upto
1985-86 Oct. 1986
Direct Taxes 5557.66 2447.70
Indirect Taxes 22445.67 14303.22

(c) It is expected that the projections
would be reached.

(d) and (¢) Does not arise.
dy
Utilisation of funds by Maharashtra
Government for improving facilities
at tourists centres

3853. SHRI GURUDAS KAMAT:
Will the Minister of TOURISM be pleased
to state ;

(a) whether it is a fact that Government
of Maharashtra has under-utilised the funds
for improving facilities at tourist centres ;

(b) if so, the details of funds made
available to the Government of Maharashtra
during the last three years for this purpose
and amount actually utilised by the State
Government during the same period ; and

(c) the action taken by the Union
Government to ensure that State Government
make bets and maximum use of the funds
available to them ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) The
names of the approved schemes for which
funds have been released during the last
three years, alopg with year of release and
total amount sanctioned are given below ;—
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(Rs. in lakhs)

Name of the Scheme Amount Amount Year of
sanctioned released release

1.  Strengthening of Shet

Bunder Jetty, Elephanta. 10.50 8.00 1984-85
2. Fairs & Festivals in

Maharashtra 1.50 1.35 1984-85
3. Construction of 2 beach

cottages at Ganapatipule. 8,77 5.00 1986-87
4. Floodlighting of Bibi-ka-"

Magbara, Aurangabad. 5.12 2.56 1985-86

Work in respect of strengthening of Shet
Bunder Jetty at Elephanta has been delayed
due to change in the State Executing Agency.
State Government proposes to complete
work in respect of fairs and festivals scheme
by the year end. Work for floodlighting
of Bibi-ka-Magbara and construction of
beach cottages at Ganapatipule is being
implemented.

(c) State Government have been asked
to regularly submit progress reports and
utilisation certificates in respect of sanctioned
schemes. Frequent meetings are also held
with State Tourism officials where emphasis
is laid on speedy implementation of these
schemes.

Companies blacklisted on account of
wrong information supplied by
concerned collectorates

3854. SHRI M. RAGHUMA REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) whether there are some companies
which have been blacklisted from excise
angle on account of wrong information from
their Collectorates ; and

(b) if so, the names of such cempanies
and the ‘action taken for supply of wrong
information ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN

THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a)and (b) The Govern-
ment has not blacklisted any Company of
non-payment of excise arrears. The realisa-
tion of arrears of revenue is an on going
process and such measures, administrative,
legal and other as are considered necessary
from time to time continue to be taken.
These steps include taking into account the
overall performance of companies including
their tax performance while considering
proposals for approval of applications for
shares, allotment of foreign exchange etc.
after taking into consideration the guidelines
and various other relevant factors.

Exports during 1986

. 3855. SHRI D.N. REDDY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether there has been improvement
in exports during the first six months, April
to September, 1986, over the same period last
year ;

(b) if so, the relative figures thereof ;

(c) the export target for 1986-87 and
whether Government are hopeful of achieving
this target ;

(d) whether the imports are still showing
an increasing.trend ; and

(¢) what are the prospects of bridging
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the gap between import and export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b) According to
the latest date available from DGCI & S,
India’s exports during April —September,
1986 were Rs. 5857.44 crores and Rs.
5017.63 crores during April—September,
1985 showing a growth rate of 16.7 per
cent.

(c) The overall target for exports during
1986-87 is fixed at Rs. 12203 crores. All
possible efforts are being made to achieve
the export target set for the year.

(d) The imports during April —Septem-
ber, 1986 at Rs. 9239.01 crores were margi-
nally higher by 1.1 per cent as compared
with imports at Rs. 9141.63 crores during
April—September, 1985.

(e) According to current indications, it
is expected that the trade deficit during
1986-87 will be lower than the deficit in
1985-86.

Release of foreign exchange by RBI
for travellers

3856. SHRI T. BALA GOUD: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware of
the need to streamline and make efficient
the forcign exchange operation of the Reserve
Bank of India in its dealings with Indian
travellers ;

(b) the reasons for not introducing time-
bound disposal of applications as has been
done in pationalised banks and other finan-
cial institutions ;

(c) whether rules or instructions exist on
the subject so as to leave hittle to the discre-
tion of officers ;

(d) the average time taken for clearing
an application from a student or business-
man ; and

(e) the number of pending applications
in the Hyderabad office of RBI as on date ?

NOVEMBER 28, 1986
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Reserve Bank of
India has formulated guidelines for dealing
with requests from the public for travel
abroad for various purposes like Business,
Export Promotion, Conferences, Overseas
Education etc. These quidelines have been
given to all the Regional Offices of the Bank.
The procedures to be followed by the
Regional Offices is periodically reviewed to
provide better customer service.

(b) The time limit for disposal of appli-
cations received by Exchange Control
Department_ at its various Regional Offices
is already in vogue and is as under :

Purpose No. of days

(Clear working
days excluding
date of appli-
cation Sundays
and Holidays)

1. Travel abroad on
business/export
promotion grounds 4

2. Blanket exchange
permits under RBI/
ITC Scheme 7

3.  Technical training/
study tours for
periods less than
6 months 1

4.  Specialised training
abroad for periods

exceeding 6 months 7
5. Medical treatment Same day
6. Higher studies

abroad 7

(c) Well defined rules and instructions
have been framed on each subject of travel
to be followed by RBI Regional Offices,
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These instructions have been issued through
confidential Book of Instructions. Amend-
ments to these instructions from time to time
are conveyed by means of circulars. Where
the request made in the application falls
outside the purview of the instructions, the
Regional Offices are required to seek instruc-
tions from Central Office at Bombay. In
some cases the Central Office of the RBI
also refers the matter to the Deptt. of
Economic Affairs for their views and advice.

(d) The time limit prescribed for dispo-
sal of applications for travel as mentioned
in part (b) above, is by and large adhered
to by the Regional Offices provided the
applications are in order in all respects.

(e) The number of applications pending
disposal at RBI, Hyderabad as on 10.11.1986
and the duration for which they have been
pending in given below :

Purpose No. of Duration
Pending for which
applications pending

B ——

Business 6 4 days

Special

Training 1 2 days

Students 13 1to 5 days

[Translation]

Inclusion of Ranikhet, Kausari, Pindari
Glacier in international tourist map

3857. SHRI HARISH RAWAT : Will
the Minister of TOURISM be pleased to

state :

(a) the names of places in Uttar Pradesh
which are on the international map of

tourism ;

(b) whether efforts are being made to
include some other places of the State on

the international map of tourism ;

(c) if so, their names ; and
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Written Answers 98

(d) the steps being taken to provide
more facilities to the tourists in these places?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) to (c) More
than 50 places including all major places of
tourist interest in Uttar Pradesh have been
included in the Tourist Map of India entitled
“The Right Place Map”.

(d) The development of infrastracture at
places of tourist importance is a continuous
process. The general criteria followed in
selecting a centre are the historical, cultural,
religious and scenic importance and potential
of the places and from the sports and adven-
ture tourism point of view. The Depart-
ment of Tourism in consultation with the
State Government have identified tourist
centres for integrated development in a
phased manner with the combined resources
of Centre, State and the private sector,
subject to the availability of funds and
inter-se priority, A statement showing pro-
ject-wise Plan expenditure incurred by the
Department of Tourism during 1985-8¢ is
given below,

Statement

S. No. Name of the Scheme Amount spent

(Rs. in lakhs)

1. Development/improve-

ment of Varanasi Ghats 21.50
2.  Construction of Tourist
Complex at Sravasti 20.00

3.  Mini buses & elephants
for use in Corbett
National Park, Dudhwa
National Park & Chilha 4.63

4. Tourist Bungalow at
Mathura 5.00

5, Water sports at River
Gomti, Lucknow 1.55

6.  Construction of Tourist
complex at Fatchpur

Sikri 10.00
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7. Fairs & Festivals—
Lucknow Mahotsav 1.54
8. Construction of Stage
for open air theatre &
wayside amenities
Ayodhya 13.40
9.  Purchase of Swiss cotlage
for Kumbha Mela at
Haridwar 15.73
10. Provision of toilet and
drinking water facilities
at Sarnath, Kushinagar,
Sravasti (through ASI)

& Fatehpur Sikri 4.00

Rs, 97.35 lakhs

[English)

Extension of IDBI Scheme for hospital
to Ardhra Pradesh

3858. SHRI K. RAMACHANDRA
REDDY : Wil the Minister of FINANCE
be pleased to state :

(a) whether the Industrial Development
Bank of India (IDBI) has decided to extend
durect assistance to establishment of hos-
pitals ;

(b) whether the scheme is going to be
extended to Andhra Pradesh ; and

(c) If so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.X.
GADHVI): (a) to (c) The Industrial Develop-
ment Bank of India, under a recent amend-
ment in the Industrial Development Bank of
India Act, 1964 can eatertain applications
for direct financial assistance for the estab-
lishment of hospitals in all States including
Andhra Pradesh. Such assistance to hospitals
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would be on the same terms and conditions
as applicable to other industries under its
Project Finance Scheme subject to the Pro-
ject being viable.

Cooperative sugar factories of Maharashtra
defaulted in payment of interest/principal
amount

3859. DR. DATTA SAMANT : Will
the Minister of FINANCE be pleased to
state :

{a) how many co-operative sugar
factories from Maharashtra have defaulted
towards interest as well as principal amount
of term loans ; ¢

(b) the particulars of such sugar factories
and the amount outstanding against each of
them ; and

(c) whether it is a fact that IFCI has
stoped financing eight new sugar factories
pending clearance of defaulted interest of
State Government ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (¢) The Industrial
Finance Corporation of India (IFCI) has
reported that 27 co-operative sugar factories
located in Maharashtra were in default in the
payment of overdues amounting to Rs. 18.57
crores as principal and Rs. 6.91 crores as inte-
rest to IFCI, IDBI and ICICI as on the 30th
June, 1986. The financial institutions have
withheld disbursements in respzct of 5 new
sugar co-operative projects in Maharashtra
pending clearance of defaulted amounts,
honouring of guarantees by Societies/State
Government, Applications for 3 new sugar
projects in the co-operative sector in Maha-
rashtra are pending consideration with the
financial institutions.

Procurement of jufe

3860. SHRI SATYAGOPAL MISRA :
Will the Minister of TEXTILES be pleased
to state : ¢

(a) whetheritis a fact that Union
Government had dropped the idea of- mono-
poly progurement of jute ;
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(b) if so, the reasons therefor ; and

(c) the alterpative proposal to save the
jute growers from distress sale of jute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The Central
Government has not mooted the idea of
monopoly procurement of raw jute.

(b) Does not arise.

(¢) The Jute Corporation of India (JCI)
is there to protect the interests of jute gro-
wers. It is responsible for undertaking price
support operation of raw jute dnd undertakes
to procure whatever quantity of raw jute is
offered to it by growers at the minimum
statutory price fixed by the Government. The
Govt. has also accepted the liability to sub-
sidise the losses incurred by the Corporation
on price support operation. The Corporation
has so far purchased about 14.27 lakh bales
upto 19-11-86.

Downgrading of Regional Offices of

CCI & E
3861. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of COM-

MERCE be pleased to state :

(a) whether the Regional Office of the
Chief Controller of Imports and Exports at
Hyderabad was downgraded since April, 1985
and made subordinate to Joint Chief Con-
troller at Madras ;

(b) whether this has resulted in inordi-
nate delays in clearance of applications for
import-export licences ;

(c) whether several representations were
made by the State Government agencies as
well as Federation of Andhra Pradesh Cham-
bers of Commerce and Industry against such
a move ; and

(d) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir.

(b) No, Sir.
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(c) Yes, Sir.

(d) The downgradation of the office at
Hyderabad was done keeping in view the
work-load in that office. The matter would
be reviewed as and when the work-load
warrants the same.

Purchase of raw jute by JCI in West
Bengal

3862. SHRI HANNAN MOLLAH :

PROF. MADHU DANDAVATE:

Will the Minister of TEXTILES be
pleased to state :

(a) quantity of raw jute offered to the
Jute Corporation of India by the jute gro-
wers of West Bengal in the last season bet-
ween July and September ;

(b) quantity of jute purchased by the
J.C.I. from the growers at support price,
since 1st July, 1986 ;

(c) quantity of jute sold by the growers
at distress sales ;

(d) whether the J.C.1. failed to purchase
the full quantity of raw jute offered to it by
the growers ; and

(e) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Jute Corporation
of India, alongwith Cooperatives, purchased
about 2.76 lakh bales of raw jute from gro-
wers in West Bengal during the period bet-
ween July and September, 1985 of the last
season.

(b) During the current jute season, JCI
has purchased about 15.17 lakh bales of raw
jute up to 24-11-86 at minimum statutory
price, out of which about 10.29 lakh bales
have been purchased from West Bepgal.

(¢) to () JCIis purchasing whatever
quantity of raw jute is offered to it by jute
growers at the minimum statutory price fixed
by the Government. However, at some
places where JCI and Cooperatives do not
have purchase centres, the possibility of gro=
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wers making d istress sales cannot be ruled
out. JCI is advising growers not to make
any distress sale of raw jute to middlemen
below the minimum statutory price, but bring
their produce to the purchase Centres run by
the Corporation and Cooperatives. ’

Operations outside India by Birla Group

3862. SHRI GANGA RAM : Will the
M'nister of FINANCE be pleased to state :

(a) the number of companies of Birla
Group that have been given permission under
the Foreign Exchange Regulation Act for
operations outside India ;

(b) the names and address
companies of the above group ;

of foreign

(c) whether any companies associated with
the above group with op:rations outside India
without necessary approvals required under
the Foreign Exchange Regulation Act have
com= to the notice of Government ; and

(d) if so, actioa taken against them by
Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI): (a) Out of the undertakings
belonging to Birla Industrial House registe-
red under MRTP Act, 1969, 15 companies
have been given permission under Section 27
of FERA, 73 for establishing Joint Ventures/
Subsidiaries abroad.

(b) A statement is given below.

(¢) No, according to the information
available with the Enforcement Directorate,

(d) Does not arise.
Statement

Names and addresses of Companies, be-
longing to Birla Industrial House, rcgistered
under MRTP Act, to which permission has
been given under S-ction 27 FERA, 73 for
setting up Juint  Ventures/Subsidiaries
abroad.

1. M/s Birla Jute Mfg. Co. Ltd., 9/1,
R.N. Mukherjee Road, Calcutta,

NOVEMBER 28, 1986
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10.

11.

12.
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M/s Bharat Commerce & Industries
Ltd., Suryakiran (5th Floor), 19,
Kasturba Gandhi Marg, New Delhi-
110001.

M/s Birla Cotton Spg. & Wvg.
Mills, P.O. Birla Lines, New
Delhi.

M/s Birla Bros. Pvt. Ltd., Industry
House, 159, Churchgate Reclama-
tion, Bombay-20.

along with the following 4 com-
panies of this Group :

(i) Central India Industries Ltd,,
Calcutta.

(i) Shekhavati Investments and
Traders, Jaipur.

(iii) Gwalior Finance Corporation
- Ltd., Calcutta.

(iv) Hindustan Discounting Co.
Ltd., Calcutta.

Century Spg. & Mfg. Co. Ltd., Dr.
Anne Besant Road, Bombay-
400025.

Eastern Spg. Mills Ltd., Pirgaccha,
Kadamgacchi, P.O. 24 Parganas
(W.B.) :

M/s Gwalior Rayon Silk Mfg. &
Wvg. Co. Ltd., Birlagram Nagda.,
M.P.

M/s Hyderabad Asbestos Cement
Products Ltd., Santanagar, Hydera-
bad-5000]8.

National Engineering  Industries
Lid., 9/1, R.N. Mukherjee Road,
Calcutta.

M/s Orient Paper Mills Ltd., 9/1,
R.N. Mukherjee Road, Calcutta.

M's Kusum Products Ltd., Bombay
Mutual Bldg., 9, Braboune Rcad,
Calcutta. ‘
Indian Plastics Ltd., Poisai Bridge
Kandivli, Bombay-67.
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13. Birla Bombay Pvt. Ltd., Industry
House, 159, Caurchgate Reclama-
tion, Bombay-400020.

14, Jiyajirao Cotton Mills Ltd.,* Cal-

cutta.

15. Gwalior Commercial Co.

Gwalior.

Ltd.,

*Application for continuation of the
Subsidiary is under consideration.

Monitoring of foreign exchange loans
to Neyveli Lignite Corporation

3864. SHRI V. SREENIVASA PRASAD:
DR. V. VENKATESH :
SHRI  ATISH CHANDRA
SINHA :
SHRI H G. RAMULU :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India
has not exercised any caution in monitoring
the foreign exchange loans being spent by
the Neyveli Lignite Corporation Ltd. and
Coal India Limited on buying their mining
equipment under such loan ;

(b) whether various kinds of misuse of
foreign exchange loans have been reported ;

(c) whether any investigation has been
ordered ; and

(d) if so, the facts thereof and action
proposed to be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
» B.K. GADHVI) : (a) Payment of foreign
exchange for purchase of mining equipment
by Neyveli Lignite Corporation and Ccal
India Ltd. are made under loans as approved
by Government of India. The utilisation is
monitored by Reserve Bank of India/Con-
troller of Aid Accounts & Audits of Govern-
ment of India,

(b) No, Sir.

(c) and (d) Question does dot arise.

AGRAHAYANA 17,1908 (S4K4)
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Licence to new spinning mills in Kerala

3865. SHRI A. CHARLES : Will the
Minister of TEXTILES be pleased to state :

(a) whether itis a fact that though
Union Government have issued licence to
start four new spinning mulls in Kerala, their
constructions have been very badly affected
since the necessary Project reports have not
been approved by Government ;

" (b) if so, the reasons for the delay in
approving the project reports ;

(¢) whether Government of Kerala has
sought funds from Union Government as
share participat.on ; and

(d) if so, the action taken thereon ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Government of
the project
reports of the four new spinning mills in the
State.

(b) Does not ar:se in view of (a) above.

(c) Government of Kerala have applied
for financial assistance from the financial
institutions and the National Cooperative
Development Corporation for the mills indi-
cated in (a) above,

(d) The financial institutions and
National Cooperative Development Corpora-
tion feel that adequate spinning capacity has
already been created in the country for the
Seventh Five Year Plap period,

Proposal for paper on expenditure control

3866. SHRI I. RAMA RAI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are contemplating
to issue a comprehensive paper on the ex-
penditure control ; and

(b) if so, the details
reasons therefor ?

thereof and the

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
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THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) and (b) The matter is
under consideration.

India and Yugoslavia’s call for military and
economic assistance to African Frontline
States

3867. DR. V. VENKATESH : Will
the Minister of External Affairs be pleased
to state :

(a) whether India and Yugoslavia have
called for extending military and economic

assistance to the frontline States for countering

the machination of the racist South African
regime ;

(b) if so, whether the two countries
have felt the stand of some countries to go
beyond the realm of economic aid by also
providing military assistance ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) :a to (c)
Yugoslavia and India have been consulting
regulary both Dbilaterally and within the
framework of the AFRICA fund on the most
appropriate form of assistance to be exten-
ded to Front Line states in Southern Africa.
These consultations are continuing.

Problem of handloom weavers

3868. SHRI MOHANBHAI PATEL :
Will the Minister of TEXTILES be pleased
to state :

of handloom
on 21st March

(a) the total number
weavers in the country as
1986, State-wise ;

(b) whether it is a fact that many
weavers are pot getting the yarn for use in
manufacturing cloth and are facing great
hardship ;

(c¢) if so, whether Government have

received any complaint in this regard ;

(d) if so, the details thereof ;

() the steps taken to ensure the supply
of yarn to weavers as per their requirements

NOVEMBER 28, 1986
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so that this industry should not suffer ; and

(f). the measures being taken for the
disposal of the cloth manufactured by these
small and marginal weavers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) A statement

showing the number of handlooms State-wise
is given below. The figures are based on
surveys conducted by the States at different
periods.

(b) No, Sir.
(¢) Does not arise.
(d) Does not arise

(e) In order to ensure supply hank yarn
in sufficient quantities, Government of India
have imposed a statutory obligation on all
spinning mills to pack at least 50%, of their
marketable yarn in the form of hanks, of
which 85% should be in counts upto 40’s.
The National Handloom Development Cor-
porations has also opened yarn depots at
Guwahati, Biharshariff and Bhagalpur and is
also supplying yarn to the agencies, of the
States of Madhya Pradesh, Maharashtra,
Bihar, Karnataka Gujarat, etc.

(f) The State apex societies and the
State hapndloom development corporations
are given share capital assistance for widen-
ing their market base. Besides, special rebate
@ 20% is allowed on the retail sales effected
by handloom cooperative societies and State
handloom development corporations for 30
days in a year. Such rebate is also allowed
during handloom expos organised or appro-
ved by Development Commissioner for
Handlooms,

Statement

Name of State/ No. of leoms

Union Territory (in 000s)
1. Andhra Pradesh 529
2. Assam 200
3. Bihar 100
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1 2
4, Gujarat
5. Haryana
6. Himachal Pradesh
7. Jammu & Kashmir
8. Karnataka
9. Kerala
10. Madhya Pradesh
11. Mabharashtra
12. Manipur
13. Meghalaya
14. Nagaland
15. Orissa
16. Punjab
17. Rajasthan
18. Sikkim
19. Tamil Nadu
20. Tripura
21. Uttar Pradesh
22. West Bengal
Union Territory
1. Andaman & Nikobar
Island
2. Arunachal Pradesh
3. Chandigarh
4. Dadra & Nagar Haveli
5, Delhi

20

41

37
103
95
33
80

100

20
105

21
144
NA
556
100
509

256

NA
NA
NA

NA
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6. Goa, Daman & Diu NA
7. Mizoram 1
8. Lakshdweep NA
9. Pondicherry 4

TOTAL : -3—0;5.

Import of Diesal Generating Sets

3869. DR. CHINTA MOHAN : Will
the Minister of COMMERCE be pleased to
state :

(a) Whether Government are consider-
ing any proposal to restrict import of Diesel
Generating (DG Sets) sets from East Euro-
pean countries only ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b) In the light
of the constraints of foreign exchange, sub-
ject to specifications and commercial con-
siderations, imports from Rupee Payment
are considered on the basis of certification
of essentiality and indigenous clearance from
DGTD.

Construction of houses for policy holders
in Bangalore

3870. SHRI V.S. KRISHNA IYER :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Life
Insurance Corporation of India (LIC) has
acquired sites at Bangalore (J.P. Nagar) for
the construction of 300 houses for policy
holders ;

(b) whether the names of the policy-
holders to whom these proposed houses will
be given, have been announced and if so,
their number ; and

(c) whether Government are considering
any proposal to reserve some of these houses
for LIC employees ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.

(b) No, Sir.

(c) LIC Employees, who are policy-
holders, can apply. Government have, how-
ever, no proposal at present for making
separate reservations in respect of these
houses, for LIC employees.

Saving as a result of ban on recruitment

3871. SHRI PARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased
to state :

(a) whether the ban on recruitment in
Central Government Offices as well as Public
Undertakings is proposed to be withdrawn ;

(b) if so, when and if not, the reasons
therefor ; and

(¢) the total saving made as a result of
the ban ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OFf FINANCE (SHRI
B.K. GADHVI) : (a) and (b) Government
have recently modified tne guildelines regarding

filling up of vacancies. According to the revised

guidelines, subject to fulfilment of certain
conditions, vacancies both Plan and non-
Plan arising due to promotion, retirement,
death, resignation, dismssal, removal or
deputation etc. can now be filled up.

Likewise, the Department of Public
Enterprises of the Ministry of Industry, have
reviewed the orders regard.ng ban on recruit-
ment in the public sector enterprises. It is
not considered feasible to impose an absolute
ban on recruitment to posts in the public
sector enterprises which are run on com-
mercial lines and are dealing with production
and supply of essential goods and services.
Accordingly, subject to certain conditions
relaxation has been permitted on recruitment
to vacancies in public sector enterprises.

(¢) It is not possible to make an
_estimate of the expenditure that would have
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occurred had there been no ban on fresh
recruitment. As such as estimate of the
amount saved on this account is not avail-
able.

Scheme to grant funds to State Tourism
Projects

3872. SHRI VIJAY N. PATIL : Will
the Minister of TOURISM be pleased to
state :

(a) whether any definite scheme exists
for central assistance towards Union Govern-
ment for State Tourism Projects ;

(b) if so, specific projects in the State
of Maharashtra awaiting Central approval
and the cost of each project ;

(c) the funds demanded by the Maha-
rashtra Government for allocation for these
projects ; and

(d) steps taken to monitor the tourist
projects ?

THE s MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The Govemn-
ment of India do not make any allocation
of funds State-wise. Schemes submitted by
State Governments are examined on merits
and according to inter-se priorities fixed by
the Planning Commission.

(b) and () The names of the Schemes
under consideration, the estimated cost of
the project and funds requested thereof are
given below :

(Rupees in lakhs)

Name of the Scheme  Estimated Fupds
cost required
‘—‘
1. Beach Report at
Velneshwar 45.42 45.42
2. Construction of
Yatri Niwas at
Shegaon 29.40 29.40
3. Wayside amenities
at Khopoli 1871 17,95
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(d) Th= Statz Governm:nt has been
requested to regularly forward progress
reports and wutilisation certificates in respect
of schemes for which funds have already
been released by the Central Ministry of
Tourism,

Trading in securities of new issues

SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

3874.

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have taken
certain steps to ensure that unhealthy prac-
tice of trading in securities of new public
issues before they are listed on stock exchan-
ges is minimised :

(b) whether such a step will also be
directed at preventing the manipulation of
new issues by vested interests ;

(¢) whether Government have also con-
sidered the time return offer of new issue to

the public and the granting of permission
for listing on stock exchanges ; and

(d) by what time the fipal decision in
this regard will be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) Yes, Sir.

Government have directed the Stock
Exchanges to take effective steps to curb/
prohibit un-official trading in new issues.

(c) and (d) The time limit for listing
the securitics of a company in a Stock
Exchange after the public issue is ten weeks
from the date of closure of the subscription

list.

[ Translation]

Target for production of Janata cloth

3875. PROF. CHANDRA BHANU
DBVI : Will the Minister of TEXTILBS be
pleased to state ;
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(a) whether the targets have been laid
down for the production of Janata cloth for
different States ; and

(b) if so, the steps
these targets ?

taken to achieve

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes, Sir. These
targets are fixed keeping in view the past
performance and the capacity of different
states.

(b) Detailed guidelines have been issued
for implementation of this scheme, regarding
production, distribution, quality control, etc.
The State Directors incharge of handlooms
have been designated as podal agency to
monitor the scheme. Achievements against
tarzets are also reviewed periodically with
the State Directors of Handlocms and im-
plementing agencies. The production has
been keeping pace more or fess with the
targets.

Gold Control Agt

3876. SHRI SHANTI DHARIWAL :
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government have relaxed
the Gold Control Act in the country ; and

(b) if so, the quantity of gold imported
and the quantity of the gold orpaments
made therefrom and exported after relaxation
of this Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b) Some provisions
of the Gold Control Act have been relaxed
to remove procedural difficulties for exporters
of gold jewellery in special export-oriented
complexes and export processing zones. The
advantage of relaxation is yet to be avaled
of as none of the units in such complexes and
zones is as yet operational.

[English]
Passport officers conference
3877. SHRIMATI D.K. BHANDARI :

Will the Minister of EXTERNAL AFFAIRS
be pleased o state ; '
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(a) whether in order to implement the
policy on passport, emigration and consular
services procedures, a biennial passport
officers conference was held in New Delhi
during November, 1985 ;

(b) if so, decisions taken during the
conference ;

(c) when the next biennial conference
is likely to be held ; and

(d) whether the decisions taken at the
conference have been implemented and if
not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) The decisions of the Conference
included : (i) modernization. including com-
puterization, of passport offices, (ii) revision
of Passport application forms, (iii) introduc-
tion of additional security features on Indian
Passport booklets to make them forgery
proof, (iv) training of personpel in Passport
offices and regular inspection of Passport
offices, (v) establishment of complaints and
grievances ceils in Passbort offices, and (vi)
holding of Passport Officers’ Conference on
an annual basis.

(¢) As decided at the 1985 Passport
Officers’ Conference to hold conferences
annualily, the next All Ind a Passport Officers’
Conference is being organized at New Delhi
from 4 to 6 December 1986.

(d) Most of the recommendations have
either been implemented or are in the process

of implementation.

Procurement of rough diamonds by

MM.T.C,
3878. SHRI NITYANANDA MISRA :
Wil the Mmister of COMMERCE be

pleased to state :

(a) whether the Minerals and Metals
Trading Corporation is trying to procure
rough diamonds from the primary sources
outside the area controlled by the “Diamond

Trading Company” of South Africa which is
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controlling 85 per cent of the world sale ;
and '

(b) if so, the results achieved in this
regard ?

THE MINISTER OF STATE IN‘THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (@) Yes, Sir.

(b) MMTC has been able to procure
only modest quantities from time to time
from a couple of sources.

Relief to opuim cultivators in Rajasthan

3879. SHRI JUJHAR SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether any relef has been provided
to the opium cultivators in Rajasthan for
the loss suffered by them as a result of severe
hail-storm and other natural calamities last
season ; and

{(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a)and (b) Yes, Sir.
Depending upon the extent of damage, as
verified by the Narcotics Staff on receipt of
reports of crop damage from the cultivators,
552 villages were declared to have suffered
from ‘partial damage’ and 41 more villages
were declared to have suffered from ‘wide
spread damage. In the first category, poppy
cultivators who had tendered not less than
15 Kgs of opium per hectare were granted
licences. In the'latter category, the poppy
cultivators were granted licences irrespective
of the yield tendered by them. Accordingly,
out of 12,299 cultivators who were not
eligible because of poor yield, due to crop
damage in the villages where the damage was
reported and verified, 11,846 cultivators have
been granted licence under the aforesaid
clauses providing for relief.

Loss in Cotton Corporation of India
3880. DR. T. KALPANA DEVI: Will

the Minister of TEXTILES be pleased to
state ;
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(a) whether it is a fact that Cotton
Corporation of India had accumulated huge
amounts of losses ;

(b) if so, the losses accumulated upto
October, 1986 ;

(c) “the reasons for the losses ; and

(d) the remedial steps being taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
(KRISHNA KUMAR) : (a) and (b) Ever
since the inception of the Cotton Corpora-
tion of India on 31st July, 1970, the total
losses suffered by the Corporation upto
October, 1986 were Rs. 124.70 crores.

{¢) The main reasons for the losses are
interest burden on the past borrowings from
Banks, Government, carrying cost of the
stocks, unprecedented fall in cotton prices
during 1985-86 on account of two successive
bumper crops in 1984-85 and 1985-86.

(d) Government will reimburse the
losses suffered by the Corporation on
account of price support operations. The
Corporation will undertake commercial
operations including exports.

Quality control of export goods

3881, SHRI Y.S. MAHAJAN : Will
the Minister of COMMERCE be pleased to
state :

(a) the details of exported goods with their
value which were rejected and returned to
the exporters during 1985-86 ; and

(b) the steps being taken to enforce
strict quality control checks before export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b) Certain items
are notified for compulsory quality control
and preshipment inspection under the Export
(Quality Control and Inspection) Act, 1963.
In respect of such items, exports are not
allowed unless they are certified by the
authorized inspection agencies conform to
requisite quality standards. With regard to
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other items of export, however, acceptance
or refusal of goods is a matter between ex-

‘porters and importers and this Ministry

comes to know of such cases only when the
parties approach it with their complaints.

Increase in RBI credit to Union Government
3882. SHRI AMAR ROYPRADHAN :
SHRI MURLIDHAR MANE :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact RBI credit to
Union Government has increased to Rs. 9127
crores during 1985-86 as compared to Rs.
1350 crores during the previous year ;

(b) if so, the details thereof for the
year 1985-86 and 1986-87 ; and

(c) steps being taken by Government
to check the trend ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (c) According to
Reserve Bank data, the increase in net R.B.I.
credit to Central Government during 1984-85
and 1985-86 is as under.

(Rs. in crores)

1. Based on last Friday of March data

1984-85 ...2635

1985-86 ..9272%

II. Based on 31st March data (after
closure of Government Account)

1984-85 ...6056

1985 '86 (X X)
(Provisional)

...4841*

*Excluding Rs. 1628 crores of Loans to
States for clearance of their overdrafts with
R.B.1.

Similar figures for 1986-87 will be avail-
able after the year is over.
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Withdrawal of cencession to disabled
persons by West Zone Banking Service
Recruitment Board

3883. SHRI YASHWANTRAO GADAKH
PATIL : Will the Minister of FINANCE be
pleased to state -

(a) whether concession in examination
fee was given to the disabled persons for
various examinations held by the Banking
Service Recruitment Boards ;

(b) if so, the details thereof ;

(c) whether this concession to the dis-
abled persons has been withdrawn by the
Recruitment Board of the West Zone ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (d) Orthopaedically
handicapped persons, recruited by Banking
Serv'ce Recruitment Boards to the Clerical
cadres of the Public Sector Banks, are
exempted, with effect from 15th November,
1985, from the payment of examination fees.
This concession has not been withdrawn by
the Banking Service Recruitment Board of
the West Zone.
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Onion export and impact on <dnternal
demanfl

3884. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of countries to which

onion was exported during 1985 and 1986 so
far ;

(b) the quantity exported to each coun-
try and the net foreign exchange excluding
over head expenses redlised from each coun-
try ; and

(c) whether the country is producing
adequate quantity of onion so as to export
onion at the same time meeting the inteinal
demand ?

THE MINISTER OF $TATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) During 1985-86 onion
was exported to many countries of South
East Asian and the Gulf. However, the
major countries of export were Malaysia, Sri
Lanka, Singapore, UAE, Baharain, Kuwait,
Bang ladesh, Nepal, USSR etc.

(b) The following are the details of
quantity of onion exported and F.O.B. realis-
ation from these exports :—

QTY. IN MTS.

VALUE : IN RS. LAKHS

1985-86 1986 (1st April

15th Oct., 1986)

—

—_— Name of Country QrTY. VALUE QTY. VALUE

(Provisional)

(Provisional)

1. Malaysia 52,385
2, Singa ‘ore 21,874
3. Srilanka 58,062
4. Dubai ?0,823
5. Kuwait 9,385
6. Baharain | 3,534

1,117 29,680 614
538 12,937 361
1,259 17,360 421
1,309 40,257 607
159 7,936 113
61 1,455 18
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1 2 3 4 5 6
7. Shatjah 11,664 194 2,545 40
8. Barigladesp 8,718 171 36 0.6
9. Nepal 6,027 74 3,334 40
10. USSR — — 25,811 579
(¢) Yes, Sir. Thecountry is producing (a) whether there is any proposal before

about 25 to 26 lakhs Tonnes of Onions per
annum and the exports are less than 3 lakh
tonnes per annum.

Retention of foreign exchange earning
by Indian Companies

3885. SHRI MURLIDHAR MANE:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have decided
to allow Indian Companies to retain ten per
cent of their foreign exchange earnings ; and

(b) if so, the number of Indian com-
panies likely to be benefited as a result there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSID) : (a) and (b) A scheme to
allow the trade to utilise 5% to 10% of their
foreign exchange earnings for undertaking
export promotion activities has been appro-
ved. The application of this Scheme is,
however, according to the categories of pro-
ducts. The details of the Scheme are to be
worked out in consultation with the Ministry
of Finance.

The scheme is intended to benefit the
exporting community in their export promo-
tional efforts.

Development of International Tourist
Centre at Kovalam

3886. PROF P.J. KURIEN : Will the
Minister of TOURISM be pleased to state :

Government to develop further the Interna-
tional Tourist centre at Kovalam in Kerala ;
and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM (MUFTI
MOHD. SYED; : (a) and (b) The Govern-
ment of Kerala have forwarded a proposal
for provision of boats and other watersports
equipments at Kovalam. The same is being
examined by the Ministry of Tourism.

The Government of India has also per-
mitted chartered flights to land at Tr.vandrum
with a view to promote Kovalam Beach
Resort.

South Asian countries Meeting held in
Kathmandu on transportation links

3887. SHRIMATI MADHUREE
SINGH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a meeting of the seven
South Asian countries was held in Kath-
mandu in October this year on transportation
Iinks between these countries ;

(b) the areas and links of transportagion
considered and decision taken thereon ; an

(¢) the details of benefits to accrue
therefrom specially for India ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) The fourth meeting of the
SAARC technical Committee on Transport
was held in Kathmandu from October
6-8-1986. All SAARC member countries
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participated.

(b) The meeting considered proposals
for cooperation in land, air and sea traps-
portation and prepared a Report which was
submitted to the Standing Committee which
met in Bapgalore on Nov. 13, 1986, -

(c) The proposals are at different stages
of consideration and it is, therefore, difficult
at this stage to specify the benefits, that
would accrue to member countries, including
Inida.

Industrial sickness in small scale units
in Orissa

3888. SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have received
any information that the industrial sickness
in small scale units in Orissa is causing con-
cern to the State Bank of India which has
sunk a considerable amount of money in
these units ;

(b) if so, whether any survey regarding
the sickness has bezn carried out by Govern-
ment ; and

(c) if so. the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE -MINISTRY OF FINANCE (SHRI
B.K, GADHVI): f(a)to (¢) The State
Bank of India has reported that there were
3097 sick units in the small scale sector in
its portfolio in the State of Orissa and the
amount of loans given to these units amoun-
ted to Rs. 14.09 crores. The bank has com-
pleted studies on whether the units are viable
or otherwise in respect of 2939 sick units
whi¥ the remaining sick units are still under

study.

Blue print for development of Kanyakumari
as tourist centre

3889. SHRI N. DENNIS: Will the
Minister of TOURISM be pleased to state
the details of thie follow up work done by
the Union and State Governments on the
blue print prepared by the State and Union
Governments for the development of Kanya-
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kumari district in Tamil Nadu as a tourist
centre ?

THE MINISTER OF TOURISM
(MUFTI (MOHD. SYED) : The State
Government have prepared a master plan for
the integrated development of Kanyakumari
with a total estimate of Rs. 16.00 crores.
So far schemes costing Rs. 23.00 lakhs have .
been implemented, and schemes for Rs.
390 00 lakhs are under implementation and
proposals estimated at Rs. 118.40 lakhs are
under consideration.

The Central Ministry of Tourism has
sanctioned Rs. 13.36 lakhs for construction
of 8 beach cottages at Kanyakumari, of
which Rs. 10 00 lakhs has been sanctioned.
Besides, a few other proposals for which
financial assistance is required have been
received from the State Government. The
same are being examined.

Indo-Japan trade

3890. SHRI E. AYYAPU REDDY :
Will the Miaister of COMMERCE be pleased
to state :

(a) the quantum of trade in terms of
rupee between India and Japan for the year
1985 ; and

(b) whether there are proposals to step
up quantitatively and qualitatively the trade
between Japan and India during the years
1987 and 1988 ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI PR.
DASMUNSI) : (a) Tte quantum of trade
between India and Japan for the year 1985 is
Rs. 2685.70 crores.

(b) Yes, Sir.
Carnival festival in Goa
3891, SHRI SHANTARAM NAIK :
Will the Minister of TOURISM  be pleased

{o state :

(a) whether carnl\;al festival is proposed
to be held in Goa in 1987 ;

(b) nature of role to be played by
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Government in the festival ;

(c) the reasons which led to the cancel-
lation of the festival in 1986 ;

(d) measures that his Ministry propose
to take to attract National and International
Tourists during the festival ; and

(e) whether there is any move to cancel
the festival in 1987 on account of acute
scarcity of water in Goa ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.

(b) The Government of Goa, Daman
and Diu co-ordinates the festival evonts.,

(¢) Problems of law and order, pre-
occupations with the Pope’s visit and inade-
quate participation led to the cancellation of
the festival in 1986.

(d) Due publicity will be given to the
festival in India and abroad.

(e) No, Sir.

Loss in NTC, Gujarat
3892. SHRI RANIJITSINGH GAEK-
WAD :  Will the Minister of TEXTILES be
pleased to state :

(a) whether National Text:le Corpora-
tion Ltd., Gujarat, has becn incurring conti-
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nuous losses and the Management has failed
to arrest the trend of such increase in losses
in its Units in Gujarat ;

(b) whether modernisation of Mills as
envisaged has not yet been completed ;

©
(d) the details of modernisation done

in each Un't and the names of mills where
nzw mach'nes are yet to be installed ?

if so, the reasons thereof ; and

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILLES (SHRI S.
KRISHNA KUMAR) : (a) Daring the years
1977-78 to 1980-81, the mills under NTC
(Gujarat) earped profits. However, from
1981-82 onwards, NTC (Gujarat. have been
incurring losses.

(b) to (d) An outlay of Rs. £3.48 crores
was envisaged for implementation of moder-
nisation schemes in mills under NTC (Guja-
rat). After a reappraisal, modernisation
schemes amounting to Rs. 15.79 crores were
not implemented. As on 30.6.1986, meder-
pisation scheme amounting to Rs. 36,57
crores have been implemented and orders for
machinery worth Rs. 1 07 crores have been
placed.

A statement showing the progress of
implementation of modernisation schemes
in mills under NTC (GUJARAT), as on
30.6.86, unit-wise, is given below,

Statement

Implementation of modernisation
306 1986.

schemes in mills under NTC (Gujarat), as on

(Rs. in lakhs)

Si. No. Name of the Mills Amount Machinery on
B Implemented order

1. Ahmedabad Jupiter 369.31 1.65

2. Ahmedabad New Textile 461.74 28.13

3, Himadri 297.15 3.77

4, ' Jehangir 462.74 3.50
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1 2 3 4
5. New;Manekchowk 350,72 19.52
6. Rajnagar]l & 2 632.77 9.70
7. Mahalaxmi 398.08 27.25
8. Petlad 285.25 6.22

9, Rajkot 183.22 —
10. Viramgam 215,54 708
Total : 3656.52 106.72

Concessional tour packages

3893. SHRI JANAK RAJ GUPTA :
Will the Minister of TOURISM be pleased to
state :

(a) whether there is any programme for
concessional tour packages for specific groups
like students, youths and persons belonging
to low and middle income groups ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) India
Tourism Development Corporation runs a
number of concessional tour packages during
certain months of the year. These include
student package (minimum 15 passengers),
youth package (for those under 30 years),
senior citizen package (for perspns above 60
years) and leave travel concession package
for Government and public sector em-

ployees.

Import of diesel generating sets

3894. SHRIMATI JAYANTI PATNAIK:
Will the Minister of COMMERCE be pleased
to state :

— — — —— e e——

(a) whether Government have been im-
porting diesel generating sets ;

(b) if so, since when and from which
countries ; and

(c) the cost of the diesel generating sets
imported during the last three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) to (c) The item ‘Diesel
Generating Sets’ is classified as ‘Complete
Generating Sets with D.esel Engines’ in the
Indian Trade Classificat on Revision-2, on the
basis of which Foreign Trade Statistics are
maintained and published in the ‘Monthly
Statistics of Foreign Trade of India Vol. 1I-
Imports’ brought out by the Dte. General of
Commercial Intelligence and Statistics, Cal-
cutta, copies of which are available in the Par-
liament Library. However a statement show-
ing country-wise imports of complete genera-
ing sets with diesel epgines giving quantity
and value during the years 1981-82 to
1983-84 is enclosed. Data is available upto
March, 1984. For information prior to
1981-82 the above publication may be refer-
red to.
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Tea Board’s grants for sports and related
activities

3895. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Tea Board
has made grants for encouraging sports and
other related activities for the children of
labourers ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir.

(b) During the years 1984-85 and
1985-86, the Tea Board has disbursed grants
of around Rs. 75,000 to various clubs and
organisations in tea growing areas for encou-
raging sports activities. Financial assistance
of around Rs. 4 lakhs has also been provided
to various State Associations of Bharat
Scouts and Guides in West Bengal, Kerala,
Tamil Nadu and Assam, to encourage scout
and guide activities in tea plantation areas,

Grants by Tea Board for higher studies
of labourer’s children

3896.
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Tea Board
has made grants for higher studies for the
labourers® children and capital grants for
opening schools ; and

(b) if so, the details of the capital grants
provided to open high schools in Duars and
Tariai and the number of labourers’ children
getting benefit of schooling every year 7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHR1 P.R. DASMUNSI) : (a) Yes, Sir.
Tea Board provides grants for higher studies
of labourers’ children. Capital grants are
however provided only for extension of
schoals and colleges.

(b) Does not arise,
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Excise duty outstanding against NTC

3897. SHRI SANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased
to state ;

(a) the total amount of Central Excise
Duty outstanding against the National
Textile Corporation as per latest figures
available with Government ;

(b) the amount out of this which is
locked up in legal disputes ;

(c) the circumstances under which this
duty had not been recovered in time from
the NTC managed mills ;

(d) whether the NTC has now asked
the Central Excise authorities to reach a
‘full and final’ out-of-court settlement on
pending legal disputes and payment of excise
duty ; and

(e) if so, the reaction of his Ministry
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) As per the latest
figures available with Government, an amount
of Rs. 95.65 1lakhs approximately is
outstanding against the National Textile
Corporation as Central Excise duty.

(b) Out of the amount at (a) above, an
amount of Rs, 74.68 lakhs approximately is
locked up in legal disputes.

{c) The major portion of the amount
outstanding against National Textile Cor-
poration is locked wup in legal disputes.
They have obtained stay orders in most of
these cases. National Textile Corporation in
a few cases have taken a stand that they
are not liable to pay the outstanding amounts
which relate to the period pricr to take-over
of the mills by them.

(d) and (e) The National Textile Cor-
poration has not asked the Central Excise
authorities to reach a ‘full and final’ out-of-
gourt settlement on pmdingm legal disputes,
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Reduction in import of viscose fibre

3898. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of TEXTILES be pleased to
state :

(a) whether Government have a
proposal to reduce the import of viscose
fibre as there has been glut situation of this
item in the country ; and

(b) if so, the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) No, Sir.

(b) Does not arise.

Setting up of Zonal Office of United Bank
of India in Karnataka

3899. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of FINANCE be pleased to
state @

(a) the number of =zonal offices of
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United Bank of India opened in different
States and Union Territories ;

(b) the number of such zonal offices
of Unpited Bank of India proposed to be
opened in Karpataka during 1986-87 ; and

(¢) the number of bank branches of
United Bank of India opened in different
States so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
(SHRI B.K. GADHVI) : (a) The number
of Zonal Offices opened by United Bank of
India in different States/Union Territories so
far is eight.

(b) The United Bank of India has
reported that it has no proposal to open a
Zonal Office in the State of Karnataka during
1986-87.

(c) Upited Bank of India has reported
that it has 1075 branches fupctioning in
different States/Union Territories. Tke State-
wise/Union Territory-wise break up of these
branches is given in the statement below.

Statement

Number of branches opened by United Bank of India in different States|Union territories.

Sr. No. Name of the State/ Number of Branches
Union Territory Opened
——
(1 ’ (2 3)
L. Andhra Pradesh 9
2. Assam | 141
3. Bihar 108
4, Gujarat 12
5. Haryana 2
6. Jammu and Kashmir 1
7 Karnataka 3
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—_—

1 2 3
8. Kerala 2
9. Madhya Pradesh 5
10. Mabharashtra 21
11. Manijpur 18
12, Meghalaya 9
13. Nagaland 2
14. Orissa 79
15. Punjab 4
16. Rajasthan 5
17. Tamil Nadu 8
18. Tripura 24
19, Uttar Pradesh 34
20. West Bengal 563
21. Arunachal Pradesh 1
22. Chandigarh 1
23. Delhi 22
24. Goa, Daman and Diu 1
Total : —1_(-)"7—5_

Allocation of amounts disbursed by IDBI

3900. SHRI KATURI NARAYANA
SWAMY :

SHR1 S. PALAKONDRAYUDU:

Will the Minister of FINANCE be
pleased to state:

(a) the policy governing the allocations
made by the Industrial Development Bank

of India (IDBI) ;

(b) the amount sanctioped and
disbursed by the IDBI from 1983 to 1986,

year-wise, and State-wise ;

(c) whether it is a fact that Uttar
Pradesh has been receiving a favoured treat-
ment in this respect, particularly since
1983-84 ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (d) The
Industrial Development Bank of India (IDBI)
has reported that sanction of financial
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assistance by it to a particular State
essentially depends upon number of applica-
tions for viable projects originating from
that State in case of direct assistance and
concerned State level institutions in case of
IDBI’s Refinance  Scheme. Financial
assistance is extended by IDBI to the eligible
projects which are in conformity with
patiopal priorities irrespective of their loca-
tion, which is determined by entrepreneurs in
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consideration of various factors. The State-
wise details of financial assistance sanctioned
and disbursed by IDBI during the years
1983-84, 1984-85 and 1985-86 (July-June)
are given in the statement below. The
figures for the State of Uttar Pradesh for the
year 1984-85 include sanction by IDBI of
Rs. 439.5 crores to a large fertilizer project
in a ‘No Industry District’.

Statement

State-wise assistance sanctioned and disbursed by IDBI during 1983-84, 1984-85 and
. 1985-86 (July-June).

(Rs. in lakhs)

STATE SANCTIONS DISBURSEMENTS
-1983-84—‘1984-85 1985-86 —1;3_-_84_._19-8-4;;“;9-8—5.-_85—
Andhra Pradesh 31955 26245 24509 18110 19728 21409
Assam 2042 3243 2939 1121 9761 2541
Bihar 6162 7172 12012 3752 3704 5307
Gujarat 29807 26857 53083 17741 22399 34196
Haryana 9781 7489 10322 7216 7993 7498
Himachal Pradesh 2348 5556 5846 2124 335.3 4516
Jammu & Kashmir 2672 3018 3310 2432 1657 2443
Karpataka 21831 20334 24087 18727 17074 18586
Kerala 6513 10422 11161 5245 6646 792.7
Madhya Pradesh 11372 20581 21446 9837 11653 15084
Maharashtra 27492 41198 58898 24154 28236 35316
Manipur 13 257 96 83 207 83
Meghalaya 276 479 888 337 414 588
Nagaland 166 245 336 133 156 334
Orissa 10278 22415 10126 6737 18591 9055
Punjab 6924 7978 14462 6045 5750 6432
Rajasthan 8445 12437 17290 8539 9498 9416
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1 2 4 5 6 7

Sikkim 285 117 451 22 124 286
Tamilpadu 24985 26848 37632 25759 22186 23864
Tripura 27 97 145 91 68 86
U.P. 21948 68586 52325 18807 17463 37629
West Bengal 10459 10025 32706 8985 10908 12159
U.T. 5332 9951 10448 5247 7980 7521
TOTAL : 240925* 340550 404118 191253*%% 218549 266176
NOTES: * INCLUDES RUPEES 12 LAKHS SANCTIONED TO BHUTAN.

** INCLUDES RUPEES 9 LAKHS DISBURSED TO BHUTAN.

[Translation]

Instructions to commercial banks for grant
of loans under IRDP

3901. SHRI R.M. BHOYE: Wil the
Minister of FINANCE be pleased to state :

(a) the Iatest instructions issued to
commercial banks regarding the procedure
to be adopted for grant of loan under
Integrated Rural Development Programme ;

(b) whether Government have made
some changes in the criteria to be adopted
for a family consisting of five or more
members ; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.
GADHVI]) : (a) Reserve Baonk of India
has reported that the banks are required
to follow the sams set of lending procedures
for their lendings under Integrated Rural
Development Programme (IRDP) as also
for other priority sector lendings, as has
been in existance hitherto. However, the
disbursement of loan amount in cash has
been started with effect from 1st April, 1986
in 22 selected blocks on an experimental

basis. .

(b) and (¢) During the Seventh Plan
Period, the poverty line has been defined as
annual family income Jevel of Rs. 6,400/-
from all sources. There has been no
change in regard to the criterion of number
of members constituting a family.

(English)

Raising of funds in capital market
by promoters of companies

3902. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether there is any proposal under
consideration of his Ministry to ensure that
the promoters of a company actually bring
in their own money while raising funds
in the capital market ; and

(b) if so, its broad outlines ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE
(SHRI B. K. GADHVI : (a) and
(b) Promoter’s contribution is determined
in accordance with norms stipulated by the
Financial Institutions and 'or by the Govern-
ment. Financial Institutions ensure the
bringing in of the promoters contribution
before they disburse the loans. Government
is also considering the question of issuing
further guidelines in this regard.
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Setting up of Hotel Management wnstitute
in U.P,

3903. DR. B.L. SHAILESH : Will
the Minister of TOURISM be pleased to
state :

(a) whether in view of the many
attractive tourist spots in U.P., like Varanasi,
Agra, Allahabad, Hardwar, Almora, Hills
and their tourist potential, Government are
considering setting up of one Institute of
Hotel Management and Catering Techpology
in that State ; and

(b) if not, the reasons therefor ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) One
Institute of Hotel Manpagement, Catering
Technology and Applied Nutrition at
Lucknow and one Foodcraft Institute at
Aligarh are functioning at present in the
State of Uttar Pradesh. The Institute of
Hotel Management, Catering Technology
and Applied Nutrition at Lucknow imparts
training at the middle management/super-
visory level and craft level, and the
Foodcraft Institute, Aligarh imparts traning
at craft and skill level only.

Ford Foundation Grant for India’s
development projects

3904. DR. B.L. SHAILESH. Wil
the Minister of FINANCE be pleased to
state :

(a) whether the Ford Foundation has
submitted over § 200 million for activities
relating to India’s development goals ;

(b) if so, particulars of some of the
major projectg to be financed from this aid ;

(¢) whether any of these projects will be
located in some backward districts of Eastern
Uttar Pradesh also, if so, the broad details
thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
BK. GADHVI) : (a) Since 1951 whep
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Ford Foundation began its operations in
India, it bhas committed over $200 million
for development related activities of the
country. This amount does not relate to
the Foundation’s future activities,

(b) The projects financed by the Ford
Foundation during this period rejate mainly
to the areas of Agriculture and Rural
Development, Population, Health and
Nutrition ; Management, Education, Small
Industry avelopment, Social Science
Research and Water Use and Management.

(c) and (d) These projects have been
located in different parts of the country
including Eastern Uttar Pradesh. Currently,
there is an on-going grant to Narendra Dev
University of Agriculture and TFechnology
at Faizabad for on-farm rice research.

Decline in export of tobacco

3905. SHRI AMARSINH RATHAWA:
Will the Minister of COMMERCE be pleased
to state :

(a) whsther it is a fact that due to
decline in the export of tobacco, the growers
are facing great hardship to dispose of their
products ;

{b) whether any study has been made to
identify the cause of declining export of
tobacco ;

(c) the efforts being made to catch fore-
nig market for the sale of tobacco ; and

(d) the steps being taken to look after
the welfare of tobacco growers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) After the introduction
of auction system by the Tobacco Board in
Karnataka and Andhra Pradesh, no farmer’s
FCV tobacco was left over for want of mar-
keting outlet. The Tobacco Board purchases
tobacco in the auctions whenever the prices
fall below the minimum support price.

{b) The decline in the export of tobacco
is due to growing anti-smoking campaigns,
slow growth in consumption of tobacco in
developed countries, payment problems in
African region and increased production of



143 Written Answers
tobacco in certain importing countries.

(c) Government have taken a series of
measures for improving the export of Indian
tobacco. These include abolition of export
duty on unmanufactured tobacco ; aboli-
tion of excise duty on Cigar, Cheroots
and Hookah paste ; conducting of market
survey of tobacco products in selected coun-
tries by Indian Institute of Foreign Trade
and Tobacco Board in June/July 1986, and
reduction in the interest rates by the RBI
on advances/export credits granted to the
exporters with effect from 1.8.1986.

(d) The tobacco growers are being
assisted through providing of seed and seed-
lings of improved varieties ; dissemination
of latest production technology; pro-
curing non-FCV tobacco through National
Tobacco Growers Cooperative Federation
Ltd. conducting auctions for FCV tobacco
by the Tobacco Board ; and supply of JTS
Jackets by the Tobacco Board to the farmers
at concessional rates for bringing down
curing expenses and curing time, etc.

Losses incurred by nationalised banks

3906. SHRI AMARSINH RATHAWA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the nationa-
lised banks are running in losses ;

(b) if so, the details of loss incurred
by each nationalised bank as on 31st March,
1986 ;

(c) the reasons for the loss ; and

(d) the steps Government have initiated
to reduce the losses and earn profit ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.X. GADHVI) : (a) No, Sir.

(b) and (¢) Do not arise.

(d) Government and Reserve Bank of
India have initiated various measures for
improving the profits of the banks further.
Some of the measures that have been taken
include increasing the interest rate on cash
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reserves maintained by the banks with the
Reserve Bank of India, higher rate of interest
on food credit, non-deduction of tax at
source on Government Securities held by the
banks, etc. The banks have also been
advised to take specific measures in the areas
of fund management, business planning and
development, recovery of advances, cost
control, staff productivity, etc.

Opening of hranches of Gramin Development
~  Banks in AP,

3908. SHRI C. SAMBU : Will the
Minister of FINANCE be pleased to state :

(a) the criteria for opening Gramip
Development Banks ;

(b) whether there is any proposal to
start Gramin Development Banks at Chirala,
Parchoor, Addanki, Martur, Bapatla,
Ponnpur, Kuchanapud in Andhra Pradesh ;

(c) whether apy survey has been
conducted for opening of bank branches
at Boyinavaripalem, Gavinivaripalem,
Papayipalan, Akkayipalem, Kottapet
villages and at Chirala town ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRIB K.
GADHYVI) : (a) Presumably the reference
is to the opening of Regional Rural Banks
(Grameena Banks). ) )

The broad criteria taken into account
by the Steering Committee on Regional
Rural Banks functioning in the NABARD
for selecting districts for opening pew
Regional Rural Banks are : —

(i) credit gap in meeting needs of
small marginal farmers and other
weaker sections ;

(i) coverage of area by commercial
banks’ branches ; and

(i) the state of cooperative credit

structure in the area.

(b) The places mentioned in the
question are reported to be located .ig
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Prakasam and Guntur districts where Pinakini
Grameena Bank, Rayalseema Grameena
Bank and Chaitenya Grameepna Bapk are
functioning. At present, a branch of
Pinakini Grameena Bank is functioning at
Addanti. It is further reported that Chirala,
Parchoor, Martur, Bapatla, & Ponopur are
banked centres being served by branches of
commercial banks.

() and (d) The Reserve Bank of
India had asked the Lead Banks/State
Governments in October, 1985 to identify
suitable growth centres for opening bank
offices during 1985--90 and forward the same
to the Reserve Bank of India. The list of
such centres forwarded by Government of
Andhra Pradesh does not contain any of
these centres.

Proposal to start Textile industry between
Chirala and Chinaganjam

3909. SHRI C. SAMBU : Will the
Minister of TEXTILES be pleased to state :

(a) whether Government are considering
any proposals to start Textile industries
between Chirala and Chinaganjam in Andhra
Pradesh due to favourable climatic conditions
of those places ;

(b) if not, the reasons therefor ;

(c) whether any survey has been done
regarding suitability of Chirala for textile
industry ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) There is no
proposal under the consideration of the
Government of India for starting textile
industries between Chirala and Chinaganjam
in Andhra Pradesh.

(b) ‘The Government of India is
controlling/administering the sick taken-over/
Nationalised mills through the Natiopal
Textile Corporation Ltd., and British India
Corporation Ltd. and is not starting any
textile mill of its own in the Central Sector.

(c) and (d) In view of (b)
Questions do not arise,

above,
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Location of Zonal Offices of L.1.C. at
Hyderabad

3910. SHRI C. SAMBU : Will the
Minister of FINANCE be pleased to state :

(a) whether the Andhra Pradesh
Government have requested for location of
headquarters of the Southern Zonal Office
and South Central Zone of Life Insurance
Corporation at Hyderabad ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (@) and (b) Yes,
Sir. A letter dated 10th September, 1986
was received from the Chief Minister of
Andhra Pradesh regarding a proposal of the
Life Insurance Corporation of India to open
a new South-Central Zonal Office. The
matter has been reviewed by LIC who have
decided, keeping in view considerations of
profitability and the need to give a better
return to the policyholders, not to open the
South-Central Zone for the time being. A
reply has been sent to the Chief Minpister of

"Andhra Pradesh accordingly.

Identification of new items of exports to USA

- 3911, SHRI H.B. PATIL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government of India have
taken a decision for expending trade items
with the USA which are in increasing demand
in that country ; and

(b) if so, the details of the items identi-
fied along with the various avenues of coope-
ration on the economic field ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
P.R. DASMUNSI) : (a)and (b USA isa
major buyer of Indian products and India’s
exports to it accounted for about 18 per cent
of its total exports during 1985-86. Hence,
it occupies a central place in our export
efforts. The main products which have been
exported to USA .in recent years have been
diamonds, readymade garments and other
textiles, crude petroleum, petrolenm products,
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engmeermg products, leather and its products,

carpets and rugs, and agnculturaf products such

as cashewnuts, splces and marine products.
Export of crude getroleum has now been
phased out. The mam ntems in whxch exports
are ‘expected to’ continue to grow are
diamonds and jewellery, readymade garments
and textxles leather products, engineering
and electronic products as well as agricultural
products,

For expanding exports, promotion
and publicity programmes have Dbeen
undertaken. Besides these, Government

level consultations are held whenever there
is'a threat of protectionist action affecting
India’s exports to USA.

Export of iron ore to Rumania

3912. SHRIMATI JAYANTI PATNAIK:
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government have increased
export of iron ore to Rumania ;

(b) if so, the quantlty exported during
the last three years, year-wise; and

(c) the plans to further increase exports
of iron ore to Rumania ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) to (c) The quantity of
iron ore exported to Romania during the
last three years has gone up as under :—

(Million Tonnes)

1983-84 2.544
1984-85 2.845
1985-86 3.394

Further eﬁ‘orts are being made to mcrt;ase
export of i 1r0n ore to Romania. MMTC has
signed a long term contract for the period
1986—90 with the concernped Romapian
ofganisation.

NOVEMBER 28, 1986

"Written Answers 148

Tax on black income

3913. SHRI PIYUS TIRAKY : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that eminent
economists have suggested imposition of a
tax on black income ;

(b) if so, details of the suggestion made;
and

-

() Government’s reaction thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (%HRI
(B K. GADHVI) : (a) BEconomists have not
suggested any new tax on black income
which even otherwise is liable to tax, inte-
rest and penalties under the direct tax laws.
When detected, the holders of black money
are also liable to be prosecuted under the
direct tax laws.

(b) and (c) Do not arise.
Export of cotton

3914. SHRI SYED SHAHABUDDIN :
Will the Minister of TEXTILES be pleased
to state :

~ (a) the quantity of cotton of various
grades exported during the last three years ;

(b) the quantity of cotton of correspond-
ing grade imported during the last three
years ;

(c) the average c.i.f. export price of
imported cotton and the average of f.o.b.
price of exported cotton during this period ;
and

(d) the average procurement price paid
to the cotton growers during this period ?

THE DEPUTY MINISTER IN THE
MINJSTRY OF TEXTILES (SHRI S,
KI{ISHNA KUMAR) : (a) The quantities
of cotton of various grades exported during
the last three years were as follows :—=
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(In lakh bales)

Grade 1983-84 1984-85 1985-86
1. Long/extra long staple
cotton 2.88 1.68 4,02
2. Medium staple cotton — —_ 2.84 (registered)
3. Short staple 0.34 — 0.31
4. Yellow Picking 0.12 —_ 0.08
Total : _3.;; 1.68 7.25

(b) 75,000 bales of medium staple cotton
imported in 1984-85.

() The cotton imported at the rate of
43.17 US cents per Lb. C.I.LF. The average
FOB price per Lb. of exported cotton during
1983-84, 84-85 and 85-86 was 63.50 US cents,
66.00 US cents and 44 US cents respecti-

vely.

(d) The average procurement prices paid
to the farmers by Maharashtra State Coope-
rative Cotton Growers’ Marketing Federation
and Cotton Corporation of India were as
follows :—

Agency Average Price in Rs. per quintal
1983-84 1984-85 1985-86
1. Maharashtra State Co. Op.
Cotten Growers’ Marketing
Federation 599 502 450
2. cCC 598 550 468

Excise dues from industrial units

3915. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state :

(a) the names of industrial units in
public and private sectors which owe Central
excise dues of over one crore rupees each ;

(b) total dues on account of central
excise from the Industrial sector as on 31st
March, 1986 ; and

(c) the average annual revenue from
central excise from industrial sector during

the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI) : (a) The information to
the extent possible is being collected apd
will be laid on the Table of the House.

(b) The total excise arrears in confirmed
demand as on 31.3.86 was Rs. 630.8233
Crs. -

(c) The total Central excise duty col-
lected during the last three yehrs is as
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under :—
Central Excise Revenue Rs. in Crs.
(As per Deptt. recorc;s:; T
1983-84 10136.07
1984-85 10916.56

1985-86 (Provisional) 12928.10
Indians in Pak jails

3916. SHRI SYED SHAHABUDDIN ;
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) the number of Indian nationals in
Pakistani prisons ;

(b) number of Pakistani nationals in

Indian prisons ;

(e) whether these prisoners are under
trial or have been sentenced in accordance
with law ; and

(d) whether any effort has been made
to exchange these prisoners ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) it is estimated that there
are about 800 Indian nationals in Pakistani

prisons.

(b) According to the information so
far received from various State Governments,
there are 122 Pakistani nationals in Indian

prisons.

(c) Out of the 122 Pakistani nationals
in Indian prisons, 55 are convicted prisoners
and 67 are under trials.

(d) Constent efforts are being made to
repatriate all Indian prisoners from Pakistan.
The Pakistan Government has been requested
to release all Indian detainees particularly
those who have completed their sentences.

Value of rupee viz-a-viz foreign
currencies

3917 SHRI SYED SHAHABUDDIN:
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Will the Minister of FINANCE be pleased
to state :

(a) names of foreign currencies included
in the basket for determination of the float-
ing value of the rupee ; -

(b) the rate of exchange of the rupee
against each such foreign currency on the 1st
of every year from 1982 to 1986 ; and

(¢) whether itis a fact that there has
been a defacto de-valuation of the Indian
rupee in the last few years?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (d) to (c)
The exchange rate of the rupee is fixed with
reference to the value of a basket of curre-
ncies, mainly of countries which are India’s
major trading partners. The details in regard
to currency composition of the basket are,
however, not divulged, as such disclosure
would not be in the public interest. The
exchange rates between rupee and other cur-
rencies move up-ward or downward depen-
ding upon the fluctuations in the value of
these currencies. In a regime of floating ex-
change rates, frequent variations in exchange
value of rupee is a normal phenomenon.

Amount advanced by commercial banks
to “Weaker Sections’’ under DRI
scheme

3918. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the total amount advanced during
the last three years by commercial banks %o
“Weaker Sections” under the Differential
Rate of Interest (DRI) scheme and number
of bepeficiaries ;

(b) whether proper data has been
collected so as to evaluate asscts created with
DRI money ;

{¢) if not, the reasons therefor ; and

(d) whether any method has been wor-
ked out to evaluate the assets that might
have been created through DRI money ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHV]I) : (a) Reserve Bank of
India has reported that total amount out-
standing under the Differential Rate of
Interest (DRI) Scheme as at the end of
December, 1984, December, 1985 and June,
1986 was Rs. 441.38 crores, Rs. 486.08
crores and Rs, 520.35 crores (Provisional)
in 42.72, 45.51 and 44.68 lakh borrowal
accounts respectively.

(b), (c) and (d) Reserve Bank of India
has reported that the existing data reporting
system does not yield data on the value of
assets created out of bank loans, including
loans given under DRI Scheme. However,
banks are required to supervise and monitor
the end-use of credit in order to ensure its
proper utilisation. Wherever misutilisation
of credit is detected they are required to
take remedial action including recovery and
recall of their loan, if necessary.

Organisation of cultural events/seminars
by ICCR

3919, PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Indian Council for
Cultural Relations has organised any cultural
events semipars in India and abraod and
sponsered any cultural groups or scholars for
visits to foreign countries duripng the current
financial year ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) The details of the cultural events/
seminars organised by the Indian Council
for Cultural Relations during the period
from 1-4-86 to 30.10.1986 are given in the
statement laid on the table of the House
[Placed in Library See No. LT 3402 86}

Bank robberics in metropolitan cities

3920. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
bleased to state :
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(a) the number of bank robberies/
dacoities committed in the Union Territory
of Delhi and other metropolitan cities in
1986 (till date) ;

(b) whether any bank employees, work-
ing in the banks as security guards or in
other capacities resisted the attempts and got
the culprits arrested ;

{c¢) if so, the details thereof for the
years 1985 and 1986 including whether any

awards/incentives were given to such
employees ; and
(d) the total amount involved in such

incidents in each city during this period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) The Reserve Bapk of
India has reported that the number of bank
robberies/dacoities committed in the Union
Territory of Delhi and other metropolitan
cities and the amount involved at each city
during the period 1.1.1986 to 22.11, 1986 are
as under :—

Name of the  No. of Amount involved

U.T.,City cases (Rs. in lakhs)

1. Union

Territory

of Delhi 1 —
2. Bombay 9 20.93
3. Calcutta 4 1.53
4. Hyderabad 1 0.19
5. Pune 1 _—
6. Ahmedabad 1 1.31

(Data Provisional)

(b) to (d) The Reserve Bank of India
has reported that as per available in-
formation in the following cases of bank
dacoities/robberies committed in the Union
Territory of Delhi and other metropolitan
cities during the years 1985 and 1986 (upto
22.11.1986), the bank employees have resisted
attempts to loot the banks ;
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Name of the Bank and Date of Amount No. of
Branch occurrence involved culprits
(Rs. in arrested
lakhs)
1985

Union Territory of Delhi

Bank of India, 21.5.85 A —
New Friends Colony,
New Delhi.

In the incident one Bank Guard was injured. Injured Guard was pai& Rs. 15,000/-.
Manager was paid Rs. 2,500/- and a staff member was paid Rs. 2,000/-.

Bombay

Oriental Bank of Commerce,
Borivili, Bombay. 3.5.85 4.18 —_

1986 (upto 22.11.86)
Union Territory of Delhi

Punjab National Bank,
Geetanjali Enclave,
New Delhi. 2.8.86 —_— —

One of the two Bank Guards was injured. Rs. 50,000/- was paid to the injured. Rs.
5,000/- was paid to the other Guard.

Bombay
1. Punjab National Bank,

Borivili, Bombay. 22.5.86 1.91 —_—
2. Indian Overseas Bank,

TPS Bandra, Bombay. 4.3.86 —_— -

Bank Guard and one staff mentber were injured in the incident. Rs. 50,000/- was paid
to the each of these employees.

3, Union Bank of India,
Grant Road, Bombay, 10.9.86 —_— —

One Armed Guard succumbed to the injuries received during the incident. Rs. 1,00,000/-
was paid to the dependents.

Calcutta

1, United Bank of India,
Garden Reach,
Calcutta. 6.10.86 0.30 3

2. Indian Overseas Bank,
Baranagar, Calcutta. 6.11.86 0.76 —

Pune

Union Bank of India,
Ganesh Khind Road,
P“ncl 1306086 — —
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One Peon of the Branch was killed and
three staff members were injured. Rs.
1,00,000/- was paid to the dependents of the
deceased. Rs. 50,000/- and promotion was
given to each of the injured staff members.
Rs. 10,000/- was paid to the Accountant and
Rs. 5,000/- to a Clerk.

Working of schemes of all India Handicrafts
Board

3921. SHRI MOOL CHAND DAGA :
Will the Minister of TEXTILES be pleased
to state :

(a) the details of the schemes being im-
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plemented by All India Handicrafts Board
and amount spent on each showing yearly
figures for the last two years ; and

(b) number of schemes functioning
smoothly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) A statement
showing the details of the schemes and the
expenditure incurred during 1984-85 and
1985-86 is given below.

(b) All the schemes are rupning smo-
othly. '

Statement
(Rs. in lakhs)
Expenditure (Actuals)

S. No. Name of the Schemes 1984-85 1985-86
1. Preservation of heritage of craft

skills 32.74 39.52
2. Economic and Craft Research

Survey and market studies 5.06 6.42
3. Exhibition and publicity 61.86 99.81
4, Financial assistance to Central

Corporation and for opening

and renovation of new sales

outlets 14.40 15.00
5. Financial assistance for State

Corporation/Apex Cooperative

Societies for opening/renovation

of sales outlets 31.95 56.00
6. Industrial co-operatives Housing-

cum-Worksheds — -
7. Share participation in Central/

State Handicrafts Corporation/

Apex Co-operative Societies 26.00 13.09
8. Marketing and Service Extension

Centres 75.05 82.95
9, Design and Technical Development ‘22,28 34.05
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1 2 3 4
——
10. Common Facility Centres and Raw
Material Depots 12.13 9.67
11. Training 701.47 640.15
12. Assistance to State Primary Co-
operatives for handicrafts 14,98 10.24
13. Export Promotion/Regulation 11.10 7.23
14, Other activities including co-
ordination and welfare 6.68 4.96
Total Rs. 1015.70 1019 00

U.N. Convention pertaining to torture

3922. DR. G. VJAY RAMA RAO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

{a) whether there is a UN Convention
against torture and other cruel, iphuman or
degrading treatment or punishment and if so,
when this convention was introduced ;

(b) whether India is a party to this con-
vention and if not, reasons thereof ;

{¢) whether India now proposes to sign
or ratify the convention ; and

(d) how many countries belopging to
UN have joined the convention so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Sir, The U.N. Convention against Torture
and other Cruel, Inhuman or Degrading
Treatment was adopted by the UN General
Assembly at its 39th Session on 10th Decem-
ber, 1984.

(b) and (c¢) India is not a party to the
Convention. However, the matter is being
examinzd in the light of our own laws on

the subject.

(d) As on Ist June, 1986, the Convep-

tion had been ratified by 4 Countries.
Growth of Handicrafts

3924. SHRIMATI JAYANTI
PATNAIK : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government have con-
ducted any study on the progress of
handicrafts during the Sixth Plan period ;

(b) if so, the result thereof ;

(¢) the proposals made for the produc-
tion/exports of handicrafts during the
Seventh Plan period ; and

(d) details of the incentives given to
the rural artisans engaged in handicrafts
section ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (@ to (d) A
Statement is given below.

Statement
(a) Yes, Sir.
(b) The values of exports and sales of
handicrafts and estimated Value of produc-

tion and employment during the Sixth Plan
are given as under ;—
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Year Export of Sales of Estimated Employment
handicraf- handicraf- - production (lakh
ts (inclu- ts through of handi- persons)
ding Gem & public em- crafts
Jewellery) poria (including
Gem & Jewe-
llery)
(Rs. crores) (Rs. crores) (Rs. crores)
1980-81 966.37 19.08 2300 23.64
1981-82 1219.25 22.76 2800 23.90
1982-83 1392.36 26.01 3050 ) 25.04
1983-84 1719.49 29.25 3250 .26.10
1984-85 1757.25 33.08 3500 27.40
For promotion of exports of handicrafts Handicrafts Corporations and Apex Co-

during the Seventh Plan, the following
major schemes have been taken up :—

(1) Training.

Institutional training will continue to be
imparted in major crafts like carpet weaving,
art metalware, hand printed textiles, cane
and bamboo and woodwares for upgradation
of skill. ~Besides, training will be imparted
under apprenticeship training scheme in crafts
which are either languishing or require speci-
alised skill.

(2) Design Development.

Regional Design and Technical Develop-
ment Centres have been assigned a greater
role in developing new designs and documen-
ting traditional designs. The centres will
also provide techpical assistance to the
artisans, A scheme of financial assistance
to the Central/State Handicrafts Corporations
has been takens up to develop design on
project basis. A National Craft Institute
for Hand Printed Textiles has been set up
at Jaipur to train craftsmen in textile
designing, processing and refresher courses in
improved technology.

(3) Raw Material Depots
Facility Centres,

and Common

A sheme to gssist the Central/State

operative Societies financially has been
initiated to enable them to set up raw
material depot and common facility centres
in craft concentration areas.

(4) Marketing.

47 Marketing and Service Extension
Centres have been set up in different parts
of the country to provide package of
assistance including credit, raw material,
marketing, etc. to the artisans. Financial
assistance is also provided to the Central/
State Handicrafts Corporations and Apex
Co-operative Societies in the form of equity
and grants to procure finished goods directly
from the artisans, distribute raw material
and to open/renovate sales outlets.

(5) Exhibition and Publicity,

The State Co-operatives, Corporations
and other voluntary organisations are provided
with financial  assistance to  organise
exhibitions of craft objects in different parts
of the country, Efforts are also being made
to uphold .the craft heritage of the country
as well as to popularise Indian Handicrafts
at home and abroad through publicity and
propaganda.

(6) Export Promotion

() Two Export Promotion Councils,
ope for carpets and the other for handicrafts
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have been set up to pay pointed attention to
promotion of exports of handicrafts from
the country.

(ii) Sales-cum-study teams are being
sponsored from time to time tp exploye markets
and to study the production technigues in the
countries competing with India.

Regarding availablity of imported
import

(iii)
raw material for different crafts,
procedures have been liberalised.

(iv) Exports of carpets and handicrafts
are eligible for Cash Compensatory Support,
duty drawback, etc.

(d) The following incentives are given
to handicrafts artisans : —

(i) Advanced training for craft produc-
tion,

(ii) Supply of design inputs,

(iv) Financial assistance to primary Co-
operative societies through the State Govern-
ment in the form of share capital and

managerial subsidy.

(v) Availability of credit from financial
Institutions at concessiopal rate of interest,

(vi) Supply of raw material through
Government depot at reasonable price
wherever necessary,

(vii) Presidential Award to outstanding
mastercraftsmen.

U.S. joint ventures in India

3925. PROF. K.V. THOMAS : Will
the Minister of COMMERCE be pleased to
stafe :

(a) the details of the IJ§ investment in
India ;

(b) the number of Indo-US joint
ventures working in India ; and

(c) whether trade between Ipdia and
US js inooepsing 7
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) (a) Duriog the period
from Japuary, 1981 to September 1986,
approval has been given for a total foreign
investment in India of Rs. 434.80 crores.
Out of this, the share of USA was Rs. 87.28
crores.

(b) During the period from
January 1981 to September 1986, 4086
foreign collaborations were approved by the
Government, out of which 806 were Indo-US
joint ventures.

(¢) Yes, Sir. India’s non-oil exports to
USA have increased from Rs. 950 crores
during 1982-83 to Rs. 1994 crores during
1985-86 as per the latest available figures.
Duaring the same period. India’s imports
from USA have increased from Rs. 1371
crores in 1982-83 to Rs. 2063 crores in
1985-86.

Survey to identify well-managed textile
mills

3926. SHRI BANWARI LAL
PUROHIT : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government have taken
any survey to find out the best run textile
mills in the country with a view to help them
to improve their performance further ; and

(b} if so, full details thereof in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI §.
KRISHNA KUMAR) : {a) No, Sir.

(b) Does not arise.
Take-over of cloged/sick textile mills

3927, SHRI ~ BANWARI  LAL
PUROHIT : Will the Minister of TEXTILES

be pleased to state :

(a) whether Goveroment are aware
that a number of textile mills in the different
pasts of the country ape still lying closed or
are op the verge of closure ;
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(b) if so, the details thereof ; and

(c) by when these mills are likely to be
taken over by the National Textile Corpora-
tion so that the textile workers are not
thrown out of employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes, Sir.

(b) Details of. closed textile mills,
statewise, in different parts of the country

AGRAHAYANK 9, 1308 (84K4)
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are given in ‘the statemént given below.

(c) The new Textile Policy of
June, 1985 states that where a unit has no
éxpectation of becomiing viablke in a reaso-
nable period of time, there may be no
glternative but to allow the unit to close
down provided the interests of the workers
are protected. Takeover by the Government
or nationalisation of such sick units does
not provide a solution to the problem of
sickness and the Government would not, as
a rule, intervene in such casses.

)

Statement
List of closed Cotten Textile Mills Statewisei n Different Parts of the Country
as on 31-10-86.
Name of the State No. of Mills Closed Installed Capacity Workers
-S_P(_J. Comp Total ;pindles :ooms On Ro]T-
Andbra Pradesh 3 —_ 3 51304 — 963
Bihar 1 —_ 1 12660 _ 500
Gujarat 5 16 21 601307 9552 32379
Haryana 22 — 2 156364 —_ 5292
Karnataka 1 1 2 62736 476 3923
M.P. 1 2 3 69148 1130 5813
Maharashtra 3 6 9% 398490 5607 31587
Rajasthan 4 2 6 151512 1144 7835
Tamil Nadu 22 3 25 429161 1220 15762
Uttar Pradesh 3 1 4 107661 189 6500
West Bengal 3 1 4 103676 234 5963
All India 48 32 80* 2139719 19552 116522

*Excludes Kohinoor Mills No. 3 which is partially working.
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Modernisation of handlooms
3928, SHRI BANWARI LAL
PUROHIT :
SHRI BALASAHEB VIKHE
PATIL : *
DR. CHANDRA SHEKHAR
TRIPATHI :
Will the Minister of TEXTILES be

pleased to state :

(a) the steps taken so far for the
modernisation of the looms and provision of
technological and other inputs for improving
the productivity of handloom sector in
pursuance of the textile policy announced by
by Government in 1985 ;

(b) the details of the amount earmarked
for this purpose during the current year and
how much of it has actually been spent
thereon so far ; and

(c) the number of handlooms modernised
upto September, 1986 and the number
expected to be modernised by the end of the
current year, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The steps
taken so far for modernisation of looms are

as under :—

(i) Under the modernisation scheme,
the quantum of assistance has been

NOVEMBER 28, 1986
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increased to Rs. 2,000/- per loom
for ordinary loom and Rs. 4,000/-
per loom for Semi-automatic/
Jacquard loom, from Rs. 1000/-
and Rs. 2, 500/-, respectively.

(ii) A sub-Committee on Modernisation
of looms has been constituted to
assess the suitability of the existing
modernisation scheme and make
recommendations for improving the
package of medernisation of hand-
looms and its delivery system,

State-wise targets have been assigned
for modernisation of looms for the
current year.

(iif)

Various training programmes on
polyester weaving etc. have been
undertaken and it is proposed to
organise seminars and publicise the
concept of modernisation through
the theme pavilion in Handloom
Fairs/Expos, etc.

(iv)

(b) A sum of Rs., 175.00 lakhs has
been provided in the current year’s budget
for the modernisation Scheme. A sum of
Rs. 63.70 lakhs has been approved for
release so far.

() The State-wise targets for the States
have been set as indicated in the Statement
given below. Reports from all the States on
the number of looms modernised are yet to

be received.

Statement

Target for Moderntsation of Looms in 1986-87

Sl. Name of the State/ No. of looms No. of Existing Total
No.  Union Territory to be purchased looms to be
20%; modernised/reno- .
' vated 80%
1. Andhra Pradesh 400 1600 2000
2. Assam 600 2400 3000
3. Bihar 100 400 500
200 800 1000

4 Gujarat
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5. Haryana 150 600 750
6. Himachal Pradesh 10 40 50
7. Jammu & Kashmir 100 400 500
8. Karnataka 300 1200 1500
9. Kerala 200 800 1000
10. Madhya Pradesh 100 400 506
11. Maharashtra 150 600 750
12. Manipur 50 200 250
13. Meghalaya 20 80 100
14. Nagaland 20 80 100
15. Orissa 800 3200 40000
16. Punjab 20 80 100
17. Rajasthan 100 400 500
18. Tamilnadu 2000 8000 10000
19. Tripura 20 80 100
20. Uttar Pradesh 300 1200 1500
21. West Bengal 400 1600 2000
22, Delhi 10 40 50
23. Pondicherry 10 40 50
Total 6060 24240 30300

Safety arrangements for Banks and

3920, SHRI CHINTAMANI JENA :
SHRI AMAR SINH RATHAWA :

Will the Minister of FINANCE be pleased
to state :

(a) whether most of the cases of bank

staff in rural areas

robberies are occuring in rural areas ;

(b) if so, the number if cases of
robberies occurred in rural areas during the
year 1985 and during the first six months
of 1986 and the amount involved ;

(c) whether it has made any effect in
regard to opening of new branches in
rural areas ; and

(d) the steps being taken by Govern-
ment for the safety of banks in rural
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areas ?

_THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYI) : (a) and (b) The Reserve
Bank of India has reported that the
present data compilation system for bank
robberies/dacoities does not yield informa-
tion separately for rural areas, However,
information in respect of bank robberies/

dacoites that occurred in branches of
Public Sector Banks at places with
population of less than 10,000 (rural
areasduring the years 1985 and 1986
(upto 30.9.86) is given in the statement
given below.

(c) The Reserve Bank of India has
reported that upnder the New Licensing
Policy 1985 —90, Lead Bank/State/
Union Territory  Governments have
been advised in October, 1985 to identify
potential growth centres for opening of
bank of fices. Whilst identifying growth
centres, banks have to take into account the
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availability of necessary infrastructur®
includfhg that of police station/out-post.
The R.B.I. has further reported that as
allotment of branch licenses are being made
in accordance with the LicenSing Policy
1985 —90, it is not possible to determine
whether bank robberies/dacoitiés have had
any affect on the opening of new branches in
rural areas.

(d) Although Banks’  security is
dependent to a considerable extent on the
general security environment, the Banks
bave, with a view to improving their security
arrangements and  preventing  dacoities/
robberies, taken steps for appointment of
armed security guards, installation of
appropriate alarm systems, etc. in branches
including rural branches depending on the
risk factor involved. Provision of wire-
menshed cabins for Cashiers, installation
of collapsible steel gates in branches, etc.,
are some of the other measures which are
being implemented in a phased manner
for improving the security of branches,

Statement

Information in respect of robberies|dacoities that occured in branches of public
banks at places with population of less than 10,000 (rural areas) as reported to

during the year 1985 and 1986 (upto 30.9.86).

sec_tot

RBI

Data provijsional

Name of the Bank and Branch

1985

1. State Bank of India, Manja
Talk, Karbi Anglong

2. United Bank of India, Haflong

Branch, North Cachar Hills

3. Central Bank of India,
Ranchi

Ungara,

4. Punjab National Bank Bhorand-

jaha, Giridh
5. Bank of India, Pithoria, Ranehi

Date of Amount
Occurrence involved
(Rs. in lakhs]
27.9.85 0.29
7.11.85 1.00
27.5.85 1.23
31.5.85 NIL
10.6.85 .19
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6. Bank of Baroda, Budhgere, Gaya . 1.3.85 0.06
‘7. Bank of India, Vyapur
Branch, Patna 24.7.85 3.94
8. Bank of India, Bagramod,
Hajaribagh 25.9.85 0.80
9. Punjab National Bank, Pawapuri, )
Nalanda 3.10.85 0.44
10. Canara Bank, Gamania, Dist.
Singhbhum 17.12.85 0.17
11. * Union Bank of India .
Itiki, Ranchi 30.9.85 045
12. Bank of India, Thakurgaon,
Ranchi 4.11.85 0.41
13. Central Bank of India Siho,
Muzaffarpur 7.11.85 0.25
14. Bank of Baroda, Kasauli 28.1.85 1.21
15. State Bank of India Sarai
‘Khwaja 1.2.85 2.40} Gold
weighing 400
gms,
16. Punjab National Bank, Gangyal,
Dist. Jammu 16.7.85 0.05
17. Canara Bank, Nattassery 26.10.85 0.64
18. State Bank of India, Adhartala 26.12.85 1.40
19. State Bank of India, Shankargatta 24.1.85 0.06
20. Allahabad Bank, Mayang, Imphal 12.2.85 0.01
21. State Bank of India, Naginimora
‘Branch 21.5.85 2.04
22. State Bank of India,
Naginimore 18.12.85 7.25
23. State Bank of Patijala, Jalal
Diwal, Sangrur 2.5.85 0.54
24. State Bank of Patiala, Bangowani
Kunjar, Gurdaspur 15,10,85 0,10
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25. State Bank of Patiala, Goriana,
Bhatinda 20.12.85 2.90
26. New Bank of India, Manakahad,
Jullundhar 12.2.85 0.11
27. Punjab and Sind Bank, Khiala
Kalan, Amritsar 21.6.85 0.14
28. Punjab and Sind Bank, Barundi,
Ludhiana 5.7.85 0.27
29. Oriental Bank of Commerce,
Deudhar, Faridkot 19.12.85 0.13
30. State Bank of Bikaner And Jaipur,
A D B, Dudu, Jaipur 151.85 NIL
31. State Bank of India Banasuria
Village 10.9.85 0.45-4
(Gold Ornaments
of Rs, 0.64 lakh)
32. Allahabad Bank, Guma (Habra)
Branch 1.11,85 2.86
33. Oriental Bank of Commerce,
Kuchasar, Bulandshahr 26.3.85 0.26
34. Allahabad Bank, Rasulpur Dhotri 25.7.85 NIL
’ 1986 (up to 30.9.86)
1. State Bank of India, Namrup,
Dibrugarh 1.3.86 41.05
2. Allahabad Bank, Kaurbaha, Kamrup 3.5.86 0.30
3. State Bank of India, Barwatoli,
Ranchi 23.1.86 1.12
4. United Bank of India, Ushrishikarpur,
Patna 14.3 86 2.01
5. State Bank of India, Patanr, Siwan 18.3.86 0.58
6. Punjab Natiopnal Bank, Vatva 6.1.86 3.13
7. Bank of Baroda, Dabhan Rural Br. ’ 15.7.86 0.43
8. State Bank of India, Unava, Mchsapa  18,7.86 2.34
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9. State Bank of Indore, Amana, Dewas 13.8.86 2.63

10, State Bank of India, Senapati 11.2.86 NIL
11. Stats Bank of India, Peren 29.1.86 13.00
12. Punjab National Bank, Shahpur

Jajan, Gurdaspur 30.1.86 0.36
13. Capara Bank, Boota Mandi

Jalandhar 8.2.86 0.96
14. State Bank of Patiala Bhuche

Kalan, Bhatinda 1.2.86 0.37
15. Union Bank of India, Ghogetti,

Jalandhar ° 14.3.86 0,88
16. Punjab National Bank, Kanchala

Jatan, Hoshiarpur 24.3.86 0.16
17. Punjab And Sind Bank, Verpal,

Amritsar 28.2.86 0.47
18. Punjab and Sind Bank, Bhogpur,

Jalandhar 26.4.86 2.29
19. Oriental Bank of Commerce,

Lassoi, Malerkotla, Sangrur 6.5.86 4.50
20. Oriental Bank of Commerce, Shehzada

(Rural) Br, Gurdaspur 28.5.86 0.27
21. Central Bank of India, Palasaur,

Amritsar 3.3.86 0.09
22. Punjab National Bank, Gharath,

Gurdaspur 30.5.86 0.53
23. Canara Bank, Apra Branch,

Jalandhar Dist. 19.6.86 0.93
24. Punjab National Bank Sahansara

Kalan Br. Amritsar 10.6.86 0.96
25. Canara Bank, Maujgarh, Firozpur 20.6.86 0.09
26. Punjab And Sind Bank, Nathuwala

West, Faridkot 26.2.86 0.61
27, Canara Bank, Churwali, Jalandhar 26.6.86 0.33
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28. Union Bank of India, Zaffarwal
Br, Jalandhar 21.3.86 0.17
29. State Bank of Patiala, Khanauri,
Sangrur . 4.6.86 0.74
30. State Bank of Patiala, Swaddi,
Ludhiana 6.6.86 0.34
31. Punjab and Sind Bank, Kheri Nodh
Siogh, Ludhiana 21.7.86 0.96
32, Union Bank of India, Ghawadi
(Ludhiana) Br. 21.7.86 0.05
33. State Bank of India, Channu Br.,
Faridkot 25.1.86 (Less than
Rs. 0.01 lakh)
34. State Bank of Patiala, Kalyan
Sukha, Bhatinda 14.7.86 0.10
35. Punjab and Sind Bank, Rasulpur
Saidan, Patiala 13.8.86 0.33
36. Punjab and Sind Bank, Rasulpur
Saidan Indl. Area, Patiala 11.9.86 0.93
37. Punjab and Sind Bank, Rautapur
Kalan Shahjahanpur Dist. 30.7.86 0.59
38. State Bank of India, Kashipur
ADB (Lucknow) 21.7.86 NIL
39, Punjab And Sind Bank, Kubri
Patehara, Mirzapur 8.8.86 0.35
40. Upited Bank of India, Simurali,
Nadia 23.6.86 1.08

Smuggling of drugs across Burma
border

3930. DR A.K. PATEL :

SHRI C. JANGA REDDY :
Will the Minister of FINANCE be
pleased to state :

(a) whether his attention has been
drawn to the news-item appearmg in
Hindustan Times of 21 August, 1986 that
eight routes through the Indo-Burma
border were  being used for smuggling

of drugs into India and a regular labora tory
at Challam (opposite Tirap district of
Arunachal Pradesh) has been set up to
convert morphine into heroin ;

(b) if so, the facts thereof :

(c) the value of drugs estimated to have
been smuggled in and out of India in each
of the last three years and the current
year ; and

(d) the steps taken in this regard and
the outcome thereof ?
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- THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI) : (a) and (b) Yes, Sir. There
is some illicit traffic in drugs from across
the Burma border, specifically from the
areas commoly known as “Golden Triangle”.
Some of the routes mentioned in the
newspaper report are used for small traffic
but seizures of drugs do not indicate any
large-scale smuggling on Indo-Burma
border. No specific  information is
available regarding the alleged laboratory at
Challam. However, the International
Narcotics Control Board, in its report for
1984, has identified one laboratory near the
Indian border which was destroyed by the
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reports available with the government, only
four cases of heroin were seized involyi
a quantity of 808 grammes where the
origin of the drug was Burma, as against
22 cases involving 2, 567. 825 kg. where
the source/origin was suspected to be
Pakistan. The main illicit traffic in drugs
is, therefore, from across Indo-Pakistan
border and not Indo-Burma border.

(c) No precise value of the drugs
seized can be furnished as the illicit
market price varies from place to place and
time to time depending upon the purity of
the drug, local demand and supply position,
place of origin, etc. However, the gquantity
of drugs seized during the last 3 years and

Burmese authorities. According to the upto 31.10. 1986 is as under :

Name of YEAR

Drug 1983 1984 1985 1986

(kg.)

Opium 6,592 7,939 6,839 4,053
Hashish 6,073 4,368 10,312 17,410
Heroin 139 203 761 2,836
Morphine 21 29 125 99
Mandrax 95 1,669 745 713
Cocaine 5 23

(N.B. Figures provisional and rounded off to the nearest kilogram)

(d) In addition to appropriate anti-
smuggling measures taken in close contact
with the Central and State Government
authorities concerned, close co-operation
with the international agencies concerned
and also the drug law enforcement agencies
of US.A., U.K,, etc. is maintained to curb
smuggling of drugs. The intelligence
machinery has been geared up and the field
formations remain vigilant to check the
smuggling of drugs.

The Narcotic Drugs and Psychotropic
Substances Act, 1985, which came into force
with effect from 14.11.1985, besides providing

for deterrents punishments for drug offences,
has also empowered officers of the various
Central and State Government agencies for
seizure, search, arrest and conducting of
investigation in respect of drug offence cases.
Government have been monitoring effective
enforcement of the aforsaid epactment. As
a result of various measures taken and the
vigorous drive launched against drug traffic-
king, there has been considerable increase in
the quantities of drugs seized from 14.11.1985
(i.e., the date of coming into force of the
new Act) to 31.10.1986 as compared to the
corresponding period during 1984-85.
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Name of PERIOD
Drug 14.11.1985 14.11.1984
to ~to
31.10.1986 31.10.1985
Quantity (kg.) Quantity (kg.)
Charas
(Hashish) 17,481 -10,574
Heroin 3,056 710
40 litres
liquid heroin
Cocaine 23 5

(N.B. Figures provisonal and rounded

off to the nearest Kilogram).

Proposals for Bonus issues by
companies

3931. SHRIMATI PATEL RAMABEN
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RAMIIBHAT MAVANI : Will the Minister
" of FINANCE be pleased to state :

(a) details of the proposals for Bonus
issues made by top 50 companies in India
in terms of their assets during the last
three years ; and

(b) the number of proposals that were
cleared and the time take for such
clearance ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE : (SHRI
B.K. GADHVI): (a) and (b) only 15
companies out of the top 50 companies in
India in terms of their assets had made
proposals to the Controller of Capital
Issues during the last three years ended 31st
March, 1986. The details of the proposals
are given in the statement given below.

Statement

Si. No. Name of the company Amount Date of Date of
(Rs. in
crores) receipt consent
1. 2. 3. 4, 5.
1. Reliance Textiles Industries Ltd. 13.56 3-6-83 28-7-83
2. Hindustan Lever Ltd. 17.50 22-7-83 20-3-83
3. Bajaj Auto Ltd. 4.70 17-9-83 18-1-84
4, Industrial Credit & Investment
Corpn. of India Ltd. 6.75 19-3-84 19-4-84
5. Gujarat State Fertilizer Co. Ltd. 4.15 21-3-84 8-10-84
6. Modi Rubber Ltd. 415 2-5-84 —
7. Mahindra & Mahindra Ltd. 7.63 19-5-84 31-8-84
8. Indian Potash Ltd. 0.50 1-10-84 5-11-84
9. Hindustan Motors Ltd. 13.17 31-10-85 28-2-86
10. Continental Construction Ltd. 13.75 24-12-85 22-5-86
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1 i 2 3 4 5
11. Birla Jute & Industries Co. Ltd. 1019 26-12-85 29-1-86
12.  Associated Cement Companies Ltd. 6.65 27-12-85 17-2-86
13. Larsen & Toubro Ltd. 19.50 3-2-86 12-5-86
14. Century Spq. & Mfg. Co. Ltd. 10.64 19-2-86 1-5-86
15. Southern Petrochemical Industries

Corpn Ltd. 17.00 10-3-86 20-5-86

Sale of contraband textiles

3932. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI : Will the Minister
of FINANCE be pleased to state the income
earned by his Ministry through the sale of
seized contraband textiles during the last
three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN

THE MINISTRY OF FINANCE (SHRI B.K.

GADHVI) : The total value of confiscated
synthetic fabrics disposed of during the years
1983, 1984 and 1985 is given below :—

(Rs. in crores)

Year Value
1983 5.63
1984 7.36
1985 9.89

Persons lifted above poverty line
under 20-Point and I R.D.P.

3933. SHRI K.D. SULTANPURI:
Will the Minister of FINANCE be pleased

to state :

(a) the number of persons who have been
lifted above the poverty line under 20-Point
Programme and Integrated Rural Develop-
ment Programme during the last one year
and the amount given by the banks for this

purpose ;

(b) what was the target fixed and what

was the achievement ; and

(c) what is the recovery position of
the loans advanced for this purpose, state-
wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.X.
GADHVI) : (a) to (c) The present data
collection system does not yield information
in respect of number of persons who have
crossed the poverty line through assistance
under 20-Point Programme and the Integrated
Rural Development Programme (IRDP) or the
recovery performance in respect of loans
advanced under these programmes. The
criterion of raising the assisted families
above the poverty line is applicable only
under IRDP. Assistance under the 20-Point
Programme is provided for various economic
and developmental activities in accordance
with specified socio-economic objectives
of the programme and is not confined
to persons below poverty line.

Raising the assisted families above the
poverty lineis a gradual and continuing
process. The concurrent evaluation of
IRDP by Government for the period f{rom
October 1985 to June 1986 has indicated
that, at the national level, about 44% of the
old beneficiaries who had been assisted
during 1984 or carlier, have crossed the
poverty line of Rs. 3,500 - annual household
income as previously defined. Statewise
details of physical target, physical achieve=
ment, eapected credit deployment and
credit actually disbursed under the IRDP
during the year 1985-86 are set out in the
statement given below.
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Statement

Statement showing Targets and Achievement under IRDP during 1985-86

Rs. in lakhs)
Si. Name of the Physical Physical Expected Credit
No. States|UTs Target  Achievement Credit Actually

Deployment disbursed

1 2 3 4 5 6
1. Andhra Pradesh 144000 180115  4266.13  4767.71
2. Assam 61000 51843 2203.52  1497.17
3. Bihar 310600 421135 8397.45  9730.47
4. Gujarat 94000 101275 255536  2059.75
5. Haryana 28000 48496 706.00  1409.11
6. Himachal Pr. 31000 33574 497.00 663.47
7. J&K 33000 41329 879.63 689.78
8. Karnataka 105000 148794  2762.49  3724.70
9. Kerala 86000 71376 214611  1677.23
10. Madhya Pradesh 222000 249591  6020.51  7100.01
11. Maharashtra 150000 190174  4892.56  6058.09
12. Manipur 6000 7487 202.25 30.06
13. Meghalaya 8000 7129 273.47 —

14. Nagaland 5500 7525 160.46 0.20
15. Orissa 114400 173427 3994.24  2897.61
16. Punjab 39000 54612 849.69  1703.36
17. Rajasthan 83000 140503 2540.21  2943.63
18. Sikkim 847 2185 32.11 40.99
19. Tamil Nadu 186000 209696 444296  5223.96
20. Tripura 10000 14148 265.21 562.72
21. Uttar Pradesh 543000 580802  10923.60  14319.67

22. West Bengal 190000 287052 5445.25 $531.74
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1 2 4 5 6
23, A & N Islands 737 742 35.71 15.24
24. Arunachat Pr. 7500 11338 342 .82 2.70
25. Chandigarh 100 116 7.14 3.48
26. D' & N Haveli 600 677 7.17 12.94
27. Delhi 1293 2146 35.71 70.09
28. G.D. & Diu 4000 7052 85.70  172.00
29. Lakshadweep 600 554 35.71 28.65
30. Mizoram 3900 2623 142.85 -
31. Pondicherry 2202 3142 28.58 78.64
All India : 2470679 3060678  65177.60 73015.17

Corruption cases registered against Bank
Officers

3934. SHRI K.D. SULTANPURI:
Will the Minister of FINANCE be pleased to
state :

(a) the number of Bank Officers against
whom cases have been registered during the
last three years for indulging in corrupt
practices ; and

(b) the number of persons removed
from service after (i) departmental inquiry ;

and (ii) conviction by courts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) R.B.I. has
reported that to the extent information is
available, as reported by public sector banks,
the number of delinquent bank emplayees
against whom action has been taken for their
iavolvement in cases of corrupt practices
during the last 3 years and upto Jupe, 1986
is given below :

Item Year
1983 1984 1985 1986 (30.6.86)
No. of employees con-
victed of charges of
corrupt practices. 3 1 4 2
No. of employees dis-
missed/discharged, remo-
ved after departmental
inquiry. ' 57 51 113 50
No. of employees awar-
ded other mafor /minor
penaltics, 148 220 305 162



191 Written Answers

In addition, prosecution in Court was
pending against 140 bank employees and
departmental proceedings were continuing
against 673 bank employees at the end of
June, 1986.

Co-operation on Tourism between India
and Iraq

3935. SHRI P.M. SAYEED : Will the
Minister of TOURISM be pleased to
state :

(a) whether an agreement regarding co-
operation on tourism between India and
Iraq has been signed recently ; and

(b) if so, the salient points agreed
upon ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes Sir.
The Tourism Protocol between Government
of India and Govt. of Iraqg was signed on
25th October, 1986.

(b) The Govt. of the Republic of India
and the Govt. of Iraq desirous to develop
friendly relations between their countries and
stressing the importance of Tourism in
strengthening and promotion of national
economy have agreed as follews :

Article : 1

Contracting parties shall develop Tourism
between their countries by organising visits
in groups for tourists, sponsored through the
concerned bodies in each country.

Article - I

The parties shall exchange details con-
cerning tourist groups.

Article : 1H1

The Govt. of India have offered their
services for the planning of Tourism infras-
tructure, planning, designing construction,
equipping, operation management, staffing
and marketing of hotels, planning of man-
power and training personnel in the fields of
finance, processes, management and tourism
services, provision of expertise for develop-
ing town and country planning, controlling
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the environment surrounding historical sites
and provision of expertise for all tourist
group programmes.

Article : IV

At the request of the Govt. of Iraq, the
Govt. of India will consider the training of
Iraqi personnel in both fields of hotel and
other tourism establishments and inspection
and furnishing detailed information regarding
sending Indian experts, technicians and
engineers to carry out jobs or maintenance,
and operation in hotel and tourist complexes
in Iraq, in mechapical, electrical and air-
conditioning fields.

Article : 'V

The two parties will exchange informa-
tion and visits between the personnel to study
in fields of tourism, hotels and resorts and
organise tourist transportation.

Article : VI & VII

The protocol is subject to ratification and
enters into force from the date it is signed
for a period of 5 years, renewed for the sub-
sequent period of S years unless either party
gives ‘written notice to the other 6 months
in advance of its intention to terminate the
protocol. It may also be modified by mutual
consent of the contracting parties.

Promotion of tourism in Eastern States

3936. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TOURISM be pleased
to state :

(a) whether Government have been
giving special emphasis on the promotion of
tourism in the eastern States ;

(b) if so, the steps taken to attract
more number of foreign tourists to the
eastern India ; and

(c) the details of the programmes drawn
up for implementation during the Seventh
Plan ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.
Government have intensificd the promotional
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campaign for the whole of India including
the Eastern States both in the domestic and
overseas markets,

(b) and (c¢) In the East Asian Market a
special campaign is undertaken to promote
tours to the “Home of the Buddha’. These
Buddhist tours to the FEastern States have
shown overwhelming success.

The domestic campaign of the Department
of Tourism includes destinational advertise-
ments, on Nalanda, Sunderbans, Sikkim and
Assam to attract tourists to the Eastern
Region. ’

The Department have also taken up pro-
duction of tourist literature on places of
interest in the Eastern region.

Decentralisation of power to write off

Bank debt
3937. SHRIMATI GEETA MUKHER-
JEE :
SHRI INDRAIJIT GUPTA :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the power
to write off bank debt has been decentra-
lised ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) and (b) In view of
the expension of business and the increase
in the number of branches and offices,
Reserve Bank of India have advised all the
Public Sector Banks that proposals for write-
off of bad debts/losses of amounts upto Rs.
50,000/- may be disposed of by the Chair-
man 'Managing Director with suitable lower
limits for other top Executives/Committee
of Bxecutives. Proposals for more than
Rs. 50,000/- may be put up to Boards for
copsideration. Write offs are to be conside-
red after proper evaluation of circumstances
of each case and only after all avenues of
recovery have been exhausted. Banks have
also been advised to evolve a strict time
dJiscipline so that irregular and sick accounts
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are discovered early, and the need for write-
offs can be avoided as far as possible.

Price of viscose staple fibre

3938. SHRI RAM BHAGAT PASWAN:
Will the Minister of TEXTILES be pleased
to state ¢

(a) whether it is a fact that the price of
indigenous viscose staple fibre is comparati-
vely higher than that of imported fibre ;
and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) No, Sir. Accord-
ing to available information, the price of
indegenous viscose staple fibre is not higher
than the landed cost of imported fibre.

(b) Does not arise.

Nationalised banks to advance loans
without security

3939. SHRI K. PRADHANI: Wil

the Minister of FINANCE be pleased to
state :

(a) whether Government

’ propose to
issue any revised guidelines to patiopalised
banks to advance loans for beneficiaries

under economical development programmes
upto Rs. 10,000/- without security ;

(b) if so, when is it going to be imple-
mented ; and

(c) whether rate of interest for the
loans would differ in future for the said
beneficiaries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) In terms of the guide-
lines issued by Reserve Bank of India to
banks, no margin money is required for
agricultural advances to weaker sections upto
Rs. 5,000/-. Further, no additional security
other than the hypothecation of the crops/
assets created out of loan is to be taken

upto Rs, 5,000/- for crop loan and term
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loans where moveable assets are created in
respect of the agricultural advances. Simi-
larly, for other borrowers in the priority
sectors, banks should not ask for collateral
securities, third party guarantee for loans
upto and inclusive of Rs. 25,000/-. The
security for the banks will be the assets
created out of the assistance given to the
borrowers. For loans in excess of Rs.
25,000/~ collateral security by way of immo-
vable property or third party guarantee may
be asked for only in cases where the primary
security is inadequate or for other valid
reasons and not as a matter of routine. Pro-
posals otherwise viable should not be turped
down merely for the want of such collateral
security or third party guarantee.

(b) and (¢) Do not arise,
Bogus Garment export firms

3940, SHRI H.B. PATIL : Will the
Minister of TEXTILES be pleased to state :

(a) whether it is a fact that 75 per cent
of the Garment exporting firms in the coup-
try are bogus ;

(b) if so, the details regarding the
number of such firms detected, State-wise,
during last two years ; and

(c) the reaction of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) to (c) The
Government was aware of the problem of
proliferation of associate firms in the garment
sector and had already been taken measures
to discourage them by insisting on affidavits
under the export entitlement distribution
policy. The Government has also recently
stipulated that firms should be income tax
assessees in order to be eligible to apply for
export entitlements under the Small Order
System.

Premission to Blanket Exchange permits
holders to use international credit card
3941. SHRI KATURI NARAYANA
SWAMY :
" SHR] C, MADHAY REDDJ ;
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Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that the Reserve
Bapk of India has recently decided to allow
companies holding valid Blanket Exchange
permits under RBI and ITC schemes to
obtain and use international credit to faci-
litate business visits abroad by their repre-
sentatives ; and

(b) if so, the date by which the scheme
will be effective ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.

(b) The introduction of the scheme has
been announced by the R.B.I. on 1ith
August, 1986 and it has become effective
from that date.

Stepping up exports to Japan

3942. SHRI HARIHAR SOREN :

SHRI Y.S. MAHAJAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether exports to Japan have
declined during 1985-86 ;

(b) if so, the reasons therefor ;

(c) whether Government propose to
increase trade relation with Japan ;

(d) if so, the steps-taken in that direc-
tion ; and

(¢) how does our exports compare with
the exports of some of the other Asian coun-
tries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) No, Sir.

(b) Does not arise.

(c) VYes, Sir.

(d) Steps taken include trade promo~
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tional measures including exchange of delega-
tions, participation in international trade
fairs, product development, securing better
market access for Indian products and trade
review talks.

(e) India is among the major exporting
countries in Asia.

Veluntary disclosure scheme for indirect
taxes

3943, SHRI HARIHAR SOREN : Wil
the Minister of FINANCE be pleased to
state the response made to the voluntary
disclosure scheme for indirect taxes since its
introduction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : The information to the
extent possible is being collected and will be
laid on the table of the House.

Income tax outstanding against film
actors

3944, SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be pleased
to state :

(a) the names of film actors against
whom Income-tax of more than rupees

one lakh is outstanding alongwith the
amount outstanding and since when it is
pending ;

(b) whether some difficulties are being
experienced in recovery ; and

(¢) 1if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (c) The informa-
tion is being collected and will be laid on the
Tabie of the House to the extent possibie.

Plan to construct tourist complex and Yatri
Niwas in A.P.

SHRI M. RAGHUMA REDDY:
SHRI H.A. DORA :

3945,

Will the Minpister of TOURISM be
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pleased to state :

. (a) whether Government are consider-
18g any proposal for constructing a  tourist
complex or Yatri Niwas in Andhra Pradesh ;
and

(b) if so, the amount allocated for the
purpose and the sites selected ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b)
A propesal for the construction of a Yatri
Niwas at Hyderabad at ap estimated cost of
Rs. 26.29 lakhs has also been received and
is being processed. State Government has
also sent a proposal for constructing a
Complex of Cottages at Pulicat lake at a
cost of Rs. 20.32 lakhs. The proposal is
under consideration.

Persons caught at international Airport
foer smuggling contraband goeds
3946. SHRI M. RAGHUMA REDDY:
SHRI H.A. DORA :

Will the Minister of FINANCE be
pleased to state:

(@) number of cases in which persons
were caught at all the international airports
in the country for smugegling contraband
goods during the last three years and the
total value of goods seized ; and

(b} the steps being taken by Government
to strengthen further the machinery for
checking smuggling in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) The total qumber of
persons arrested and the value of seizures
made at our International Airports under the
Customs Act, during the years 1984, 1985
and 1986 are given below : —

Year  Number of persons Toral value

arrested of goods

seized (Rs.
in crores)

1984 744 17.25
1985 1298 40.51
1986 927 31.18

(upto Sept.)

—
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(b) The anti-smuggling drive in general
has been intensified throughout the country
with particular emphasis in the highly wvul-
nerable areas of our sea-coast/land border
regions and international airports. To pro-
vide mobility and thrust to the anti-smuggl-
ing machinery additional manpower, vehicles,
vessels, metal detectors and X-ray baggage
machines have been provided. The trends
in smuggling and seizures made, are kept
under constant review for taking appropriate
remedial measures in close coordination with
the concerned Central and State Government
authorities.

Export of shrimps

3947. SHRIT. BALA GOUD : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the export of shrimp from
Visakhapatnam is being monitored ; and

(b) if so, the shortfall in quantity in
the last six months of this year, as compared
to the corresponding six months of 1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DASMUNSI) : (a) Yes, Sir.

(b) There is no shortfall. The quant-
ity of shrimps exported through Visakha-
patpam during the first six months of this
year (April-September) is 1883 tonnes, valued
at Rs. 19.50 crores as against 1782 tonnes,
valued at Rs. 15.27 crores exported during
the corresponding period last year.

(Source : Marine Products Export Deve-
lopment Authority).

Streamlining of MPEDA

SHRI T. BALA GOUD :
SHRI SOMNATH RATH :

3948.
Will the Minister of COMMERCE be
pleased to state :

(a) the steps being taken to streamline
the Marine Products Export Development

Authority (MPEDA) and make it more
broad-based in its membership ;
(b) whether it is a fact that many
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members have been re-nomipated frequently to
the MPEDA, despite their declining exports;
and

(c) if so, the action proposed to be
taken to nominate new members ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) As per provisions of the
Marine Products Export Development Autho-
rity Act, 1972, Authority’s membership is
already broad-based covering various inte-
rests of the export oriented seafood indus-
try.

(by and (c) The nomination of the
members of the MPEDA since reconstituted
is in accordance with the provisions of the
MPEDA Act, 1972 and the Rules made
thereunder. The nomination is not based on
export performance alone.

Indo-Indonesian Joint ventures

3949. PROF. K.V. THOMAS : Wil
the Minister of COMMERCE be pleased to
state :

(a) the Indian investment in Indonesia ;

(b) the pumber of Indian Joint ventures
functioning in Indonesia ; )

(cy the items of import and export
between the two countries ; and

(d) the figures of trade balance ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) The Indian investment
towards equity in joint ventures in Indonesia
totals US 8 172.37 lakhs.

(b) Eleven.

() The major items of our export to
Indonesia include cotton, chemicals and dyc-
stuff, power generating machinery (non-
electrical), metal working machinery, machine
tools, textile machinary, motor vehicles and
auto-parts, bicycles and parts, cinemato-
graphic films, textile fabrics and textile yarns.
Our main imports from Indodesia have been
cement, fertilizer, paper, sponge iron, inorg-
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anic chemicals, plywood and wood sawn, and
recently crane mobile lifting frames and palm
oil.

AGRAHAYANA 7, 1908 (S4K4)

(Rs. in lakhs)

(d) Year India’s India’s Balance
exports imports  of

Trade

1985-86 1505 5532 24027

(Figures are provisional)
Import of equipments under O.G.L.

3950. PROF. K.V. THOMAS : Will
the Minister of COMMERCE be pleased to
state :

(a) whether a large number of equip-
ments and machineries like sanitary and
bath room equipments and printing machines
are imported under Open General Licence
(OGL) ;

(b) if so, the steps proposed to be taken
to restrict imports under OGL ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI P.R.
DASMUNSI) : (a) Sanitary & bath room
equipments fall under the category of Con-
sumer goods, import of which is not allowed,
under O.G.L.

Printing machipes which are not pro-
duced in the country are only allowed for
import under OGL, subject to prescribed
conditions.

(b) and (c) Do not arise.

Purchase of cotton by Cotton Corporation
of India

3951. SHRI C. MADHAV REDDI:
Will the Minister of TEXTILES be pleased
to state :

(a) whether the Cotton Corporation of
India has disposed off all the cotton stocks
purchaszd in the previous crop ;

(b) whether it has suffered any loss and
if so, amount thereof ; and
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(c) the steps being taken by the Cor-
poration to purchase cotton during the
current season ?

THE DEPUTY MINISTER IN
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The Cotton
Corporation of India purchased 15.56 lakh
bales of cotton during 1985-86, out of which
it was baving unsold stocks of about 76,848
bales as on 15.10.1986.

THE

(b) The Corporation is estimated to
have suffered a provisional loss of Rs. 22
crores during 1985-86 (including interest on
accumulated losses of Rs. 15 crores) and a
deficit of Rs. 53.60 crores in price support
operations.

(c) The Corporation has taken steps
to purchase cotton at minimum support
prices whenever the prices tend to fall below
the minimum support prices, without any
limit op quantities of its purchases, in all
States, except in Maharashtra State where
Cotton Monopoly Procurement Scheme is in
operation.

Linking of Pay and Account Offices by
super computer in Delhi.

3952. SHR1 C. MADHAV REDDI ;
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have recently
introduced computers for compilation of
Government accounts and commissioned the
first local area net work computer terminal ;
and

(b) whether there is a proposal to link
all the Pay and Accounts Offices in the
country having a micro-processor terminal
linked to super computer in Delhi ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B K. GADAVI) : (a) Yes Sir, the Govern-
ment proposes to introduce micro-processor
facilities for compilation of Government
accounts at the source-level. Tle first such
micro-processor linked to the super computer
in Delhi has been recently made operational.

(b) As at present, the scheme envisages
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installation of micro-processors as a common
facility wherever there may be a cluster of
Pay and Accounts Officcs in other towas.
The question of linkage with the super
computer in Dethi does not arise at this

stage.
[Translation)
Smuggling on Indo-Pak berder

3953. SHRI BANWARI LAL BAIRWA :
Will the Minister of FINANCE be pleased to

state :

(a) the year-wise details inchuding
value of the smuggled goods seized on Indo-
Pak border during the last three years ;

{b) the action taken by Government

during the year 1986 to check this smuggling;
and

(c) the details regarding smugglers
arrested during the last three years and
punishments awarded to them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI]): (a) and (c) The total
value of smuggled goods seized and the
number of persons arrested in Indo-Pak
border region during the last three years are
given below :—

NOVEMBER 26, 1996

Year Value of Number of
seizures Dersons
(Rs. in arrested
crores)

1984 5.60 182

1985 15.92% 264

1986 22.81* 188

) (apto Sept.)

(*Figures provisional)

Stringent action is taken against all
persons found involved in smuggling activities
both departmentally as well as through pro-
secution in courts. Apart from confiscation
of the goods involved and imposition of
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personal penalty, preventive delaentién
under the COFEPOSA Act is also resorted
to, in appropriate cases.

(b) The anti-smuggling drive have been
intensified in the Indo-Pak region. The
preventive and intelligence machinery of the
Customs Department in the region remains
vigilant against smuggling activities in
general. The trends in smuggling and
seizures made are " kept under constant
review for taking appropriate remedial
measures in close coordination with the
concerned Central and State Goverpment
agencies deployed in the region.

|English)

Charter of demands submitted by all India
Syndicate Bank SC/ST Employees
Welfare Association (Regd.)

3954, SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased
to state :

(a) whether All India Syndicate Bank
SC/ST Employees Welfare Association
(Regd.) has submitted its charter of demands
to the management ; and

(b) if so, the main demands in the said
charter and action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF .FINANCE (SHRI
B.K. GADHVI) : (a) and (b) Syndicate
Baok have reported that Al India Syndicate
Bank Scheduled Caste/Scheduled Tribe
Employees Association (Regd.) has submitted
a Charter of Demands. The main demands
include recognition of the Association ;
reservation in the posts of Special Assistants,
a Scheduled Caste/Scheduled Tribe employees
of the bapk to be appcinted as Director on
the Board of the Bank ; backlog in various
cadres to be flled without any delay ; the
sub-staff belonging to Scheduled Caste/
Scheduled Tribe and who are matriculates to
be promoted to clerical cadre ; minimum
service criteria prescribed for promotion from
clerical to officers cadre to be relaxed for
Scheduled Caste/Scheduled Tribe employees ;
provision of training facilities to Scheduled
CastefScheduled Tribe employees taking
CAIIB examinations. Thebank has further
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reported that it takes action on the various
demands in accordamce with the general
policy of the bank and Government guidelines
on the subject.

Syndicate Bank’s policy of transfer of
its employees

3955. SHRI BANWARI] LAL BAIRWA:
Will the Minister of FINANCE be pleased
to state :

(a) the policy adopted by the Syndicate
Bank regarding transfer of its employees ;

(b) whether any representation has
been made by the SC/ST Employees Welfare
Association regarding transfer policy ; and

(¢) if so, action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (¢) The Syndicate
Bank has advised that sub-staff and clerks
are transferred within their language area in
tems of the provisions of Shastri Award and
Government guidelines in this regard. The
Bank has also advised that it has received
representation from Syndicate Bank SC/ST
Employees Association regarding transfer
policy of the Bank, to post SC/ST employees
to Home Towns. The Bank has informed
the Association that the transfer policy in
the bank is the same for all employees but
requests of SC/ST employees for home
posting is considered sympathetically.

[ Translation)
Development of tourism in Rajasthan

3956.
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SHRI BANWARI LAL BAIRWA:
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Wit the Minister of TOURISM be
pleased to state :

(a) tbe names of the places in
Rajasthan which are important from tourism
point of view;

(b) to what extent Government have
developed these places from tourism point of
view and what was the expenditure incurred
thereon during the last three years ;

(¢) reasons for slow progress in the
work of development ; and

(d) the future plan in regard to the
development of the tourist centres ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) The
Central Government in consultation with the
State Government have ideptified following
20 centres in the State of Rajasthan for
phased development of tourist infrastructure
with the joint resources of the Centre,
State and Private sector, subject to the

availability  of funds and  inter-se-
prior ities :=—
Jaipur, Jodhpur, Osian, Pokaran,
Jaisalmer, Bikaner Bharatpur, Tonk,

Sawai Madhopur, Sariska, Alwar, Ajmer,
Pushkar, Chittor, Udaipur, Rishabdev,
Eklingji, Nathdwara, Ranakpur, Mount
Abu,

(b), (c) and (d) The centres developed
with Central financial assistance in the last
three years and which are expected to be
completed within the targetted period are
indicated at the Statement given below.
Development of other centres will be consi-
dered on receipt of schemes from the State

SHR1 VIRDHI CHANDER Government.
JAIN :
Statement

83-84 8§4-85 85-86

1. Expansion of Moomal Tourist

Bungalow for 20 cottages
Jaisalmer — 4.00 200
2. Forest Lodge at Ranthanbhore 5,00 — ~
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3. Desert Natiopal Park at Sam
Jaisalmer

4. Purchase of boats for Ramgarh
Lake

5.  Midway facilities at Pokran

6. Tourist Bungalow at

Ranakpur
7. Provision of Fairs and Festivals

8. Floodlighting of Mehrangarh

Fort, Jodhpur

9. Improvement and modernisation
of Pushkar Ghats

10. Purchase of mini bus, jeep for

Ranthanbhore Sariska and
Bharatpur wild  Life/Bird
Sanctuaries

11. Boat for Fatehsagar  Lake,
Udaipur

Bank dacoities committed in Punjab

3957. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the number of bank dacoities
committed, the amount looted and the
number of bank employees killed by
extremists in Punjab during the last one

year ; and

(b) whether there is any proposal to
increase the number of bank guards trained
in the use of fire-arms and to provide them
with step-guns as well as to provide bank
employees with fire-arms ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) and (b) R.B.L has
reported that during the period 1st November,
1985 to 31st October, 1986, 40 cases of
bank dacoities/robberies jnvolving an amount

NOVEMBER 28, 1986
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— 8.m —
- 1.67 —_
— 5.00 —_
-_ 4.50 —_
3.99 —_— 8.80
5.29 — —
- —_ 7.00
- —_ 4.29
1.00
14.28 23.17 23.09

e — —— — . w——

of Rs. 68.75 lakhs have been reported from
Punjab by the public sector banks. The
R.B.I. has further reported that 9 bank
employees were killed in these cases of bank
dacvities/robberies.

With a view to improving their security
arrangements and to reduce the scope for
bank dacoities/robberies, the banks have
taken steps for appointment of armed
guards in branches keeping in view the risk
factor involved. Since the security of banks
is dependent to a considerable extent on the
general security environment, all the State
Governments and Union Territory Adminis-
trations have also been requested to intensify
police patrolling of areas where bank branches
are located, and to tighten the security cover
given to the bank branches.

World Bank and other foreign aid for
projects in Uttar Pradesh

3958. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state |



209 Written Answers

the number of projects under im-

(a)

plementation in Uttar Pradesh which are
aided by World Bank and foreign countries ;

the names of these projects and the

(b)

details regarding their implementation ; and

(c) the time by which these projects are

expected to be completed ?

AGRAHAYANA 7, 1908 (SAKA)
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI-
B.K. GADHVI) : (a) to (c) The details of
projects which are uader implementation by
Government of Uttar Pradesh with the assis-
tance of IBRD/IDA and other foreign coun-
tries are furpished in the statement given

below.

Statement

List of projects under implementation in Uttar Pradesh with external assistance.

Sl.No Name of the Project Donor Amount of Date of  Date/year
Agency|  loan/credit agreement  of closing
Country
) (2) 3 4) ©) ©
1. Second Uttar Pradesh IDA US 8 31.3.83 31.7.88
Public Tubewells - 181.00
million
2. Upper Ganga Irrigation IDA US § 29.6.84 30.9.91
Modernisation 125.00
millien
3. Second India Population IDA US § 14.4.80 31.3.86
(Uttar Pradesh and 46.00
Andhra Pradesh) million
4. Kanpur Urban Development IDA US § 4,2.82 30.6.87
25
million
5. Second Uttar Pradesh IFAD US § 28.7.83 31.3.87
Public Tubewells 353
million
6. Himalayan Watershed IBRD US$ 8.6.83 30.9.90
Mapagement 46.2
million
7. Indian Fisheries, (multi-  IDA US $ 18.1.80 30.9.87
State involving U.P., 20.00
M.P., Bihar, Orissa and million
West Bengal)
8. National Social Forestry IDA UsS $ 24.9.85 31.12.90
(multi-State project in- 165.00
mijllion

volving U.P., Himachal
Pradesh, Gujarat and
Rajastban)
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9. Afforestation, Soil and European ECU 10.6.82 June, 1987
Water Conservation Economic 4.48
Com- million
munity (Rs. 4.50
crores)
10. National Social Forestry US Aid US $ June, 85  31.7.1990
(multi-State project in- 80
volving U.P., Himachal million
Pradesh, Gujarat and
Rajasthan)
11. Anpara ‘B’ Thermal Power Japan Yen 26.12.84 May, 1991
Project 140
billion
12, Sanjay Gandhi Post Japan Yen 1.10.86  31.3.1988
Graduate Institute of 3.5
Medical Sciences, billion
Lucknow '
13. Uttar Pradesh Water Neth- Dfl. 7.4.1981 —
Supply Scheme (East-I) erlands 44.4
million
14, Uttar Pradesh Water Neth- Dfl. 4.9.1985 —
Supply Scheme (West= erlands 12.8
III) (Agra, Etawah & million
Mathura)
15. Uttar Pradesh Water Neth- Dfl. 4.9.85 —
Supply Scheme (East- erlands 3.9
III) Allahabad million
16. Anpara ‘A’ Power Pro- KFAED KD 10.5.1981 1987
ject., 16
million
(US ¢ 58
million)
17. Anpara Power (Coal KFAED KD 22.9.81 1987
Handling and Transport) 9
: million
(about
US ¢ 33
million)

IBRD : Interpational Bank for Reconstruction and Development.
IDA : International Development Association.

IFAD : International Fund for Agricultural Development,

US AID : Agency for International Development of USA.

OECF : Overseas Economic Cooperation Fund.

KFAED : Kuwait Fund for Arab Economic Development,

- 7 NV

.
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Location of new branches of Nainital-
Almora Rural Bank

3959. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the locations of the proposed new
branches of the Nainital-Almora Rural Bank
for which hcences were issued during last two
years ;

(b) whether all these branches have so
far been opened ; and

() if not, the time by which all the
remaining branches are likely to be opened ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINIS1RY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (c) Reserve Bank
of India (RBI) has reported that 40 licences
for the places indicated in the statement
given below, were issued to Nainital-Almora
Kshetriya Gramin Bank during 1984 and
1985. RBI bas reported that brancbes have been
opened by the bapnk in all the centres except
3 centres namely Basaut, Machhorh and
Kandhar in Almora District and 5 centres
namely Patwadangar, Hempur Smayal, Hari-
pur Hassan, Khempur and Maldhan Chaur
in Nainital District. The licences for the 3
centres in Almora District are valid upto
23.12.1986. As the Gramin Bank could not
open branches in the 5 centres in Nainital
District within the extended period of vali-
dity of licences upto 30.6.1986, these licences
have been treated as lapsed.

Statement

Statement showing names of centres for
which licences were issued by Reserve Bank
of India to Nainital-4lmora Kshetriya Gramin
Bank during 1984 and 1985.

DISTRICT DISTRICT
ALMORA NAINITAL
Dharamgarh Fatehpur
Shama Motahaldu
Jainti Chhoi

AGRAHAYANA ¥, 1908 (54K4)
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1 2
Bhasiachhaina Chakarpur
Bazula Pagot
Bhagtola Ratighat
Pilkholi Vinayak
Jageshwar Bheedapani
Harra Dhanachu
Gumti Deval Chaur
Saraikhet Amgarhi
Era Bhatelia
Basauli Sera Daulatpur
Kwatrala Sakonia
Basauli Nathuwakhan
Kharai Ka Khakar Naukuchiatal
Basaut Patwadangar
Machhorh Hempur Smayal
Kandhar Haripur Hassan

Khempur
© Maldhan Chaur

Training centre for Woollen Weavers
of Pithoragarh district

3960. SHRI HARISH RAWAT : Will
the Minister of TEXTILES be pleased to
state :

(a) whether his Ministry is considering
any scheme to open a training centre for
the traditional weavers in Pithoragarh district
in U.P. or increase the number of traipees
in various centres of the State Government ;
and

{b) if so, the details of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) and (b) In
the recent past a special Hill Area Scheme
for development of Woollen Handlooms for
Garwal and Kumaon Divisions has beep
sanctioned by the Government of India on
matching contribution basis by Central/State.
Under the phased programme a training-
cum-production centre will be started ip
Pithoragarh Distt. in 1987-88 where training
and orientation programme for Handloom
weavers will be undertaken.
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[English]

Loan to spinning mills in Maharashtra

3961. DR. DATTA SAMANT : Will
the Minister of FINANCE be pleased to
state :

(a) how many spinning mills from
Maharashtra Staté have asked the Central
financtat institutions for long term loans for
completion of their projects ;

(b) the total amount these spinning
mills have spent of their own and from the
State Government ;

(c) whether Central financial institu-
tions have refused to sanction the loans to
all these spinning mills in Maharashtra ;
and

@

if so, the reasons therefor ?

N

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE(SHRI B.K.
GADHVI): (a) to (d) The Industrial Develop-
ment Bank of India has reported that since
1980-81, financial institutions have received
25 applications from Maharashtra State for
setting up of new spinning mills. Of these,
assistance has been granted to 10 units for
which promoters have brought in Rs. 9.43
crores and State Government has contributed
Rs. 27.32 crores. In the context of large
spinning capacity already created in the
country and unsatisfactory performance of
many new Spinning Units, the financial in-
stitutions decided in August, 1984 not to
finance pew spinning mills except a few
pipeline proposals.

Purchase of cotton by Cotton Corporation
of India from Maharashtra

3962. DR. DATTA SAMANT : Wil
the Miaister of TEXTILES be pleased to

state :

(a) whether it is a fact that Maharashtra
Government has sent a proposal to the
Union Government that the Cotton Corpora-
tion of India should purchase four to six
lakhs bales of cotton from the Mabarashtra

State Federation ; and

NOVEMBER 28, 1986
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(b) if so, when this proposal was recei-
ved by the Union Government and the deci-
sion taken by Union Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b) The
Government of Maharashtra requested the
Government of India op 21th May, 1986 for
purchase\ of 10 lakhs bales of cotton by
Cotton Corporation of India from Maha-
rashtra State Coop. Cotton Growers Mar-
keting Federation. In view of the Ilarge
financial implications, the request of the
Maharashtra Government could not be
agreed to.

Procurement of iron ore by MMTC
from Karnataka for export

3963. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR Will
the Minister of COMMERCE be pleased to
state :

(a) the total quantum of iron ore pro-
cured by the Minerals and Metals Trading
Corporation from Karnataka for export pur-
pose annually ;

(b) whether MMTC has any proposal
to increase the procurement of iron ore from
Karnataka for export ; and

() if so, the total quantum of iron ore
proposed to be procured by the MMTC from
Karnataka during Seventh Plan, year-wise,
for export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) The quantliy of iron
ore procured by MMTC for export from
mines in the Karnataka State during the
last three years is as under :—

Year Qty. procured
(in lakh M|T)
1983-84 34.59
1984-85 41.42
1985-86 50.63
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(b) and (¢) MMTC incressing itd -pro-
curement of-iron ore for exports from diffe-
rent states, including Karnataka. The. Cor-
peration is following a liberalised procure-
ment policy but state-wise procurement
targets have not been fixed.

Assistance to bandioom sector to beest
exprot of taxtiles goods

3964. SHRI JAGANNATH PATNAIK:
Will the Minister of TEXTILES be pleased
to state

(a) whether Government are extending
possible assistance to the handloom sector
to boost exports of textile goods and gar-
ments, including knitwears and other incen-
tives to raise its standard ;

(b) if so, whether any cemmittec has

been set up to go into the matter and suggest ,

ways in this regard ; and
(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The Govt.
extends necessary assistance to bapdloom
sector to increase its exports through finan-
cial assistance to Handloom Export Promo-
tion Couancil for export promotional acti-
vities. Besides handloom exporters are gran-
ted cash compensatory support, duty draw-
back and REP facilities. Packing credit and
reduced rates of interest are also available to
handloom exporters. In the recently concluded
bilateral agreement between India and EEC,
a special dispensation has been obtained for
four categories of handloom garments from
1987 onwards with a special allocation of
3.35 million pieces with an annual growth of
4%.

(b) and (¢) No separate Committee has
been set up by the Govt., for boosting hand-
loom exports.

Per hectare yield of F.C.V. tobacco

3965. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the average per hectare
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yield of FCV (Flue-cured Virginia) tobacco in
the country is far lower than that of many
other countries due to which the unit cost of
ous tobacco is higher in world market ;
and

(b) if so, the steps being taken to
increase the yield and quality and to reduce
cost of curing and production ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir. The Ilow
yield is due to unfavourable clhimatic con-
ditions and non-observance of recommended
cultural practies by the farmers.

(b) Different technical programmes
aimed at improving the yield and quality of
FCV tobacco are being taken up every year
by the Tobacco Board. These include (1)
varietal trial demonstrations (2) package
demonstrations (3) irrigation trials, (4) topp-
ing and desuckering schemes etc. The Tobacco
Board has drawn up a scheme covering a
large area for improving yield and
quality of FCV tobacco during the cur-
rent crop season, 1986-87. The Tobacco
Board has also initiated a scheme to supply
JTS Jackets to the farmers at 50% of the
cost to reduce the cost of curing.

Improvement in profit Ratio of Banks

3966. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to refer to the reply
given to Starred Question No. 487 on 2lst
March, 1986 regarding profit ratios of
Indian Banks vis-a-vis foreign banks and
state :

(a) ®#whether the Public Sector Banks
have responded to the advice to pursue
various objectives such as improvement in
customer service, modernisation of operation,
streamlinig and strengthening of system and
prcoedures, orderly hoeuse keeping and
improvement of profitability ;

(b) if so, the names of public sector
banks which have initiated these measures
alongwith the results achieved ;

(c) whether any improvement in the



519 Written Answers

profit ratio has taken place during 1985 and
1986 ; and

(d) if so, the details thereof, bank-
wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI B.K.
GADHVI) : (a) and (b) All the Public
Sector Banks have drawn Action Plans for
the period from November, 185 to
December, 1987 for bringing about improve-
ment in the quality of service and operations
and upgrade their financial viability and profit-
ability. The Action Plans drawn by the banks
cover important areas like -organisation and
personnel, training, customer service, house-
keeping, deposits, advances, profitability
and mechanisation and computerisation.
For implementation of the Action Plans, the
banks have taken various steps to re-
organise their structure, improve training
arrangements, mobilise  deposits, improve
credit management, management ipformation
system, control mechanism, house keeping, etc.
To bring about improvement in customer
service, the banks have taken a number
of measures such as evolution of time
norms for rendering common  services,
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speedier clearance of cheques through
computerisation of clearance houses,
creation of machinery for quick redressal of
grievances of customers etc. The surveys
conducted by the National Council of
Applied Economic Research of some of the
customer service centres in the country and
a sample survey conducted by the Reserve
Bank of India have revealed that there has
been perceptible improvement in  the
customer service of the Public Sector
Banks. There has also been an increase in
the total amount of the published profits
of the 28 Public Sector Banks which
increased from Rs. 82.53 crores during
1984 to Rs. 117.77 crores during 1985.

(c) and (d) The ratio of published
profits to working funds for the 28 Public
Sector Banks as a whole has shown an
improvement in 1985 over 1984. The
profit position of the 28 Public Sector Banks
for 1985 will be available only after expiry
of the current year and after compilation of
their annual accounts. A  statement
indicating bank wise position of the
published profits for the year 1984 and
1985 and the ratio of the published profits
to working funds is given below.

Statement

Published profits and Ratio of Published Profits to

Sector Banks, (1984 & 1985).

Working Funds of 28 Public

S. No. Name of the Banks Published Profits Ratio of Published
Profits to Working
(Rs. in Lakhs) Funds,

1. NATIONALISED BANKS : 1984 1985 1984 1985

1. Central Bank of India 307 675 ‘0.05 0.10

2. Bank of India 530 853 0.08 0.10

3. Punjab National Bank 901 1200 0.16 0.17

4. Bank of Baroda 701 986 0.11 0.14

5. UCO Bank 236 50 0.07 0.01

6. Capara Bank 551 1101 0.11 0.17
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1 2 3 4 5 6
7. United Bank of India 118 22 0.04 00!
8. Dena Bank 81 175 0.05 009
9. Syndicate Bank 508 599 0.12 0.12
10. Union Bank of India 311 506 0.10 0.14
11.  Allahabad Bank 180 272 010 012
12. Indian Bank 141 352 0.05 0.10
13. Bank of Maharashtra 120 227 0.07 0.11
14. Indian Overseas Bank 482 500 0.13 0.13
15. Andhra Bank 264 384 0.17 0.20
16. Corporation Bank 110 ~ 137 0.14 0.15
17. New Bank of India 26 76 0:03 0.06
18. Oriental Bank of Commarce 82 149 0.10 0.13
19.. Punjab & Sind Bank 65 68 0.05 0.05
20. Vijaya Bank 6 31 0.06 0.02
" TTOTALOF I 5720 8363 009 012

II. STATE BANK OF INDIA GROUP :

1. State Bank of India 2402 3204 0.09 0.10
2. State Bank of Bikaner & Jaipur 29 45 0.03 0.04
3. State Bank or Hyderabad 17 30 0.01 0.02
4. State Bank of Indore 9 13 0.02 0.02
5. State Bank of Mysore 20 30 0.02 0.02
6. State Bank of Patiala 17 32 0.01 0.03
7. State Bank of Saurashtra 11 20 0.02 0.03
8. State Bank of Travancore 28 40 0.03 0.03

TOTAL OF I 2533 3414 008 0.09

TOTAL OF I+11 8253 117717 0.09 0.11
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Concept of ‘Lead Bank for a District’

NARAIN CHAND
Minister  of

3967. PROF.
PARASHAR : Will the
FINANCE be pleased to state :

(a) whether the concept of ‘Lead Bank
for a district’ was implemented by the
Reserve Bapk of India and the Union
Government consequent upon the recom-
mendations of the Nariman Committee on
Branch expansion ;

(b) if so, since when ;

(c) whether any review of working of
lead bank scheme has been undertaken ;

(d) if so, when and the outcome
thereof ;

(¢) whether any modifications have
been carried out in the implementation
of the Lead Bank Scheme and the nature
thereof ; and

(f) whether the Scheme would be
further extended to the CD Blocks and if
so, from when ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B.K.
GADHVI): (a) and (b) The Lead Bank Scheme
was introduced by Reserve Bank of India
(RBI) towards the end of 1969 on the basis
of recommendations of the National Credit
Council’s Study Group (Gadgil Study Group)
on the organisational
Implementation of the Social Objectives
declared by Government of India and the
Committee of Bankers on Branch
Expansion Programme of Public Sector ‘Banks
(Nariman Committee). ’

(c) to (e) In pursuance of the recom-
mendation of the Committee to Review
Arrangements for  Institutional  Credit
for Agriculture apnd Rural Development
(CRAFICARD), RBI had set up a Working
Group to review the working of the Lead
Bank Scheme in November, 1981. The
Working Group in its report submitted in
December, 1982 had made several sugges-
tions relating to the role of Lead Banks,
district level forums, trajning arrangements
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etc. with a view to make the scheme more
effective. Most of the recommendations of
the commit tee were accepted by RBI and are
being implemented by the concerned
agencies. Government have set up another
Working Group in March 1985, to review
some aspects of the working of Lead Bank
Scheme. This working Group is yet to
submit its recommendations.

(f) No decision has been taken, as
of now, to have the Community Develop-
ment Blocks as the areal unit for implementa-
tion of the Lead Bank Scheme.

[Translation]

Demand for development of Keradu
in Barmer

3968. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TOURISM
be pleased to state :

(a) whether it isa fact that Rajsthan
Government have placed a demand before
Union Government to provide 19 lakh
rupees for the development of Keradu
which is an important tourist spot in Barmer
district of Rajasthan from the historical
and archaeological point of view ;

(b) if so, the reasons for delay in
according to the aforesaid demand ; and

(c) the time by which this important
tourist spet will be developed by accepting
the demand ?

-

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (@) to (¢) A
proposal for the development of Keradu as
a tourist centre has been received from the
Government of Rajasthan. The components
of this proposal lasgely concern various
agencies other than the Ministry of Tourism.
Ministry of Tourism 48 considering the
proposal pertaining to wayside amenities for
giving financial assistapce.

[English]

Tax.outstanding against former
ralers

3969, DR, AK. PATEL: Will the



925 Written Answers

FINANCE be pleased to

Minister of

state :

(a) the names of former rulers of the
erstwhile Indian States who owe more than
a lakh of rupees as arrears of various

taxes ,

(b) the amount outstanding in each
case and steps taken so far to realise it ;
and

(c) whether any interest is chargeable
on these dues and if so, how much in each

case ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (c) Information
regarding such cases of arrears above
Rs. 1 lakh are not monitored as the same is
highly time consuming and huge efforts
are required for that. However, quarterly
information regarding the former Rulers
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duty demands exceeding Rs. 10 lakhs
remained outstanding are gathered from
the field formation based on this informa-
tion, the names of the former Rulers of
the erstwhile Indian States against whom
income-tax, wealth-tax and estate duty
demands exceeding Rs. 10 Jlakls  were
outstanding as _on 30.6. 1986 are given in
the statement given below. The.-amount
outstanding and interest chargeable has
also been shown against their names,

Depending upon the facts and
circumstances of. each case, appropriate
steps, according to law, are taken from

time to time by the concerned income-tax
authorities for ' recovery/reduction of
outstanding demand These 'steps include,
inter-alia, requesting the appellate
authorities for expeditions disposal of the
pending appeals. These also include
resorting to proceeding under seetion
226 (3) of the Income-tax Act, and attach-
ment of movable and immovable properties
after issuing recovery certificate to the Tax

of the erstwhile Indian States etc. against Recovery Officer under section 222 of the
whom Income-tax, Wealth-tax and Estate Income-tax Act. - :
Statement
(Rs. in lakhs)
Sl. No. Name of the assessee Total demand Demand not Interest
outstanding enforceable charge-
able
INCOME TAX
1. Mir Barkat Ali Khap 51.70 13.23 8.06
2. H.E.H. The Nizam’s Misc,
Trust 16. 34 16.34 —_
3. Late Partap Singh Rao
Gackwad 11.09 11.09 0.02
4. Madhavrao J. Scindia 20.08 20.08 0.30
5. J.M. Scindia HUF 21.44 16.85 0.12
6. Bhawani Singh (HUF) Smaller 68.11 68.11 12.73
7. Bhawani Singh (Ind) 16.26 16.26 9.49
Gaytri Devi of Jaipur 97.64 97.64 12,73

8,
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1 2 3 4 5
9. Prithvi Raj (HUF) 57.66 57.66 17.16

10. Jagat Singh 60.20 69.20 18.71
11. Jai Singh Ji 62.46 62.46 14.77
12. Prithvi Raj 11.93 11,93 1.20
13. F.P. Gackwad 64.97 1.42 17.11
14. Vikram Singhji L/H Joyetendra

Singhji 25.10 25.10 7.89
15. S.D. Jadeja 110.89 — 26.84
16. Maharaja Martand Singh

Judeo 14.75 3.34 6.85

WEALTH TAX

17. Dr. Karan Singh 104.74 104.74 —_—
18. Nb. Mir Barkat Ali Khan 625.99 — 13.85
19. Nb. Mir Osman Ali Khan 26.81 —_ 11.84
20. J.M. Scindia 16.97 16.97 —
21. Bhawani Singh 176.02 176.02 20.33
22, H.H.S.S. Maan Singh (HUF)

Bigger 134.30 134.30 18.85
23. Jagat Singh 160.71 160.71 14.28
24. Jai Singh 149.51 149.51 15.11
25. Rajmata Gayatri Devi 121.06 121.06 20.83
26. th;wani Singh (HUF) 53.16 53.16 3.48
27. Prithvi Raj 18.80 0.32 1.13
28. F.P. Gaekwad | 523.20 — 6.48
29. H.H. Gaj Singh 62.16 62.16 —
30. J.C. Wadiyar 914.73 914.73 83.02

31. Srikanta Dutta Nars simharja
Wadiyar 108.37 108,37 —
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1 2 3 4 5
32. S.D. Jadeja 130.50 — 9.72
33. Col. Sir Hirinder Singh

(Ind.) Brar 58.38 58.38 —_—

ESTATE DUTY
34, H.H.S.S. Man Singh 14.47 — —
35. H.H. Aanand Rao Rawn (Late) 21.50 — —_
36. Hamidullah Khan (Late) 42.00 —_ 6.00

GIFT TAX
37. F.P. Gaekwad 41.34 —_ 16.12

Reported revampiag of World Bank
3970. DR. CHINTA MOHAN : Will
the Minister of FINANCE be pleased to

State :

(a) whether Government have taken
any stand on the proposed revamping and
restructuring of World Bank by its President,
as reported in the ‘Times of India’ dated 22

October, 1986.

(b) if so, the brief outline of the stand
in tbis regard ; and

(c) whether the opportunities would
also be utilised to ensure better representa-
tion to the third world countries including
India in the services as also to eansure ade-
quate say in the decision making process ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.X. GADHVD : (a) to (c) Government
js aware that the President of the World
Bank has initiated a review of the organisa-
tiopal structure of the Bank. The outcome
of the review is not yet known. India’s
stand on the proposed revamping and res-
tructuring would depend on the nature of the
proposals which would emanate from the
review. India has however consistently in-
dicated that there should be provision for
adequate and effective participation of the
developing countries in the decision making
process of the World Bank.

Abolition of Central excise duty on
capital goods

3971. DR. G.S. RAJHANS : will
the Minister of FINANCE be pleased to
state :

(a) whether the Federation of Indian
Chambers of Commerce and Industry
(FICCI) has urged the Government to
abolish Central excise duty on capital goods;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.

(b) Having regard to the relevant
factors, a decision in the matter will be

taken at the appropriate time.

Misuse of import licences by importers

of silk
3972, SHRI V.S. KRISHNA IYER :
Will the Minister of COMMERCE be

pleased to state :

(a) whether it has come to the natice
of Government that non-manufacturers have
secured import licence for import of silk
from China and also imported yarn and
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misused it by selling in the local market ;
(b) what is the price difference between
imported and domestic silk ; and

(c) what action has been taken to see
that imported silk is not misused by non-
manufacturers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMIUNSI) : (a) Under the existing policy
registered exporters (which could include
non-manufactures also) are eligible for im-
port licence for export. Such imports are
allowed with export obligation. A few cases
of alleged misuse of import of mulberry
silk have come to the notice of this office.
Further investigations are needed for ascer-

taining whether the imported goods have

been utilised properly.

(b) The average difference in prices
between imported and domestic raw silk is
reported to be about Rs. 320/- per Kg.
which varies with the quality of silk.

(¢) The Import and Export (Control)
Act and Orders issued thereunder provide
for various types of penal action, such as
debarment, imposition of penaity and pro-
secution in the event of misuse of imported

material.

Construction of Yatri Niwas in Karnataka

3973. SHRI V.S. KRISHNA IYER:
Will the Minister of TOURISM be pleased

to state :

(@) number of Yatri Niwas constructed
in Karnataka so far with their location ;

and

(b) how many of them are under con-
struction and at which places ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) No proposal
so far has been received from the Govt, of
Karnataka for the construction of a Yatri

Niwas.

(b) Does not arise.
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Grant-in-aid of State Governments for
promotion of Tourism

3974. SHRI V.S. KRISHNA IYER :
Will the Minister of TOURISM be pleased
to state : .

(a) whether Government are giving any
grant-in-aid .to the ., States for publicity
campaign and promotion of domestic
tourism ;

(b) if so, details thereof ; and
(¢) if not, the reasons therefore ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) No, Sir.
(b} and (c) Does not arise.

Losses by foreign branches of Indian
banks

3975. SHRI VIJAY N. PATIL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of losses incurred by
foreign branches of Indian banks during the
last three years ; and

(b) the steps Government are taking
to improve the performances of Indian banks
in foreign countries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI) : (a) According to Reserve
Bank of India (RBI) some foreign branches
of some of the public sector banks suffered
loan losses during the years 1983, 1984 and
1985. The risk of certain debts going bad
is inherent in the nature of operations of
banks. Commercial Banks, including Public
Sector Banks, make provision every year out
of their annual income for meeting their
liability towards bad and doubtful debts to
the satisfaction of their statutory auditors.
According to the forms of balance sheet apd
profit and loss account prescribed in the
Third Schedule of the Banking Regulation
Act, 1949, which all banks are required to
follow strictly, the banks are given statutory
protection from disclosing the quantum of
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bad and doubtful debts for which provisiog is
made to the : satigfaction of their ap(ixths In
accordance with the practices and usages
Gustomary among, the, bankers apd, the
statutes governing the puhblic, sector banks,
information rglating to or the affairg of ’ghenr
individual constituents are not., to be p;gu]ged
In view of this position, further details in
this regard cannot be disclosed.

(b) The performancg,  of the | forgign
branches of public sectqr banks is contipu-
ally reviewed by the Reserve Bank of I.ndla
A number of steps have been takep by the
Reserve Bank of India to improve the vgork-
ing of the foreign branches of In,dxan banks
.and for strepgtheping the operatnonal and
control, systems within the banks. ‘Some of
these steps include introduction of the com-
prehensive revised reporting system of , quar-
terly returns (PALOO Statements), pepodlc
inspections of the working of the forengn
branches, re- mfomement of the crcdnt
appraisal machinery, submission of detailed
quarterly statements to Rcserve Bank, of
India in respect of problgm .credit  etc.
Reserve Bank of India have reported that it
has instructed all the banks to fake suitable
action against the officials respansible for
the losses at their overseas. branches.
Criminal, departmenta] proceedings have, also
been initiated by the concerned bp.nks agamst
some of the officials who were found respon-
sible for the loan losses suffered at the
overseas branches.

In addition, Reserve Bank of India, on
the basis of recommendations of the Work-
.ing Group comprising of sepior officers of
Reserve Bank of India, Ministry of Finance
and major public sector banks for reviewing
and formulating guidelines on systems for
overseas operations (SOO Group), has issued
comprehensive guidelines in April, 1986 and
June, 1986 covering the various aspects of
operations of the overseas branches. These
guidelines provide inter-alia for fixing up of
limits of exposure for individual baogrowers/
borrower groups, fixing up of country-wise
exposure limits, development of proper credit
rating and monitoring review systems, etc.
These guidelines also cover argas like man-
agement of risks arising from mis-matchings
in maturities, interest rate and currency ex-
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posures, eto.
Proposal for inter island transportation

3976. SHRI T. BASHEER : Will the
Minister of TOURISM be pleased to
state :

@) whether there is a proposal for pro-
viding inter-island transportation facility in
Lakshadweep with a view to boost tourism ;
and

(b) if so, details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) A vessel is
already under operation for inter-island
transportation in Lakshadweep. No specific
propesal for augmenting inter-island trans-
poration capacity has been received in this
Ministry.

(b) Does not arise.
Visit of Asian Deweloﬁment Bank Team
3977.

SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

Will the Minister of FINANCE be
pleased to state :

(a) whether a team of Asian Develop-
ment Bank visited India during September,
1986 ;

(b) if so, the outcome of their visit and
whether any agreement was reached after
their tour ; and

(c) if so, the details of the same and
the schemes that will be aided by the ADB
during the current calender year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR]
B.K. GADHVI) : (a) Yes, Sir.

(b) and (c) The Asian Development
Bank has a scheme for extending equity and
loan assistance to private sector industries
without Government guarantee. To explore
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the possibility of extending such assistance to
India some officials of ADB visited India in
September, 1986. No formal proposal for
financing under credit to Private Sector has
beenﬁived by Government. i

Indo-Nepal agreement on avoidance of double
taxation of industrial goods

SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

3978.

Will the Minister of FINANCE be
pleased to state :

(a) whether India and Nepal have
signed an agreement to avoid double taxation
of industrial goods manufactured in Nepal
by Indo-Nepalese joint ventures ;

(b) the other important points of the
agreement ; and

(¢) to what extent this agreement is
likely to be benefical for both the countries
and its likely impact on trade between the
two countries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) An agreement for
the avoidance of double taxation and the
prevention of fiscal evasion with respect to
taxes on incomg is being negotiated between
India and Nepal.

(b) and () As the agreement has not
yet been concluded, it is not possible at this
stage to indicate the details or assess the

likely results.

Agreement on avoidance of double taxation
between India and Canada

3979. SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :
Will the Minister of FINANCE be

pleased to state :

(a) whether India and Canada have
teached an agreement on the avoidance of
double taxation and prevention of fiscal
evasion with respect to taxes on incomes ;

and
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(b) if so, the main features of the
agreement and to what extent both countries
will be benefitted by this decision ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN

THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.
(b) Under this Agreement, business

profits derived by an Indian enterprise or a
Canadian_enterprise will be charged to tax
only in the country of its residence unless the
enterprise carries on business in the other
country through a ‘permanent establishment’,
situated therein. Apart from laying down
rates of tax on royalty, fees for technical
services, dividends and interest, the Agreement
determines the respective taxing rights of the
two countries on income from profession,
pension, salaries etc. It also provides for
exchange of information not only for
carrying out the provisions of the Agreement,
but also for the prevention of tax frauds
and detection and prevention of tax
avoidance and evasion. The Agreement will
help in moderpisation and growth of Indian
industry by encouraging flow of capital and
technology in essential areas. It is also
expected to increase our export capability
and export markets. It will also lead to
expansion and diversification of economic
relations between India and Canada.

Soviet credit to India

3980. SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

Will  the Minister of FINANCE be
pleased to state :

(a) whether Soviet Union has offered
to India substantial credit which would be
linked to purchase of Soviet equipment for
Sov.et assigned projects ;

(b) if so, the details of the terms of
credit offered ; and

(c) to what extent it will help to meet
India’s financial problems and also improve
the relations between the two countries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
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THE MINISTRY OF FINANCE (SHRI
B.K. GADHV]) : (a) Yes, Sir.

(b) The Soviet Union has offered a
Credit of Roubles 1200 million (approxi-
mately Rs. 1680 crores) to India for
covering the Rouble cost of four projects in
the power, stezl coal and oil sectors. In
addition, an amount of Roubles 300 million
(approximately Rs. 420 crores) will be made
available from the Central Account of the
Soviet Union with the Reserve Bank of India
for meeting part of the rupee cost of a project
in the power sector. The Rouble 1200
million Credit will finance the Rouble cost
of (1) Tehri Hydroelectric Power Complex at
Tehri on a turnkey basis ; (2) the recon-
struction and modernisation of the two
converter shops alongwith the construction
of steel continuous casting departments and
modernisation of hot-rolling mill 2000 at
Bokaro Steel Plant on a turnkey basis ;
(3) setting up of 4 underground mines at
Kapuria, Mahal, Parbatpur, Kharkharee-
Dharmabad ; and (4) Intensive and Integrated
Exploration for Hydrocarbons in West
Bengal on turnkey basis.

The rate of interest of this credit will
be 2.5 per cent per annum. The repayment
period will be 20 years inclusive of a 3-year
grace period. The amount of Roubles 300
- million that will be extended from the
Central Account of the Soviet Union is
for meeting part of the local costs of the
Tehri Power Project. This amount will be
made available over a period of six years
(commencing from 1988 to 1993 at the rate
of Roubles 50 million per year. The credit
will be repaid in five equal annual instal-
ments commencing from the year of the
commissioning of the first hydro unit, but
not later than January 1, 1994,

(¢) The repayment of both the loans
will be in Rupees and will be utilised by the
Soviet organisations for purchase in India
of goods on the terms and conditions of the
Indo-Soviet Trade Agreement in force. The
repayment of the loan in Rupees will avoid
out-flow of foreign exchange. The amount
of the credit for meeting rupee cost will, to
that extent, mitigate the constraints of rupee
resources. This Credit Agreement would,
apart from strengthening and diversifying
Indo-Soviet economic relations, would also
enable the further building up of the indus-
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trial infrastructure in India.

Representation against retrenchment
of workers of N.-T.C,

3981. SHRI ATISH CHANDRA SINHA:
Will the Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that Government
have received various representations recently
from the trade union organisations expressing
apprehension about the reported retrench-
ment of workers engaged in various units of
the National Textile Corporation (WBABO)
Limited, Calcutta ; ’

(b) if so, the facts thereof ; and

(¢) further action being taken to
ensure that peace prevails in the industry
and productivity increases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR): (a) and (b) A
representation was received from the
National Textile Corporation (WBABO)
employees’ Union. It urges that efforts
should be made to make the mills viable
instead of stopping reimbursement of losses,
which would result in upemployment of
employees and workers.

(c) At present, there is no decision on
non-reimbursement of losses of
NTC (WBABO). Continuous efforts are
made by NTC (WBABO) to ensure peace in
the textile mills and to increase productivity
through negotiations and discussions with
the Trade Union Organisations at mill level
as well as subsidiary level.

Implementation of schemes under intensive
Sericulture Development Project

3982. SHRI ATISH CHANDRA
SINHA : Will the Minister of TEXTILES
be pleased to state :

(@) details of the schemes under the
intensive Sericulture Development Project so
far implemented in the district of Murshida-
bad, Malda and Birbhum of West Bengal ;

(b) whether any scheme of taking up
the project work in district of Nadia, West
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Bengal is also under consideration ;

(¢) the role, if any, to be played in the
said project by the Central Sericulture
Research Station at Berhampore in district
Murshidabad ; and

(d) the targets, if any, of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (a) The work on
Intensive Sericulture Development Project
(ISDP) was initiated during the last quarter
of 1985-86 and following progress has been
achieved so far :

() Nursery cum Pl Farm : Out of 21
acres of land available at Banguria,
19 acres of land have been deve-
loped with mulberry plantation.
Tractor ploughing work has been
started in the land allotted to
Central Silk Board at Harindanga.
(ii) Seed Production : Total Commer-
cial seed production till September,
1986, was reported to be 13.166
lakh Dfls. Further, 8 chawki-
rearing Centres have already been
opened under ISDP for rearing Pl

layings.

(iii) Mulberry Cuttings Supply
Mulberry cuttings supply to bene-
ficiaries has been started. Two
truck loads of mulberry cuttings
were obtained from Karpataka and
a programme has been taken up to
produce 40 lakh saplings in PVC
tubes.

(b) Yes, Sir. One Central Mulberry
Nursery-cum-P1- Farm at Dubulia and one
P3 farm at Bapguria in Nadia district are
being established.

(c) The Central Sericultural Research
and Training Institute, Berhampore, provides
R & D support to the various developmental
activities under the Intensive Sericulture
Development Project.

(d) The Project envisages bringing an
additional extent of 400) acres undei high
yielding variety of mulberry benefitting 8388
farmers i the Districts of Malda, Murshjda-
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bad and Birbum and providing for the
necessary infrastructural support,

“India’s ranking in world exports

3983, SHRIMQOL CHAND DAGA :
Will the Minister of COMMERCE be
pleased to state :

(a) India’s rank in the world trade at
present ;

(b) the position in 1960, 1970, 1980 ;

(c) whether there is any appreciable
decline in India’s rank in the world trade ;
and

(d) if so, the reasons therefor and
measures being taken to improve the
position ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DASMUNSI) : (a)to (c) On the
basis of information available in the Hanpd-
book of International trade and development
statistics, (UNCTAD), 1985 Supplement,
India’s rank in world trade is 17, 29, 42 and
37 during 1960, 1970, 1980 and 1983
respectively.

(d) During 1970s, and 1980s the growth
in the trade of non-oil developing countries,
including that of India, has been constrained
by the increasing incidence of tariff and
non-tariff barriers and other protectionist
measures by ‘the Developed Countries. The
decline in India’s rapk in the world trade
during that period was also on account of
sharp increase in prices of oil and oil-based
products, in which India has no share.
India’s rank, however, has improved from
42nd position in 1980 to 37th position in
1983. The Government has recently
announced several decisions and measures to
boost” exports. These are designed to
genetate surpluses for exports, to induce the
production of goods contemporary in techno-
logy and competitive in prices and to make
the exports profitable. Several changes have
been thade with these objectives in view in
thre areas of Fiscal Policy, Industrial Policy
and Import Policy backed by ipstitutional

SUP?OIT-
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Ratio of revenue collection to gross
domestic product

3984. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

_(a) the ratio of revenue collection to
gross domestic product ;

(b) whether it is a fact that this ratio
under conditions of highly shown incomes
and wealth distribution is steadily declining ;
and

(c) if so, the corrective measures taken
in terms of the long Term Fiscal Policy ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVD : (a) the ratio of Centre’s
tax collections to Gross Domestic Product
(at market prices) since 1980-81 is given
below :—

Year Per cent
1980-81 1034
1981-82 10.75
1982-83 10.74
1983-84 10.69
1984-85 11.01

(b) The data for Gross Domestic Pro-
duct for 1985-86 is not yet available. How-
ever, the ratio is expected to have improved
further in 1985-86 when the tax collections
from major taxes are estimated to have
increased by about 24 per cent over the pre-
vious year.

(c) Does not Aarise.

[Translation]
Profit and loss in nationalised textile mills

3985. SHRI MOOL CHAND DAGA :
Will the Mipister of TEXTILES be pleased
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to state :

(a) the pnumber of the sick textile mills
in the country during the last three years ;

(b) the number out of them nationa-
lised by Government ;

(¢c) the number of the sick mills which
have been made viable by giving them loans
through the banks ;

(d) the profit or loss of thes.e textile
mills after nationalisation ; and

(e) the reasons of the loss, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) According to
available information, the number of sick
closed cotton taxtile mills as on 31-10-84,
31-10-85 and 31-10-86 was 76, 83 and 81
respectively. '

(b) The Central Government nationali-
sed six cotton textile mills during the
period.

(¢) The revival of a sick mill after
injection of financial assistance depends on
the period needed to implement the full
rehabilitation package and other factors like
demand and market trends, cotton prices and
cost of other inputs etc.

(d) A statement showing the position
of profit and loss of the six nalionalised
cotton textile mills during the last three
years after their nationalisation is given
below.

() The major reasons for losses of the
nationalised mills are as follows :

(i) old and obsolete machinery ;
(ii) increase in the cost of inputs ;

(iii) proper-cuts and high cost of captive
power ;

(iv) wage increase on account of in-
creased DA ;

(v) excess labour force, etc,
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Statement
(Rs. in lakhs) PROVISIONAL
S.No.  Name of the Mill 1985-86 1986-87
1. Udaipur Cotton Mills, Udaipur —30.53 —20.91
2. Swadeshi Cotton Mills, Pondicherry —10.25 +21.79
3. Swadeshi Cotton Mills, Kanpur (UP) —851.24 —363.12
4, Swadeshi Cotton Mills, Maunath
Bhanjan (UP) —13.51 —17.70
5. Swadeshi Cotton Mills, Naini (UP) —169.60 —85.10
6. Rae Bareli Textile Mills, Rae
Bareli (UP) —96.52 —46.81
TOTAL : —1171.65 ——-_SH-S.;

Underwriters move for higher commission

3986. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether the underwriters have
requested the Government for higher rmate of
commission ; and

(b)

thereto ?

if so, the reaction of Government

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, sir.

(b) Higher rate of upderwriting commis-
sion is not compatible with the objective of
bringing down the cost of public issue of
capital.

Less payment of interest by nationdfised
banks, SBI and its subsidiaries

3987. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention has”
been drawn to the wrong method of calculat-

ing interest on deposits upder C.D.S. by

—— —— —— — o ——

branches of the nationalised banks and State
Bank of India and its subsidiaries ;

(b) if so, whether complaints have been
received in this regard and the action
thereon ;

(c) whether Government have issued
any directive to banks in this regard ; and

(d) if so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DERPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (d) Reserve Bapk
of India have reported that following the
Government’s decision to refund two instal-
ments of Compulsory Deposit after April
1, 1986 instructions were issued to all the
banks acting as deposit offices under
the Scheme regarding payment of
additional interest on the amount of
instalment amd interest accrued to the
depositors as on 1.4.1985 but deferred for
one year. No complaints are repomted to
have been received by the Reserve Bapk
about wrong calculation of interest by the
banks,
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[English]

Memorandum detailing grievances of weavers
of Andhra Pradesh

3988. SHRI V. TULSIRAM : Wil
the Minister of TEXTILES be pleased to
state :

. (a) whether the Union Geoverament
have received any memeorandum from the
weavers in Andhra Pradesh detailing their
grievances ;

(b) if so, the meastires taken/proposed
to be taken to help the hamdioom weavers
in Andhra Pradesh to improve their condi-
tions ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI 8.
KRISHNA KUMAR) : (a) Yes, Sir.

(b) The handloom weavers in Andhra
Pradesh covered by the Cooperative sector
and by the State handloom corporation are
entitled to the benefits of developmental
schemes applicable to all States, some of which
are as follows : —

(i) Share capital contribution to prim-

ary societies, Apex societies and
State Handloom Development Cor-
porations.

Financial assistance to weavers to
contribute to the shares of primary
societies.

(ii)

Assistance for Modernisation of
looms.

(iif)

Managerial assistance for primary
weavers Cooperative societies.

(iv)

Setting up of pre-loom and post-
loom processing facilities.

)

Special rebate scheme.

(vi)

(vii) Janata Cloth Scheme.

Further, in order to implement the reser-
vation orders issued on 4-8-1986, separate
machinery has been set up at the Central
Goveroment level by opening three regional
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offices at Delhi, Pune and Coimbateore. The
State Govts. have alse ‘been asked to set wp
separate machinery for which funds will be
provided by the Central Government for the
duration -of the VII Plan.

(c) Does not arise.

Export of textile goeds

3989. SHRI V. TULSIRAM : Will
the Minister of TEXTILES be pleased to
state :

(a) the number and names of the coun-
tries with which India entered into agreement
for the export of textile goeds during the
last three years and also during the coming
three years ; and

(b)
exported and foreign exchange
to be earned ?

the details of textile geods to be
expected

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) India has textile
agreements with the following seven countries/
territories for exports of textile goods during
the last three years ; USA, EEC, Capada,
Austria, Norway, Sweden and Finland.
Agreements with the following four countries
have been concluded to regulate similar ex-
ports during the next five years beginning 1

January 1987 : USA, EEC, Austria apd
Norway.
(b) Textile goods exported from India

fall under the categories of yarn, fabrics,
made-ups and readymade garments. The
foreign exchange earned on the exports of
cotton textiles and garments during 1985 was
of the order of Rs. 1712 crores.

Income-tax cases pending in Courts

3990. SHRI V. TULSIRAM : Will
the Minister of FINANCE be pleased to
state :

(a) the number of cases relating to
income tax arrears of more than rupees one
crore pending in courts and since when these
are pending and the total amount involved
in these cases ; and

(b) immediate steps taken by Goverg-
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ment to recover the arrears and get the court
cases settled expeditiously ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) and (b) The
information is being collected and will be
laid on the Table of the House.

Passport fee

3991. SHRIMATI D.K. BHANDARI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that at present
passport fee is being accepted in Indian
Postal Order apart from cash payment and
to modernise the cash accounting in passport
offices, Electronic Cash Registers have been
introduced ;

(b) if so, names of passport offices where

E.C. Rs. have been introduced upto October,
1986 apd names of other passport offices

Passport Office

NOVEMBER 28, 1986

The Districts of Pilibhit,
Agra, Mathura, Aligarh, Etah, Bulandshahr,
Rampur,
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where such system is to be introduced during
1986-87 ; and

(c) the passport offices located in the
country as on 31st October, 1986 stating
their location and the districts and States
where such offices are proposed to be set up
during the next three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) The names of passport offices where
E.C. Rs. have been introduced upto Oc¢tober,
1986 are as below :

New Delhi, Bombay, Madras, Calcutta,
Bareilly Cochin and Trichy. It is proposed to
instal E.C. Rs. in the remaining passport
offices during 1986-87.

(¢) Thereare at presept 22 passport

offices in India with the following jurisdic-
tion :

Jurisdiction

Gujarat and Dadra and Nagar Haveli

Shahjahanpur, Mainpuri,
Badaun,

Meerut, Ghaziabad, Morabad,

Nainital, Bijnor, Muzaffarnagar, Saharanpur, Garhwal,
Almora, Pithoragarh, Chamoli, Tehri-Garhwal, Dehra-
dun and Uttarkashi in the State of UP.

Punjab (except the districts covered by PO, Jalandhar),

Himachal Pradesh, Haryana & Chandigarh,

Ahmedabad
Bangalore Karnataka
Bhubaneshwar Orissa
Bhopal Madhya Pradesh
Bareilly

Bareilly,
Bombay Mabharashtra
Calcutta West Bengal, Sikkim
Chandigarh
Cochin

Kerala (excluding those districts covered by P.O.

Kozhikode) and Lakshadweep Islands.

Delhi Delhi
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Jurisdiction

Guwahati Assam, Tripura, Manipur, Nagaland, Mizoram &
Arunachal Pradesh, Meghalaya.

Hyderabad Andhra Pradesh

Jaipur Rajasthan

Jalandhar Districts of Jalandbar, Hoshiarpur, Kapurthala, Amrit-
sar & Gurdaspur in Punjab.

Kozhikode Districts of Cannanore, Kozhikode, Mallapurram &
Palghat in Kerala & district of Mahe in the Union
Territory of Pondicherry.

Lucknow Uttar Pradesh (excluding the districts covered by P.O.
Bareilly).

Madras Tamil Nadu (excluding the districts covered by P.O.
Tiruchirappalli) & Pondicherry (excluding the district
of Mabhe).

Panaji Goa, Daman & Diu

Port Blair Apdaman & Nicobar Islands

Patna Bihar

Srinagar (J & K)

Tiruchirappalli
Madurai,

Jammu & Kashmir

The districts of Thanjavur, Tiruchirappalli, Pudukottai,
Ramanathapuram, Tirunelveli and Kapya-

kumari in the State of Tamil Nadu.

There is no immediate proposal to open any other passport office in India.

[ Translation]
Increase in rate of daily wage employees

3992, SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the Minister
of FINANCE be pleased to state :

(a) whether daily wage emplopees in
Ministries/Departments and their unions/
federations have demanded increase in the

wages ;
(b) if so, the details thereof ; and

(c) Government's reaction thereto and
action taken thercon ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) No such demand has
been received in the Ministry of Finance.
(b) and (c) Does not arise,
[Englishj
Export of textile goods

3993. SHRIMATI KISHORI SINHA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether the exports of textiles is
rising very fast ;

(b) if so, whether Government are ig
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touch with changing consumer tastes in the
West to ensure that Indian textiles do not

fall behind ; and

(c) whether the distribution of export
quotas among manufacturers is satisfactory ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (@ The -ecxport of
textiles and clothing was Rs. 1712 crores in
1985 compared to Rs. 1063 crores in 1983,
which represents an increase of 61% during
the last two years.

(b) The Textile Export Promotion
Councils and Exporters remain in constant
touch with consumer tastes and preferences
in Western countries through consultations
with foreign buyers, invitation to foreign
designers, participation in overseas exhibitions
and fairs etc. The India Trade Centre in
Brussels also keeps Indian trade informed of
fashion and colour forecasts, etc.

(c) The Government formulates Export
Entitlement Distribution Policy in respect of
garments, Kaitwear and fabrics after taking
into account the interests of all sections of
trade including those of manufacturers.

New textfles agreement with EEC

DR. B.L. SHAILESH :
DR. G S. RAJHANS :

3994.

Will the Minister of TEXTILES be
pleased to state :

(a) the sakent features of the remewed
bilateral textile agreement signed between
India and the FEuropean Econoemic Com-
munity (EEC) at Brussels recently ; and

(b) how it has improx‘red the economic
and qualitative contents as compared to the
current one in the context of the important
lessons drawn from the negotiations which
preceded the present agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRi S,
KRISHNA KUMAR): (a) and (b) A
statement is given below.

NOVEMBER 28, 1986
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Statement

Salient features of the new Bilateral Agres-
ment :

The new Bilateral Textile Agreement with
E.E.C. is valid for five years effective from
1st January, 1987 to 31st December, 1991.
There is & provision for extension of the
Agreement for one more year by mutual
consent. The Agreement covers muiti fibres,
namely, cotton, wool and man-made fibres.
There are quantitative limits on our exports
in respect of only 11 textile amd garment
products. The Agreement provides for
liberal flexibilities and liberal growth rates in
various categories. A statement showing the
categories subject to restraints along with
base fevels for 1987 and growth rates com-
pared with the 1986 base level is furnished
in the Aarexure. The Agreement subdivides
the total base level among the 12 Member
States of the E.EE.C. The new Agreements
als:o provides for automatic transfer of levels
from one Member State to another withm a
limited percentage. Another novel feature
of the new Agreement is a special dispensa-
tion for handloom garments in respect of
four categories upto a quantitative ceiling of
3.35 million pieces. Handloom made-ups
and fabrics and India items coptinue to
enjoy quota free status.

(2) The following are the specific im-
provements in the new agreement (1987—91)
as compared to the opresent agreement
(1983—86) :

(i) The Agreement unequivocally con-
firms that the final objective is the
application of GATT rules to trade
in textiles while at the same time
emphasis has been made on the
cooperative cfforts for promoting
liberalisation of trade.

(i) The gew Agreement envisages addi-
tionad access for handloom gar-
ments for four categories within a
quantitative ceiling of 3.35 million
pieces in 1987.

(ifi) THhere are increases in base levels
for 1987 in almost all categories as
may be seen from the ANNE-
XURE.
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(iv)

v)

(vi)

(vii)

There are sgbstantial increases in
the anpual growth rates for many
categories as may be seen from the
figures given in the ANNEXURE.

There has been a reduction in the
coverage of categories subject to
specific restraints. In the current
Agreement, 18 categories were under
specific restraint against which only
11 categories will be subject to
restraint in the new Agreement.

The Agreements with the E.E.C.
provide for a trigger level of ex-
ports which would be the basis
for initiating consultation for put-
ting a category which is not under
limitation to restraint. The new
Agreement envisages doubling of
these trigger levels.

The new Agreement envisages higher

AGRAHAYANA 7, 1908 (SAKA)
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flexibilities e.g. carry-over, carry-
forward and swing. Against 15%
in the current agreement, the new
agreement envisages flexibilities to
the extent of 17,. In addition to
this, an additiopal flexibility for
inter-regional transfer of quotas
from one member-state to another
member-state within a limited per-
centage has also been envisaged in
the new Agreement.

A special dispensation for children’s
garments has been made in two
categories, namely, knitted shirts
and trousers.

Safeguard provision to protect past
access in the event of introduction
of quota restramts on categories on
which such restraints have been
removed has been incorporated,
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Support price for cotton

3995. DR. DATTA SAMANT : Will

the Minister of TEXTILES be pleased to-

state :

(a) the support price fixed for various
types of cotton for the year 1986-87 ; and

(b) at what price will cotton be expor-

AGRAHAYANA 7, 1908 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTHES : (SHRI. S.
(a) A statement
indicatingy¢he: Migimurn Sdpport Phice fixed
for various varieties of cotton for the year
1986-87 is given below. .

(b) Cotton will-be-exported at competi-
tive prices in the International Market and
these will not be lower than thes Minimtum

ted ? Export Prices fixed for various varieties,
Statement
Variety Basic staple’length Micronaire Spot price
in milli-meters Value for kapas
(2.5% spen of FAQ
length) (Rs./Qntl.)
(1 (2r (3)- (4
SHORT STAPLE :
1. Bengal Desi/G. 27 _ 7.00 348 .
2. Waged 20 mmy 6.0 N
3. . Kalagin 19 mmy 4.3 368
MEDIUM STAPLE::
4. ). 34/Bhikaneri Narma 23 mm 4.0 418
5. GJ-13 23 mm 4.6 410
6. MP Virnar/197/3 23.5 mm 4.5 435
7. V-197 22 mm 4.2 440
SUPERIOR MEDIUM STAPLE :
8. Suyodhar 22 mm 52 410
9. Jaydhar 23 mm 2. 420
1;). Gaorani 22/45 23 mm 4.6 425
11. F-414/HT777/Agatti 25 mm 42 430
122 G Cot-12 23.5 mw 44 MY -
13, Laxmi 23 mi 40 M43
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_ 1 2 3
14. Khandesh Virnar/Y-1 23.5 mm 4.5 452
15. AK-235 & 277/AKH-4/Jyoti 24 mm 5.0 470
16. Khandwa-2 25 mm 4.2 475
17. A-51/9 Narmada 25.5 mm 4.9 475
18. L-147 26 mm 38 490
19. G Cot-11 25 mm 4.4 512
20. Digvijay ‘A’ (Guj) 25 mm 4.0 520
21. LRA-5166 27 mm 4.2 505
22. Digvijay ‘B’ (Mah. & Raj) 24 mm 3.7 495
23. SRT-1B Mabharashtra 25 mm 4.6 495
24. SRT-1A Gujarat 25 mm 4.6 520
LONG STAPLE :
25. 1007/DHY 27 mm 3.7 505
26. MCU-7 26 mm 4.0 505
27. 170-00-20 27 mm 4.0 505
28. Deviraj 26.5 mm 3.3 510
29. JKHY-1 30 mm 4.0 540
SUPERIOR LONG STAPLE :
30. He4 30 mm 3.7 540
31, Shankar-4B Saurashtra 31 mm 3.7 555
32, Shankar-6 30 mm 4.0 555
33. Shankar-4 (South Guj) 31 mm 3.7 560
34. MCU-5 (South) 33 mm 3.3 560
MCU-5 (Maharashtra) 30 mm 3.3 556
35. Varalaxmi (Maharashtra) 34.5 mm 3.3 497
36. Varalaxmi (MP) 33 mm 3.3 492
37. Varalaxmi (Gujarat) 35 mm 3.3 555
38. Varalaxmi (South) 36 mm 3.3 5717
39. DCH-32 39 mm 35 508
40. Suvig 40 mpp 3.3 505
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Indian Marine Products Exports to
Australia

3996. SHRI NITYANANDA MISHRA:
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether as a result of her banning
trade with South Africa. Australia is likely
to provide a good market for India’s marine
products ; and

(b) if so, whether any initiative is being
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir.

(b) Action is being taken by the Marine
Products Export Development Authority
(MPEDA) for undertaking a market survey
for Indian Marine Products in Australia and
for exploring possibilities of joint ventures
and collaboration programmes in deep-sea
fishing.

Increase in visa fees for British
Nationals visiting India

3997 SHRIMATI PATEL RAMABEN
RAMIJIB HAT MAVANI :
SHRI U.H. PATEL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whetherit is a fact that Indian
Missions abroad have been instructed to
increase the visa fees for British Nationals
visiting India ;

(b) if so, the details thereof ;

(c) when it is to become effective and
by how much it is to be increased ; and

(d) its likely effect on British visitors
to India ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

UK

(b) and (c) The visa fee for
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- nationals visiting India has been increased

as a reciprocal step in view of the increase
in the visa fee for Indian natiopals visiting
UK. The increase in visa fee for UK
nationals has become effective from 10th
November, 1986. The cost of the single
entry visa has been raised from £ 12 to £ 20
multiple entry visa from £ 24 to £ 40
and long term entry visa from £ 25
to' £ 50,

(d) It is somewhat early to assess its
impact on British visiters to India.

Closed Textile Mills

3998. SHRIMATI D. K. BHANDARI :
Will the Minister of TEXTILES be pleased
to state :

(a) the details of closed textile mills in
the country as on 31.10.1986 ; and

(b) the measures proposed to be taken
by Government to tackle their problems ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR): (@) Details of
closed cotton textiles mill statewise,
in different parts of the country as on
31.10.1986 are given im the statement given
below,

(b) A Nodal Agency has been set up
under the new Textile Policy of June, 1985
to examine sick textile mills in order to
ascertain whether they are potentially viable
or not. The Nodal Agency will evolve and
manage rehabilitation packages in respect
of these mills which are found to be
potentially viable. Where a upit has no
expectation of becoming viable in a reason-
able period of time there may be no
alternative but to allow the unit ‘to close
down provided the interests of the workers
are protectad. Takeover by the Govern-
meat or nationalisation of such sick upits
does not provide a solution to the problem
of sickness and the Government would not
as a rule intervene in such cases. Workers
of those mills which close down
permanantly after the coming into effect of
the June 1985 Textile Policy will be eligible
for financial assistance under the Textile
Workers, Rehabilitation Fund Scheme,
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“Statement
’}.isr ‘of ‘elosed €otton Fextile MIHs Smiewise in different parts of the country as
on 31-10-86

‘Name vf the No. ‘of Mitls'closed _ Installed Capacity Workers
State Spg  Comp Total Spindles  lgoms On Roll
Andhra Pradesh 3 -_— 3 91304 — 963
Bihar 1 —_ 1 12560 — 500
Gujarat 5 16 21 601307 9552 32379
Hagyana 2 —_ 2 106364 —_ 5292
Karnataka 1 1 2 68736 476 3928
M.P. 1 2 3 69148 1130 5813
Mgharashtra 3 6 9 398490 5607 31587
Rajasthan 4 2 6 151512 1144 7835
Tamil Nadu 22 3 25 429161 1220 15762
Uttar Pradesh 3 1 4 107461 189 6500
Weest Bengal 3 1 4 103676 234 5963
All India --A8 32 80 2139719 19552 116522

*Excludes Kohinoor Mills-No. 3 which is partially working.

foonizoled Lotk Schege

3999. SHRIMAA1 D.K. BHANDARI :
Will the Misister of: TEXTILES- be pleased
to siate ©

() dommiis ameut the coatrolied cloth
scheme

£{b) how it helped the weaker section of
the country ;

) the solc of N.T.C. under this
scheme ;

{d) the pames of items -being produced
wader this scheme ; and

(¢) the details of the arrangements
made for availability of these items to

weaker sections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) The Controlled
Cloth Scheme was introduced in 1964 with
the gbjective of making available several
popular varietics of cloth. comsumed mainly
by the weaker sections of society, at reasop-
able prices.

(b) The scheme helps the weaker

seations of society by supplying cloth at
reasonable prices.

(©) Controlled cloth is being produced
solely by the National Textile Corporation
(NTC) mills. The NTC uader the Scheme
sclls 15% of the total production of such
cloth through its own showrooms,
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(d) At present, ~'dboties, sarces, long
cloth and polyester cotton blended shirting
are beipg productd under the Scheme.

(¢) At the pational level, 85% of the
controlled cloth is distributed by the
National Cooperative Consumers’ Federation
through Cooperatives, States Civil
Supplies Corporations and fair price shops
and the remaining quantity is sold by the
NTC through its own showraoms. The
distribution of controlled cloth, lifted by
National Cooperative Consumers’ Federation
and supplied to State designated agencies, is
primarily the responsibility of State Govern-
ments/Union Territories Administrations.

Simplification of fee structure for consuiar
services provided by Indian Missions abroad

4000. SHRIMATI D.K. BHANDARI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the fee structure for
consular service provided by Indian Missions
abroad has been further simplified by
amending the Diplomatic apd Consular
Offices (Fees) Rules, 1949 ; and Foreign
Marriage Rules, 1970 ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes, Sir.

(b) The rules have been amended to
introduce a uniform consular fee schedule
for all our Missions abroad. Prior to the
amendment there was a differential fee
structure. Further, as part of the
amendment, the fees have been rounded
off to the nearest multiple of Rs. 5.00 to
facilitate easy accounting The revised fee
structure came into effect from 1.11.85,

Loan given by IDBI to Orissa

4001. SHRI RADHAKANTA DIGAL :
Will the Minister of FINANCE be pleased

to state :

(a) the total amount of loan given by
Industrial Development Bank of India to
Orissa as on 31 ‘March, 1986 ;
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(b) the various purposes for which
IDBI loan has been disbursed in Orissa ; and

.(© the amount of loans proposed to
be given by IDBI to Orissa in 1986-87 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
B.K. GADHVD) : (a) to (¢) The Industrial
Development Bank of India (IDBI) has

reported that the cumulative financial
assistance  disbursed by it under
its different schemes in Orissa upto end

March,1986 was as follows :

(Rs. in crores)

Scheme Disbursements
Direct Fioance 121.16
Refinance 191.45
Bills Rediscounting 73.19
Total : 385.80

IDBI provides assistance directly and

through State level institutions under its
refinance scheme for setting up of new
projects and for expansion, diversification,
modernisation and rehabilitation of existing
industrial units. As per general policy of
IDBI, all proposals originating from the
State of Orissa during 1986-87 for viable
projects and which are in conformity with
the priorities laid down, would be given
due consideration for financial assistance
by IDBI.

Self employment project for the
segistered unemployed of West

Bengal

4002. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether the self-employment project
for the registered unemployed introduced
by the West Bengal Government last year
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is in difficulty due to lack of response from
banks in sanctioning schemes for
entrepreneurs ; and

(b) whether Government propose to issue
any directions to the banks in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
BK. GADHVI): (a) and (b) Reserve
Bank of India has reported that the schemes/
programmes launched by the State Govern-
ments ar¢ not monitored by it. However,
the available information indicated that
the scheme was introduced by the Govern-
ment of West Bengal with the help of the
Coordipation = Committee of the State
Level Banker’'s Committee (SLBC) for West
Bengal in 1984. In view of the unsatisfactory
progress in the impleamentation of the
scheme, the SLBC at its meeting held on
23rd May, 1986 constituted a group to closely
monitor the progress of the scheme.
Meanwhile, the State Government is reported
to have formed in June, 1986 a State
Level Monitoripg Committee (SLMC) with
two Ministers and Senior Level Officers of
the State Government as its members
alongwith the representatives of some banks
to monitor the progress in the implementa-
tion of schemes.

Development to Thanjavur as tourist
spot

4003. SHRI S. SINGARAVADIVEL :
Will the Minister of TOURISM be pleased
state :

(a) whether Government have any
proposal to develop Thanjavur district as a
tourist spot ;

(b) if so, whetier a hotel is proposed
to be constructed there ;

(c) whether it is a fact that the “Ashoka

Travellers Lodge” run by LT.DC. in
Thanjavur has bgen hand:d ovec to the
Tamil Nadu Tourism Development

Corporation ; and

(d) if so, the reasons therefor ?
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THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) The
State Government have not forwarded any
proposal to the Government of India for
the development of Thanjavur as tourist
spot. The Ministry of Tourism, has,
however approved a private entrepreneur’s
proposal for a 2-star (36-room) hotel at
Thanjavur.

(c) Yes, Sir.

(d) This decision was taken in view of
the overall policy to transfer small,
uneconomic upits of the India Tourism
Development Corporation to the respective

State Governments who could exercise
better control, management - and
supervision. o

Criteria for grading B-2 city

4004. SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state :

(a) the number and names of B2
cities in the country ;

(b) the main criteria for a city to be
declared as a B2 city ;

(c) whether there are any special
provisions other than population for declaring
a city as B2 ; if so, the details thereof ;

(d) the number of cities that have been
declared as B2 by applying the said
provision and names thereof ; and

(e) whether there has been representa-
tion to declare Kharagpur in West Bengal
as a B2 city ; if so, action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT . OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI) : (a) and (b) Cities are
classified for the purpose of House Rent
Allowance apd  Compensatory  (City)
Allowance to Central Government
employees on the basis of their population
as revealed in the decenpial census. For
the purpose of classification of cities as
B2 class a minimum population of over 4
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lakhs is required. In such classification
the population of mun'cipal area of the
city is taken into account for H.R.A.

purpose and the population of urban
agglomeration (where no UA exists municipal
area) of the city is taken into account for
CCA purpose, The details of B2 class
cities in the country have been indicated
in the Statement given below.

(¢} and (d) The Third Pay Commission
had recommended that for the grant of
Compensatory (City) Allowance, cases of
those cities which do not fulfil the popula-
tion criterion but are pevertheless abnormally
expensive, on the basis of their costliness
may be considercd. On the basis of this
recommendation CCA at the rates admissible
in B2 class cities was allowed in 14 cities
on the basis of their abnormal expensiveness
with effect from 1-8-1979 (The details are
given in the Annexure), However, the
4th Pay Commission have not favoured
consideration of the cases of cities for
grant of CCA on the criterion of abpormal
expensiveness.

(e) Representations were received in the
past for classification of Kharagpur in West
Bengal asa B2 class city. However,
Kharagpur did not qualify for such
classification on the basis of its population
nor did it qualify for grant of CCA at B2
rates on the basis of abnormal expensiveness
criterion.

Statement

Cities which have been classified as
‘B-2* class cities  for payment of
Compensatory (City) Allowance to Central
Government employees,
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Cochin U.A. Allahabad U.A.
Trivandrum U A, Bareilly U.A.
Bhopal Meerut U.A.

Durg-Bhila.nagar
U.A.

Varanasi U.A.

Cities  which  have been classified as
‘B-2 class cities for payment of House
Rent  Allowance Central Government
employees.

Vijayawade U.A. Cochin U.A.
Vishakhapatpam Trivandrum U.A.
U.A. Calicut U.A.
Jamshedpur U.A. Bhopal
Patna U.A Gwalijor U.A.
Ranchi U.A. Jabalpur U.A,
Rajkot Solapur U.A.
Surat U.A, Kalyan
Vadodara U.A. Amritsar
Srinagar U.A Jalandhar
Hubli-Dharwad Ludhiana
Mysore U.A. Jodhpur
Coimbatore U.A.
Agra UA,
Allahabad U.A.,
Meerut U.A.,
Varanasi U.A.

AL

Cities where CCA ar B-2 Class

rates

was allowed on the criterion of abnormal
expensiveness w.e.f. 1-8-1979.

Asansol Bhilai
Durgapur Jammu
Gaubhati Alwaye
Rourkela Vijayawada
Meerut Bhavnagar
Nashik Ajmer
Goa Rajkot

Task force to sort out problems of

tourists

Vijayawada U.A. Gwalior U.A.
Vishakhapatnam Jabalpur U.A.
U.A. Nashik U.A.

Dhanbad U.A. Solapur U.A.

Jamshedpur U A.

Ranchi U.A. Kalyan

Chandigarh U.A. Amritsar

Rajkot Jalandhar

Vadodara U.A. Ludhiana

Srinagar U.A. Jodhpur
Hubli-Dharwad Tiruchchirapalli U.A.
Mysore U.A. Salem U.A.

Calicut U.A. Agra U A,

Ulhasnagar U.A.

4005. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
TOURISM be pleased to state :

(a) whether Government intend to
set up a task force to sort out the problems
faced by tourists ;

(b) if so, details thercof ;

(c) the steps being taken by Govern-
ment to promote tourism in the country ;
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(d) whether other Government Depart-
ments and State Government agencies are
being consulted for promotion of tourism ;
and

(e) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFT MOHD. SYED) : (a) to (e) The
information is being collected and will be
placed on the Table of the House.

Sale/purchase of foreign currencies
y in South India

4006. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of FINANCE be pleased to state :

(a) whether any of the offices/branches
of Reserve Bank of India in South India
have been authorised to undertake
transactions relating to purchase and
sale of foreign currencies ;

(b) if so, the details thereof ;

(c) whether the power to undertake
such trapsactions will be extended to more
branches/offices or other financial institu-
tions ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI): (a) and (b) The RBI
Office at Madras undertakes sale 'purchase
of Pound Sterling anad purchase of US
Dollar, Deutsche Mark and Japanese Yen.
The RBI Office at Bangalore
deals in purchase and sale of Pound Sterling
only.

(c) and (d) Presently there is no plan
to authorise any other Officc of the RBI in
South India to undertake dealings in
foreign currencies. Regarding financial institu-
tions, the commercial banks which are granted
Authorised Dealers Licence by the Reserve
Bank, are at present permitted to buy and
sell foreign exchange from’to the Reserve
Bank. Other financial institutions viz.,
All India financial institutions like EXIM
Bank, IDBI, ICICI and IFCI now hapdle
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limited foreign exchange transactions and,
therefore, do not require such facilifies from
the Reserve Bank.

Grievance ceH to hear complaints:
of lomnees

4007. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) whether Government propose to
constitute a grievance cell to hear the
complaints of aggrieved loan applicants
under the IRDP and otker priority schomes ;
and

(b) if so, the steps taken by Govern-
ment to ensure that the benefits of the
priority schemes lending go to the truly
deserving applicants ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR}
B.K. GADHVI) : (a) and (b) State Govera-
ments have been advised to set up Sub-
Groups consisting of Lead District Officer,
District Planning Officer and one or twe
representatives of Farmers’ Cooperatives,
Dairy Farmers Cooperatives, Small Industries.
Associations, Associations of Cooperative
of artisans and craftsman ett. alongwith
one or two officials to be nominated by the
State Government to oversee grievances® of
borrowers under the Integrated Rural
Development Programme and seek redressed
of their grievances to the extent possible.
All public sector banks have been advised
to ensure that complaint ceHls are set up at
branch, zonal, regional and head office
levels.

Banks hdve also been advised (o' disburse
loans under priority sector from their rufal
and semi-urban branches on two fixed
days. This measure i8 intended to ensere-
that only the eligible beneficiaries weuld
receive the loans and also to facilitate effec~
tive supervision -of loan disbursements by
controlling authorities. In respect of priority
sector advances, Reserve- Bank of India has -
also advised all the banks that they should -
maintain a register where, inter-alia, the .
reasons for rejection are to be: recordsd!
and made avaflable t0 the inspocting:
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agencies.

Supply of raw materials to industries
at international prices

4008. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have decided
to supply raw materials to industries at
international prices and give remission in
excise and other taxes ;

(b) if so, whether any condition of
export obligation has been imposed for
giving these concessions ;

(c) whether export obligation attached
to such concessions given in the past, have
strictly been observed by the beneficiaries
and if not, steps taken to ensure observance
of such obligations ; and

(d) whether any assessment has been
made of the impact of failure in observing
of such obligations on the economy of the
country during the last five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PR.
DASMUNSI) : (a) and (b) It has been
decided in principle that the facility of supply
of raw materials at international prices will
be extended to all major export sectors
where raw materials are used for export
production. It has also been decided in
principle that there should be full
remission of excise duties and
domestic taxes on exported goods. No
conditionality of export obligation has
been imposed for giving these concessions.
However, the details of these proposals will
be worked out on a case by case basis.

(c) and (b) Export obligation imposed
against licences issued for imports is a
continous process and non fulfilment of
export obligation within the stipulated period
or within the extended period attract
provisions of legal agreement resulting in
forfeiture of Bank Guarantee and other
provisions of Import Control Act and
orders issued there under. However, no
specific study has been made of the impact
of failure in such obligations on the economy

during the last fiive years.
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Import of CT Scanners

4009. SHRI SANAT KUMAR
MANDAL : Will the Minister of COM-
MERCE be pleased to state :

(@) whether a ban on import of CT
Scanners has been imposed ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to
take to ensure free availability of such
diagnostic equipment to help the suffering
poor who cannot afford fantastic fee
charged by those having this equipment at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) (a) No, Sir. Import of such
scanners continue . to be considered on
merits.

(b) Does not arise.

() It is proposed to provide this
equipment to  Government Hospitals
subject to availability of budget provisions
where free services would be provided
to poor patients.

Vacant Plantation land of Pathini
Tea Estate

4010. SHRI SUDARSAN DAS : Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No. 1945 on 7th March, 1986
regarding the area of Pathini Tea Estate
and state :

(a) the acrage of land in Pathini Tea
Estate lying vacant though meant for
plantation with particular reference to the
existence of vacancies in the sections under
plantation ; and

(b) the steps proposed to be taken for
increasing the area under plantation and
filling up of vacancies ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b) Registered Area
under tea at Pathini Tea Estate is aroupd
810 hectares and available virgin lapd fog
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extension planting is approximately 80
hectares. [Existence of vacancies in areas
under tea is 30%. Steps proposed to be
taken as an immediate measure for
increasing area under plantation and filling
up of vacancies include 10 hectares extension
planting for the first three years, and reju-
venation pruning including block infilling
of one lakh plants. From the 4th year it
is proposed to up-root/replant 2.5% of the
total area under tea and undertake extension
planting on 2.5% of the area under tea in
the estate.

Rationalisation of Tea export

4011. SHRI RADHAKANTA DIGAL :
Will the Munister of COMMERCE be pleased
to state :

(a) whether the Bureau of Public
Enterprises had suggested to his Ministry
to rationalise the export of Tea ; and

(b) if so, the steps taken to implement
the suggestions of the Bureau ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI; : (a) and (b) Bureau of
Pablic  Enterprises had recommended
rationalisation of activities of all Central
Government Undertakings in the field of
tea exports. There are, however, practical
difficulties for such rationalisation at this
juncture as other public sector undertakings
are dealing in various pr.ducts and not
exclusively with tea.

Opening of branches of United Bank
of India in Orissa

4012. SHRI RADHAKANTA DIGAL :
Will the Minister of FINANCE be pleased
to state :

(@) the number of branches of United
Bank of India opened in Orissa so far ;

(b) whether United Bank of Indja has
been opening its bank branches in the
backward areas where anti-poverty program-
mes are under implementation ; and

(c) if so, the steps taken to open the
branches of United Bank of India ip
Phuibani, Bolangir and Kalahpadi districts
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in Orissa where anti-poverty programmes
are under implementation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYV]I) : (a) Reserve Bank of India
(RBI) has reported that United Bank of
India had 79 branches in Orissa as on
30.6.1986.

(b) and () United Bank of India has
branches in 10 out of 13 Districts of Orissa.
The poverty alleviation programmes are
upder implementation in all the districts
including those where United Bank of India
has branches. United Bank of India does
not have any branch in Phulbani, Bolangir
and Kalahandi Districts. The RBI in
accordance with its branch licensing policy
allots the centres to various banks. The
RBI has allotted centres to the State Bank
of India and Kalahandi Anchalik Gramya
Bank, the Lead Bank and the Regional
Rural Bank in Kalahandi and Phulbani
Districts. No branch has been allotted to
United Bank of India. The exercise relating
to allotment of centres in respect or Bolangir
District is not yet completed.

Import of raw rubber

4013. SHRI MULLAPPALLY- RAMA-
CHANDRAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government propose to
import raw rubber with a view to check the
soaring price of tyres ;

(b) if so, the countries from which
rubber is to be imported ; and

(c) tbe quantity of rubber to be
imported during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (@) to (c) Rubber is
imported keeping in view the demand-
supply gap as reviewed from time to time
in consultation with the Rubber Board,
Department of Industrial Development and
DGTD. For the year 1986-87 requirement
of imported rubbe? was assessed at 40,000
tonnes. The imports are made from
Malaysia, Singapore (of Malaysian and Thai
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origin) Thailand and Sri Lanka.

Raids on companies, chalrmen,
Directors of Industrial Houses

SHRI K. RAMAMURTHY: Will
of FINANCE be pleased to

4014.
the Minister
state :

(a) particulars of-companies, Chairmen,
Directors connected with one or more top
50 Industrial Houses whose offices/residential
premises were raided for having committed
economic offences during the year 1985-86 ;
and during the current financial year ;

(b) the nature of offence alleged to have
been committed by them ;

(c) the action being taken or proposed
to be taken against them ; apnd

(d) if any compounding of offences
has been taken place as a result of these
raids, the names of offenders and the
terms on which the offences were compou-
nded ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVD : (a) to (d) Information to
the extent possible is being collected and
will be laid on the Table of the House.

Export of agricultural products

4015. SHRI MANIK REDDY : Will
the Minister of COMMERCE be pleased to
state :

of production and
commodity

(a) the figures
value of each agricultural
exported during last three years ;

(b) the wunit valve and quantity of
agricultural commodities exported during
that period ; and

(c) the recommended quantities of
fruits, vegetables for minimum putritional
needs of each person and whether these
needs are met before export is permitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (8) to (¢) The information
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is being collected and will be laid on the
Table of the House.

Fimancial package to boost tourism

4016. SHRI RADHAKANTA DIGAL :
Will the Minister of TOURISM be pleased
to state :

(a) whether his Ministry had a proposal
to formulate a financial package to boost
tourism ;

(b) if so, the areas identified (State-
wise)

(c) the package formulated so far ;
and :

(d) the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b) The
allocation of funds for formulation of
tourism  infrastructure is pot made on
region-wise/State-wise basis. This is
made keeping in view the specific require-
ments of a particular scheme/project.

(c) and (d) Government has already
granted a package of concessions incentives
for activities connected with tourism,
which include exemption of hotels from the
MRTP Act, income-tax holiday to new
hotels, higher depreciation, Central subsidy
for hotels in specified backward areas,
interest subsidy on hotel loans advanced by
IFCI and other Central Financial Ynstitu-
tions, foreign exchange incentive quota,
concessional customs duty on a number of
items imported by hotels for actual use,
priority in allotment of telephone/telex
connections and LPG, grant of loans at
concess ional rates to tourist car operators
for purchase of tourist cars and manufacture
of tourist coaches, incentive quota to
travel agents & tour operators for uvnderta-
king promotional tours abroad, import of
vehicles (upto two in a year) and office
equipment etc.  Several other proposals
are under consideration,

Effect of Gorkhaland agitation on
toarism in North East Zone

4017. SHRI MANIK REDDY : Will
Mithe nister of TOURISM be pleased
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to state

(a) whether it is a fact that Gorkhaland
agitation has seriously affected tourism in
North East Zone ; and

(b) if so, corrective steps taken ?

THE MINISTER OF TOURISM (MUFTI
MOHD. SYED): (a) We have no such
information, '

(b) Does not arise.

Publicity drive to attract tourists
from selected countries

4018. SHRI GURUDAS KAMAT:
Will the Minister of TOURISM be pleased
to state :

(a) whether Government have decided
to undertake a massive publicity drive in
certain selected countries in order to attract
tourist from those countries ;

(b) if so, the names of the countries
together with allocation of funds for the

purpose ;

(¢) whether any assessment or survey
was made before sclecting these countries ;
and

(d) whether the allocation of funds
for tourism publicity would be made use
of in other countries also other than those
already selected ?

THE MINISTER OF TOURISM (MUFTI
MOHD. SYED) : (a) and (b) Yes, Sir.
The Government have undertaken intensive
publicity drive in some selected overseas
markets in order to attract more tourists
from overseas.

The Operation-wise allocation of plan
funds by the Department of Tourism for
the current year is as follows :—

(Rs. in Lakhs)
Australasia 45.54
East Asia 38.95
West Asia 26.67
Europe 37.80
U.K. 48.00
U.S.A. 12.31
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(c) and (d) Assessment was made on
the basis of the interest generated following
festivals of India held in various countries
and on other relevant factors such as the
growth potential, the need for special
interest tourists and available market
studies in some regions.

The funds allocated for tourism publicity
for each individual Operation will be utilised
in the respective countries.

Unscheduled stop of Doeing 707 at
Prague

4019. SHRI MANIK REDDY : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Boeing 707 carryipg the
Prime Minister on his return journey from
Mexico in last August had an unscheduled
stop over at Prague Airport ;

(b) if so, whether this was in keeping
with country’s protocol and other angles ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI EDUARDO FALEIRO) :
(a) There was no unscheduled stop at
Prague airport. This was a technical halt
necessitated due to change of crew and
refuelling as it is not possible to travel non-

stop from Mexico to India using
Boeing 707.
(b) and (c) This is a standard practice

and the Czech Government and authorities
were consulted before deciding on Prague
as a technical halt. This transit visit was
welcomed & highly appreciated by the
Govt. of Czechoslovakia and is fully in
conformity with protocol & diplomatic
norms of high level exchanges. Prime
Minister was able to utilise this
opportunity to hold talks with the Prime
Minister of Czechoslovakia on matters of
bilateral and international interests.

Loan to Maruti Udyog by
Banks

Japanese

4020. SHRI MANIK REDDY : Will the
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Minister of FINANCE be pleased to
state :
(a) whether Maruti Udyog Limited

has been allowed to raise loan from six

Japapese banks ;
(b)
(c)

in view
tion ?

if so, the details thereof ; and

the reasons for allowing the loan
of tight foreign exchange posi-

THE MINISTER OF STATE IN
THE DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (¢} Yes, Sir. M/s.
Maruti Udyog Ltd. has been permitted
to obtain a loan of Yen 5 billion, to be
repaid after a period of 10 years. The loan
carries a rate of interest of 0 5% below
Japanese Long Term Prime Rate. The
loan has been sanctioned to meet the foreign
exchange requirements of M/s. Maruti
Udyog Ltd. While sanctioning the loan,
the overall debt service liability both of
the company and the country has been
kept in mind.

Computerisation in Banks

4021. SHRI K. RAMAMURTHY : Will
the Minister of FINANCE be pleased to
state :

the extent  of computeri-

@)

. sation and mechanisation introduced in the

banks ;

(b) the expenditure incurred thereon
during 1983-84, 1984-85 and 1985-86 and
the foreign exchange involved, bank-wise
and year-wise ;

(c) whether the officers and
staff have been given adequate training
to handle the computers/machines ;

(d) whether the Unions in the banking
“industry are opposing the introduction of
machines made in 1984 since they had
agreed only for the machines made prior to
1983 ; and

(e) whether Provident Fund statements
are not given to the State Bank employees
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after 1977 due of

mechanisation ?

to non-acceptance

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (e) Information
is being collected and to the extent available
and permissible under the statutes will be
laid on the Table of the House.

Inclusion of high seas transactions in
the sales turnover by MMTC

4022. DR. V. VENKATESH : Will the
Minister of COMMERCE be pleased to

. state :

(a) whether it is a fact that high seas
transactions for period upto 7 April, 1986
have been included in the sales turnover
of Minerals and Metals Trading Corpora-
tion of India Ltd. for the year ending 31
March, 1986 ;

(b) if so, the reasons therefor ; and

(c) since when the accounting policy "of
MMTC is like this and the amount so
preponed in these years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir.

(b) The Office of Comptroller and
Auditor General of India had suggested
that a cut off date should be fixed by the
Minerals and Metals Trading Corporation
of India Ltd. (MMTC) so that purchases
of imported materials in respect of shipments
made by 31st March for which payments
were made/documents retire/accepted by
the cut off date were accounted for in the
year itself. The cut off date fixed for the
purpose by the Corporation is 7th April.
The Corporation has included high seas
transactions for the period upto 7th
April, 1986 in its sales turnover for the year
ending 31st March, 1986 pursuant to this
accounting policy introduced in 1984-85 at
the behest of the Office of Comptroller.and
Auditor General of India and accepted by
its statutory Auditors.
was

(c) This accounting policy
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introduced by MMTC in 1984-85. Since
then, the amount preponed has ‘been -as
under: —

(Rs. in Crores)

NOVEMBER 38, 1948

Year Amount preponed
1984-85 15.02
1985-€6 11.82

Expenditure on the workmen
representatives of M.M.T.C,

4023. DR. V. VENKATESH : Will the
Minister of COMMERCE be pleased to
state :

(a) the total amount spent during 1985-86
and 1986-87 so for, towards T.A., D.A,
office telephone, residential telephone, telex,
local conveyance (company vehicle and
hired vehicles) etc. for President and
Secretary-General of Employees’ Federation
of Minerals and Metals Trading Corporation
MM.T.C);

(b) the amount spent on representatives
of regional unions for same purposes

Wittien Aviswers-284
during the same period ;

(c) whether the expenditure incurred
by M.M.T.C. in connection with the elections
of Employees Federation in Decenmiber, ‘1984
has since been realised ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
P.R. DASMUNSI) : (a) and (b} A state-
ment showing the expenditure incurred on
TA/DA and residential telephones in
respect of President and the Secretary-
General of Federation of MMTC Employees’
Unions as well as on representatives of
Regional Unions during 1985-86 and
1986-87 (April-October, 1986) is given below.
For the use of office telephones, telex, and
local conveyance etc., the understanding
between the management of MMTC, the
Federation and recognised Regiopal Unions
is that for restricted use of such services, no
charges are to be recovered and hence po
separate accounts are maintained in this
regard.

{(c) No, Sir.

(d) The matter is being sorted out
by MMTC with the Federation of MMTC
Employees’ Unions.

Statement
1985-86 1986-87
(Apr.-Oct.” 86)
Rs. Rs.
(A) TA/D.A :
(i) President 46,812 25,023
(ii) Secretary-General 36,700 26,270
(iii) Regional Union Representatives :
BOMBAY 16,112 11,639
CALCUTTA 13,231 11,688
MADRAS 51,210 31,590
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1 2 3
VIZAG 26,950 11,742
GOA 17,564 6,600
BELLARY 23,500 18,323
CUTTACK 22,679 5,248
BARBIL 10,548 5,190
DELHI REGIONAL 14,755 1,019
OFFICE
CORPORATE OFFICE 6,187 3,289
(B) RESIDENTIAL TELEPHONES :
(i) President 1,574 985
(ii) Secretary-General 24,914 11,755

Decljne in export of jute goods

4024. SHRI VIJAY N. PATIL : Will
the Minister of TEXTILES be pleased to
state : )

(a) whether Government have examined
the causes of declining trend in the export
of jute manufactured goods ; and

(b) if so, the steps Government
propose to take to improve the export
potential of jute manufactured goods in the
light of modernisation scheme of jute
Industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) Yes, Sir.

(b) While fixing the eligibility criteria
for assistance under Jute Modernisation
Fund Scheme it has been decided that
Rupee-Team Loan will also be available to
jute mills for financing modernisation aimed
at export orientation.

Export of cereals by STC

4025. SHRI NITYANANDA MISRA :
will the Minister of COMMERCE be
pleased to state :

(a) whether State Frading Corporation
is trying to export cepeals in § big way

during 1986-87 ; and

(b) the firm orders in hand for
1986-87 and 1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and) (b) State Trading
Corporation has concluded contracts for
export of 45,000 tonnes of wheat and 2,000
tonnes of Basmati Rice during 1986-87 and
for export of 15,000 tonnes of wheat during
1987-88.

Investment made .by ITDC on its
: projects )

4026. SHRI MURLIDHAR MANE :
Will the Minister of TOURISM be pleased
to state :

(a) the total investments made by
India Tourism Development Corporation
(ITDC) on its projects during the last three
years ;

(b) the extent of foreign exchange
involved in these projects ; and

(c) the details of foreign exchange earped
by ITDC during the last three years ?

THE MINISTER OF TOURISM (MUFTI
MOHD. SYED) : (a) to (c) The requisite
information is given below ;—
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Year Plan Amount spent in Foreign exchange
expenditure foreign exchange earnings
(Rupees in lakhs)
1983-84 794.86® 1.76 1204.59
1984-85 618.75% 2.81 1066.52
1985-86 750.42% 0.74 1455.74

* including joint venture hotel projects.
Trade deficit

4027. DR. G. VIJAYA RAMA RAO:
SHRI A. CHARLES :

Will the Minister of COMMERCE
be pleased to state :

(a) the figures of estimated and actual
trade deficit for last three years and reasons
for consistent erroneous estimates ; and

(b) the deficit during the first half of
1986 and also as estimated by the end of
March, 1987 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.

DASMUNSI) : (a) The ipitial estimates of
trade figures are besed on provisional
information from Custom Houses. The

provisional figures are lass than complete
in coverage of data and therefore subject
to considerable margin of errors. The
provisional figures are revised following
receipt of late returns from Custom Houses.
The initial estimates of trade deficit based
on March Press Note of the respective years
and the revised figures for the year 1983-84,
1984-85 and 1985-1986 are as under : —

(Value Rs. Crores)

Initial Revised

estimates figures
1983-84 5951.16 6060.75
1984-85 5187.47 5318 10
1685-86 7950.91 8734.81%

*Provisional and updated as per press
Note of Sept. ’86.

(b) The latest provisional figures of
India’s foreign trade available for the first
half of the financial year 1986-87 i.c. April—
Septpmber, 1986 place India’s trade deficit
at Rs. 3381.57 crores. It is very difficult
to estimates precisely the trade deficit with
which we will end the financial year 1986-87.
However, according to current trends
available, the trade deficit during 1986-87
is expected to be lower than the trade
deficit during 1985-86.

Revision of procedures with western
countries for reciprocal liberalisation
of visa rules

4028. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state :

(a) whether the procedures with the
western countries for reciprocal liberalisation
of visa rules are being revised ; and

(b) if so, the names of the countries,
the present visa restrictions with them and
the lines on which they are proposed to be
simplified ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 K. NATWAR SINGH) : (a) Visa
arrangements with various countries are ad-
justed from time to time on the basis of
reciprocity and a variety of other relevant
considerations.

(b) Informatiom is being compiled and
will be placed on the table of the House,
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Payment of interest o discounted basis
to pensioners

4029. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that pensioners
and other retired persons who were getting
interest every month on long term deposits
are now given ' monthly interest on a dis-
counted basis by the banks ;

(b) if so, the reasons therefor ; and

(¢) whether Government propose to
restore the earlier practice in regard to long
term deposits of pensioners in the banks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) All the de-
positors including pensioners and other
retired persons who draw interest on their
term deposits every month are paid the
monthly interest by banks on a discounted
basis with effect from 1.3.1978. As per
Reserve Bank of India’s directives, banks are
required to pay interest on term deposits at
quarterly or longer rests. Considering,
however, the difficulties experienced by reti-
red persons, banks have been advised to pay
interest on monthly basis if so requested. In
order to easure that the depositors who get
monthly interest do not get any additional
advantage over others, who receive interest
at the end of each quarter by re-investing
the monthly interest so received, the monthly
interest is to be paid on a djscounted

basis.

() Reserve Bank of India has reported
that there is at present no proposal to make
any changes in the procedures regarding pay-
ment of interest on deposits.

Increase in limit of deposit insurance

4030. SHRI V. SOBHANADREES-
WARA RAO: Wiil the Minister of
FINANCE be pleased to state :

(a) whether there is a proposal to in-
crease the limit of deposit insurance from
Rs. 30,000/~ to Rs. 1,00,000/- ; and

AGRAHAYANA 7, 1908 (SAKA)

Written Answers 290

‘(b) if so, when a decision is likely to

be taken in the matter ?

THE MINISTER OF STATE iN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) The Depos t
Insurance and Credit Guarantee Corporation
(DICGC) has reported that the insurance
cover was last revised from Rs. 20,000/- to
Rs. 30,000/- from July 1, 1980. At present,
the Corporation has no proposal to further
increase the limit of insurance cover.

[ Translation]

Bihar Banking Service Recruitment
Board

4031. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention has
been drawn to the news-item captioned
“Bihar Banking Sewa Bbharti Board — Adhyaksh
Bipa Sab Suna Suna” (Bihar Banking Service
Recruitment Board —functioning without a
Chairman) appearing in the Navbharat Times
of 16 August, 1986 ;

(b) if so, the action taken by Govern-
ment so far in regard to appointment of
Chairman of the Bihar Bapking Service
Recruitment Board ; and

(c; if no action has been takeo, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) to (¢) Appointment
of Chairman, Banking Service Recruitment
Board, Patna has already been finalised.

(English)
Import of edible oil
4032. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCE be plea-

sed to state :

(@) the value of edible oil imported

" from 1.1.1986 to 30.9.1986 ; and
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{b) whether any tender system is being
adopted in regard to awarding of contract
for import of edible oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) The value of edible oils
imported from 1.1.1986 to 30.9.1986 is
approximately Rs. 384 crores.

(b) Yes, Sir.

Opening of branches of Union Bank of
India in Orissa

4033. SHRI HARIHAR SOREN : Will
the Minister of FINANCE be pleased to
state :

(a) the number of branches opened i)y
the Union Bank of India in Orissa so far ;

(b) the location of these branches (dis-
trict-wise)

(c) whether some branches are proposed
to be opened in Keonjhar district, Orissa ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) Reserve Bank
of India (RBI) has reported that Union Bank
of India as at the end of June 1986 had 25
branches in Orissa. The district-wise details
are indicated in the statement given below.

(c) and (d) Under the current Branch
Licensing Policy for 1985-50 co-terminus
with the Seventh Five Year Plan period, no
target as such in respect of number of bran-
ches to be opened has been set. It would
not therefore be possible to indicate the
number of bank branches that may be
opened in Keonjhar District of Orissa during
the Plan period. The main objective of the
current branch licensing policy is to achieve
one branch office for a population of 17,000
in the rural and semi-urban areas of each
Development Block and to eliminate large
spatial gaps so as to ensure that the distance
of a bank office from any village does not
ordinarily exceed 10 Kms, RBI has advised
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the State Governments/Lead Banks to iden-
tify centres for opening new bank branches
on the basis of the norms laid down in the
Policy and to forward thé same to RBI. The
State Government of Orissa has identified
centres for opening branches in the State
and has forwarded the same to RBI. The
exercise regarding allotment of centres in the
District of Keonjhar has not yet been com-
pleted.
Statement

Name of District Name of centre

Puri Puri
Bhubapeshwar

Chandrasekharpur

Berhampur
Parlakhemidi

Ganjam

Koraput Jeypore

Tamassa

Cuttack
{Chowdhury Bazar)
Cuttack

(College Square)
Jajpur Town
Kendrapara
Balamukuli
Utanagara

Cuttack

Balasore Bhadrak

Keshadurapal
Panchugochhia

Keonjhar

Dhenkanal Angul

Sogar

Ambagaon
Rourkela

Sundergarh

Bargarh
Brajarajnagar
Jharsuguda
Reamal
Sambalpur

Sambalpur

Import of edible oil

4034. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to
state
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(a) whether Government have taken
steps to reduce the import of edible oil
during 1986-87 ;

(b) if so, the value of edible oil impor-
ted in 1985-86 and likely to be imported
during 1986-87, year-wise ; and

() the amount expected to be saved by
reducing the import of edible oil in 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Imports of edible oils
are arranged by the Government, keeping in
view the requirements, indigenous production,
availability of foreign exchange and other
related factors.

(b) The value of edible oils imported
during the financial year 1985-86 was Rs. 769
crores. The import plan for edible oils for
the year 1986-87 is yet to be finalised.

(c) Itis not possible to assess the
savings as the import plan for 1986-87 has
not so far been finalised.

Scheme to make available high quality
of textile material at a cheaper rate

4035. SHRI SHANTARAM NAIR :
Will the Minister of TEXTILES be pleased
to state :

(a) whether National Textile Corpora-
tion has any scheme to make available to the
people high quality textile material at a
cheaper rate ;

(b) if so, details thereof with compara-
tive rates ;

(c) whether the Corporation is running
into loss ; and

(d) if so, reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) and (b) Govern-
ment have approved a scheme for production
of low priced polyester blended fabrics, with
duty exempt fibre, through National Textile
Corporation.

AGRAHAYANA 9, 1908 (S4KA)

Written Answers 294

The retail prices fixed for blended shirting
range from Rs. 15.90 to 18.50 per metre. As
against this, the prices of comparable varieties
in the market are reported to range between
Rs. 20 to Rs. 30/- per metre. The retail
prices fixed for blended suiting ranges from
Rs. 38.00 to Rs. 42.90 per metre. As against
this, the prices of comparable varieties in the
market are reported to be Rs. 48.50 per
metre and upwards.

(c) and (d) During the year 1985-86,
the nationalised mills under NTC have incur-
red net losses amounting to Rs., 117.09
crores. The major reasons for losses of the
mills under NTC are as follows :—

(i) old and obsolete machinery in most
of the mills ;

(ii) increase in the prices of cotton and
other inputs ;

(iii) power-cut and high cost of captive
power, resulting in under-utilisation
of installed capacity in various
mills ;

(iv) increase in cost of coal, fuel, petro-
Jeum products etc ;

(v) increase in cost of dyes and chemi-
cals ;

(vi) wage increase on account of increa-
sed DA etc ; and
(vil) excess labour force.

Rehablitation of textile workers in
Gujarat

4036. SHRI RANIJITSINGH GAEK-
WAD : Will the Minister of TEXTILES be
pleased to state :

(a) the pumber of textile workers in
Gujarat who still remain unemployed even
after certain Textile Units have been taken
over by Government ;

(b) steps proposed to rehabilitate these
textile workers ; and

(c) whether Government propose to
help the textile workers through a scheme op
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the pattern of employment guarantee ?

THE DEPUTY' MINISTER IN THE
MINISTRY OF TEXTILES (SHRI S.
KRISHNA KUMAR) : (a) aod (b) The
pumber of textile workers who still remain
unemployed after nationalisation of 12 textile
mills of Ahmedabad by the Gujarat Govera-
ment is 2513. Government of Gujarat have
restarted a sixth nationalised mill to absorb
all the remaining permanent workers willing
to rejoin duty.

(c) The Central Government have no
such proposal.

Utilisation of cess for education
parposes by tea producers

4037, SHRI PIYUS TIRAKY : Will the
Minister of COMMERCE be pleased to
state 2

(a) whether the tea producers are regul-
larly paying cess for education purposes ;

(b) if so, the details of the cess collected
by Government each year ; and

(c) the amoupnt out of this collection
which was utilised for primary, secondary and
higher education of children of labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Cess is levied by Central
Government under section 25 of the Tea
Act, 1953 for the purposes of this act, and
is used mainly to meet the developmental
needs of the tea industry.  Apart from this,
the Government of West Bengal also levies
the West Bengal Rural Development &
Education Cess on teas produced in the
state.

(b) and (c) Out of the cess collected by
the Central Government, during 1985-86
around Rs. 2 lakhs werz spent on stipends to
the children of tea plantation labourers. In
addition, Tea Board also sanctions capital
grants for extension of schools/colleges
buildings in tea plantation areas,

Recommendation of Task Force on
Textiles Committee

4038. SHRI C.K. KUPPUSWAMY ;
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Will the Minister of TEXTILES be pleased
to state :

(a) whether the recommendations of the
Task Force on Textile Committee appointed
by the Government have been implemented ;

(b) if not, the reasons thereof and when
they are going to be implemented ; and

(c) the action proposed to be taken to
remove cess on hosiery articles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TEXTIi.ES (SHRI S.
KRISHNA KUMAR): (a) to (¢) The
Government have not so far taken a final
view on the recommendations of the Task
Force on Textiles Committee. Appropriate
action has however been taken on some of
the matters covered by Task Force on receipt
of specific proposals form the Textile Com-
mittee, It is also pointcd that the Task
Force has not recommended abolition of cess
on hosiery articles. The question of exemp-
tion to small scale hosiery sector from pay-
ment of Textiles Commuttee cess has separa-
tely been examined by the Text les Committee,
which includes members from trade and
industry. The Committee has not favoured
exemption to a particular sector as it would
given room to other sectors to seek similar
exemption.

Stoppage of Development of Pathii
Tea Estate

4039. SHRI SUDARSHAN DAS : wWill
the Minister of COMMERCE be pleased to
state :

(a) whether Government are aware of
the fact that overall development including
construction and repair of Labour apd Staff
Quarters, manuring of tea bushes of the
Pathini Tea Estate has completely been
stopped due to acute shortage of funds ;
and

(b) the steps being taken to overcome
the difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSID : (a) and (b) It is not a fact
that overall development work at Pathini Tea
Estate including construction and repairs of
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labour and: staff  quarters~ has~ bestt stépped
due to shortage of funds. The following
atiount of funds have 'been : budgeted\for the
improvement of Pathini Tea Estate durimg
1986-87 : —

(i) Replacement planting Rs. 4.50 lakhs
(10 hectares)

(i) Repairs of Staff and Rs. 4.90 lakhs

Labour Quarters
(iii)y Manuring - of tea Rs. 2.20 lakhs
bushes

Ha}dships faced by Immigrants
in UK.

4040. SHRI N. VENKATA RATNAM :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it has come to the notice of
Government that the immigrants from - India
to U.K. have been facing many hardships
like indefinite waiting, refusal etc. ; and

(b) if so, the steps taken by Government
to help the Indian immigrants ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes,
Sir.

(b) The Government of India has taken
up with the UX. Government through-dip-
lomatic channels the question of removing
the hardships being faced by the prospective
immigrants from lndia.

Evaluation of NABARD

SHRI DHARAM PAL SINGH
MALIK :

SHRI M. RAGHUMA REDDY :

SHRI SUBHASH YADAY :

4041.

Will the Minister of FINANECE be

pleased to state :

(a) whether any evaluation has been
made of the functioning- of the National
Buak for Agriculture and Rural Develop-
ment ; and

AGRAMAYANN T, 1908 (SAKA)

Writien Answers 298

(b) if so, the steps proposed for an
effective role of the National Bank for
Agriculture and Rural Development ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) and (b) While no
evaluation, as such of the working of
National Bank for Agriculture and Rural
Development (NABARD) has been made,
its operations are reviewed periodically in
the mectings of the Board of Directors of
NABARD which consist amongst others
representatives from Government and Reserve
Bank of India. The Central Board of
Directors of Reserve Bank of India also
reviews the working of NABARD on a half
yearly basis.

On the basis of suggestions and recomm-
endations made by Government and Reserve
Bank of India, NABARD takes steps for
strengthening and streamlining systems and
procedures.

NABARD
4042. SHRI DHARAM PAL SINGH
MALIK :
SHRI SUBHASH YADAYV :

Will the Minister
pleased to state :

of FINANCE be

(a) whether the National Bank for
Agriculture and Rural Development has been
able to achieve its objective of agricultural
and rural development ; .

(b) whether in spite of making available
loans at reduced rates of interests, the profit
of NABARD have considerably increased
during the last three years ;

(¢) if so, the details thereof ; and

(d) how do Government propose to
ensure that the NABARD fulfils its goal of
agriculture development ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR]
(B. K. GADHVI): (a) to (d) The Com-
mittee to Review Arrangements for Institu-
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tional Credit for Agricultural and Rural
Development (CRAFICARD) set up by the
Reserve Bank of India (RBI) had recommen-
ded the setting up of a national level institu-
tion to be called the National Bank for
Agriculture and Rural Development (NAB-
ARD) for providing credit for the promotion
of agriculture, small scale, cottage and village
industries, handicrafts and other allied rural
economic activities in an integrated maaner
with pointed focus and forceful direction,
The activities of NABARD which was set up
in July 1982 are periodically reviewed by a
Board of Directors which has also represent-
atives from Government Departments and the
RBI. The activitiecs of NABARD are also
reviewed half-yearly by the Central Board of
Directors of RBI. The amount of refinance
provided by NABARD for schematic lending
increased from Rs. 802 crores in 1983-84 to
Rs. 1192 crores (provisional) in 1985-86. The
profits earned by NABARD during the 3
years since inception are indicated below :

1982-83 : Rs. 93.89 crores
1983-84 : Rs. 143.30 crores
1984-85 : Rs. 184.83 crores

The profits earned by NABARD are
ploughed into the various funds maintained
under the provisions of the NABARD Act,
1981 with a view to augment the resources of
NABARD.

Streamlining of working of travel
agencies

4043. Dr. P. VALLAL PERUMAN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have any pro-
posal to regulate the operations of the travel
agencies which help in obtaining passports/
visas from the Passport Offices, particularly
in Madras, for individuals/parties ; and

(b) if so, whether Government would
consider reducing the number of those travel
agencies and stop issuing further licences for
travel agency business ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir,
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{b) Government has been keeping the

‘matter under constant review. New guide-

lines were recently issued in September, 1986
for recognition of travel agencies for passport
work on an annual basis,

12.00 hrs.

[English)

DR. V. VENKATESH (Kolar) : I want
your protection, Sir. My questions have
been tampered with and my rights have been
encroached.

MR. SPEAKER : Not here, you come
and see me.

DR. V. VENKATESH : I have already
submitted to you, Sir.

MR. SPEAKER : Itis all right, I have
already taken care.

(Interruptions),

SHRI M. RAGHUMA REDDY (Nal-
gonda) : T tabled a question about my
constituency, but it has appeared in today’s
Unstarred list in somebody else’s name.

MR. SPEAKER : I will see. I cannot

reply here,

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Sir, we are not raising any
questions during Zero Hour because they are
all being struck off the record !

(Interruptions)

12.01 hrs
PAPERS TO BE LAID ON THE TABLE
[English]
Notification under Tea Act 1953
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI

P.R. DASMUNSI): Ibeg to lay on the
Table :—
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(1) A copy of Notification No. S.0.
488 (E) Hindi and English versions)
published in Gazette of India dated
the 13th August, 1986 regarding rate
of cess on the variety grade of teas
issued under sub-section (1) of
section 25 of the Tea Act, 1953.

(2) A copy of Notification No. S.0.
394 (E) (Hindi and English versions)
publish.d in Gazette of India dated
the 2nd July, 1986 authorising the
Chairman, Tea Board to exercise
the powers of the Central Govern-
ment.upder the provisions of section
45 of the Tea Act, 1953 in respect
of the (i) The Tea Warchouses
Licensing Order, 1980 (ii) The Tea
(Regulation of Export Licensing)
Order, 1984 and (iii) The Tea
(Marketing) Control Order, 1984
issued under section 47 of the said
Act.
[placed
3325/86)

in Library. See No. LT.

Notification under Customs Act, 1962

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
(SHRI B K. GADHVI): Ibegto lay on
the Table a copy of the Baggage (Third
Amendment) Rules, 1986 (Hindi and English
versions) published in Notification No.
G.S.R. 1222 (E) in Gazette of India dated
the 25th November, 1986 together with an
explanatory memorandum under section 159
of the Customs Act, 1962.

[Placed in Library. See No. LT-3326/86]

Statement regarding results of the
sixteenth valuation of Life Insurance
Corporation of India as on 3ist
March, 1986, Report of Sri Venka-
teshwara Grameena Bank, Chittor,
Sri Saraswati Grameena Bank, Adila-
bad, Sri Sathavahana Grameena
Bank, Karimnagar, Pragjyotish
Gaonlia Bank, Nalbari etc. etc. for
the year ended the 31Ist December,
1985

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE  MINISTRY OF FINANCE
(SHRI B. K. GADHYVI) : Sir, on behalf of
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Shri Janardhana Poojary, 1'beg to lay on the
Table :—

(1) A statement (Hindi and English
versions) regarding results of the
Sixteenth valuation of the Life In-
surance Corporation of India as on
3ist March, 1986. [Placed in
Library. See No. LT-3327/86)

Re-
ver-

(2) A copy each of the following
ports (Hindi and English
sions):—

(i) Report of the Sri Venkatesh-
wara Grameena Bank, Chittor
for the year ended the 3ist
December, 1985 together with
the Accounts and the Auditor’s
Report thereon (Placed in
Library. See No. LT-3328/
86]

(i) Report of the Sri Saraswati
Grameena Bank, Adilabad for
the vyear ended the 3list
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3329/
86]

(iii) Report of the Sri Sathavahana
Grameena Bank, Karimnagar
for the year ended the 3ist
December, 1985 together with
the Accounts and the Auditors
Report thereon. [Placed in
Library. See No. LT-3330/86]

(iv) Report of the Pragjyotish

Gaonlia Bank, Nalbari for the

year ended the 31st December,

1985 together with the Acco-

unts and the Auditor’s Report

thereon. [Placed in Libary.

See No. LT-3331/86]

(v) Report-of the Lakhimi Gaonlia
Bank, Golaghat for the year
ended the 31st December, 1985
together with the Accounts
and the Auditor’'s Report
thereon. [Placed in Library,
See No. LT-3332/86]

(vi) Report of the Vaishali Kshe-
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

triya Gramin Bank, Muzzafar-
pur for the year ended the
31st December, 1985 together
with the Accounts and the
Auditor’s Report thereon,
[Placed in Library. See No.
LT-3333/86]

(xiii)

Report of the Monghyr Kshe-
triya Gramin Bank, Moghyr
for the year ended the 3ist
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3334/
86]

(xiv)

Report of the Santhal Parganas
Gramin Bank, Dumka for the
year ended the 31st December,
1985 together with the acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3335/86]

(xv)

Report of the Singh hum Kshe-
triya Gramin Bank, Chaibasa
for the year ended the 3l1st
December, 1985 together with
the Accouats and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-3336/86]

(xvi)

Report of the Mithila Kshe-
triya Gramin Bank, Darbhanga
for the year ended the 3list
December, 1935 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3337/
86]

(xvii)

Report of the Siwan Kshetriya
Gramin Bank, Siwan for the
year ended the 31st December,
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3338/86)

(xviii)

Report of the Gopalganj Kshe-
triya Gamin Bank, Gopalganj
for the year ended the 3lst
December, 1985 together with
the Accounts and the Auditor’s
Report thereon. [Placed in

(xix)

Papers to be laid 304
on the Table

Library. See No. LT-3339/86}

Report of the Bhagalpur-Banka
Kshetriyva Gramin  Bank,
Bhagalpur for the year ended
the 31st December, 1985
together with the Accounts
and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3340, 86]

Report of the Begusarai Kshe-
triya Gramin Bank, Begusarai
for the year ended the 31st
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3341/
86]

Report of the Ellaquai Dehati
Bank, Srinagar for the year
ended the 31st December, 1985
together with the Accounts
and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3342/86]

Report of the Kamraz Rural
Bank, Sopore for the year,
ended the 31st December
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3343,86]

Report of the Chitradurga
Bank, Chitradurga for the year
ended the 31st December, 1985
together with the Accounts and
the Auditor’s Report thereon.

[Placed in Library. See No.
LT-3344,86]
Report of the Kshetriya

Gramin Bank, Hoshangabad
for the year ended the 3ist
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3345/
86]

Report of the Surgpja Kshe-
triya Gramin Bank, Ambika-
pur for the year ended ‘tho
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(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

31st December, 1985 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-3346,86]

Report of the Raigarh Kshe-
triya Gramin Bank, Raigarh
for the year ended the
31st December, 1985 to-
gether with the Accounts and
the Auditor’s Report thereon.
[Placed in Library. See No.
LT-3347,86]

Report of the Aurangabad-
Jalna Gramin Bank Aurapga-
bad for the year ended the
31st December, 1985 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-3348/86]

Report of the Nagaland Rural
Bank, Kohima for the year
ended the 31st December, 1985
together with the  Acco-
unts and the Auditor’s Report
thereon. [Blaced in Library.
See No. LT-3349/86]

Report of the Puri Gramya
Bank, Puri for the year ended
the 31st December, 1985 to-
gether with the Accounts and
the Auditor’s Report thereon.
[Placed in Library. See No.
LT-3350/86]

Report of the Baitarani Gra-
mya Bank, Baripada for the
year ended the 31st December,
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3351/86] .

Report of the Rushikulya
Gramya Bank, Berhampur for
the year ended the 31st Decem-
ber, 1985 together with the
Accounts and the Auditor’s
Report thereon, [Placed in
Library, See No. LT-3352/86]
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Report of the Gurdaspur-
Amritsar Kshetriya Gramin
Vikas Bank, for the year
ended the 31st December, 1985
together with the Accounts
and the Auditor's Report
thereon. [Placed in Library,
See No. L.T-3353,86]

Report of the Bikaner-Kshe-
triya Gramin Bank, Bikaner
for the year ended the 31st
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3354/
86]

Report of the Adhiyaman
Grama Bank, Dharampuri for
the year ended the 31st Decem-
ber, 1985 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-3355/86]

Report of the Tripura Gramin
Bank, Agartala for the year
ended the 31st December,
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3356/86]

Report of the Prathma Bank,
Moradabad for the year
ended the 31st December,
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3357/86]

Report of the Gorakpur Kshe-
triya Gramin Bank, Gorakh- -
pur for the year ended the 31st
December, 1985 together with
the Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-3358/
86]

Report of the Rae Bareli
Kshetriya Gramin Bank Rae
Bareli for the year ended the
31st December, 1985 together
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(xxxiii)

(xxxiv)

(xxxv)

(xxxvi)

(xxxvii)

(xxxviii)

with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-3359/86])

Report of the Bhagirath
Gramin Bank, Sitapur for the
year ended the 31st December,
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3360/86]

Report of the Sultanpur Kshe-
triva Gramin Bank, Sultanpur
for the year ended the 31st
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [|Placed
in Library. See No. LT 3361/
86}

Report of the Kisan Gramin
Bank, Badaun for the year
ended the 31st December,
1985 together with the Acco-
unts and the Auditor’s Report
thereon. [Placed in Library.
See No. L.T-3362/86]

Report of the Kshetriya
Gramin Bank, Mainpuri for
the year ended the 3lst
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library, See No LT-3363/
86]

Report of the Basti Gramin
Bank, Basti for the year
ended the 31st December, 1985
together with the Accounts
and the Auditor’s Report
thereon [Placed in Library.
See No. LT-3364,86]

Report of the Allahabad
Kshetriya Gramin  Bank,
Allahabad for the year ended
the 31st December, 1985 to-
gether with the Accounts and
the Auditor’s Report thereon.
[Placed in Library. See No,
L.T-3365/86}
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Report of the Pratapgarh
Kshetriya Gramin  Bank,
Pratapgarh for the year ended
the 31st December, 1985 to-
gether with the Accounts and
the Auditor’s Report thereon.
[Placed in Library, See No.
LT-3366/86)

Report of the Fatehpur Kshe-
triya Gramin Bank, Fatehpur
for the year ended the 31st
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed in
Library. See No. LT 3367/86]

Report of the Aligarh Kshe-
triya Gramin Bank, Aligarh
for the year ended the 31st
December, 1985 together with
the Accounts and the Auditor’s
Report thereon. [Placed in
Library. See No. LT-3368/86]

Report of the Rani Lakshmi
Bai Kshetriya Gramin Bank,
Jhansi for the year ended the
31st December, 1985 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in Library. See No.
LT-3369/86]

Report of the Vidur Gramip
Bank, Bijnor for the year
ended the 31st December, 1985
together with the Accounts
and the Auditor’s Report
thereon. [Placed in Library.
See No. LT-3370/86]

Report of the Pithoragarh
Kshetriya Gramin  Bank,
Pithoragarh for the year ended
1985 to-
gether with the Accounts and
the Auditor’s Report thereon.
[Placed in Library. See No.
LT-3371/86])

Report of Nainital Almora
Kshetriya Gramin  Bank,
Nainital for the year ended
the 31st December, 1985 to-
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(xlvi)

(xlvii)

(x1viii)

gether with the Accounts and
the Auditor’s Report thereon.
[Placed in Library. See No.
LT-3372/86]

Report of the Mizoram Rural
Bank, Aizwal for the year
ended the 31st December, 1985
together with the Accounts and
Auditor’s  Report thereon.
[Placed in Library. See No.
LT-3373/86]

Report of the Arunachal
Pradesh Gramin Bank, Pasi-
ghat for the year ended the
31st December, 1985 together
with the Accounts and Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3374/
86]

Report of the Junagarh-Amreli
Gramin Bank, Junagarh for
the year ended the 3lst
December, 1985 together with
the Accounts and the Audi-
tor’s Report thereon. [Placed
in Library. See No. LT-3375/
86]

Review on the working of and Annual
Report of Cardamom Trading Cor-

poration

Ltd.,, Bangalore, Trade

Development Authority, New Delhi
Marine Products Export Develop-
ment Authority, Cochin, Cardamom
Board, Cochin for the year 1985-86

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P R.
DASMUNSI) : 1 beg to lay on the Table—

(1) A copy each of the following
papers (Hindi and Epglish versions)
under sub-section (1) of section
619A of the Companies Act,
1956 :—

(@

Review by, the Government
op the working of the Card-
amom Trading -Corporation
Limited, Bangalore, for the
year 1985-86.

(2)

(3)

(4)

AGRAHAYANA 17, 1908 (S4KA)
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(i)* Annual Report of the Card-

(@

(ii)

()

(ii)

Gy

(ii)

amom Trading Corporation
Limited, Bangalore, for the
year 1985-86 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No.
LT-3376/86]

A copy of the Annual Report
(Hindi and English versions)
of the Trade Development
Authority, New Delhi, for the
year 1985-86 along with Audi-
ted Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Trade Devclopment
Authority, New Delhi, for the
year 1985-86. [Placed in
Library, See No. LT-3377,86]

A copy of the Annual Report
(Hindi and English versions)
of the Marine Products Ex-
port Development Authority,
Cochin, for the year 1985-86
along with Audited Accounts
under sub-section (3) of sec-
tion 22 of the Marne Products
Export Development Autho-
rity Act, 1972.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Marine Prokucts Ex-
port Development Authority,
Cochin for the year 1985-86.
[Placed in Library. See No.
LT-3378/86]

A copy of the Annual Report
{Hindi and English versons)
of the Cardamom Board,
Cochin, for the year 1985-86.

A copy of the Annual Acco-
unts (Hindi and English ver-
sions) of the Cardamom
Board, Cochin, for the year
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1985-86 together with Audit
Report thereon.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Cardamom Board,
Cochin, for the year 1985-86.
[Placed in Library. See No.
LT-3379/86]

(iii)

Annual Report of and Review on the
working of Rayon Textiles Export

Promotion Council,

Bombay for
1985-86 .

THE MINISTER OF STATE IN THE

MINISTRY

OF PARLIAMENTARY

AFFAIRS (SHRIMATI SHEILA DIKSHIT):
I beg to lay on the Table—

M

(i) A copy of the Annual Report
(Hindi and Eoglish versions)
of the Silk and Rayon Textile
Export Promotion Council,
Bombay, for the year 1985-86
along with Audited Accounts,

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Silk and Rayon Textiles
Export Promotion Council,
Bombay, for the year 1985-86.
[Placed in Library. See No.
LT-3380,86)

(ii)

12.03 hrs.

PUBLIC ACCOUNTS COMMITTEE

{English]

Action taken Statements

SHRI E. AYYAPU REDDY (Kur-

nool) :

Sir, I beg tolay on the Table

English and Hindi versions of the following
statements :

(1

Statement showing action taken by
Government on the recommenda-
tions contained in Chapter I and
fnal replies in respect of Chapter
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@)

3)
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V of Eighty-First Report (Seventh
Lok Sabha) on National Council of
Educational Research and Train-
ing.

Statement showing action taken by
Government on the recommenda-
tions contained in Chapter I of
190th Report (Seventh Lok Sabha)
on Establishment of Production
facilities for an Ammunition.

Statement showing action taken by
Government on the recommenda-
tions contained in Chapter I and
final replies in respect of Chapter V
of Eleventh Report (Eighth Lok
Sabha) on Council of Scientific and
Industrial Research— Engineering
Science Group.

PUBLIC ACCOUNTS COMMITTEE

[English)

Sixtieth and Sixty-fifth Reports

SHRI E. AYYAPU REDDY (Kurnool) :
Sir, I beg to present Hindi and English ver-
sions of the following Reports :

@

@)

Sixtieth Report of the Public Acco-
unts Committee (Eighth Lok Sabha)
on action taken by Government on
their recommendations contained in
211th Report (Seventh Lok Sabha)
on Acquisition of Immovable Pro-
perties.

Sixty-fifth Report of the Public
Accounts Committee (Eighth Lok
Sabha) on Paragraph 1.27 of the
Report of the Comptroller and
Auditor Genperal of India for the
year 1983-84— Union Government
(Civil)—Revenue Receipts Vol. I—
Indirect Taxes, relating to Customs
Receipts — Incorrect grant of exemp-
tion— Default under the Duty Ex-
emption Entitlement Scheme.
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COMMITTEE ON ABSENCE OF
MEMBERS

[English)
Sixth Report

SHRI R. JEEVARATHINAM (Arak-
konam) : Sir, I beg to present the Sixth
Report (Hindi and English versions) of the
Committee on Absence of Members from the
Sittings of the House.

12.04 hrs.
BUSINESS OF THE HOUSE
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFA-
IRS (SHRIMATI SHEILA DIKSHIT) :
With Your permission, Sir, I rise to anno-
upce that Government Business in this House
during the week commencing Ist December,
1986, will consist of :

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
following Bills, as passed by Rajya
Sabha :

(a) The Child Labour (Prohibition
and Regulation) Bill, 1986.

(b) The Indecent Representation
of Women (Prohibition) Bill,
1986.

(c) The Infant Milk Food and
Feeding Bottles (Regulation of
Produetion, Supply and Distri-
bution) Bill, 1986.

(d) The Repealing and Amending
Bill, 1986.

() The Mental Health Bill, 1986.

(3) Discussion on :

(a) Economic situation
country.

in the

(b) Environmental movement.

SHRI HARISH RAWAT (Almora) :
I request that the following may be included
in the next week’s agenda :— '

The functioning of the Banks against the
well defined norms has become a common
feature and almost all banks are stinking
in deep morass and Central Bank is one
of them wherethere is po rule of Ilaw.
Despite thousands of complaints there is no
improvement in the situation. An attitude
of neglect persists in the matter of implem-
enta tion of socio-economic programme.

In the context of this situation there
should be a detailed discussion in the
House regarding functioning of the Banking
Industry.

One lakh fifty thousand civilian
employees of G.R.E.F. upnder Border
Roads Organisation are working in the
difficult terrains since 1960. They are
being subjected to Army rules for the
purpose of discipline and punishment. But
they are denied the minimum facilities given
to our armed forces This is done despite
the Supreme Court’s direction.

This is also a very important subject
which needs detailed discussion in the House.

[Translation)

MR. SPEAKER :
Sharma.

Shri Pratap Bhanu

SHRI PRATAP BHANU SHARMA
(Vuidisha) : Mr. Speaker, Sir, I do not
have paper with me.

®

MR. SPEAKER : You
minute.

wait for one

{English]
The matter is sub judice,

[Translatian}

SHRI PRATAP BHANU SHARMA ;
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Then, chance should be
This is the last chance.

[English)
MR. SPEAKER : Dr. G.5. Rajhats.

provided.

DR. G.S. RAJHANS (Jhdnjhafpur) :
Mr. Speaker, Sir, I request that the
following may be included in the next week
ggenda :—

Initially planned to be completed by
June, 1987, the Western Kosi Capal is miles
away from it even after 15 years of its
beginning. Approved by the Planning
Commission way back in 1961 at an
estimated cost of Rs. 13.49 crores, the actusl
work began in 1972 after an agreement
with the Government of Nepal. In the
meantime, the cost of the project has
shot up to Rs, 400 crores.

Designed to irrigate a gross area of about
9.28 lakh acres in the Darbhanga and Madhu-
bani districts of Bihar and 0.63 lakh acres in
Sepatari district of Nepal, the main canal
taking off from Bhimpagar (Nepal) is about
56.5 kms. long in India and about 35.13
kms. long in Nepal. Although the project
has been completed in Nepal portion in
June, 1985, there is very little progress in
the Indian portion. In the mean time,
there is colossal waste of material worth
crores of rupees at the project
site. It is urged that the Government of
India, in collaboration with the Government
of Nepal and Bihar Government shobld get
this project completed at an early date.

[Translation)

SHRT MANKURAM SODI (Bastar) :
Mr. Speaker, Sir, I request you to include
the following item in the business for tHe

next week, If we seriously think over the
Bodhghat scheme Bastar district and
examine it from all view

points, it becomes clear that the Bodhghat
scheme is completely in national inférest
and it will benefit specially the residents
of Madhya Pradesh and Bastar. The
implementation of this scheme covers only
5704 hectares of forest area which is less
than even 0.25 per cent of the total forest
area of Bastar. According to the Nutional
Forest Policy, 33 per cent of the geographical
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area of a mgioh should' bk bbvetéd by
forests of baldhtet eolbky of that region.
60 to 65 per cent area in Bastar is covered
by forests and afforestation work on ##i area
equivalent to the affected area is being
undertaken in 23 blocks,

It has béh the niisfbrtune of Bastar
that whenkver sotfie developmeht project for
this area is formulated it is shifted to somde
other place due to one reason or the other.
Some people are trying to thwart the
Bodhghat scheme also by furnishing false
data about its effect on ecology and tribal
culture. Today, the adivasis of Bastar want
progress and they have prepared themselves
psychologically to be with the mainstream
of development in the country. Industrial-
ijsation of Bastar will raise economic and
social standard of the adivasis and they will
contribute to the progress of the country.

1, therefote, request the Central Goven-
meht to granmt Permission immediately to
restart the construction of the Ipdira
Sarovar Hydel Project to safeguard interests
and progress of the tribal community of
Bastar.

[ English}

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Sir, I request that the following
items may be included in the pext week
agenda :—

The threatened closure of A.B.L. at
Durgapur will very seriousiy affect various
on-going power generatioh projects in the
country. As one of the major manufacturers of
boilers and other equipment and accessories
in the country, it has atready been entrusted
with the manufdcture and erection of boilers
of wvarious power geéneration projects,
especially Kolaghat project of West Bengal
State Electricity Board. 1If, during the
fabricationy and erection of the boilers and
other equipment, the Company is finally
closed down, irreparable public prejudice
will be caused. As such, all efforts should
be'made by the Govérnment to see that
the company resumes its activities at the
earliest.

The problem of arrears in supreme
Court and different High Courts in a matter
of serious concern. Chief Justice of the
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Supreme Court has again stated that under
the weight of arrears, the judicial system
in the country was on the verge of collapse.
According to him, delay in the appoiantment
of judges is one of the main reasons why
arrears are mounting. It is essential that
this problem is fully discussed in the House
as the Chief Justice of India has strongly
criticised the entire system npow  being
followed in the matter of appointment.

SHRI- BHATTAM SRIRAMA MURTY
(Visakhapatnam) : Sir, thz TV viewers of
Visakhapatnam are greatly shocked to find
that 50% of the TVs in their possession have
suddenly ceased to function and failed to
receive any image ever since the commission-
ing of the High Power Transmitting Station a
few months back. The HPT was installed
in a valley in Simhachalam Hills with the
result that several parts of Visakhapatnam city
bave come under a shadow zonc with little or
no prospect of the innumerable TVs/properly
functioning as the reception has been misera-
bly poor. The authorities had conducted a
trial run of the HPT when this position was
noticed. Instead of rectifying the defects,
the authorities have chosen to leave the
people to their fate and commission the HPT
quietly without any fanfare of publicity.

At a time when the country is poised for
a leap towards the 24st Century, it is a sad
commentary on the functioning of the
Department that the HPT which has come
in the place of LPT in Visakhapatnam has
failed to serve even 50% of the TV viewers
who were earlier served by LPT. 1t is still
more p‘tiable that the Government should fail
to rectify. the defect even after six months of
public uproar and constant agitation, even
though we take the third place in the world
as far as the large pool of scientists and
technologists are concerned.~

I urge on the Government to institute a
probe into this state of affairs 'and also. take
immediate measures. to rectify the defects and
restore the former fac'lities to the TV viewers
of Visakhapatnam bzfore they resort to large-
scale agitation.

SHRI CHINTAMANI-JENA (Balasore) :
Sir, we are all fully aware that 39 varieties
of mushrooms are grown in our country of
which more than 20 varieties are fit for
hyuman ‘consumption. These mushoooms,
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either edible or not, generally grow of their
own, in some states like Himachal Pradesh.
These mushrooms have markets in foreiga
countries and are thus great earner of foreign
exchange. The farmers can earn as much as
Rs. 800'- to Rs. 1,000/- by investing less
than Rs. 200/- As the farmers are not
properly educated, they are not coming for-
ward to take up this cultivation in a big way
even though some of the varieties of such
edible mushrooms can be grown inside the
dwelling houses easily.

Due to unsatisfactory functioning of tele-
communication network in the state of Orissa,
a meeting was helkd with the then Union
Minister of Communications where some
decisions were taken viz,, the comparative
accumulated backlog over the years be
speedily cleared by providing necessary equip-
ments such as transmission systems, high
grade long distance media on priority basis
and in larger quantities. Similarly, a decision
was taken to put special thrust on the
modernisation and development of telecom-
munication system in the state. But even
after a lapse of more than 3 years, no pro-
gress is noticed in the field of telecommunic-
ation system in the State. Many major
project which have been agreed to by the
Communication Ministry for their execution
like Cuttack-Sambalpur microwave system,
Kourkela-Sambalpar  microwave  system,
Bhubaneswar-Cuttack link, STD service to
the district headquarters from the State
capital, Crossbar Exchange at Bhubaneswar
by providing electronic switching equipments
etc., have not been implemented yet due to
inordinate delay in supplying equipments and
other materials etc. resulting in very tatdy
progress and causing hardship and difficulties
to the users includipg the State Government.

These very important subjects may be
included in the next week busin=ss.

[ Translation)

SHRI AZIZ QURESHI (Satpa) : Mr.
Speaker Sir, I request you to include the
following item in the Business for the next
week. ’

The entire area of Satna (Madhya
Pradesh) Lok Sabha constituency is facing
severe shortage of water for irrigation. pur-
poaes, ‘The.people ame suffering on. accouat
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. of this shortage. The people of the area are
not receiving full benefits of the schemes
implemented there by the Department of
Irrigation. The Suhaval and other schemes
have been left unfinished and the projects
which have been completed are without any
canals. No construction work is going on in
the area likely to be submerged due to the
Sagar Dam Project. It is not certain how
much time may be taken for the completion
of the project and it may take as much as 10
or 20 years for its completion. Despite this
the department of irrigation has stopped
development works for roads, drinking water
~tc. The administration is complacent
about paying compensation to the farmers
Jor their land which has been acquired and
thus, the farmers are feeling harassed. The
work on the canal from the Bargi dam for
the areas of Mayyar and Nagod is also lying
unfinished. Farmers in Kemore, Badwara
and Vijayraghu Garh are being prevented
from using Chhoti Mahapadi for irrigation
and they are not being provided electricity
connections also, because that area also
comes under the area due likely to be sub-
merged the Sagar Dam Project.

The Central Government should pay
special attention to these problems and make
efforts for immediate solution of these
problems by granting special financial assis-
tance to the Madhya Pradesh Government.
Particularly, efforts should be made on a
war footing to pay compensation to the
farmers and rehabilitate the farmers of the
area likely to be submerged due to Sagar
Dam Project.  Similarily all incomplete
irrigation projects including construction and
repair work of canals be completed immedia-
tely by granting special funds for the pur-
pose.

{English]

MR. SPEAKER : Shri

war.

Vilas Muttem-

SHRI VILAS MUTTEMWAR (Chimur) :
I would like to submit that the industry and
the farmers are waiting for the long-term
sugar and sugar-cane price policy for a
minimam period of five years. With the
advent of new technology this is imperative.
Government has already committed a number
of times in the House that they would make
anpouncement in this regard but nothing has
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been done as yet. While announcing the new
long-term Sugar Policy, the interest of back-
ward and undeveloped region must be given
priorities in setting up Co-operative Sugar
Factories.

(Interruptions)

MR. SPEAKER : Brevity is the soul
of wit,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT) :
Sir, we have listened to the submissions made
by the hon. Members. We will give them
all due considerations.

(Interruptions)
Sontosh Mohan

MR. SPEAKER : Shri
Dev to make a statement...

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Sir, he must not make this state-
ment. We are opposed to it....

(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) ; Sir, I am on a Point of Order. My
Point of Order is that in this House, on a
number of occasions when such statements
are being made by the hon. Minister, whether
the Minister of Railways or the Minister of
Communications, various Speakers including
yourself, have always given the ruling that
coming before the House with statement like
that, actually not leaving the matter to the
budgetary process is really an impropriety.
You have, in the case of Railways, given such
ruling. The previous Speaker M. Dhillon
had given such a ruling. There werea
number of rulings at that time. Therefore,
you should try to pull up the Minister, no
doubt he is a young man....

(Interruptions)

Please pull up the Minister, Sir, and ask
him to give up this practice.

(Interruptions)

SHRI SOMNATH CHATTERJEE (Bal»



321 Bustess of the House AGRAHAYANA'7, 1908, (SAKA) Bistiess of the flotse 322

pur) : The regular budget is only three

months away...(Interruptions)

‘ PROF, MADHU DANDAVATE : There
i8 no sancfity for the Budget. There ' bne

non-official budget before the regular budget

and one budget after the regular budget...

SHRI SOMNATH CHATTERJEE :
Don’t pollute this House.

(Interraptions)

MR. SPEAKFR : The same point of
order, the same ruling, Professor Saheb, as
you said it.

SHRI SAIFUDDIN CHOWDHARY : Is
he going to make the Statement ? What is
your ruling, Sir ? (Invérruptions)

SHRI SOMNATH CHATTERJEE: I
know you are very unhappy. Let this pollu-
tion not continue. The whole parliamefitary
democrdoy, the wiiole systern of budget, the
whole thing becomes irrelevant. Anything
can be introduced at any point of time !

(Inzerruptions)
MR. SPEAKER : Order, order.

SHRI S. JAIPAL REDDY (Mahbub-
‘nagar) : I have another point of order to
raise.

SHRI SOMNATH CHATTERIJEE :
Within three months, the Budget will come.

MR. SPEAKER : Technically they can
doit. You change that rule ; then we will
change...

SHRI SAIFUDDIN CHOWDHARY: They
eanpot increase the rates like this. This is
the basic thing. (Inrerruptions)

PROF. MADHU DANDAVATE : After
I raised my point of order, you made an
observation, “Your point of order is the same
and my ruling is the same’’. Kindly repeat
your ruling. I am prepared to répeat my
point of order.

MR. SPEAKER : T have already said so
may times, Is thoee any change? T osnnot

change my ruling.
»(Interruptions)

SHRI SOMNATH CHATTERJEE: If
suc¢h fHings HapPen, ParHadiéht Bedomes ir-
relevant. There will be rio discudsion in
Parliament. ...

SHRI SAIFUDDIN CHOWDHARY :
This is anti-people, danti-parfldmentary
democracy.

(Interruptions)

SHRI S. JAIPAL REDDY : Sir,ona

point of érder.

MR. SPEAKER : What is your point of
order 7 You cdn ask for a discus¢ion and I
can allow a discu¢sion. No problem.

(Interruptions)

MR. SPEAKER : Order, o#dér. No
cross-tdlKibg.

SHRI S. JAIPAL REDDY : My jpint
of order is this. The whole news has already
appearéd in the newspape, ddd this amounts
to a budgetary measure. It is also a kind of
leakage of the budget. THis Houvse has been
confronted with a fait accomplf, ...

MR. SPEAKER : No, rno.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : This House has been bypassed.

MR. SPEAKER : You know my posit-
ion. I have already made it very clear.
“Papers laid on the Table—A
Minister canpot be prevented frem
laying on the Table rules framed or
amended in pursuarice of a Statute.
However, it is open to the Members
either to accept, reject or modify the
rules through a separate motion.”

You are free to move a Motion.
get the decision on that.

I will

(Interriptions)

SHRI SOMNATH CHATTBRIEE : This
is a subjéet’ which' affects: the’ cafimén’ fople
more, The omdinary pdople t¥e afectnd:
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MR. SPEAKER: Yes, I koow.
“The Central Government may from
time to time fix the rates for the tele-com-
munication services by a notification in the
Telegraph Rules, 1959.”

(Interruptions)
MR. SPEAKER : I am helpless.
(Interruptions)

MR. SPEAKER : I have given my ruling
on this subject so many times.

SHRI SAIFUDDIN CHOWDHARY :
We fear that many more will come.

MR. SPEAKER : The Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): Mr.
Speaker, Sir...

SOME HON. MEMBERS : No, no.

PROF. MADHU DANDAVATE : We
are walking out..,

(Interruptions)
12.26 hrs,

( Prof. Madhu Dandavate and some other
hon, Members then left the House.)

— — e e S —

12,27 hrs,

STATEMENT RE : REVISION OF
POSTAL AND TELECOMMUNI-
CATION TARIFFS

{English]

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI SONTOSH MOHAN DEV): Mr.
Speaker Sir. The House is aware that the

- Posts and Telecommunications Services are
one of the biggest public utility underta-
kings of the - country. These services are

" utilised by all sections of the community and
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our effort has been to maintain the services
in the best of satisfaction of the people and
expand them in towns and cities as we
as in rural and remote areas.

The House is aware that there are large
demands for expansion and upgradation of
telephone services in the country. At present,
against about 32 lakh main telephone connec-
tions, there is a waiting list of over 10 lakhs.
Some of the applicants” have been waiting
for years together. There are also demands
for extending the telecommunication
services in rural areas and also to improve
the reliability and quality of service.

To do all  this, the Department nee
additional financial resources. These finances
are to be generated internally and partly
by public borrowings. To be able to
generate internal resources and to service
the borrowings, the Department must
maintain an adequate rate of return.

The operation and maintenance cost
of the telecommunication services has
gone up very high due to increase in staff
salaries and escalation in prices of mainten-
ance stores and spares. While the index
of wholesale prices (1960-61=100) has gone
up to 700 in Nov., 1986, the average price
(tariff) index for telephone services during
the same period has increased to only about
360, clearly indicating that the Department
has absorbed most of the inflationary
impact in its input prices without passing
on the burden to the subscribers.

12.28 s,
[SHRI SHARAD DIGHE in the Chair]

Similarly with the successive sapctions
of DA apd additional DA, 'the manpower
cost per person has also contipuously
risen and stands at nearly 12 times the cost
per person in 1960. Recently the recom-
mendations of 4th Pay Cop-
mission have also cost the . Department
about Rs. 100 Crores a year. -

Apart from increase in the operation
and maintenance cost of the services, the
capital cost of -providing a new telephone
connection has also increased substantially
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due to escalation in prices as well as
introduction of electronic and other
exchanges with modern technologies in the
network. The revenue per telephone
conpection iS not commesurate with the
capital invested. In fact, most of the new
projects are running at a loss. Further, as
a measure of social responsibility and
balanced development of rural and remote
areas, the Department is providing telecom-
munication services in these areas on a high
subsidy, at a loss.

The Department of Telecommunications
prepared an ambitious plan to invest Rs.
11,300 crores during the Seventh Plan against
which the Planping Commission has allotted
Rs. 4,010 crores only.

In the light of the above factors, the
Government has very reluctantly decided to
increase some of the Telecom. and Postal
tariffs. In doing so, however, we have
taken care that the burden of increased
tariffs does not fall too much on the lower
income groups. In the light of this it has
been decided :~—

(1) Not to increase the local call
charges from public telephones ;

(2) Not to increase the call fees from
the long distance public telephones
in rural areas ;

(3) Not to increase the tariffs for
telegrams ;
(4) Not to increase the rentals for

telephone connections.

(5) Not to increase the charges for
installation of new connection and
for the shifting of a telephone in
a telephone exchange system of
less than 500 lines.

(6) Not to increase tariffs in respect
of rural subscribers who are served
by flat rate exchanges where only
a flat rate of rental is charged,

At the same time we are increasing free
call limit by another 75 calls in a bi-monthly
period from 200 calls to 275 calls. This
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will provide relief to the low calling rate
subscribers whose telephone bill will, in
effect, come down. The value of free calls
will come to Rs. 990 per year at the new
tariffs against the rent of Rs. 750 to Rs. 1200
per annum for different sizes of telephone
systems.

The main increase in tariffs relates to the
local and trunk call charges. The chargeable
calls out of the first 2000 local calls made
in a bi-monthly period will be charged at 60
paise per call instead of existing 40 paise.
Calls made in excess of 2000 calls will be
charged at 80 paise instead of 50 paise at
present.

The increase in the local call charges
will largely affect only the heavy calling
rate subscribers. The trupk call charges
are being increased suitably according to
distance. .

PBX and PABX are used basically by
large establishments. The cost of providing
and maintaining such facilities has been
rising. It has, therefore, become necessary
to increase the rentals for PBX and
PABX.

Similarly, the cost of providing and
maintaining the telex, teleprinter and
telephone circuits has also been rising.
The rentals for such facilities are suitably
increased to cover the higher cost. These
again are being used by large establish-
ments.

The installation and shifting charges of
telephone and telex are being increased to
cover the actual cost. However, suitable
rebate is provided to a subscriber wherever
he arrapges his own equipment apd
interpal wiring.

increase is expected to
yield an additional revenue of about Rs.
375 crores in @ full year. I may mention
that even with these increases the index for
telephone tariffs with 1960 as 100, will
still be only 490, which is only 70 per cent
of the corresponding general wholesale
price index,

The proposed

It is proposed to implement the revised
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saziffs with ofect-feom December 1,1986.

The Indian Telegraph Rules, 1961 will
be suitably amended to bring inte force the
ahove changes uader the authority vested
in the . Central Government uader Sectioa
7 of the Indian Telegraphs Act, 1885.
The relevant notification in the official
gazette will be placed in the House in due
sourse. Anaexure giving the existing and
proposed -new taziffs is attached.

1wili pow speak to you about the
Postal Services in our Country. As you
are all aware Postal Serwices play an
imporant role in the life of the community.
Our Postal network is the largest in the
world. The Postal operations
provide an essential service t0 the common
map. We have as many as about 145
lakh. Post’ offices spread all over the countsy
of which as many as 1.3 lakhs are ia rural
areas.

The Department of Posts is ipcurring '

yecurring losses in runping its various
services. The deficit, which stoed at Rs. 136
crozes in 1984-85, rose te Rs. 163 crores in
1985-86. With the further increase in the
cost of operations due to the implementation
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of the 4th Pay Commission recommeondations
and all rouad incpeases in other operational
costs such as air freight, rail freight, etc.,
the deficit is expecied to be of the order
of Rs. 400 crores during 1986-87. The last
revision in tariff was made in Juge 1982.
Since the deficit will be beyond our
expectations, we have no other alterpative
except to increase the tariff of certain items
which are pot largely used by the cemtmon
man. We propose to increase
the tariff on book packets containing priated
books and periodicals, registration fees,
comsmission oa money orders and Indian
Postal Orders. However, in order to
protect the interests of rural pepulation,
who may be sending money orders for
smaller amounts, we have not increased the
commission for money orders upto Rs. 50/-.
These revisions will come intq effect from
January 1 next year.

On account of these revisions, the
Department expects to earn an additional
revenue of about Rs. 79 crores in a full
year.

Annexure showing the details of the
tariff revisions is attached.
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(Translation)

SHRI ZAINUL BASHER (Ghazipur) :
It is really very nice of you !

SHRI HARISH RAWAT (Almora) : It
will burden the poor man. You are increas-
ing the limit from Rs. 50 to Rs. 500. Please
do not do so, otherwise the poor will be
crushed.

[English)

SOME HON. MEMBERS : This limit
for not increasing the commission for money
orders upto Rs. 50/- be increased to Rs.
500/-.

(Interruptions)

SHRI BHAGWAT JHA AZAD (Bhagal-

pur) : It is the most inefficient Department
of the Government of India. Is there any
proposal to reduce the inefficiency in this
Department. (Interruptions)

MR. CHAIRMAN : No interruptions
please.
12.35 hrs,

DISCUSSION ON THE PERFORM-
ANCE OF THE INDIAN SPORTSMEN
AT THE TENTH ASIAN GAMES HELD

AT SEOUL—(Contd.)
(English]

MR. CHAIRMAN : The House will
now take up further discussion on the per-
formance of the Indian Sportsmen at the
10th Asian Games held at Seoul.

SHRI SOMNATH RATH (Aska) : Mr
Chairman, Sir, as we know, the pzrformance
of India in the recently concluded Asian
Games has b-en deplorable The Members
of the House irrespective of their party
affiliations as also the country as a whole
have mentioned their aniety about this
failure. This is a question of national pre-

stige.
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The hon. Minister, while replying to
your own question, Sir, said that it was the
Indian Olympic Association or the National
Sports Federations which are autonomous
bodies, which are responsible for this failure.
However, I will draw the attention of the
House to the report of the Indian Olympics
Association which makes the Government
responsible for this failure. There are the
conflicting views between the Government
as well as the Indian Olympic Association.

Sir, the sports culture is not unknown to
India. What is required is reorientation of
this culture in a scientific manner. We had
imported horses from other countries at a
huge cost and 1 do not see any reason, why
these animals were not allowed to take part
in Seoul. Many hon. Members of the House
including yourself have alleged nepotism and
favourtism in selecting substandard as also
not selecting the proper athletes. In this
connection, I would like to place before the
House, the Government of India’s policy on
sports. It was laid on the Table of both the
Houses on the 21st August, 1984. It has
been stated in para 10 :

“The Indian Olympic Association
and the national sports federations
have a special responsibility with
regard to competitive sports. They
should present a unified and cohesive
image in keeping with the dignity of
the nation. Their responsibility is
even greater where participation of
national teams in international com-
petitions is involved. Such federations
should, therefore, be encouraged to
regularly hold national competitions
and implement effective plans for the
preparation of natiopal teams for
participation in interpational com-
petitions...”

In this Policy of the Government, the Indian
Olympic Association and the national sports
federations are made responsible for the
games. There are many other features in
this Sports Policy such as voluntary efforts,
sports institutions, employment of mass
media and the sports should start at the
grass root level, there should be sports in-
stitutions right from the villages to the level
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of cities etc. I would request the hon.
Minister to let us know how far the Govern-
meat has been successful in implementing
this policy. Or, 1 want to know whether it
is only a policy for the sake of policy. Tak-
ing all these factors into consideration, I
invite the attention of the hon. Minister to
the Report of the Indian Olympic Associa-
tion. It is said in the Report :

“It is an established fact, and fully
known to the Government and the
public, that the sports infrastructure
that we possess in our country, in-
door and outdoor, is broadly limited
to four cities —Delhi, Bombay, Madras
and Calcutta - wherein also there is
variation and no standardisation is
available. The IOA and other sports
bodies have been crying hoarse for
these sports facilities to no avail.”

So, I have submitted to you both the
Policy of the Government and the Report

of the Indian Olympic Association.
The Association, in particular, has blamed
everybody except themselves. They have

stated in their report that there are no coach-
ing facilities, no training and that funds are
not made available. 1 want to mention one
point in this regard. The Report of the
Indian Olympic Association further says :

*_..Leave aside sports, even physical
education not being a compulsory
subject in our schools, colleges and
universities, no worthwhile attention
is paid to this subject.

- “In the recently concluded Asian
Games at Seoul, in the IOA contin-
gent, there was hardly any repre-
seantation from the universities or the
colleges. Whereas it is this source
which should feed us with the maxi-
mum numbers.”

So Sir, I would like to point out that
because of all these factors, Government
should not remain as a sad spectator.  Some
tangible action shoul be taken so that this
sort of performance is not rcpeated. Even
the Association has said in their Report :
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“There is no need for India to parti-
cipate in 1988 and 1992 Olympic
Games, unless it is more or less
certain that for every entry we can
achieve minimum 6th place”.

Who is responsible for this sad state of
affairs 7 Is the Indian Olympic Association
responsible or somebody else ? This must
be clearly stated.

Lastly, I want to submit that the Central
Governmrent is giving certain aid to the
sports institutions in different States. Those
sports institutions are asked to sponsor their
schemes for aid through the States. But
there are certain States, who do not send the
applications received by them in time. That
is the reason why the genuine demands of
these institutions are npot met. 1 would
request the hon. Minister that besides asking
them to sponsor their schemes for help from
the Centre through the States, they can be
permitted to send the same direct also. We,
the members of Parliament are well aware of
the needs of our States and Constituencies
and we request the hon. Minister to consider
this suggestion because in this way the
genuine interests of sportspersons and institu-
tions can be met.

|Translation)

SHRI MOHD. MAHFOOZ ALI KHAN
(Etah) : Mr. Chairman, Sir, first of all 1
thank you very much for'giving me permis-
sion to speak out of turn as today is
‘jumma’ and I have to offer ‘Namaz’.

AN HON. MEMBER : He has shown
special favour to you.

SHRI MOHD. MARFOOZ ALI KHAN:
I wish and pray to god that may you be
appointed a minister soon.

Mr. Chairman, Sir, the debate is going
on for the last two days. We are continu-
ously complaining about non-completion of
certain things and our Madam Ministeris
also listening. There are some two or ‘three
basic issues about which I want to ask you,
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When we invested a huge amount in the
Asian games in 1982, we had great expecta-
tion because we had stepped into field also.
The Government was severely criticised for
this extravaganza, but despite that we had a
lot of hopes. Now those hopes have also
been dashed to ground by the Seoul games.

There was wide ranging criticism and the
opposition accused the Governpment of misus-
ing and wasting public money. But in
spite of it we had hopes that our youths will
get opportunities to participate in the games
and thus we shall turn out good sportsmen,
but that has not come to be true. There are
some reasons behind this. You have to make
efforts to find out the talent.

Can we not turn out good sportsmen and
teams out of a population of 80 crorzs ? The
reason is that nobody cares for good sports-
men. There are many youngboys who com-
pRain that they are not provided any opport-
unity. There is no one to stand guarantee
for them and grant them fee concession so
that they could get admission in schools.
They are very good players. It is a basic
thing that if you want to produce good
sportsmen you must catch them young at
this school stage. This is our biggest weak-
ness.

There is party politics in the matter of
selections. Captains favour players of their
own group. No one cares for the boys with-
out any push. Therefore, you cannot turn
out good players and it is gross injustice.
Our Madam Minister should pay special
attention to this matter.

Besides, 70 per cent of our population
lives in villagss and pn»> attention is paid
to sports fa:ilities in villagzs. Cricket is a
gam: of opium eaters. The authorities pay
more attsit.on to cricket and ignore
Kabaddi. Kaoaddiis a regular sport in
villages, but is not encouraged in any
way. Today, evaryone is crazy about crickst.
No on: carzs for Kabaddi, hockey and foot-
ball. Taese games also require attention.
Kabaddi is a rural game. There people take
part in Kabaddi, long jump, high jump etc.,
but tae Government is least concerned about

them.
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As all our Members have stated that
there are no two opinions about the absence
of discipline in the associations which have
been formed here. You should believe it
that coaches do nothing there, they do not
give coaching and misuse the funds.

Whenever a team is to be sent somewhere,
the selections are made at the eleventh hour.
If the selections are made well in advance,
then the players can prepare themselves, bat
you select them at the last moment and,
therefore, no coaching takes place. Korea and
Japan are very small nations " in comparison
to our country, but you can see that they
are far ahead of us in the field of sports. We
spend so much money on sports, but with
little result.

The Sports Authority of India has now
suggested that we should not participate in
any tournament. What a cowardice it is!
Why do you accept this report ? This is no
way Phele bad to Khud Karen, Laanat Karen
Shaitan Ko. What a suggestion! The fault
is theirs, but they recommend non-participa-
tion in the games. How wrong is this appro-
ach ! This is not something justified. You
should not accept this report.

Secondly, Players should not be allowed
to indulge in party politics. They should be
kept away from all these things. Today
we notice that recommendations are made
for inclusion or exclusion of a particular
player. All such practices must be com-~
pletely done away with.

So far as hockey is concerped, it has
been totally ruined. Shri Aslam Sher Khan
is a very good hozkey player. You form a
committee and appoint good sportsmen
M.Ps as its members. You can include in
that committee sportsmen ministers also ..
(Interruptions)...

The pzrsons who coach our players do
nothing. They get salaries for doing nothing.
They impart coaching only for one hour a day
and remain at their houses for the rest of the
day. Our Madam Minister has kezn interest
in sports and we hope that she will certainly
pay attention to the suggestions of the
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Members. I had only a small suggestion in
my mind which I have put forward before
you I have not bcen a player, but this
much I will say that it brings a bad name
to the country that we could not turn out
good players out of 80 crores of our people.
This is highly shameful. It was a young
lady who saved our honour at Seoul.
Government should pay more attention to
sportswomen rather than sportsmen. At
least, they save our honour and do not let us
expose.

With these words, I thank you.

SHRI PRATAP BHANU SHARMA
(Vidisha) : Mr. Chairman, Sir, it is but
natural that we all are concerned at the
dismal performance of the Indian team in
the recently held 10th Asian Games in Seoul.
It is because of the fact that prior to this,
we used to say proudly that the First Asian
Games were held in our country and in 1982
we won a number of gold, silver and bronze
medals. Our progress in this field since then
was also significant. After the IXth Asian
Games were organised in Delhi, the entire
country had hoped that with the creation of
new atmosphere in the country and with the
availabil.ty of infrastructure, such as, stadia,
training and coaching, our young generation
and our youths would get its benefits. But as
has been said by most of our colleagues, the
working of our various institutions, and asso-
ciation such, as, Indian Olympic Association,
Sports Authority of India and National Insti-
tute of Sports, is not satisfactory, They lack
coordination, as a result of which the talented
sportsmen are not selected. I would like to
cite one instance to the hon. Minister. When
the hockey team was being selected, 1 had
informed the hon. Minister of non-inclusion
of a good player from Madhya Pradesh,
Jalaluddin who plays right out I had dis-
cussed this matter with the Hon. Prime
Minister also, who had directed his Secretary
Shri O.P. Arora to inquire into the case and
find out from the Sports Ministry as to how
such a talented player was not selected. In
spite of all this, whepever I took up the
matter with the hon Minister, she expressed
her inability saying that she could not inter-
fere with the working of these federations or

350
formance of the Indian
Sportsmen at the Tenth

Asian Games held at
Seoul—Contd,

in the selection of the team; she could only
give suggestions. What I want to sayis
that when all there federations, associations
and sports institutions are controlled by the
Sports Ministry, why can’t they have their
say in making the right decision and in the
selection of players ? The suggestion given
by Shri Mushran may come out to be a good
one that the selzction of players, whether it
is for the interpational competitions or for
Asian or Olympic games, should be made by
a National Sports Selection Committee.
When under the new education policy, the
sports have been made part of education
it has become imperative to bring sports
activities in the Concurrent List with a view
to ensuring proper development of our
youths. Today, inspite of the fact that we
are a nation of 75 crores, we could reach
only the S5th or the 6th position .in the medal
tally in Seoul Asian Games. This is certainly
a shameful situation for the country. I would
like to make a small comparison in this
regard. South and North Korea together had
won 45 gold medals in the 1982 Asian
Games, whereas in the 1986 games, South
Korea alone bagged 93 gold medals.

We should give foremost attention to
coaching and training. This should not
be confined to only those who had
excelled in the previous tournaments and
competitions or we should not impart train-
ing by taking the last Asian games’ records
as base. We should keep the world records
before us while giving training and the train-
ing should be so timed that the players
should reach their full form near the tourna-
ments so that the players could give their
best and add to the honour of the country.
At the same time, they should be able to
further the new interest created for sports
in the country.

12.56 brs,
(Mr. Deputy Speaker in the Chair)

I would also like to remind that Olympic
games are scheduled to be held in 1988 in
Seoul and in 1990. the Asian games are
going to be organised in Beijing. That
means, we are not left with much time. We
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have to prepare our sportsmen for the
olympics in two years and after that we have
to compete in the Asian Games to be held
in Beijing in another two years. Therefore,
I would like to say that whatever be the
targets for training, we must start imparting
training right now. We should not mind
starting from grass root level after appointing
good coaches and selecting talented players.
Even if we are required to orgapise our
camps in small villages, it can prove to be a
good procedure. One of our sportsman
.colleague has cited an example that the best
football player was a street player. There
are hundreds of such street players in our
rural areas, who if given training under the
supervision of good coaches, can achieve
excellence of the national level and can also
hold Indian colours high in the Asian and

Olympic games.

The hon. Minister of Human Resource
Development, Shri Rao is also”
present in the House, I would like to make
a submission to him also that it is high time
to review our sports policy and to see it in
the national perspective by bringing the
sports ip the concurrent list. We should set
up such schools and institutions as cap bring
the talent to the fore by rising above
nepotism and corruption and by adopting
national outlook. The sports policy of
Soviet Union, the leading country in the
world of sports, was formulated by Luna-
charsky, a literature and critic. Today, the
need of the hour is to bring new talent and
youths to the forefront through a national
outlook and by rising above party politics.
The weak persons who are occupying posi-
tions there need to be replaced. The new
sports policy should be determined by
taking into account the new infrastructure
and the new outlook that has been created

in the country.
13.00 hrs.

Now, I would like to give a few sugges-
tions. We should create infrastructure at
the district level and there we do not need
big stadia. Good sports grounds should be
developed and playing facilities should be
provided there so that competitions could be

NOVEMBER 28, 1986

Discussion on the Per- 352
Jormance of the Indian
Sportsmen ar the Tenth
Asian Games held at

Seoul— Conid,

organised at college level in various districts.
That way, we can give full benefits to them.
So kindly pay adequate attention to it. The
newspapers have carried reports to the effect
that a leading athelete had resigned his

post during the course of the games and had

accepted a contract to become a coach in

Taiwan. I want to say that we should pre-

pare good coaches and bring the talented

coaches to the forefront.

[English)
13.01 hrs,

DR. PHULRENU GUHA (Contai) :
Mr. Deputy-Speaker, I do not want to men-
tion our performance in Seoul. It is too
tragic. What ]I want to emphasise is that we
must learn our lessons and we should shape
our policy accordingly. We must learn our
lesson from our last performance. We must
find out whether we have given training
facilities and also what is our system of
selection, on all sides.

Sports is an important eventin our
national life. We must start to train our
young children from the very beginning of
their life and from all walks of life, whether
they are rich or poor, we should not leave
it on them. It is patural that we have to
select children mostly from the schools
but knowing the condition of our country,
we should not foreget about the children who
are dropped out and also who have not got
the opportunity to attend the school.

Here I would like to mention about
G.D.R. 1 was there and I have seen that
children are selected from the age of three
and they are finally selected at the age of
six. And they give them the proper training
from the very beginning. They have univer-
sities also. I would like to say that we do
not have a number of sports schools, colleges
and universities. Here I like to mention ore
thing. Most of the Members,—the young
Members, will not know, we older Members
may remember, that when we were children.
not only we did not have any schools and
colleges or even any university for music or
dancing, but the demand was there and now
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we have the universities. So, I request that
we must start thinking of having schools and
colleges and universities for sports in our
country. And, I am sure, in the beginning,
parents would not like to send their children
because they may not thipk that Sports will
be a carcer but in course of time it will be
taken up in the country.

I take one minute more and I wish to
inform the House that when there was a
famine in Bengal in the undivided Bengal in
1943, because many children lost their
parents and other family members, we ran
a number of orphanages. You will be surpri-
sed to know the we brought up a boy who
was admitted at an age of three, after some
years, when he became a boy of 11 to 12
years old, he was painting very well. We
were surprised to see it When his paintings
were shown to Shri Nand Lal Bose, he was
extremely happy and he asked us to bring
that boy to him, and he promised to take
special care of the boy ! Then in 1947 we
had a number of colleges where art teachers
are to be recruited. Nand Lal Bose had
helped a number of them. This is just an
example which T am mentioning.

DR V. VENKATESH : A very good
example.

DR. PHULRENU GUHA : The time
has come when the girls are also to be given
training. For that we must have all the
arrangements. Stipend should also be given to
tne future sports persons. Specially those who
are coming from poor families, they must be
given double the stipend because they need
food and their parents will not be able to
given them food.

What I would like to suggest is that we
have to review the whole system and we
have to change our attitude towards sports.
A new thinking is necessary. Sports should
be an integral part of our educational system.
The entire system of sports should be
changed. As far as talent is concerned, it
does exist in rural areas and in poor families
also. So, we have to pick up all these
children according to their talent. Some
machinery will have to be developed for this
purpose, [ would like the hon. Mipnister to
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tell us what short term and long term
measures are proposed to be taken to ensure
better performance.

SHRI P. KOLANDAIVELU (Gobichetti-
palayam) : It is appropriate for me to take
part in the discussion with regard to Seoul
Games when you are in the Chair because you
are from the south and the Minister, Mrs.
Margaret Alva is also from the south. Only
south has brought prestige to the nation.
Even Human Resources Development Minis~
ter is also from the south.

Games and sports should be developed
on a large scale with the objective of improv-
ing the physical fitness and sportsmanship
among average students and those who excel
in this department. Now, play fields and
other facilities do not exist. 1 request the
hon. Minister that this should be provided
immediately on priority basis.

Sports, under our Constitution, is in the
State List. Physical education which is part
of the education, is in the Concurrent List.
I request the hon. Minister that sports and
physical education should be brought to State
List and it should not be in the Copcurrent
List. The hon. Minister knows fully well
that formerly education was in the State List.
But in 1975-76 this was brought under Con-
current List. 1 once again request the
Minister to bring back education with
physical education in the State List.

For many years the theme song of the
Indian sports was that there was no Sports
Ministry and not much resources were pro-
vided for sports. But now, for the last two
years, the Sports Ministry has been set up
and it has been put in operation. Mrs.
Margaret Alva took special interest in selec-
tion, preparation and training of sportsmen
for the Asian Games. As for resources, no
expense was spared in the preparation stage
and yet the result was inversely proportional
to the efforts. More than a week went by with-
out a medal in Seoul Games. We had been
witnessing TV. For one week, we were not
able to see the performance of India on the
TV.

But only after P.T, Usha came, the glory
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cifde. Actually, the glory came only be-
caunse of P.T. Usha. There was a comment
that only Usha should have been seat I have
read it in The Week magazine also. Even the
hor. Prime Minister also asked Mirs. Mar-
garet Alva when she was in Seoul...
(Tmerraptions).

THR MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMNET (SHRIMATI MARGARET
ALVA) : That is not true. Don’t believe

evérything you read.

SHRI P. KOLANDAIVELU : AH right.
What is the counter-statement you have
Malde for all these magazines ?

SHRIMATI MARGARET ALVA : Let

thteits say.

SHRI P. KOLANDAIVELU: So far
you have never replied.

SHRIMATI MARGARET ALVA: 1
reply to Parliament, I do not reply to maga-
zirles.

SHRI P. KOLANDAIVELU : All right.
Sir, what is wrong in all these things? Is
it that the system itself is at fault? Why
we are unable to produce more sportsmen ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : That is precisely what we want to
know. Where is the system at fault ? How
is it to-be-set right ? Please for heaven’s sake
do tell- that.

SHRI P. KOLANDAIVELU : I will tell
you. We have to admit one fact. Should
we feconcile ourselves: with the  fact that
fhere s dbarth: of cfficiont persons- in the
field of sports and physical education ? THis
is a vital question that has to be debated
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squad was sent to Seoul, out of which 296
were the sports competitors apd 84 were
officers So, there was one officer for thsee
competitors. That was the ratio adopted by
the Indian Government. But what about the
medals we have received ? We have received
only 37 medals —five gold, nine silver and 23
bronze. Actually, in the medals tally, we
ranked as fifth nation. Out of 23 nations that
took part in the Seoul Asian Games, we
ranked as fifth nation. What about the
fourth place ? The fourth place went to
Iran. For all its fundamentalism and the
never ending war with Irag, Iran was able to
get the fourth place. But what happened to
India ? We were at the fifth place. With
regard to medals also, are we actually im-
proving from one Asian Games to another ?
First of all, we have to go through all these
things. In the 1954 Asian Games, we got 18
medals ; in 1958 we got 13 medals— that
mezns the number came down ; in 1962 we
got 31 medals—the number went up ;in
1966 again the number came down to 21
medals ; in 1970 the number wentupa
little and we got 25 medals ; in 1974 we got
28 medals ; in 1978 again we got 28 medals ;
in 1982 the number of medals we got was
57, when Madam Gandhi was the Prime
Minister and the Asian Games were held in
New Delhi. The number of medals we got
now was 37. So, from 57 it came down to
37. But what happened now in 1986 after
the Ministry has been put into operation ?
We have come down in the medals tally, We
have to admit all these facts. Somebody was
telling that we should not compare ourselves
with Japan or China. Then are we going to
compare ourselves with Pakistan, Sri Lanka
and Maldives—the small countries ? Even
I have gone through the IOA Report. The
Report is nothing but passing the bug.
Actually, our performance in Seoul is dismal,
disastrous and disappointing. I have to
praise P.T. Usha. Actually, the glory goes
only to P.T. Usha. We have to improve a
Iot in sports and also in physical education.

MR. DEPUTY SPEAKER : One thiag
I want to say to the hon Minister. If you
conoentrate on rural areas for selecting the
candidates; probably you can get more
people. Whst we are doing is we are select-

ing ouly butcauctats, that is, thesc who are
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already employed in some departments, we
are.selecting them. But talented people we
can get from rural @%reas which you are
neglecting.

Language is not necessary for selecting
people in sports. Healthy people are there
in the rural areas. If you concentrate there,
you will be able to get better stuff.

(Interruptions)

MR. DEPUTY SPEAKER : 75% popu-
lation is in the rural areas. 25% is in the
urban areas.

Shri Bhagwat Jha Azad.

SHRI BHAGWAT JHA AZAD
(Bhagaipur) : I pneed not mention Seoul
because only they are disappointed who had
some appointments and hope. I would say
‘why’ ? We had a policy. But the imple-
mentation of policy is absolutely not there.
Neither the officials nor the Ministry know
what is sports and how they should be
implemented. I now come to the concrete
points. What do we find in our sports
outside ? In some games let us say foot ball,
volley ball, basket ball or in Hockey, you
will find that in the first half or for first 25
minutes our sportsmen in the field excel the
opposite side. As the time draws on, they
become slow. They are out of place. Why ?
It is because in this country we have only one
way of selecting sportsmen. When we have
Seoul or other game, six months we take to
collect and put them to some kind of train-
ing for three weeks and after that we send
them without any marking, without bhaving
any definition. We had decided long before
in 1967 when for nine months T had been
the ‘Sports Minister of this country, that for
sending in any event let there be some stan-
dard. For example, in Olympic we
had —let 7th in Qlympics be the qualify-
ing standard in India. That is not so
here. If you go to the selection procedure,
upto the last date there is jogging about to
push in their men. Therefore we have to-day
in this country no Selection Committee for
any sports. But they are ‘pairwe’ com-
mittee. 'We do not keep any standard-7th.
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If Minister or sportsmen feel strong, let
it be 9th. But let there be some standard of
the olympic for the next one. Any gther
country will start preparation right now. We
prepare only four to six months before the
games start. Why ? It is because there is a
huge cry. I want to tell the Minister about

_the independence of the federation, about the

autonomy of the federation. What is_the aut-
onomy of the federation ? The autonomy of
the federation is to mapage, not to mismanage.
That is what in this country the federations
are doing. Most of them are managers. "They
are not sportsmen. You take any federation
you like. I will give you by name what _they
are. They do not know. They are only
jogging for power in the corridor of post
power. They come in there. They make their
‘pairwe’ and push their boys and girls into
this. They only sleep. They want only from
Government money to go Most of them are
the officials. Government must have guts to
say ‘no’ to their chaprasies, to their
astrologers and their cooks being taken as a
coach.

I was a Sports Minister, ‘A big man in
this country was made the Chief de-mission
of course over me. He came and ‘pairwed’
‘me for astrologer as the coach to be taken,
for his :assistant to be taken as a coach.

In a Selection Committee, Mr. Minister,
you must put your qualified men. I givea
concrete example. Dr. Narsingh Rao wanted
something concrete. For example NIS,
National Institute of Patiala. I compliment
the Government for an institution like the
National Institute of Patiala. We have at
least to show we have coach ; .Class A,
Class B and Class C. In my time to class C
I gave them their monthly payment at home.
I said you sit at home and take the money.
I canpot dismiss you under Government
rules. It is because they do not know A, B, C
of sports. They were just coach by ‘pairwe’.
B were B and A were A. To-day there are
institutions where there.are coaches. There’
are qualified coaches in this country who can
be putin the Selection Committee when
selection is made. Because in .the selection
Committee, Sports Federation made . their
own selection and they have in their mind,
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while selecting, whom should be pushed up.
Therefore, what I say is, in the team that you
send outside or for t hat matter here also, you
must have the qualified coaches.

Now, Sir, for example, the Government
has got two institutions. One is SAI, the
Sports Authority of India. Another is NIS.
This SAI has got all the Colonels, Generals
and Lieutenants, and the IAS and IPS men
are in the Ministry, who have never played
any part in the games. They are good men ;
they are experts ; they are encylopaedia of
knowledge. You put them anywhere they fit
in. Now the Generals are very good in their
field, in the field of war, I must say. But
excuse me, if I say so, they are the most mis-
fit today in the field of sports. They only
want one thing, the NIS. You see, NIS has
got the very good reputation. It is the oldest
institution with the Ministry, with the
Government of India. It has got good co-
aches. We divide the functions of SAI to
keep up buildings, stadia, fields and all that.
NIS have the coaches. Now, the SAI wants
to grab NIS so that, there are no coaches.
We want gymnasium indoor expert for ex-
periments, for practising in the NIS in Delhi.
But it is not coming. But everyday the good
coaches who are there are “threatened. How
cap there be anything like that ? Federation
is useless—all conspirators, not pro-
fessionals, to put the boys into training.
Therefore, I would say that the Minister
should have the courage to see that the fede-
rations have the autonomy to manage, not to
mismanage. And when you give training,
you should give effective training. For ex-
ample, the Indian Olympic Associaton is
there. When we ask a question, the minister
would say, we violate the charter. Please
listen to this point also. Mr. Deputy-Speaker.
Sir, the moment we ask certain information
from the Governpment about the Indian
Olympic Association, they will say, you
violate the charter. I am asking you how
the Soviet Union, how Poland, how Bulgaria--
Iam quoting thz Socialist countries —how
GDR, win, corner all the gold medals. And
yet, with the sanctity and chastity of the
Indian Olympic Association, we could not

rwin. It is only in Iadia, because of these
manpagers. The Minister or the Ministry has
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hardly got the time to keep an eye on the
manipulating mapagers. But talking of Indian
Olympic Association, they would say, charter
is being violated. They sit once a while.

They have all the good time of the life
but they are never doing anything with the
training, Therefore, I say that like the NIS
training,, Mr. Minister, let there be a coach-
ing centre at Bangalore - You have started
one. It is good. But the country is too vast
to pull down the string from Delhi. Let
there be coaching centres from different parts
of the country—East, West, North and South.
Then, like this NIS centre, you must have
coaching centres there. Don’t mix up coach-
ing with SAI. I may tell you, they will spoil
all that you will have till today. You have
best coaches in the country. Therefore, my
point is, keep an eye on the federat:ons,
No. 1. No. 2, start the thing right now from
here. You must have selected some disci-
plines. Now, for example, everybody said
about P.T. Usha. I tell you, Mr. Deputy-
Speaker, if they want to have 4 gold medals
next time only through P.T. Usha, they are
wrong. Let she be specialised in 400 metres,
200 metres and 100 metres. But let not every-
thing be thrust on her. That is not possible.
Let the disciplines be selected. Let the
sportsmen be selected for each discipline, Let
the coach be seclected and we have done the
thing here.

There are federations in the country. We
have a rule that no offical will be selected
for more than 2 terms. Now, there are
federations in this country. For example,
Cricket, my friend, Mahfooz says, cricket is
not a sports ; it is an industry now. Kapil
Dev, the Indian Cricket Capitan—just
released book said, it is an industry. Forget
about it. But I cannot forget the gate money
and the huge money that the Cricket Control
Board of India has, when the match is. held
in Delhi or Calcutta. And the entire harem
moves—the whole members. Their drinking
bill is more in every function—I say, Mr.
Minister, you should have the courage to say,
It is the Indian people’s money paid through
the gate. It is the hard-earned foreign ex-
change of the Indian people that is paid for
every tour. England came here when they
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were rejected in Pakistan. During my time
they came and Mr. Irani made an agreement
that “India will host it.” It was because
they went to South Africa. I said “No.”
Addressing the children of India, I say India
should not be readily available milching cow,
who should come here and get the foreign
exchange and have their money. I am not
scared of defcat. But I ask a question. Why
India should have the monopoly of defeat
every time ? That is the question before the
Council. We are not scared of defeat. A
sportsman should never be defeated. Why
should we be scared ? What I say is, Mr.
Minister, you must kindly know to pull
your power. Itis the power given to the
people. The federations in the country, most
of them, only try to get money and drop in
for going in there. When they go there, they
do not go for playing. They go for market-
ing. I can quote you one dozen instances aga-
in where returning players and managers have
paid as b'g an amount as Rs. 67,000 as cus-
toms duty. I say, Mr. Sports Minister, dis-
miss that fellow who brings goods and pays
customs duty of Rs. 67,000'-. Heis not a
sportsman. He is not a sports manager
and, therefore, right now start the process.
In that process, you must start right from
the training part. In that training part, you
must have coaching of not the Generals,
Lieutenants, Ahluwalias and Saluwalias
who do not know anything about sports.
They are a disgrace to ; the Sports Institute
today in this country. But NIS where they
have got somethiag to show, please do that.
Please come, Mr. Minister and Mrs. Minister,
to this NIS one day without any programme
for distributing prizes. [ will take you round.
I had made this camp. 1 brought it from.
there. Therefore, it is possible for us, I say,
for this country, to have a big sports event
and, show in the next Olympics, in every
international event, only if we keep in mind,
these important directions that are already
there in the sports policy.

(Translation)

SHRI P. NAMGYAL (Ladakh) : Mr.
Deputy Speaker, Sir, keeping in view the
limitation of time, I shall not take much time.
I had an opportunity to go through the
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report of the Indian Olympic Association in
which they have listed the reasons for the
dismal performance of India in the Seoul
Asiad.

(English)

Lack of infrastructure, lack of equipment
available there with 1lndian Sportsmen,
lack of coaching, quality of coaching,
lack of finance.

[Translation)

So far as the question of infrastructure
is concerned ; I would Iike to say that it
might be true in the case of a few disciplines.
but to say that we do not have infrastructure
for football and hockey, I am not prepared
to agre:= to it. Not that we have football
and hockey grounds all over the country, but
it is also not correct to say that we have
none. There was a time when our country
was the world champ.on and the olympic
champion jn hockey. The position now is
that India will have to play and win qualify-
ing preliminary rounds to compete in the
competitions. The same is true of football.
I agree that we lack finances, we do not have
much to spend. I join other hon. Members
in saying that our selection procedure is not
correct. Hockey once earned glory for the
country. Similarly, I think the selection of
players in football too was not fair. If we
really want to surge ahead in the arena of
sports, if we want to improve our stan-
dards, I have a few suggestions to put
forward.

If a sportsmen gives a good perf ermance
today, it is not necessary that he wil\ surely
give the same performance in future 8iso. I
want that the Government’s planning should
be such that their future is assured. They

_should get good salary after they retire from

active participation or the Government shoulid
guarantee them employment. As long as t
is not done, the standard of sports in our
country is not going to improve. We do
send our words to schools and almost all the
schools have some sports facilities, but no
parent wants his ward to participate in sports.
What they say to their wards is that he
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should.give tep priority to studies ; what is
there ia sports or what.are the futuce pro-
spects ? The Governmaat should extend
their cooperation to epsure that outstanding
sportsmep, Gold Medalists get employment
opportunities in good institutions of -the
country with decent salaries. If they are
assured of their future, I think they .will
certainly come forward in  the field of sports
and .will pay attention to improve their
standards.

Another point that I want to,make is
that sports should be given priority at school
level and no fee should -be charged in
schools. For example, many of our .school
children want to participate inp swimming, -but
they.are asked to pay Rs 25/- as entry fee
in the boginning and thereafter they have to
pay some monthly fee also. As a result of this,
many students belonging to poor families
cannot afferd it. Mo fees should be charged
from tham at the school level. We should
give incentive to them at the school fevel.
Whosoever is selected at the school lexel
sheuid get a_soholarship and -other incentives
so that arrangement for meals—eggs and
malk—oould be made for him and he may be
able to give full attention to the sports and
games.

Mr. Deputy Speaker, Sir, I have many
suggestions to make. But.as you are ringing the
bell repeatedly in the end. 1 .womld say
that I agree with the suggestion made by
several hon. Members that IOQA sheuld
not be an autonomous body. I would request
the Sports Minister to visit Soviet Upien-and
GDR and se: how sportsmsn arc trained,
what facilities are given to them .and how
they.are selected 7 -After seeing thesethings
you will :get an idea how ae can select our
childran and what typs of {acilities .should
be provided to them. I would also say: that
we should not include all the speorts in.ane
sgchool. Rather we should ebserve the apti-
tude of the children and train them in.sports
of .their aptitude, because:a child cannot learn
eveyy sport.

[ Baglish)
1SHRI PIYUS .TIRAKY (Alipurduars) :

Mr.. Deputy Speaker, :Sir, the entire House
has expressed its reseptment.and displeasure
on the performance of our Indian contingeat .
at the Seoul Games and the. responsibidity -of
the Governmeat.

Sir, Sports in our country is considered
more a8 & laxury rather than.a mecessity.
The sclection procedure of sportsmen and
sports-women for the various International
tournaments usually gives-more weightage to
family -background rather than the talent,
skill and sineerity in the field of sports and
games. It has become more business-like
rather than giving #mportance to the:sports-
man-spirit, in the selection proecess.

Selection is more confined to affiuent
society rather than giving importance to
national outlook. The big towns and cities
consume the lion’s share of the grant -given
for training and coaching, provision for
luxurious stadium, keeping aside the country-
side people’s .talent and skill. In this con-
nection I would like to po'nt out that m=o
club or association can afford to pay the
epormous rent realised for the Stadia like
Talkatora, Indira Gandhi Indoer Stadium,
Jawaharkal Nehru Stadium etc. for practising
purpOses.

Sir, our stadia in the capital city of Delhi
and -elsewhere have become show-models,
They are beyend the reach of the village
people in India. Further, I would like to
mention that politics and corruption have
taken tme major part to play in every step in
the sports-and games Organisations. The
participants:selected for various purposes- out-
number the :real sports-men and sports-
women.

it-has been observed that.a good number
of participamts in interpational games:have
no connection with, or interest in, sports and
games. They were found to be much mere
interested in sight-seeing and some considered
if a good occasion for honeymoon trip at the
expense of public money.

1} suggest:that+here must be sports-schoc!
in every State where sports men and women
could be.tmined &t the expenss.of: the govern-
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ment. Then:we can-regain ouwe prestiges which
we had in 1928.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOQUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN-THE. MiINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI MARGARET ALVA)-:
Mr. Depuly-Speaker, Sir, I would first of
all like to clar.fy that the Report which has
been c.rculated is the Report of the 1.0.A.
Som: hon, Members seemed to think it was
a government document. It is not a govern-
ment report. It has not been accepted by
the Goverameat. Hon.. Speaker had desired
that the IOA’s Report should be circulated
before the debate and so it was circulated. I
want to say that it is-not a document.of the
Goverament.

Several points have been raised and very
useful suggestions have been made. I am very
grateful both for the criticism aad for the
constructive suggestions which have been
brought forth since yesterday.

In thz IOA’'s Report, I want to point
out, a numbsar of suggestions have bsen made
by them. Some of them are suggestions on
which action has-already been initiated even
before these Games. Ican only say this
that we are starling at a point today where
the new schemes have not yet shown the
results.

Several hon. Members has spoken about
the last Asian Games and asked what happe-
ned after that. I do want tosay that the Ninth
Asian Games hosted by us in Delhi was a tur-
ping: point for us because it was after those
Games that real attention to organizing
and. improving. sports in the country was
given. For the information of the hon.
Members—1 am sure most of them are aware
of this—I would try peint out what were the
outlays in-the past and. what are the outlays
now. We have got ta talk about Indian
sports keeping. in' view what happened ia the
past. I Would.like to say that, in the First
Five-Year Plan, there was no allotment for
spoets.ab all ; it. was ‘nil’. la the Second Five-
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Yeac Plan we had.Rs. 1.15 crores. In the Third
Piaa.it was Rs. 1.53 crores. In the Fourth
Plan it was Rs, 3.04 crores, In the Fifth
Plan.we. went up to Rs. 5.34 crores. In the
Sixth Plan it was around Rs. 15 crores, that
is, Rs. 14.73 crores. It was for the first
time in the Szventh Plan that we have jumped
to Rs. 200 crores. It is for the first time that
we. have money for the infrastructure and for
broadbasing of the infrastructure throughout
the country. I can assure the hon. Members
that, ever since this allotment was made, we
have already started a massive programme
for expansion of sports infrastructure.

The Bangalore Centre was mentioned just
now by my friend, Shri Bhagwat Jha Azad.
I do want to say that that is not the only
Centre. Besides the NIS at Patiala now, we
are in the process of commissioning five
Centres. We have one at Bapgalore. The
one at Imphal is going to be commissioned
in.the next few months. We have taken
over the Gandhinagar Sports complex which
is already in operation ; it will be opened
very shortly, We have got ope at Calcutta.
Kerala is going to get a sub-centre. Auranga-
bad is going to have a sub-centre.” We have
a sub-centre coming up in Assam. Unfort-
unately, the land has not been given ; we
have requested for land in Assam and we are
going to have...

SHRI P. KOLANDAIVELU :
about Madras ?

What

SHRIMATI MARGARET ALVA : We
have centres in Kerala and Bangalore.

SHRI P. KOLANDAIVELU : Why not
in Madras ? We are producing so many
sports men and womea. We are spepding a
lot.

SHRI PIYUS TIRAKY : What about
Patna ?

SHRIMATI MARGARET ALVA :Besides
these Centres for the various regions, we are
going in also for distribution of artificial track
and synthetic play-fields,
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That is where Jamshedpur and Ranchi
come because of its special interest in Hockey
that we are going to build depending on the
local games. All I want to say is-that I am
no longer giving the excuse of paucity of
funds. I think, with the money we have, now,
a great deal can be done. 1 would also like
to say and it is not a lame excuse, that the
States have got to play a much more positive
role in the development of games and sports.
Itis no point saying that the Centre has got
to do everything.

I can say here that in many many cases it
is so. In the case of Kerala a question was
raised yesterday. We have given, I don’t
know how many reminders, asked them to
give us the location where the synthetic tracks
may go. One says Cannanore, ome says
Calicut, one says Trivendrum, one says
Cochin ; but we have pot got the final loca-
tion. We have been begging of Kerala to
give us selected children from the fishermen
community so that we can train them for
swimming. We have not yet got the list from
the State Government.

In so many states the first instalment of
infrastructure has been given as per their own
requests. We got no utilisation certificate
from them with the result that we cannot
give the second and the third instalments —
unless the first utilisation certificate comes —
with the result that foundation stopes are
laid and then you never hear of it again. We
keep sending lists of pending projects to the
States with no reply.

It is easy to say that we must create the
infrastructure. We fund, we approve, but
there has to be some responsibility also from
the States in order to make it work. I would
request Mr. Dinesh Goswami to please see
that the land that we are asking in Guwahati
for the sub-centre is given to us.

SHRI DINESH GOSWAMI (Guwahati) ;
It will be communicated today even.

SHRIMATI MARGARET ALVA : Ican
give you the copies of the letters that we
have written to your Chief Minister and our

officers have also gone,
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SHRI DINESH GOSWAMI : I will do
it.

AN HON. MEMBER : The Chief
Minister is here today.

SHRIMATI MARGARET ALVA: 1
would be grateful if that is given. In fact,
in the Sports’ Ministers meeting a commit-
ment was made ; but we still have not got
the land.

SHRI BRAJAMOHAN MOHANTY : Are
you the Chief Minister of the State ?

SHRIMATI MARGARET ALVA : Yes,
he represents the State.

PROF. MADHU DANDAVATE : They
are assuring as if they are the Ministers of
the State.

MR. DEPUTY SPEAKER : They play a
mediater’s role. That is all they can do.

SHRIMATI MARGARET ALVA: I
will come to the point of how much impor-
tance we are giving to sports. Everybody is
talking about the sports culture in the country
today. I would like to just mention here that
Item No. 33 on the State List—List-2 - the
way in which sports is mentioned as a
subject, it is listed at No. 33, theatres, drama-
tic performances, cinemas, sports, entertain-
ments, amusements. They are all clubbed
together in one entry even in the Copstitu-
tion, with the result that nobody in the past
has really given the attention which it has
now started to receive.

I am not going into many of the things’
perhaps which one could talk about. But I
do want to say that about Seoul basically
three points have been raised. One is select-
ion, the second is the large contingent which
went —why the third has been the sports
officials and the sports persons. They say
that it has been a sort of disproportionate.
I am not saying that somebody should have
gone, or somebody should not have gone.

We come back basically to what all of
you have spoken about the autonomy of the
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IOA as far as selections and criteria are con-
cerned. I wish to reiterate before the House,
I have already done it in the other House,
somebody said to me why have you not
replied to press reports. I know there have
been various articles and criticisms. As I,
said to somebody the other day, if Indian
sport could do with the John of Arc to be
burnt at the stake,I am prepared to offer
myself. I alone cannot put sports right. It
is a much bigger job and I certainly would
like Parliament to know why and how the
criteria was changed.

We have stuck to the criteria which the
Government had insisted ; that is, third place
in the last Asian Games or any subsequent
tournament of Asian standards. We refused
to change. The notification is on the file and
this has been issued. But then there were
pressures from the 10A and I would, with
your permission, quote just one part where
the I0A called on Shri P.V. Narasimha Rao
in a big delegation and recorded their
minutes as a document and sent it for follow

up.

“The 10A delegation explained that
in no country in the field of sports is
the selection criterian laid down by
the Government of the country...

.. This is the prerogative of the National
Olympic Committee of the country. There-
fore, it will be wrong if the Government
lays down a selection criteria and insist
on its being followed by the National
Olympic Committee, This will tantamount
to interference by the Government in the
function'ng of the National Olympic
Committee. The IOA delegation submit-
ted that the Government could suggest a
selection criteria and finance only such
competitors who come within their cri-
teria. The IOA in accordance with the
selection criteria accepted by them would
then consider bearing the expenditure on
the competitors who do not qualify on
the Government suggested  slection
criteria but qualified on the IOA accepted
criteria.” .

They said

This is where the rub came.
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if you do not want to pay you do not pay.
You pay upto third. We are responsible
for the rest but we have the right to decide
what the selection criteria will be. Rather
than create at that stage this conflict we
said if you are going to the sixth place you
are responsible and that was the condition
on which they were allowed to go upto the
sixth place. We have not paid for the rest.

But it is surprising that after this one of
the suggestions and recommendations made
in the report is that we should not parti-
cipate either in the next Olympics because
the same IOA in arguing their case had said
to us that Olympic and Asian games are
meant not for winning medals only but also
has a much wider perspective of creating
goodwill.

SHR1 BHAGWAT JHA AZAD : I had
given the example of Soviet Union and GDR
where there are no such kind of Olympic
associations. Why Government should quote
such trash. They say not for medals and
we also say not for defeat of India. Olympic
Association is not above the country.

SHRIMATI MARGARET ALVA : I am
also agreeing with you. This s now that
Members of Parliament say you need not
follow the criteria of the Olympic Association.
That is a different question.  (Inrerruptions)

Now we have got an expert group which
is studying legislation of all these countries
including the Socialist countries. For instance,
Shri Lanka has a different system. Other
countriecs which are not necessarily on top
have got legislation of their owp which is
different from what we have and we hope
that in the next two months we will be able
to come with some kind of a definite legis-
lative alternative to the existing so-called
autonomy which exists.

SHRI DINESH GOSWAMI : You may
not have control in selection but you have
control in releasing foreign exchange. Why

‘foreign exchange was released from the third

to sixth place ?

SHRIMATI MARGARET ALVA: I
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agree with you that we could have said ‘no’.
We will not allow anyone to go. But there
was this feeling that they had laid a criteria
and made seletcion and they insisted on it.
We said we are not responsible for paying.
They said we will raise the money.

Now a pvint was raised that the number
that went was quite large. I can give you
the figuies of those who went under these
sportsmen and officials but I can tell you
thcre were so many people who came to
Seoul on their own. They had nothing to
do with tiie Federations. They went as
tourists and there is pothing I can do about
it. They did not need our clearance. Let me
tell you, as I said in the other House, frem
my own State of Karnataka there was a
delegation of 34 MLAs. It is completely
outside our purview. There were State
Minpisters who were leading delegations.
Th:y had nothing to do with the official de-
legation or the contingent. They were not
part of the contingent or anything else. They
went on their own.

There are many of you who have said
that there were so many non-players and
so many others. When you talk of 84 people
who went, I want you (o know that
who they were. There were coaches,
you have to have with the wrestlers their
masseurs, thzy had gone, you had with the
cycle team one or two of their mechanical
people. Then, with the horses, you have to
take two or three persons to look after them,
because they do not prov.de them there.
Then, for the events of shooting, you had io
have some technical persons to look after the
equipment. All this added up has come to
the figure of 84. In this, there were also
those who were invited as referees and judges
in the Asian Games.
as referees and judges on certain committees
had to be cleared for attending the games.
The break up is with me and I can place it
before the House. It is, therefore, wrong to
say that everybody who went were the people
who had nothing to do with the games. They
were connected with the games. Twelve of
them were there for the Asian Federation
elections of their respective federations, whom
we had to clear for participating in the Asian
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federations elections and meetings which are
held duripg the games.

About the training, yesterday, a point
was raised by Mr Basheer, 1 think that origi-
nally we had selected only 14 disciplines for
the 10th Asian Games. It was decided after
a seminar in Patiala that only 14 disciplines
need to go and based on that, a detailed
training programme was launched. I must
say that it was not just six weeks, it was over
two years of training; consistent training
programmes had been held. Schedules were
drawn up by the experts, by the fedcrations
and the total funding was done by the
Government. Even when they asked for
particular coaches from abroad. they were
sanctioned. I must say that a lot of things
have been said about the Indian and foreign
coaches I have got a comparative statement
of coaches who were from outside and India
and how many medals each one of them has
been able to produce as a part of their
coaching programme,

SHRI DINESH GOSWAMI : Our main
coach left half-way.

That was the whole problem. He has
given a report that there was no discipline
whatsoever... ... (Interruptions),

SHRIMATI MARGARET ALVA :
Which coach are you talking about ?

SHRI DINESH GOSWAMI : Athletic
coach.

SHRIMATI MARGARET ALVA :

Athletic coach did not leave.

SHRI DINESH GOSWAMI : I would
give you the name.

SHRIMATI MARGARET ALVA : 1 am
talking of the swimming coach who had
come from Australia, who was here right up-
to the final trial. The only point was, they
said, we have a convention that foreign
coaches do not accompany the teams. They
come to train only. Therefore, there was a
little difference of opinion about that, the
swimmers had been upder him e¢ven in
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Australia. We had sent them there for getting
training. Anyway, I do not want to say
whether he was good or not. He did a very
good job. If he had differences with the
federation at the final stage, then, it is some-
thing which we are looking into even for the

future.

It is true that these fourteen disciplines
were originally agreed to, but later as we
went along, it was felt that we did have the
talent, and they showed pational marks and
qualifying standards in other disciplines.
They were allowed to start training pro-
grammes, the moment they had reached the
qualifying standards, which had been set
originally, and the camps were started for
them also. Originally, they did not have
the required minimum standard to go into
the camps. Until they had reached the
standards of international competitions, they
were not considered

As far as the training is concerned, I can
assure you that this has been of the longest
duration and the longest number of camps.
But 1 agree with the hon. Members who
have said, and that is our assessment also,
that unless, we have training for a period of
three to four years minimum for Asian or
Olympic games, we cannot expect to reach
any standards. What is happening today is
that our teams, our individuals are actually
trained in different parts of the country, they
come together to play as a team, for
the last six or eights months. You cannot
build a team that way. We have realised
that. Even our relay team for girls said that
they had only the last two months to run as
a team. In spite of that they did what they
could. They cannot practise together because
they are working in public undertakings in
different parts of the country. Now we are
examining the possibility of doing it the way
they are doing in Korea and many other
countries, which have been quoted. 1n these
countries, they are realised from their regular
work ; they are realised from school and
college examinations and they only undergo
training going on for vacations, while their
salaries, promotions and even their degrecs
are guaranteed. Unless we can do something
like that to put our young people together,
we will not be able to achieve better results,
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The organisations where they work and the
families of the sports persons do not allow:
them to go away for long periods and this is
the basic requirement if you want to give
them an opportunity to compete equally.
Therefore, we have already taken this up.
We will be writing to the different Depart-
ments and Ministries. There is where we have
been saying that we have no way by which
we can either legislate or issue certain guide-

lines because the various groups and organi-

sations are still involved. But now, as has been

said, we mean business apnd we do intend

to insist on certain pre-ccnditions before the

teams can go out for any meets of pre-

stige.

SHRI MULLAPPALLY RAMA-
CHANDRAN : We staged a come back in
volley ball. You are not referring to it.

SHRIMATI. MARGARET ALVA:
Exactly. That is where 1l am coming to.
Every one has been saying tkat we had fared
disastrously. But I would like to say that
in volley ball, for the first time in 24 years,
we have come to win the bronze medal. We
have not been anywhere in volley ball. There
are certain other games also where we parnti-
cipated for the first time and where we have
done well. For example in Judo we have
won four bronze medals for the first time.
So, there are certain games where we are
coming up. Silver in swimming is a first
time ever in the Asian games for us.

SHRI S. JAIPAL REDDY (Mahbub-
nager) : I would like to say just ope point.
What about the gross failure of the equestrian
events ? In the 1982 Asiad we got three gold
and silver medals and ope bronze This
time we did not get any gold. We got only
bronze. And this was btecause of the bung-
ling and swindling indulged in by the Eques-
rian Federation of India which was given a
grant of Rs. 10 lakhs. Has the Government
looked into this aspect ?

SHRIMATI MARGARET ALVA : Sir,
the Equestrian Federations is ope of the
federations about which it has already teen
anpnounced in the other House that the
Government are ordering an Inquiry to look
into this question. But the question is not
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about the Asian Games. It was about the
purchase of Australian horses. We have the
horses. But two of them died and one of them,
they said, was lame. This is the charge or
a part of the charge that has been made.
That is why we have already announced that
we are ordering an inquiry to look into the
whole deal of purchase and so on.

SHRI P.V. NARASIMHA RAO : It must
have appeared in the papers also.

SHRIMATI MARGARET ALVA : The
point that you asked is why we lost in the
event. Let me tell you one thing.

(Interruptions)

MR. DEPUTY SPEAKER : Do not yield
Madam. Otherwise, they will go on disturbing
you.

SHRIMATI MARGARET ALVA : I am
not yielding. As far as the equestrian event
is concerned, we did have a problem. The
serum testing saraples of the horses which won
gold medals in the last equestrian events in
Delhi were sent there and the samples of all
the four horses which went last time, were re-
jected by the Korean authorities, on the ground
that the blood showed some infective disease.
Now after that, the federation appealed to
the interpational federation and the samples
sent to England and Germany were cleared
by the International Federations. But our
hosts in Seoul refused to accept that opinion
and they said that they were the final author-
ity to decide. They refused to let our horses
go in, with the result that our horsemen who
were trained on a particular set of horses had
to ride horses on which they are not trained.
In spite of that, they were able to get two
medals. This is the basic reason that we
could not keep up the performance expected
of us in the equestrian events.

As far as the purchase of the horses is
concerned, we have already stated that we
are going to have an inquiry. -

14.00 bws.

Sir, the other point that has been made
is about, what we plan to do ? 1 can assure
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the House that we have already launched all
that has been recommended. Thank God,
we have already started doing it. About
picking rural sports talents, we have already
launched the rural sports competitions. We
have them now and they are held at the
district level and at the national Ilevel,
I do realise that, in a country of 800
million, we may not able to straightaway
reach in every nook and corner But, we
have started for special area games which
probably, some of you—my friend from
Ladhakh—will know, that we have something
there this time. We are having them in
various parts, for picking up children which
have special talents. We are going to the
circus community. In Kerala, we have laup-
ched a scheme. We are picking up children
from the circus families for the Gymnpastic

events.

We have gone to the tribal areas and
have picked up Archers last year. And I
am glad to say that with one year of training,
these youngesters have already broken the
national mark in the Archery. All the tribal
boys were picked up and given international
equipments and put under intensive training
for six months ata time. Now, from.this kind
of schemes, probably, you will see the results
in the next three or four years.

About children under 12, 1 want to tell
the House that for the first time, last year,
we had launched a programme for picking up
children. Now, we have raised. I think
to eight disciplines. Children under 12 were
selected under the National Sports Talent
Search Competition. In fact, last year, 156
children were selected. This year, we are
selecting 300 childsen. Once, they are selec-
ted, their education, their training, their
nutrition, their coaching, their kitting, is all
looked after by the Government right through
and we will be monitoring their progress. So,
for this purpose, we have launched a pro-
gramme of adopt'ng schools and developing
them into Sports Schools. Last year, we had
adopted 17 Schools, this year we are adopting
another 40 Schools. - We hope to reach 100
Sehools by 1990 and each State will have one
rural school with a local language medivm=—
one for boys and one for girls—and two
English medium Schools, because then
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children from other States also perhaps
could be sent and we gradually want to
develop them into centres of specialised tra-
ining. These children, if they are not sent I
mean and if we immediately cannot find the
language school for them, and until, that is
done and are being paid Rs. 300 a month, in
lieu of the special schools which is yet not
available because of the language rroblem or
the location and I hope that by next year,
this problem will be totally solved. We are
spending Rs. 5 lakbs on each school to up
grade the infrastructure by way of equip-
ment and other things that are needed for
their development and their total expenses
including their education is being looked after.
by us. So, besides this, we have also launch-
ed sports hostels, for young people who are
working or who are in universities. The
sports hostels are coming up, close to our
NIS centres, to our field stations, so that
they can have training facility, while they are
working and the hostels for them are totally
free. The board, the lodge, the nutrition the
coaching and every thing is managed and is
paid for by the Government and they do not
havz to sgend anything for whatever their
training and others requirements are.

SHRI MULLAPPALLI RAMACHANDRAN
(Camanore) : Madam, Miss Shiny Abraham
was disqualified just because of the fact that
she was not given proper coaching.

SHRIMATI MARGARET ALVA : Let
me be honest about this. Shiny Abraham
has participated in eight international com-
petitions before and the technical fault in
this case, because, we were there and we are
very much involved in the protest there was
that she crossed her track ahead of the mar-

king.

SHRI MULLAPPALLI RAMACHANDRAN ;

That is due to lack of proper coaching.

SHRIMATI MARGARET ALVA : 1 do
not know. 1 will not blame anybody. It was
just an error of judgement. It could happen
anywhere. She has not said it and let me also
tell you that her time, she reached her finish,
without realising that, she had made a mis-
take. But she had improved on the Asian
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record for the event and yet she was disqua-
lified because the reel was played and replayed
and the jury refused to accept the point. It
is nothing to do with the coaching.

SHRI MULLAPPALL] RAMACHANDRAN:
At a press conference in Kerala, she said, she
she was not given proper training or proper
coaching.

(Interruptions)

SHRIMATI MARGARET ALVA : She
had her own coach. They had their own
coaches. They were trained, I will not go
into the details but I think in this case at
least you cannot say she did not have train-
ing ; I hope that Shiny Abraham will go
back to those tracks and show that she will
still win over the rest, because she was the
best.

SHRI BRAJAMOHAN MOHANTY :
Madam, one question, with your permiss-
jon,,..

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V.NARASIMHA RAO):
She is on her track, yousee. I think you
do pot want her to change the track.
(Interruptions)

SHRIMATI MARGARET ALVA : I am

not yielding. Please don’t disturb. Let m¢
finish. I cannot change the track.
(Interruptions)

I also want to say- this : The question
has been raised again, of incentive for sports
people. For the first time, we have this
year announced it ; and the first group this
time will get it—Rs. 1 lakh for anyone winn-
ing the gold medal in the Asian Games, and
Rs. 1.50 lakhs for anyone who breaks the
record, in winping the gold ; Rs. 75,000 for
a silver medal ; Rs. 50,000 for a bronze.

As far as Shiny Abraham is concerned,
even though she did not win the medal, we
have made a special anpouncement of Rs.
25,000/-as a gift for the perform ance that
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she put in. As far as the team events are
concerned, it is increased accordingly ; for a
team of two, it is more ; for a team of three
it goes up in similar mangper,

SHRI MULLAPPALLY RAMA-
CHANDRAN : The Kerala Government has
made an anpouncement.

SHRIMATI MARGARET ALVA : Yes,
Kerala Government has done it. Many
Governments have done so, but that is not
the point here. I think now it will be a
more paying business. There are many
suggestions which have been made. One hon.
Member who is not here now, said that we
must get politics out of sports. Well, we are
all for that. Butin the next sentence, he
said that we should get all the MPs here
into the sports federations, as office-bearers.
(Interruptions)

SHRI BHAGWAT JHA AZAD : He
mentioned Aslam Khan....

SHRIMATI MARGARET ALVA : But I
want also to tell the House that a number of
MPs are on our sports bodies ; and Aslam
Sher Khapis a member of the Sports
Authority of India’s governing body. We
have got outstanding sports people from both
the Houses who are on our governing bodies,
ButI will not give details now. But we
have associated them certainly with the sports
bodies.

Finally, I just want to say onpe thing:
Everybody has said that we should have done
very much better at Seoul. I do agree, but
I also 'want to tell you that there are many
of our athletes —you have talked about im-
provement —whose records are there —and
they have made an improvement on their
own on natiopal and on the last Asiad
records wh'ch were established in DeJhi. But
they have yet, not qualified, for the simple
reason that others, I agree, have been far far
ahead of us. But improvements in Indian
standards have clearly been shown, with
regard to timings and records in many field
events, It is there ; I agree. (Interruptions)
That j s why we say that scientific and long
term ooachmg is absolutely pecessary,
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Now about nutrition —here, I want to say
something about sports medicine. In all
these countries you have the most modern
modern sports medicipe centres where blood
pressure, food intake and even heart-beat
are monitored from time to time. We are.
still trying to set it up. We are establishing
it. Here, the other controversy which came
up was about dope testing. We still do not
have dope testing equipment in this country.
1 was very surprised. I do not want to speak
about anybody by name. Byt when the Presi-
dent of JOA came back and said that our
athletes had been taking dope to reach selec-
tion levels, and that is why when they went
out they did not do well enough, it is suprris-
ing that their names should have been for-
warded to Government for approval—i e. if
TOA knew thatthey were taking dope for
the selection trials. If they knew it, then it
was wrong for these people to have recomm-
ended them to us. If you knew it, why
did you not disqualify them at the level of
IOA. before they went abroad, rather than
talk about it after they came back and saying
that they took it for trials, and that because
they were tested, they could not take dope ?
I think this is either an irresponsible
stajement, or an unfair one to tlose who
participated. I know that even at the cost
of your shouting, I have to admit that there
are fields in which we still are doing extre-
mely well : billiards, cricket, snooker, ; in
volley ball we have come up ; in swimming,
we are improving, as also in chess, even in

tennis. There are various games in which we
are today......

SHRI S. JAIPAL REDDY : All
elite games

SHRI DINESH GOSWAMI : Till now
you are speaking like Usha. Now you are
speaking like Shiny —crossing the track.

SHRIMATI MARGARET ALVA : As
I said, there are elitist games which have been
essentially for the urban and upper
middle classes. Now, we are broad-basing
games. Recently, we have organised mass
participation running and so on. I was told
that we were squandering away money and
wasting our time over fun games. But I do
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want o say that unless you got young peeple,
children, young.people even wolder :people,
to run and develop sports culture and take
interest in mass participation, you <an-
not broad-base sports. When we do it, we
are told that you are wasting time and
money in fun games ; if we do not do it, you
say theiris no mass bascand what you
are doing to build ap sports, 8o, it has got
to be two-pronged attack wh.le we are talking
about centres of -excellence and improving
the standard of sports. We are trying very
much now to make, convert Novodaya
s-hools ; for instance, we are giving to every
Novodaya school the status of sports school
with all the infrastructure ; we hope to con-
vert our central schools into sports-oriented
schools as we go along. This is a process which
is an ongoing process, and I don’t think any
one of us has a magic wand by which it can
be done overnight.

I thank you for your participation in the
discussion.

SHRIT. BASHEER (Chirayipkil) :
What about the title of natiopal athletes ?

SHRIMATI MARGARET ALVA : I am
sorry, that point- was made by declaring
athletes as national athletes. We are giving
them all that they want. They are national
pride. I don’t think we can not deny them
anything. Yesterday it was mentioned by
somebody else Neither Pele nor Maridonas,
we have checked, have been declared as
nat onal athletes in their own countries. We
have checked it from the embassy. So, I
would not go further into it. I thank you
for your cupport and I hope that, with the
cooperation of all of you, sports will march
a step forward.

— e — —

DISCUSSION RE: NEED TO PRE-
SERVE SANCTITY AND DIGNITY OF
THE NATIONAL SYMBOLS

[English)

MR. DEPUTY SPEAKER : The House
now shall take up item No, 12. Only one
hour has been allotted for- this discussion.

Shri C, Madbav Reddiy,

Preserve Sanctity and
Dignity of the National
Symbols

SHRI C. MADHAV REDDI (Adila-
bad) : Mr. Deputy Speaker, Sir, The honour
and dignity of the national anthem is very
impertant in the context of various inci-
dents and episodes which have happened in
our country. There are instances reported
that our National Flag is being burnt the
Constitution of this country is being burnt
and so on. There are also instances of the
National Anthem not being sung deliberately.

- Now, the most important incident which
$as occurred and which has attracted the
attention of everybody in this House is tke
incident relating to the singing of the
National Anthem in one of the scheols in
the Kerala State. There is a judgment of
the High Court and the Supreme Court.
Now 3 petition for revising the judgment is
pending before the Supreme Court. 1 do
not want to cast aspersion on the judges,
but, certainly, I am within my right to com-
ment on the judgment notwithstanding the
fact that our petition is pending before the
Supreme Court. Though technically it is
sub-judice, Yet I feel that—it seems that the
court has not started hearing.

14.14 hrs.

[SHRIMATI BASAVARAJESWARI—
in the Chair] in the fact, the court has not
accepted the petition for constituting a
bench.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P, CHIDAM-
BARAM) : They have a bench of 5 members
Constituted.

SHRI C. MADHAYV REDDI : But even
then I think I am within my limit to quote
the judgment and to tell this House the
consequences of the judgment and the action
that we have to take, the government has to
take. Otherwise, there js no meaning in accep-
ting this kind of discussion here, becanse
everybody koew that we are going fo réfer ¢
this judgment,
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The whole episode started with the
refusal of a section of students about, three
students bslonging to the Jehovah’s Witnesses
sect, in one of the schools in Kerala State,
while they had respectfully stood up when the
National Anthem was being sung, they refus-
ed to participate, and refused to sing.

Now, this refusal was on the ground that
their religion and their conscience did not
permit that they should pariicipate in the
singing A fundamental question has been
raised in the judgment delivered by a two-
member Bench of the Supreme Court, and
that is whether the Fundamental Rights
guaranteed under Articles 19 and 25 of the
Constitution, Right to Freedom of expression
and the Right to Freedom of Religion—that
is right to free expression and the right to
protect religion Freedom of conscience and
free profession, practice and propagation of
religion —whether that Fundamental Right
should have Precedence over the right to
Fundamental Duties enunciated in Article 51.

Article 19 is very clear, I need not refer
to or read out the Article, wh'ch is very well-
known to us, and Article 25 also is well-
known. Baut Article 51 which guarantees or
which casts some duties on the citizens of
this country to observe the Fundamental
Duties, says :

“51 A. It shall be the duty of every
citizen of India—

(a) to abide by the Constitution and
respect its ideals and institutions,
the National Flag and the National
Anpthem ; .. .”

Now, that only means that the National
Anthem should be respected, there cannot be
any disrespect shown to the National Anthem
in this case.

Now, the question arises as to what is
disrespect, what constitutes disrespect to the
National Anthem. Because, the Supreme
Court says that participating in the singing of
National Anthem is not necessary. Itis
enough if respect is shown to the National
Anthem, if the people stand up with respect.
Just standing up and not singing National
Anthem is epough under this Article, that
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means that sufficient respect has been shown
to the National Anthem in this case,

Now, the question arises as to what con-
stitutes disrespect to the National Anthem. Is
it necessary for somebody to sing the
National Anthem ? The National Anthem is
meant for singing, we must be clear about
this that the National Anthem is only meant
for singing, it is written for singing, it is tuned
for singing and if you do not participate in
the singing, with the same tune in which it is
cast, then certainly, it constiutes a disrespect.
But if suppose somebody is passive while
the National Anthem is beiog sung, if a
member of mass is passive, —that is passive
and he does not sing —according to my view
it does not constitute a disrespect, but when
it is challenged and when be refuses to sing
it constitutes disrespect This aspect has been
lost sight of by the Supreme Court, that this
was a case in which it was challenged and the
pupils were asked to sing and they refused to
sing the National Anthem. Refusing to sing
is a serious matter. Being a part of the mass
where the national song is being sung with
ful throated gust and patriotic ferver which
thrills your heart, if a man says : “No, I do
not want to sing ; I can just stand up, but I
do not want to participate and I do not want
to sing’’, then what type of citizen is he going
to be if he is not going to be thrilled by the
national anthem ? It is not necessary for
everybody to sing. But the fact remains that
it is chalienged that you are not singing and
you say that you will not sing ; your religion,
your consc ence says that you should pot
sing. That is where the real mischief lies.
This has been lost sight of by the Supreme
Court. But even so, I feel that when the
Government says that it is not prepared to
accept this judgment of the Supreme Court
and it has gone in for appeal; the hon.
M nister has expressed on the floor of this

. House that there is no question of changing

the national anthem, there is no question of
showing any disrespect and that he is going
to see that the statute is changed and so on,
then what is the statute which we have today?
The only statute dealing with this is the
statute relating to the Prevention of Insults
to the National Honour Act. Section 3 of this
Act says :

“Whoever intentionaly prevents singing
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of the national anthem or causes di-
sturbance to any assembly engaged
in such singing shall be punished with
imprisonment for a term which may
extend to three years or with fine or
with both.”

This is the section which is applicable.
Now, this section does not specifically men-
tion about the refusal to sing. What happens
if a particular person being a member of the
mass refuses to sing ? Does it constitute a
crime ? No. It is a very clear case of a lacuna
in the Act. And the Minister has accepted
this. Having accepted it, why do you not
take action to amend this Act ? Why should
you leave the Ilacuna ? Why should you
go to the Supreme Court for changing
the judgment because the judgment was deli-
vered four months back ? Already four
months have passed. During these four
months, schools in Kerala have stopped sing-
ing the pational anthem. That is the report.

SHRI P. CHIDAMBARAM : But that is
not correct.

SHRI C. MADHAV REDDI : Any way,
that is the report. Even so, Jehovah’s Witnes-
ses children are not singing. This is a fact.
The point is that when Government sees a
lacupa in the Act, immediate action should be
taken to see that lacuna does not remain and
does not cause any disrespect to the national
symbols or national anthem even for a fract-
ion of a minute. And when you pass an
Act, you must give it retrespective effect. No
period should lapse during which it would be
possible for anybody to say that there is no
need for him to sing the national anthem
and he continues to show disrespect to the
national anthem. What type of administrat-
jon are we having? When we go to the
Supreme Covurt, what is it on which we are
relying ? What are the points raised ? Only
the point on which we are relying is Article
51 of the Constitution because there a duty
is cast on each individual to see that the
national anthem or national symbols are res-
pected. I have read some extracts of the
judgment. Even though I do not agree with
many of the observations made by the judges,
the ruling given on certain legal matters,
particularly article 19 and article 21, clearly
says that unless there is a statute, you cangot
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restrict the freedom of expression and free-
dom of religion and o:her freedoms mention-
ed in those articles.

So, there is no statute. If there is no
statute, it cannot be enforced. Even when
the full Bench is going to hear this case;
I am sure there is not going to be any
change in the judgement except some obser-
vations here and there. The main lacuna
remains that we do not have a statute today
on the Statute Book which restricts the
freedoms enshrined in Articles 19 and 25.
That is the main fact. That being so, there
is no justification for the Government to go
in for the reconsideration of judgement.
Well, reconsideration can take place
certainly but in the mean time the Government
should have immediately come forward before
this House to amend the Act, that is, the
Prevention of Insult to Naticnal Honour
Act. That has not been done. That should
be done immediately.

I feel that in a matter of this type where
national honour involved, where the
people are going to feel about it and they are
going to see the complications which are
likely to come because of the judgement, it
is possible that the fundamentalists who are
already very active in this country, might
come forward tomorrow and say and advise
their own students not to sing the Natiopal
Anthem because it is against their religion.
What are you going to do ? There have
been such circumstances in the past. It is
not the Jehova's children that have come
forward for the first time, earlier also there
were some other sects which had raised such
slogans and it will give scope for some
other fupndamentalists to raise these points.
for this reason, you should not have given
any scope for them to raise such issues. It
seems to me that we take action only after
there is some agitation, some pressures or
counter-pressures, and when we yield to
pressures, we do not know to what type of
pressures we are yielding, whether they are
the right pressures or the wrong pressures,
as we have done in the case of Muslim
Widows Bill My pointis that instead of
waiting for the pressures to build up in the
country in various schools, why don't you
take action to see that the scope is not there
for such pressures, for such fupdamentaljst
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thinking among the people ? So, that is the
point which is most relevant and even now
I feel that the Government should come
forward immediately, in this session itself,
to introduce a Bill amending Section 3 of
the Insult to National Honour Act and then
only we can prevent the fissiparous tendencies
to develop.

SHRI D.P. YADAVA (Monghyr) :
Madam Chair Person, I thank very much
Mr. Madhav Raddi Ji for raising this issue
and bringing this to the national forum which
is regarding national symbols. How has
this case been raised ? A bit of background
has to be known about this Mr. Krishna
Warrier, Head Master of Sudarsapa Sanskrit
Sehool, Trichur (Kerala), who has been
waiting to break chains ever since his anti-
anthem stance which was reported last year
is -respomsible for debate. A fissiparous
tendency has developed in this country and
same sort of air is given to it to further blow
it up which is a danger to the pational inte-
grity and unity. Now, let us deal national
symbols ? Let this House make it known to
the. public, to the people of this country,
that the national symbols are the National
Flag, the State Emblem, the National Anthem
and the National Song. These are four
fundamental things. These are four funda-
mental aspirations of the country which can-
not bz compromised at any cost with any-
body at any stage. :

. About the National Anthem, when we go
back to its history, this is itself the history
of the Indian National Congress. We trace
back the history of the Indian National
Congress, the people who participated in the
movement of freedom fighting, the persons
involved in making the country free. We
recapitulate and remember them, their valour,
what they had done by giving everything of
the.:self and the family for making this
country free.

This National Anthem - Jana-gana-mana-
adhinayaka, jaya be, was composed by
Rabindra Nath Tagore and was adnpted by
our Coastituent Assembly as a National
Aothem of India on the 24th January, 1950

i.e. <two .days- before we got the sovereign -

statés of our country. So, this is a
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historical day. On that day the whole
House of the Constituent Assembly adopted
this National Anthem as one of the aspira-
tions of our country. This is the symbol of
the country. Why was it adopted ? It has
got a history. It was written by late
Rabindra Nath Tagore, the great nobel
laurette, who had the fervour, zeal and
perspective of the Indian society. In the
first sentence—Jaha-gana mana adhinayaka,
jaya he, he hails. What is the meaning of
this National Anthem ? It has been
lustrated thoroughly like —

Thou art the ruler of the minds of all
people, dispenser of India’s destiny.

Thy name rouses the hearts of Punjab,
Sind, Gujarat and Maratha.

Of the Dravida and Orissa and Bengal ;
It echoes in- the hills of Vindhyas and
Himalayas, mingles in the music of
Jamuna and Ganges and is charted by
the waves of the Indian Sea.

They pray for thy blessings and sing thy
praise. The saving of all people waits
in thy hand, thous dispenser of India’s
destiny. Victory, victory, victory to thee.

This National Anthem is not a simple
anthem. This is an integrating force right
from Panjab to West Bengal and right from
Karnya Kumari to Kashmir—whole of the
country. Should there be any occasion,
cah there be any instance where a single
person is allowed to hurt the feelings which
were so cherished by Rabindra Nath Tagore?
I personally feel, any one who has got an
iota of doubt about sincerity of oneness of the
country, they must be declared as traitor of
the country. They are traitors and we must
pot pardon them. I fully share the views
of Shri Madhav Reddi —that should the
necessity arise let the Minister come forward,
the whole House will combine together and
we shall vote ; the whole country and the
whole House is unanimous on this issue of
National Anthem. This the symbol of our
sovereignty. It is not'compromisable at any
place or with any person whoever he may
u. PN

Likewise take the case of the flag also,
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Some 'fime people insult our flag. There is,
a Notification and constitutional provision,
where persons involved in this Act will be
plnished. This should be stnngen; If
any ohe insults the national flag, tears the
national flag or mutilates it, it . should be
severely dealt with. It should not be allowed
to go as they like. So, the National Flag has
also got a history and has a design which
was adopted by the Constituent Assembl_y
itself on 22nd July 1947, about 20 or 25 days

before we got the Independence, ,Sq,
everything—the National Flag, the
National Emblem, the Nalional

Antheni and the National Song—has got 3
historical perspective and all these histori-
cal perspectives have been adopted and
made not by us alone, but those makers of
our Constitution, those stalwarts who were
not only the members of the Constitugnt
Assembly, but they were the freedom fighters
also.’ So, all these freedom fighters who
fought for the country assembled together in
the form of the Constituent Assembly of
India and formulated aspirations for the
country.

Pandit Jawaharlal Nehru at one :plaoe
has very rightly said about the Emblem.
He said :

“The Emblem, more than anything else
represents India’s past as well as her
aspirations for the future.”

Are we going to compromise With the
aspirations of the future ? No, Sir, these is
no question of compromising in the case of
National Flag also.

About the State Emblem, I think maoge
or less the same issue will arise. So, all
these things—the National Flag, the Nat-
ional Emblem and the National Anthem—
are covered under the National Symbols and
if at all there is necessity, I would respect-
fully request the Minister to come forward
with a Bill which should be passed unanimo-
usly in this House.

Sir, this kind of a case sometimes was
reported in one of the American courts
also, where it was very fragkly said :

“Religious freedom is onc thing, natio-
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nal awareness, unily and honour ase
another. Is it for the legislature to
take necessary steps by amending . the
existing law of national honour, inte-
grity and identity, and supercede nation-
ality instead of religion 7"

Very categorically even in the American
court when the Flag case came it was said
that there was no question of insulting apy-
thing and there should be no compromise
and that was the episode of the American
court which I have cited.

Now I am quoting one of the editorials
written by Shri Rajmohan Gandhi, He has
very aptly said about this episode. He said :

“Our nationhood is not based on a
sipgle race, religion or language. His-
tory and geograpby have fashioned
India as she is and there are intangible
bonds that link Indians across this sub-
continent. But if we are looking for
recognizable symbols of India, we have
to be thankful for the flag, for our
an them and for our national motto.. If
dishonouring them is an offence, how
many of us can claim innocence in
relation to it ? Can that nation prosper,
or even survive for long, which day by
day repudiates what it still dares to call
its national maxim that thought about
the victory of truth 7"’

So, Shri Rajmohan Gandhi has very
aptly said that we connot compromise so far
as our national flag is concerned. In .this
way the whole House, Madam, is one on
this issue. The suit is coming up in the:
Supreme Court now and, I hope the honour-
able Judges of the Supreme Court will feel
the anxiety of the nation of about 750
million people whom we represent. The
aspirations of about 750 million people are
represented in this House and the whole
House is unanimous on this issue and I hope
the hon. Judges will take note of our
feelings. This is not a matter of technical
thing or judicial thiog or anything else. It
is a matter of purely the aspirations of the
country, the prestige of the country and what.
is called the whole status of our sovereignty:
will be judged in this case. So, I will appeal
through this House to the hon. Judges also
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not to do anything so that we are compelled
to bring in a legislation in this House. And
should there be any occassion’ we must bring
in legislation. This is the unapnimous view
of this House.

With these words, I thank you.
MR. CHAIRMAN : Shri Bholanath Sen.

14,41 hrs.

SHRI BHOLANATH SEN (Calcutta
South) : Madam, Chairman, Sir,..

SHRI P. CHIDAMBARAM : Madam,
Chairman, Sir ?

SHRI BHOLANATH SEN : I am sorry.
Madam Chairperson, now.

SHRI S. JAIPAL REDDY : It is only
incorrecting the injustice done to women-
kind with retrospective effect.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT):
You are mixing up the chair and the madam.

[ Translation]

SHRI BALKAVI BAIRAGI (Mand-
saur) : Madam, his name is Bhola (mean-
ing innocent), so kindly excuse him.

SHRI BHOLANATH SEN : This is the
difficulty, Chairman is Ardhparishwar.

English)

Madam Chairperson, this is a very very
serious subject which has come before this
House today. From the time India was
partitioned on account of religion and other
divisive reasons, India has been towing the
line of secularism at all costs. When
Gandhiji was in Noa Khali trying to stop
communal violence, from Punjab, train-loads
of dead bodies were sent to Dethi. One man
in the East, Mahatma Gandhi, just by under-
taking a fast, stopped killings in a course of
a day or two, and stopped all violence that
was there. But it did not stop in the West.
Since then, every now and then, for ope
reason or the other, from one corner or the
other, problems have been raised to create a
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situation where again a sense of disunity
could crop up. It is well-known that India is
a country where people of so many religions
live. So many languages, so many food’
habits, dress habits, so many differences are
there amongst the people. And yet there is
one unity—we are all.Indians., And this
was in the mind of everyone when the natio-
nal flag was accepted.

Pandit Jawaharlal Nchru presented the
national flag before the House on a motion
and I just want to read a few sentences—
kindly you will pardon me— to say how big
the dream was of our leader. He was
talking about the Ashok Chakram. There-
after he is saying :

“Now because I have mentioned the
name of Asoka, I should like you to
think that the Asokan period in Indian
history was essentially an international
period of Indian history. It was not a
parrowly national period. It was a per-
iod when India’s ambassadors went
abroad to far countries and went abroad
not in the way of an Empire and imper-
ialism but as ambassadors of peace and
culture and goodwill.”

About, this culture and goodwill, we
talked in the Parliament House yesterday.
Samething was said, peace, culture and
goodwill. That was the reason why this
symbol was accepted. He further went on
to say :

“Therefore, this Flag what I have the ;
honour to present to you is not, I hope
and trust, a Flag of Empire, a Flag of
Imperialism, a Flag of domination over
anybody, but a Flag of freedom not only
for ourselves, but a symbol of freedom
to all people who may see it.”-

“And wherever it may go—and I hope
it will go far,— not ogly where Indiaps
dwell as our ambassadors and ministers
but across the far seas where it may be
carried by Indian ships, wherever it may
go it will bring a message, 1 hope, of
freedom to those people, a message of
comradeship, a message that India wants
to be friends with every country of the
world and India wants to help apy people
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who seek freedom.”’,

India is following that path since that
day. That was the dream of those who
were incarcerated in-jails, those who have
given up every comfort and lived a life of
a person dedicated only to freedom, freedom
not only for our men, freedom not only for
India but freedom for all oppressed people
of the world. That was the idea of Cong-
ress. That was done under the leadership
of Mahatma Gandhi and it is to be noted
also what Mrs. Sarojini Naidu said. Just a
few lines from that debate. 1 would like to
place what the wording was at that time.
Parsees, Jains and all were in, the Constitu-
ent Assembly and Punjabis and everybody,
people from all States, were framing, the
Constitution. They were becoming the
founding fathers of the Constitution. A new
era was beginning to start, a new era for
Ind‘a in their search for truth. This is what
she says.

She has said :

“On the day when peace was signed at
Versailles after the last war, I, happened
to be in Paris. There was great rejoicing
everywhere and flags of all nations
decorated the Opera House. There came
on the platform a famous actress with a
beautiful voice, for whom the proceed-
ings were igterrupted while she wrapped
roun herself the flag of France. The
entire audience rose as one man and sang
with her the National Anthem of France
—the Marseillaise. An Indian near me
with tears in his eyes turned to me and
said ‘“When shall we have our own
Flag 7. “The time will soon come”, 1
answered, “when we shall have our own
Flag and our own Anthem.”

Then she is saying :

*It was also a moment of anguish for me
when a few months later forty-two
Nations sent their women to an Interna-
tional Conference in Berlin. There they
were planning to have, one morning, a
Flag parade of the Nations. India had no
official flag. But at my suggestion some
of the women Indian delegates tore
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strips from their saris, sitting up till the
small hours of the morning to make the
Tricolour Flag, so that our country
should not be humiliated for the lack of
a National Banner.”

She is saying that this is the flag not only
of the Hindus but also of the Muslims and
Parisees and of the Zorostrians, Christians
and everybody. She is giving the names
from each community as all of them went to
the gallows or to the jails. People welcomed
their incarceration only for the sake of the
freedom of the country, freedom of the
downtrodden and freedom of the world.
This is the flag that contains the emblem and
that is the flag of India. It is known all
over the world now. If you go to the United
Nations, wherever our men go, specially our
Prime Minister, you will find the flag is
flying, whether it is America, whether it is
Russia, our flag is flying. Can we disrespect
that flag, the flag which is meant for the
progress, the flag which is meant for the
freedom of all downtrodden people, and for
the freedom of the world ? Can we do such
things which will put our heads down in
shame and make us a criminal in our own
mind ?

People are saying about the judgement
that has come in. I have gone through that
judgement. The most peculiar mistake, to
my mind, is that the learned judges have
said about Part-III of the Constitution and
talked about Article 51(a) of the Constitu-
tion. One thing I would like to say. So
far as Part-III is concerned—i.e. about the
Fundamental Rights—it is talking about the
freedom of Religion. What has that religion
to do with the national anthem. You have
the right to practice your own religion.
Nobody is going to stop you. You have the
right not to practice your religion. You have
the right to have your own schools. You
have the right not to have own schools.
Freedom of religion is there ? But that is
nothing to do with the natiopal anthem.
This Clause that has been given wunder
Article 51(a) is more or less same as the
Russian Constitution. Unfortunately, I have
not got the book of Russian Constitution in
Delhi. Same thing 1is there. National
Anthem is nothing to do with religion.
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National Anthem is Anthem of the nation by
which it sings the history of the past; it
sings the hope of the future. That is the
National Anthem. Fortupately, I have got the
translated version of Tagore himself — Jana
Gan4 Mana, Is there any religion excepting
the religion of man ? There is no religion in
the narrow sense of the term which the
Constitution has mentioned. There is no
religion in the narrow sense of the term by
which our country can be divided in our
very presence. There is no religion in the
narrow sense of the term by which our
people can kill each other. Unnecessarily,
people are being killed in the name of relig-
ion in this narrow sense. There is no religion
of that type. There is no ritual. I have
brought the book of Tagore containing the
Anthem which he himself translated, 1am
reading it :

‘Thou art the ruler of the minds of all
people...

Personally he has translated. This was
sung in 1911 in the Calcutta Congress for
the first time in Bengali. Then it was not
known as the National Anthem. Pandit
Jawaharlal Nehru has said in the Centenary
Volume that I feel proud that I have got
myself, somehow or other, associated in
bringing about this song as the National
Anthem. This will remind me not only the
thoughts that I had about this great nat-
ional song but also it will be a constant
reminder to our people of the thoughts of
Rabindra Nath Tagore. Two persons have
influenced his life—One is Mahatma Gaodhi-
ji and the other is Tagore. It was because
of the greatness of them individually. I am
now reading the translation made by him,
Everybody can follow it :

-

“Thou art the ruler of the minds of all
people,

Thou Dispenser of India’s destiny.

Thy name rouses the hearts of the
Punjab, Sind, Gujrat and Maratha, of
Dravid, Orissa and Bengal.

It echoes in the hills of the Vindhyas
and Himalayas,
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mingles in the music of Jumpa and
Ganges, and is chanted by the waves
of the Indian Sea.

They pray for thy blessing and sing thy
praise,

Thou Dispenser of India’s destiny,
Victory, Victory, Victory to thee,

Day and night, thy voice goes out from
land to land,

calling: Hindus, Buddhists, Sikhs and
Jains round thy throne

and Parsees, Mussalmans and Christians.

Offerings are brought to thy shrine by
the East and the West

to be woven in a garland of love.

Thou bringest the hearts of all peoples
into the harmony of one life,

Thou Dispenser of India’s destiny,
Victory, Victory, Victory to thee.

Eternal Charioteer, thou drivest man’s
history

along the road rugged with rises and
falls of Nations.

Amidst all tribulations and terror thy
trumpet sounds to hearten those that
despair and droop,

and guide aff peoplefin their paths of
peril and pilgrimage.

Thou Dispenser of India’s destiny,

Victory, Victory, Victory to thee.”

-

When the tong dreary nikht was dense
with gloom

and the country lay still in a stupor thy
Mother’s arms-heid' her, .
thy wakeful eyes bent upon her faee,



397 Discussion, Re : Need to AGRAHAYANA 17,

Preserye Sanctity and
Dignity of the Natippal
Symbols

till she was rescued from the dark evil
(dreams,

that oppressed her spirit,

Thou Dispenser of India’s destiny,
Victory, Victory, Victory to thee.

in the

The night dawns, the sun rises
East,

The birds sing, the morning breeze
brings a stir of new life,

Touched by golden rays of thy love

India wakes up and bends her head at
thy feet. .

Thou King of all Kings,

1 LN ¢ [
Thoxu Dispenser of India’s destiny,
Vi&tory, Victory, Victory to thee.

Is it religion? Imean in the narrow

sense ? It is the religion of map. As Rapdit

Jawaharlal Nehru said that his. geligion.: was .

thq rehgxon of man. He was not, limited Q.
a narrow or to a geographical area. His'

mind went broader and broader-and he

touched really the whole of the universe..
This was the type on man he was. That is

why, Pandit Jawabarlal Nehru suggested dhat

thts song, might be accepted as the gational.,
song.

Part III deals with religion. The Hindus
will pray to their God like the Hindus ;..the
Muslims will pray in their own way ; the
Christjans will pray ia their own way. .These-
are the tl that are there. Im fact, the
Constltutlon provides that no rehgxous instr-
uction shall be given in State-aided school-
Article 28 reads :

“(1) No religious instruction shall be
provided jin any educational institu-
tion wholly maintained out of State
funds.

“(2) Nothing in clause (1) shall apply to
-gn sducational ipstitution whigh, is
administerad by the State.. but.bas,
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been established under apy endow-
ment or trust - which: requires: ithat
religious instruction shall be mp:r-
ted in such institution.”
Suppose a minority institution wants to
impass-religious instruction, they are free to
do. sg. - But:this is the - national anthem
wheseby everybody and, all types of people
of aur-world are remembered and asked to
ceme and join in the march for growth of
our :.nation. That is why, everybody i
mentioned here — the Christians, the Jains, the
Muslims, the Hindus and others. That is why,
all parts of the land, all provinces, have
been mentioned here.

This is the biggest mistake that was
committed. The Supreme Court viewed with
narrow, myopic outlook, that these are the
Fundamental Rights and these are the Funda-
mental Duties ; that Article 25 is only subfect
to eretain. things that are menticned' thefe.
But this.is the natiosal anthem. Whether you
make adaw or not, what does it matter? It is
the duty of every one to respect the national
anthem. It was being flouted, and thatis
why, in the Caonstitution, by an amendment in
197q it was brought in. That is a different
concept alfogether.

A man behaves like a husband when he
is a husband ; he behaves like a father when:
he is father ; he behaves like a son when he
is son. A song may be a song, but when it is*
a national anthem, it stands on a different
footing. When it is national anthem, every
citizen 4pn India-owesa duty -and he feeks
proud, and ought to feel proud, that he is a -
citizen of India. A citizen can file an appli-
cation under article 226. I was surprised,
these three boys did go to the High Court
and Supreme Court. They must have affirmed
and field -an .affidavit, they must hawe
affirmed a petition and they must have gone
through the Constitutional machinery for the
protection of whatever they thought their right
to be..How could they go like this? If the wit<
neses of Jehovah do not believe in these things,
namely, human .Jaws and institutions, hew:
can they say that they are citizens and that
Article 19 anad 25 had been violated. It is
only a citizen who has got the Fundamental
Rights under.Asticle 19-as well as the Funda.
mental.Duties. But-this has been overlooked.
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I am very glad that, very promptly, action
was taken by the Attorney General and an
application has been made for review. It
has been said that the prevention of insult to
National honour Act should be amended. I
only suggest that there is no hurry ; in a case
like this there should not be any hurry, in
the sense that the law neen not be amended
immediatly, because we do not know what
the Supreme Court will do. Whatever the
Supreme Court says, let it be considered and
thereafter action can be taken ; before that,
the law need not be amended.

Another thing is this. This is the occa-
sion when every one should rise as one man
because our unity is at stake, the very
existence of one nation or one India is at
stake.

15,00 hrs.

So, whatever we do, we should work
very carefully so that our India, our mother-
land remains united and free as always we
expect it to be.

I forgot to say, there was a problem once
whether Vandemataram is to be sung because
the word “mother” is mentioned there. I
notice that in Bangladesh and Indonesia
“mother”’ is mentioned in their own national
anthem. Whether it is true or not, there are
forces which are trying to disrupt our life and
our dream of peaceful existence in the world.
We should be careful about it.

I thank you for the opportunity given to
m.

15.01 hrs.

RE : PRIVATE MEMBERS’ BUSINESS

[English]

MR. CHAIRMAN : The House is now
going to the private m=mbezrs’ business. Shri
Piyus Tiraky to move his motion.

SHRI S. JAIPAL REDDY : (Mahbub-
nagar) : I want to make a submission,
Madam. The private members’ resolution is
being taken up today. The point that I want
to make is that there is another private
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members’  resolution  tabled by Shri
Bhattam Srirama Murty which is very rela-
vent. So, we must see to it that he tables
his resolution today itself.

MR. CHAIRMAN : That will be seen,
Today, as it stands, Mr. Piyus Tiraky has to
move his Motion.

SHRI S. JAIPAL REDDY : We have
discussed it at great length.

MR. CHAIRMAN : I will take notice
of it. We will look into it.

SHRI C. MADHAYV REDDI (Adilabad):
From opposition, there is no speaker on this.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT) :
I think, on the previous one we have allotted
six hours, of which we have already taken
five hours and forty minutes. The Hon.
Minister is going to reply npow and thereafter
we will take up the next one.

SHRI S. JAIPAL REDDY : The only
point that I would like to mention is that
before the House adjourns today, we should
see to 1t that the Hon. Member Shri Bhattam
Srirama Murty is able to table his resolu-

tion.

MR CHAIRMAN : We have taken

potice of it. Whatever has been allotted is
getting over. Mr. Piyus. Tiraky.
15 02 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

[English]
Twenty Seventh Report

SHRI PIYUS TIRAKY (Alipurduars) : 1
beg to move

“That this House do agree with the
Twenty-seventh Report of the Com-
mittee on Private Members® Bills and
Resolutions presented to the House
on the 26th November, 1986",
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MR. CHAIRMAN : The question is

“That this House do agree with the
Twenty-seventh Report of the Com-
mittee on Private Members’ Bills and
Resolutions presented to the House
on the 26th November, 1986,

The motion was adopted.

RESOLUTION REGARDING GROW-
TH OF RURAL ECONOMY-(Contd.)

[English]

MR. CHAIRMAN : The House will now
take up further discussion on the Resolution
moved by Dr. D N. Reddy. The Hon,
Minister may intervene.

[Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : Madam Chairperson, several hon.
Members have participated and have put forth
several suggestions on the Resolution moved
by the hon. Member Shri D.N. Reddy.

[English)
L

DR. D.N. REDDY (Cuddpah) : May I
request the Minister to speak in English ?

MR. CHAIRMAN : I cannot insist the
Minister. There is a translation you can go
through it.

SHRI SUKH RAM :1 can speak in
English also. But many members have
spaken in Hindi, so I waot to speak in
Hindi.

MR. CHAIRMAN : The Minister may

- speak in whatever language he would like to

speak There is a translation going on
already.

DR. D.N. REDDY : I am not question-
ing the right of the Minister. I am only re-
questing.

MR. CHAIRMAN : I cannot insist on
him to spogk in a particular language,
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{Translation]

SHRI BALKAVI BAIRAGI (Mandaur) :
Mr. Minister, you may speak the language of
your heart.

SHRI SUKH RAM : India lives in the
villages and there is no doubt that the str-
ength of villages is the strength of India. The
Planpers have always kept and will always
keep this thing in mind. When India became
independent and we started the system of
planning, attention was paid in this direction.
At that time our great institution under the
leadership of Pandit Jawhar Lal Nehru framed
land reform laws and many other laws were
passed in the country to give ownership
right to the farmers and the tillers. During
those days about 169 laws were passed in the
country under which lakhs of tillers who
were not the owners of land, were given the
ownership rights. By including all these laws
in the Ninth Schedule of the Constitution,
these were kept outside the purview of the
courts of law and in this way a revolutiopary
step was taken by the Government of the
Independent India. For whom all these
things were done 7 These were done for the
welfare of the farmers living in the rural
areas. Under those laws, 7.7 million tillers
were given the rights of owership for 5.6
million hectares of land. 1 concede that till
now some of the States have not implemented.
the land reforms in the desired manner but
the Government of India is continuously
making efforts to get these laws implemented.
We want that the man who tills the land
should be the owner of the land so that he is
able to do farming independently, use modem
means properly and produce more. Under
the ceiling law, 7.45 mill on acres of land has
been declared surplus. In this way, you will
find that by giving possession of 5.76 million
acres of land to the landless farmers, our
Government has taken a revolutionary step.
This helped in improving the condition of the

“rural people, particularly that of the farmers.

In addition, there are people in our society
who were called landless. Under the 20
Points Programme of Shrimati Indira Gandhi,
these people were also distributed land. I
agree that land is inadequate for them to
make both ends meet, but earlier they were
considered inferiors and how they have got a
status in the sogiety,
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Alongwith this, the planners formulated a
scheme for the small and marginal farmers so
that they could be helped. We helped them
so that they could take the maximum advant-
age of their land. For that a sum of Rs 500
crores has been earmarked in the Seventh
Five Year Plan as Centre’s contribution. It
is true that the agriculture contributes 36.6
per cent in our net income and I am of the
view that it is time now when we should
modernise and mechanise our agricul-
ture sector. I feel that a big change has been
witn:ssed in the farming. We have become
self-reliant in the matter of agriculture. We
produce 150 million tonnes of foodgrains at
present and are no more dependent on fore-
ign countries for foodgrains.

Our land is capable of producing much
more and we need mechanisation for exploit-
ing it. I, therefore, want that this august
House and the hon, Members may discuss it
and express their views so that during the
Eighth Five Year Plan period, we are able to
increase our GNP or NNP by producing the
maximum in agriculture sector.

Madam Chairperson, I have heard the
discussion and views expressed by both the
sides opn this Resolution and I have noted
down the suggestions made, but certain things
have been said due to ignorance, which I
think have been said in the absence of full
knowledge of all the facts. Had Shri D N,
Reddy been aware of the facts, he would not
have demanded Rs. 10,000 crores through this
Resolution, because the Government of India
and the State Government are spending more

than that and are trying to improve the lot of

the rural people.

_When our planners observed that the
Plans are helping in improving the economic
conditions of the people and bringing them
above poverty line, they included more
programmes in the Plans so that the evil of
poverty could be eradicated from India. For
this purpose they undertook ambitious pro-
grammes in the Fifth Five Year Plan.

At the initial stages of IRDP and NREP
all the Blocks of the country were not
covered under them and they were included
on a selective basis. In the Sixth Five Year
Plan all the Development Blocks were cove-
red, We have achieved more than the tar-
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gets. For example, under IRDP it was
decided to bring 150 lakh families above the
poverty line, but instead, 165.62 lakh families
were brought above the poverty line, which
means that we have surpassed our target.
Similarly under NREP a target of 15,000
lakh mandays was fixed. Against that w

were able to create 17752 lakh manday®©
of work. In RLEGP also, againsts
a target of 3600 lakh mandays, the number
of mandays created was 2627 lakhs?
During the Sixth Five Year Plan Rs. 3880.16
crores were spent on these programmes. In
the Seventh Five Year Plan which is in its
second year now, through these programmes
pot only have we achieved our fixed targets,
but have also crossed them. For example,
in IRDP, our achievements are 123 per cent,
in NREP these are 137 per cent and in
RLEGP the achievements are 128 per cent.
Whereas in the Sixth Plan, the amount spent
was Rs. 3880 crores, in the Seventh Five
Year Plan we are going to spend Rs. 6590.06
crores. In addition, we are spending Rs.
1685 crores for the upliftment of the Sched-
uled Castes and the Scheduled Tribes.

Had the hon. Member glanced at these
programmes, he would have ccme to know
that around Rs. 8,000 crores is going to be
spent only on these three items in the Seven-
th Five Year Plan. Alongwith these, there
are schemes which relate to amelioration of
the lot of the rural people, removal of reg-
ional disparities, improvement of the living
standard of the people. There are certain
basis needs which should be provided to
every person in the country and these have
been included in the minimum peeds pro-
gramme. In such a programme, schemes for
adult education, primary education, rural
health, rural water supply, roads in the rural
areas, electrification, housing for rural people
domestic cooking fuel and such other schemes
have been included. 1In this way, 10 com-
ponents have been incorporated in these
programmes. Rs. 6547 crores were spent on
basic services during the Sixth Five Year
Plan and in the Seventh Five Year Plan Rs.
11545.94 crores have been earmarked for
these services. This is 80 per cent more
than what was provided in the earlier Five
Year Plan. There is no doubt about it that
all these programmes are being run for imp-
roving the economic condition of the people.
There programmes ar¢ in addition to our
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normal services.

If you look at the figures, you will find
that these normal services benefit the farmers
and the rural people. During the Sixth Five
Year Plan Rs. 14490.95 crores were spent on
programmes relating to crop protection,
animal husbandry, fisheries, irrigation etc.,
but in the Seventh Five Year Plan, allocat-
ion for these items has been increased to Rs.
22319.51 crores. You can very well see
that such a huge amount is going to be spent
for the people living in villages to improve
their living conditions.

A point was raised during the discussion
that money is being provided, but programmes
are not being implemented properly and the
funds made available by the Centre or by the
State Governments do not reach the intended
beneficiaries. When this complaint reached
the hon. Prime Minister, he took the
requisite steps and made arrangements for
concurrent evaluation of the programmes.
The State Governments also evaluate the
programmes. The nodal departments of the
Centre running the programmes also review
the position. But in addition to that, one
more concurrent evaluation was started in
October 1985. 29 research and educational in-
stitutions were entrusted this work so that
they may make independent evaluation. In
addition, they were to find out from the
beneficiaries, whose number is about 20 in
each Block, what is the difference between
the assistance provided to them and the
assets created by them with that amount. If
the difference is more than Rs. 500, then the
District Collectors were made responsible
and they were required to report to the State
Government where that money was spent ?

Simultaneously, a grievance cell has also
been opened. The State Governments were
directed to open grievance cells in which the
beneficiaries cculd lodge their complaints.
They should take proper action on them.

Similarly, there is a proposal to form a
flying squad also to detect the bungling. The
most important thing is that these pro-
grammes are to be rup by the State Govern-
ments. So far as the function of the
Planning Commission is concerned, we have
repeatedly been writing to it that they should
follow the policies and rules which the
centre has formulated,
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As you are aware, there is a separate
Ministry for the 20 Point Programme. The
Ministry finds the shortcomings. In addition,
the Planning Commisaion also reviews the
position. Recently, the review made in July
1986 about the minimum needs programme
revealed that we have almost achieved the
targets and the implementation of the pro-
gramme has been quite satisfactory. Wherever
any shortcoming was seen, that was noted
and the State Governments were informed
about that asking them to take proper action
to avoid recurrence of such shortcoming.

The issue which is being discussed is
very important. Every hon. Memter is
concerned with it. The implementation of
drinking water programme in the villages
should be accelerated. 2.31 lakh problem
villages were identified as on 1.4.80 and out
of them 1.92 lakh villages were provided
drinking water facilities during the Sixth
Five Year Plan. In addition, 47 thousand
ordinary villages were also provided water.
In this way t:11 31.3.1985, people of 56 per
cent villages had been provided drinking
water facilities. In the Sixth Five Year Plan,
Rs. 2485. 3 crores were spent out of which
Rs. 1566.62 crores were spent in State
Sector and Rs. 918.65 crores were spent in
the Central Sector. This amount was spent
duripng the Sixth Five Year Plan.

SHRI MANVENDRA SINGH
(Mathura) : Iwould like to draw the
attention of the hon. Minister that in my
region, Mathura a survey for drinking water
has been made. 1 want to say something
about that. Those villages where water was
found to be saline have even now been left
out and the people have togo 4 to 6 kms.
away to fetch drinking water. I, therefore,
request that orders for a fresh survey of the
area should be given, because the survey so
far made is not correct.

SHR1 SUKH RAM : If you listen to
me patiently, you will agree with me. When
such complaints were received, another
survey was made and as I have been
informed, there are 1.52 lakh villages where
drinking water facilities have been made
available, but due to sources of water going
dry or sources of water being on the sea
coast, became saline. Several reports of this
pature have been received that in the villages
where water was shown to have been provi-



407 Resolution Regarding
Growth of Rual
Economy—Contd.,

ded are facing water shortage. We shall
think over this problem also.

There Is a programme called International
Drinking Water Supply and Sanitation
Decade, 1981 —90. It is a Central Govern-
ment Programme and we feel that in this
decade, those villages should be provided
drinking water where it has not been provi-
ded.

Just now the hon. Member talked about
his region. For me, it will be difficult to
give region-wise details, but I shall find out
what is the State Government programme. 1
shall definitely look into the problem, but
just now I was referring to the position at
national level.

[English]

DR. PHULRENU GUHA (Contai) :
I would like to know from the Minister what
is the arrangement for supplying sweet water,
where they only have saline water, because
there are lots of villages in our country
where only saline water is available for the
people. But uptil now we do not find that
it has been chanpged.

MR. CHAIRMAN : I think the Minister
has already spoken about the problem vill-
ages ;. probably the hon. Member did not
listen to it.

SHRI SUKH RAM : We will look into
that problem, and see what can be done by
us and what the State Governments can do.

SHRI D.N. REDDY : It is not about
one village. Every village is a problem
village. That is why this resolution was
moved.

(Translation)

SHRI SUKH RAM : Whereas in the
Sixth Five Year Plan, Rs. 2485.33 crores
were spent, in the Seventh Five Year Plan a
sum of Rs 3454.47 crores has been alloca-
ted. In the first year of the Seventh Five
Year Plan i.e. in 1985-86, 45,000 villages
against a target of 30663 villages, have been
provided with drinking water. In this
corhection the Planning Commission has
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taken one more decision also that ‘10 per
cent of the Plan allocation will be spent on
such schemes where no expend iture is made
on maintenance and repairs. We have taken
a decision that 10 per cent of the Plan
allocation may be set aside for the proper
maintenance of water schemes and other
works that we have carried out. However,
the fundd for maintenance come under non-
plan expenditure. AsI have just now said
that the number of those villages which have
been provided drinking water facility is 1 89
lakhs and not 1.92 lakhs.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : Madam Chairman, the
problem of water is getting acute due to
drought. When facilities are available in
the villages, then why are the people
migrating to cities. When everything is
going on so smoothly. (Interruptions)

Even after providing so much drinking
water facilities, why do the schemes of
drinking water or tubewells are not working.
It is because there is a situation of drought
and famine in that area, Sitting in the
office you can furnish figures that water has
been provided to two lakh villages, put how
will you solve the problem of water caused
by the drought and famine ; as 90 per cent
of water sources have gone dry.

[English)

MR. CHAIRMAN : He is not yielding.
Please listen to me.

DR. PHULRENU GUHA : The mech-
anics are not available in most of the villages
for doing repairs of the tubewells. What are
you doing for that ?

SHRI BALASHEB VIKHE PATIL : His
speech should be realistic one only on the
basis of field work, not paper. Paper may
speak anything.

[Translation]

SHRI SUKH RAM : Madam Chairman,
as I have just said the Planning Commission
gathers information and chalks out pro-
It allocates funds to
the State Governments according to the pro-
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gramme by taking into account the funds
available with the State Government and the
Centre. So far as the question of the Centre
is concerned, it has no office in the field to
run those programes. Only the State Govern-
ments can run these_ programmes. The State
Governments have Assemblies and M.L.As.
. Through them the State Governments can
be informed as to where the loopholes lie and
how these can be removed. In our opinion
the consumer must get the benpefit of the
monpey that we spend. That is why we have
furnished these figures. We have allotted this
amount for this purpose and so 1wuch of
amount has been spent. If it has not been
spent properly, you can lodge a complaint.
You <can make complaint to the
State Governments as well as to the centre.
It becomes your duty to ask the State Govern-
ments to implement the programmes properly.
So it is not proper to say that these figures
do not reflect the actual work done in the
field. If there is any difference, we would
like to have your suggestions in this
respect.

So far as the question of planning is con-
cerped, if you point out lacunae in our poli-
cies we shall try to remove them. 1If it is not
being implemented properly, you can raise this
matter in the proper forum like the State
Assembly and the admin’stration of that State
or can also write to us. We will also write
to them to implement these policies pro-
perly.

A point has been raised about marketing
It is our view that the farmers have bheen
exploited for centuries, and to some extent
the same thing is there even today. Taking
this into consideration, a scheme has beep
devised under which it is aimed to make
available the produce of the farmers to the
consumers through co-operatives and remove
the intermediar.es. We have launched a big
programme in this direction. I do not say
that this programme is hundred per cent
according to the requirement, Itis not yet
according to the requirement. When the
First Five Year Plan was Jlaunched, there
were” 286 regulated markets before the plan
and now their number has gone up to 5663.
This number is likely to increase furthesr. But
there are still some States which have pot
passed this legislation. We repeately remind
them that they have to provide regulated
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marketing facilities so as to safeguard the
interest of the farmers. At present there are
22,000 such markets which are run either
through local bodies or private agencies.
Besides, agricultural produce is also marketed
through co-operatives and by the end of
Sixth Five Year Plan agricultural produce
worth Rs. 3,032 crores was marketed through
them. We tried our level best to know about
the total agricultural marketable surplus, but
we could not get details of the agricultural
produce sold through private marketing
agencies and there seems to be nothing wrong
in it. because why will the dealers in the
private market tell us the factual position.
But we have details of the agricultural pro-
duce sold through regulated markets. Our
aim is to market agricultural produce worth
Rs. 5,000 crores through co-operatives by
the end of the Seventh Five Year Plan. For
this we have made a provision of Rs. 149.44
crores in the Seventh Five Year Plan. Our
efforts will be to market agricultural produce
through co-operatives. The co-operatives
should be free from any bungling and there
should be only farmers in it and not the
miadlemen. But this is a State subject and
it is for the State Governments to see that
the policies furmulated by the Centre are
implemented properly.

SHRI MANVENDRA SINGH : In this
context an important issue pertains to the
farmers also The Government should see to
it that whatever the farmer produces io the
country, he gets reasonable price for it. The
Government should increase the prices of
agricultural produce of the farmers. The
prices of all the items are increasing. The
cost of fertilizers, agricultural implements,
pesticides and labour has shot up, The
Government should increase the prices of
agricultural produce in that position, but
they are not paying any attention towards
it.

{English]
MR. CHAIRMAN : He is not yielding.
After he completes his reply, then you can

ask him.

[Translation)

SHRI SUKH RAM : Everyone knows
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that we hav: set up a Commission for this
purpose. 1t determioes prices of agricultural
produce evary year and the Government
approves tham. This has benefited the far-
mers to a great extent.

Besides, discussion on rural industries
has also taken place here. Earlier there
were 26 such industries which could be set
up only in the rural areas. At present the
Ministry of Industries is preparing a draft un-
der which about 43 industries or even more
would be set up only in the villages and the
Government will give assistance for it. But
it is the responpsibility of the State Govern-
ments that they run those industries in a
proper way. A sum of Rs. 1160.20 crores
had been earmarked for this purpose in the
Sixth Five Year Plan for the Centre and the
States taken together and now a sum of Rs.
1626.46 crores has been earmarked in the
Seventh Five Year Plan for the same, so
that more and more industries are set up in
the villages. We have to encourage the
traditional industries in the villages like
agriculture, handloom, sericuiture, hapdi-
craft etc. The marketing of the products of
these industries which took place in 1973-74
was to the tune of Rs. 2183 crores. In 1984-
85 it was Rs. 7725.63 crores In 1973-74,
whereas 101.21 lakh people were employed
in this sector, their number rose to 164.95
lakh. There is even now much scope for
work and expansion of rural industries.

Mr. Chairman, Sir, when we are discuss-
ing matters related to farmers, it becomes
pecessary to deal with the subject of irriga-
tion. Probably it is not possible to increase
agricultural production without irrigation.
Much progress has taken place under the
programme which we have formulated for
the whole country. [ would like to inform
you that in 1950-51 about 226 million
heactares of land was under irrigation and
at present it is 68 million hectares and in the
Seventh Five Year Plan 13 million hectares
of additional land will be brought under
irrigation. We shall also achieve the aim
set in this plan. Although I agree that there
may be some difference in the area under
irrigation as has been mentioned and the
area that is actually irrigated. We are gett-
ing it examined so that we may be able to

NOVEMBER 28, 1986

Resolution Regarding 412
Growth of Rural
Economy — Contd,

use ‘he potential we had created we had
spent Rs. 10258.66 crores in the Sixth Five
Year Plan for that purpose. In comparison
a provision for Rs. 16060.55 crores has
been made in the Seventh Five Year
Plan.

SHR1 BALASAHEB VIKE "*TIL : Mr.
Chairman, Sir, I would like tc .equest the
hon. Minister to tell us about the total
amount that has been spent.

SHRI SUKH RAM : If you ask me to
calcujate and if indulge in calculations, it
will waste your time. 1 would, therefore,
request you to calculate it yourself.

SHRI BALKAVI BAIRAGI (Mand-
saur) : Madam, Chairman, I would request
the hon. Minister through you to State the
total area of the land that will be brought
under irrigation in the entire cour.try by the
end of the Seventh Five Year Plan.

SHRI SUKH RAM : The figures which
the hon. Member wants to know are not
available with me at present. In the Seventh
Five Year Plan we have set a target to bring
13 million hectares of additiopal land under
irrigation and I have also told as to what
will be the expenditure on it.

Madam Chairperson, in the course of
discussion on the administrative expenditure,
it has been said that there has beep increase
in this expenditure. 1 would like to tell the
hon. Members that the administrative ex-
penditure on IRDP is 10 per cent, it is 5 per
cent in the NREP and 5 per cent in the
RLEGP.

SHRI BHARAT SINGH (Outer Delhi) :
Hon. Minister, Sir, what about the funds
that are bupngled.

SHRI SUKH RAM : It is not enough
to say it. We cannot take any action unless
it is proved. It is not possible for us to
change our policy on the basis of someone’s
statement only. 1 have already requested
you to help us by pointing out the short-
coming. For that if we need be we shall
further study.

Presently, through this Resolution a point
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has been raised that the cities are improving
a lot whereas the condition of villages is
deter.orating. Though cities and villages are
both part of India, yet as a major part of
the population lives in villages, more atten-
tion should be paid to the villages.

[ English)

SHRI D.N. REDDY : That is the
main theme of the Resolution—disparity
between rural econmomy and the urban
economy.

MR. CHAIRMAN : Mr. Reddy, if you
want to reply, you can reply after he has
finishedw

[Translation)

SHRI SUKH RAM : I am telling you
that in urban areas the main aim of the
Plan is removal of poverty. The removal of
disparities is its aim and all programmes aim
at that. At the end of the Sixth Five Year
Plan, 37 per cent people have been left
below the poverty line and it is our endeav-
our to bring down this percentage to 26 by
the end of the Seventh Five Year Plan. It
is also our plan to bring down the per-
centage of people living below the poverty

line to about 5 by the end of this century. .

We are trying to achieve this and it will be
done with our coopesration.

If you look at the ratio you have ment-
joned in case of urban areas and rural areas,
you will find that in urban areas there has
been reduction to the tune of 14 3 percent,
whereas in rural areas this has been 15.6
percent. We also feel that large scale pro-
. grammes cannot merely be implemented fully
by official machinery. This thing we have
been repeatedly saying and writing and im-
pressing upon all the State Governments that
people’s representatives should be involved
in these programmes. In several States, this
has been done ; but in certain States com-
plaints have been received.

I am pleased with one thing that none of the
hon. Members, who have taken part in this
discussion, has complained that sold State
Government does not have the national ap-
proach. Only one complaint has been recei-
ved from West Bengal. I feel that too should
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not have come, because our programmes are
not based on any particular region, religion
or a particular section of the community.
These are based on human considerations. If
any political party, it may be in any State,
functions on political basis, then we shall
have to think over it.

We want that- right from Panchayat
members to the Members of Parliament, all
should be involved in these programmes and
unless they are included, even if our target
is achieved, there will be no one to monitor
the programmes. It is the Panchayat
members, Members of the Assembly or the
Members of the Parliament who can oversee
the implementation at the field level, because
they keep on touring the villages. They have
direct liaison with the people. They have to
be included in the programme implementa-
tion committees and about this the Prime
Minister has written a letter recently.

I have just now submitted that the Prime
Minister has written to the Chief Minister of
all the States that Panchayat elections should
be held, because Panchayat laws have been
passed in all the States. It has been observed
that at certain places Panchayat elections
have not been held for yzars together. About
District Boards also, we have received sugges-
tions that these should be set up. Two things
require consideration in this respect. In case
of small States and the Union Territories it
may not be possible at the district level to
find out as to what will be the expenditure,
but it is necessary to see that the work at
the lower level should be good. Alongwith
it, we should associate Panchayats at the
formulation stage.

As 1 have - submitted, elections for
Panchayats should be held. For this all the
Members of the State Legislatures and MPs,
to whichever party they belong, should know
what is happening in their constituencies.
At the implementation state they should also
be involved. In this connection, as the
Prime Minister has said, if we can consider
such a legislation we should do that and if
some suggestion in this regard comes to wus,
we shall consider it.

In the end, I would like to say that we
should bring about maximum possible
progress in the country through these Plaps.
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But population growth is a big hurdle in it
with a view to control it, several programmes
have been going on for the last many years.
We had speeded up the pace of this pro-
gramme in 1974-75. Ip a programme which
involves crores of people, mistakes are bound
to be committed. But those mistakes were so
much exaggerated that not only we but those
also had to face its consequences who made
it an issue. Presently, there is no political
party in this country which may control the
population through dis-incentives.

China whose population is the largest in
the world has marched ahead in controlling
it, through incentives, and greater disincen-
tives. That country gave overriding priority
to this problem. If we do not take proper
steps to control the population, the country
will have to suffer heavily. We are already
suffering the damage that has been done.
Therefore, all the political parties have to
ponder over this issue, because the gquestion
relates to the whole of the country. Due to
our Plans, our economic growth has been
3.5 per cent, whereas the population has
grown by 2.1 percent. We are proud of
the fact that the most ambitious programmes
were included in the Sixth Five Year Plan
and we succeeded in fulfilling the target of
5.2 percent economic growth in that period,
In the Seventh Five Year Plan also which
has completed its first year and is going to
complete the second year very soon, we have
fixed the target at 5 per cent. In this plan
also, we are moving towards the right
direction and we shall beable to achieve
this target also.

I would like to say to the hon. Members
whether they belong to this side or that side
that I agree that there complaints should
come before this House, but unless they
present balanced views, our knowledge will
remain incomplete and we shall not be able
to draw proper conclusions. We have under-
taken ambitious programmes in the country
and a big movement has been launched by
our organisation through which we will be
reaching every village. There can be diffi-
culties like non-availability of drinking water,
but I would like to know from the older
people-not the younger ones— who have seen
the conditions prevailing in the villages some
25 to 30 years back whether even today the
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same conditions prevailin the villages ?
Have not the radio, transistor, television,
electricity and roads reached there ? It is
not that we have acheived everything. Much
is to be done yet. As regards the infrastruc-
ture to be provided in the Seventh Plan,
electricity has been given priority.

I am thankful to the hon. Member who
moved this Resolution as he has given an
opportunity to the hon. Members of this
House to draw the attention of the Govern-
ment to the shortcomings. I too belong to
the rural areas and my pol itical life has been
linked with the implementation of the
schemes and plans. I, therefore, know that
there are several difficulties which will have
to be removed and for that we have taken
steps. If you find any shortcomings in our
policies, please do tell us about them. But
we shal have to mapage within our resources
optimum use of our resources and though
we require large sum of mopey What must
make must ensure that they are utilised
properly and reach the people. It seems you
have not gone through all the statistics. If
you go through all the figure you will find
that we are spending much more on the
rural development than what you have
demanded. You have demanded Rs. 10,000
crores, but we are spending three to four
times more than that. Therefore, I appreciate
the intention to draw the attention of the
Government, but your version that nothing
has been done for the villages and urban
people have marched much forward is not
true.

With these words, I would request that
he may withdraw his Resolution and the
suggestions put forward by the hon. Members
will be fully taken care of at the time of
implementation of the policies.

[English)

SHRI D.N. REDDY (Cuddapah) : This
is not the first time this subject has cropped
up in this House. I am sure it must have
been discussed quite a number of times and
quite a pumber of times the concerned
Minister would have come out with figures
supplied by his officials. But the village have
been the same in the last so many years in
the post-independence era,
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At the outset, I would like to submit to
the House that the resolution is meant for
Rs. 10,000/~ crores in addition to the amount

allotted in the Seventh Five Year Plan. I
hope the hon. Minister will take that into
accouant.

Rarely a subject crops up in this House
on which the hon. Members irrespective of
their party affiliations speak in one voice.
This is the one such occasion when Member
after Member on both sides of the House
agreed that there is a great disparty in the
development between the urban and rural
areas.

In his concluding speech, the hon.
Minister said that the cities have not grown.
That is not true. It is there for everybody
to see. Population has almost doubled in the
cities. Villages are geting desolated and no
less a person than the hon. Prime Minister
himself expressed that the exodus from the
rural areas to urban areas should be stopped
as their is brain-drain also from the villages.
That should stop. So, the hon. Minister must
correct himself when he say that the cities
have not developed and the villages are not
disola‘ed. No. It is not true. The cities are
develop.ng at the cost of the villages. My
anguish is, there is lot of disparity and it has
ybesn increasing after each Five Year Plan
betwzaen rural economy and urban economy
In both the Houses, the Members agreed that
disparity has developed in the economy bet-
ween rural and urban sectors. Vigorous steps
have not been taken to bridge this gap. In
spite of the Five Year Plans in the post-inde-
pendence era, in spite of pious pretensions by
the Government and slogans doled out now
and then like the Garibi Hatao and the 20
Point Programme and all that, it has not
ach eved the rzal rasult. The main reason is
th: intentioas ar: good but political will is
not thzre. They are not sincere and they are
not parsu n3 their plans proparly and thire

$as bzen topsy turvy planning in all the Five
Year Plans. Due emphasis is not given to the
really urgznt problems and the plan pro
gramme has been topsy turvy.

Even Jawaharlal Nehru, in the later years
of hg rule admitted that thare was some
faulty planning and that emphasis was not
placed on agriculture in the First and Second
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Five Year Plans. But unfortunately for the
whole country and for us by the time he
realised his mistake, he was no more.

In one of his......speeches as India’s first
President, Dr. Rajendra Prasad reminded the
Government and his partymen, that the fruits
of freedom should reach all the countrymen,
rich or poor and especially those in remote
areas.

The Father of the Nation also has been
stressing equally throughout his life time that
India really lives in the villages and the
villages should first be looked after. Three-
fourth of the population of our country lives
in the villages. More than half of them are
farmers and nearly 40% or more are hvng,
below poverty line. In his anxiety, our first.
Prime Minister to bring our country om a
par with other countries, emphasis was laid
on the major industries. So, agriculture got
the second position. The production targets
set in the first second Five Year Plans were
not achieved. In the later years of his
stewardship, Pandit Nehru realised that
priorties have been distorted in rhe Five Year
Plans. Later the country discovered that
without rigorous policies, it will be difficult
to improve the conditions of the rural
masses. There has been a widening gap bet-
ween the promises and the performances.
The hoa. Minister has rightly emphasised that
the great Pandit Nehru really started the land
reforms. As a matter of fact, even in the pre-
Independence days, the first slogan was aboat
the land reforms. But let us be clear in our
conscience. Let the hon. Minister himself
reply why land reforms have not been imple-
mented with a clear conscience. It took 40
years to find out the importance of land
reforms. Whenever we raised an uncomfort-
able guestion, they said that the problem is
with the States. This has been the reply given
by the Minister day-in and day-out. Land
reforms have not been implemented even till
today. It requires a lot of political will in the
implementation of land reforms in the rural
areas.

SHRI ANIL BASU (Arambagh) :
Spzcially in the Congress (I) —ruled States

SHRI D.N. REDDY : In spite of the
various programmes formulated for the
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welfare of the rural masses and the statistics
given, the conditions of the rural people have
not improved due to the lack of political will
to achieve results at any cost. I would like
to imphasise here that the expenditure is
more in the urban areas than that of the
rutal areas. 1 would like to cite an example.
In this city itself, about a few years back,
during Asian Games, we were told that we
have spent Rs. 800 crores. 1 am sure,_the
hon. Members would have read in the papers
that a blozk was construzted at a cost of Rs.
20 croreg. For a period of three years, it was
kept vacant. First, it was meant for an
hospital. Later it was considered for a hotel
and till now no decision has been taken.
Now they want to turn it into a guest house.
So, & sum of Rs. 20 crores have been spent
on that'block and that was vacant for the
last three years.

Another point I would like to say, with
shame is, about the Apna Utsav which has
been celebrated ata cost of about Rs. 8
crores, Second-hand, third-class artisans were
ipvited from all over the country. There were
4,000 such artisans who look partin the
Utsav. 1 would like to say here that abso-
lutely second-rate performance were given at a
cost of Rs. 8 crores. We could have got any
pumber of useful projects out of that. We see
such kind of unproductive expenditure in the
cities. What is the conditioa in the rural areas?
Still, the percentage of literacy is very low.
The death rate is much more —almost double
the amount when compared to the cities.
That is the case prevailing now. An honour=-
able member himself has objected to your
statement that 60 per cent of the villages are
without pure drinking water. It is perfectly
true. Protected supply of drinking water to the
villages is not at all available. We are having
protected drinking water facilities in the
villages to the extent of one per cent or two
per ceat. That is all. Whepever we raised
this issue, the reply is that the infrastructure
has not bsen there. Infrastructure for any
project —education or health or any other
institution —canpot be built in a day. We
have to make a beginning. My point is that
we have not made a beginning for the 1ast 40
years, Atleast it should be done now.

1 am very glad that the hon. Minister has
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mentioned that politics has no place. I fully
agree with him that politics should not have
any place in this. For God’s sake, let us for-
get about politics atleast in issues like this.
Also, I hope the Minister would have noted
that every member who spoke on this subject
supported my Resolution. So, to ask me to
withdraw this is 'rather very unfair. Even,
you please ask them to vote according to
their conscience. Conscience vote did create a
history in this very House and in this country
a few years back. Let it create another kind
of history now in voting on my Resolution.

( Interruptions)

I plead with all the members to ask their
conscience whether my demand is right or
wrong.

SHRI ANIL BASU : It is very right...

SHRI D.N. REDDY : The Minister is much
complacent that much more than what I have
asked for is spent in our country I have ask-
ed for an additional sum of Rs. 10,000 crores
—Rs. 10,000 crores of additional amount of
what you have allotted in the Five Year Plan.
So, I do not want to repeat all these things.

I have already mentioned all these things. I
only say that politicians look for votes. But

- a statesman looks forward to the next gene-

ration. At least in matters like this, let us be
statesmen and not politicians....

AN HON. MEMBER : You are a poli-
tician.

SHRID N.REDDY : I do not deny it.
At least on some occasions let us be states-
men. We cannot forget that we are all politi-
cians. But:in a project like this, the
politicians should act like statesmen, inclu-
ding the hon. Minister. I request the whole
House to support my Resolution. The
Government should sincerely make a beginn-
ing to develop the rural areas. The expen-
diture in the urban areas must be cut down.
It is three times or four times more now. I
do not agree with the hon. Minister when he
says that the cities are not expanding, they
are not spending more money on towns and
cities. As a matter of fact, the stage has
come¢ whepy matrimonial alliange with any
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villager is considered a taboo. Nobody
wants to give his daughter in marriage to a
villager and nobody likes to marry ina
village. That stage has come in our country
where 80 per cent of the population lives in
villages. You can really imagine, what a sad
state of affairs our villages are in. It is no
use saying all sorts of things and giving out
all sorts of statistics every now and then.
That does not serve any purpose. It is no
use saying that so much money is spent. I
agree with you that money is not the only
point. We must see—it i8 your responsibility
and it is our responsibility-—that the money
spent reaches the deserving poor. It was not
so all these years. The middlemen should
be eliminated. The farmer should get his
dues, Hon. Speaker himslef admitted the
other day that the farmer was not getting the
fair price that he ought to get, the farmer is
suffering and he must get a fair price ; he
also assured that a further discussion would
take place on this subject. It is not my
only voice ; the whole House is of the
opinion that the rural areas are neglected and
the urban areas are getting richer and richer
at the cost of the rural areas. This should
cease. Let us make a beginning now at least.
I appeal again to the conscience of the
Members and request them to support my
Resolution. Let politics not come into
this.

SHRI SUKH RAM : The hon. Member
has just now said...

SHRI C. MADHAYV REDDI : He cannot .

. speak again...

MR. CHAIRMAN: He
clarify.

wants to

SHRI D.N. REDDY : The hon. Minister
mentioned about” family planning. I fully
support him. It is better that we pass a
legislation that the population should be
controlled.

(Interruptions)

MR. CHAIRMAN : He only wants to
clarify. You do not want him to give any
clarification ?

SHRI SUKH RAM : On a point of
clarification.
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MR. CHAIRMAN : Please be very brief.

SHRI SUKH RAM : The hon. Member
has said that land reforms laws are not pro-
perly implemented by certain States. I simply
want to draw thc attention of the hon.
Member to Andhra Pradesh. According to
this brief, Andhra Pradesh is one of the
States which have not implemented the land
reforms laws ..

SOME HON. MEMBERS : No, no.
(Interruptions)

SHRI V. SOBHANADREESWARA RAO
(Vijaywada) : Andhra Pradesh is one State
which has implemented the land reforms in
letter and in spirit. It is Bihar and U.P.,
which are under the control of the Congress
Government, which bave failed to implement
the land reforms. Our State is the first’ in
the country which has distributed millions of
acres to the landless poor and the other
weaker sections of the society...

SHRI D.N. REDDY : We all object to
what the hon. Minister has said (Interrup-
tions)

16.14. hrs.
[MR. DEPUTY-SPEAKER in the Chair]
MR. DEPUTY-SPEAKER : Order, order.

SHRI C. MADHAVY REDDI : The
Minister was speaking again. The reply is
already over. The Resolution has to be put
to the vote of the House. There is no scope
now for saying anything now. The Resolution
has to be put. That is all. Nothing else.

MR. DEPUTY-SPEAKER : The question

“In view of the growing disparity bet-
ween rural and urban incomes, resulting
in overcrowding of suburbs of towns and
cities, and lack of incentives and oppertu-
nities for growth of self-generating rural
economy through rural industries, crafts
and arts, this House urges upon the
Government to allocate rupees ten thou-
sand crores for the growth of rural ego-
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nomy during the Seventh Five Year
Plan.”

The motion was negatived.

16,15 brs,
"RESOLUTION RE : ECONOMIC POLICIES
[ English]

SHRI BHATTAM SRIRAMA MURTY
(Visakhapatpam) : Sir, I beg to move :

“Having regard to the planned development
of the country and the realisation of the
constitutional obligations, this House takes
gerious note of the wrong economic policies
being followed by the Government and the
distortions introduced in the earlier policies
which are leading to increased concentration
of economic power, widening the gulf between
rich and the poor and threatening the econo-
mic independence of the country by increas-
ingly relying on foreign sources, and calls
upon the Central Government to take imme-
diate steps to—

(i) correct the distortions introdaced into
the Industrial Policy since 1980 ;

(ii) give public sector its due place as
invisaged in the Industrial Policy
Resolution, 1956 ;

(iit) curb monopolistic trend and reduce
¢oncentration of economic power ;

(iv) ‘protect the small scale sector from the
onslaught of the big business and the
multinationals ; and

(v) stop the avoidable dependence on
foreign technology and capital and
support the indigenous R & D efforts
and technological capabilities”.

Sir, before I proceed with further discu-
sion on the matter, I would like to know
from the Chair whether the Minister in charge
*who is going to reply to this is present here
at all.

MR. DEPUTY-SPEAKER : You have to
-péply. The Minister will only intervene.
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SHRI BHATTAM SRIRAMA MURTY ;
The Minister has to respond, to react to this.
The concerned Minister should be present in
any case. Because it mostly deals with the
industrial policy, licencing policy and distor-
tions introduced in the licencing policy. The
Minister is conspicuous by his absence.

(Interruptions)

MR. DEPUTY SPEAKER
Minister present will take care.

The

SHRI BHATTAM SRIRAMA MURTY :
1 don’t think that this is the correct pro-
cedure Sir.

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : Your Resolution does not cover only
industrial policy, it covers something else
also, that is why it has come to the
Planning Ministry.

SHRI BHATTM SRIRAMA MURTY :
I know that it covers somecthing else also.
That something eclse is already covered by
Dr. D.N, Reddy’s Resolution.

Sir, we have before us thé Constitution
which embodies the Directive Principles. It
says, the Directive Principles clearly direct :

“That the operation of the economic
system does not result in the concen-
tration of wealth apd means of
production to the common detriment’,

So, concentration of wealth should be
avoided. The policy of the Government
should be such that it should not result in
the concentration of economic wealth in a
few hands. Secondly it says :

“That the ownership and control of
the material resources of the com-
munity are so distributed as best to
subserve the common good”. )

So, the distribution aspect also is very
clearly brought out here. Any resolution
undertaken by the Government, any policy
pursued by them, any programme which is
undertaken should not be in contravention
with the ultimate goal we bave in mind.
The Constitution “prescription cannot be
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violated flouted.

That being so, let us examine to what
extent the Constitution obligation has been
duly discharged and the ultimate goals and
aims are sought to be realised through
various measures which the Government are
now ' implementing. I have clearly stated in
‘the course of this Resolution that the polieies
which are leading to increased concentration
of economic power, widening the gulf between
the rich and the poor, are the fundamental
and basic aspects I would like to deal with
them now.

Sir, let us examige whether it is a fact or
not that the operation of the governmental
policies is resulting in the concentration of
wealth. For that purpose we will examine
each one of the factors which I have now
brought within the scope of the Resolution.

Let us take the top twenty industrial
houses and see how they are able to multiply
their wealth in the course of the last decade
or so. In the year 1972 their total assets
were Rs. 2,872 crores which by 1981 became
Rs. 8,959 crores and by 1982 the figure was
Rs. 11,286 crorss. So between 1972-82 from
about Rs. 3,000 crores their assets became
Rs. 11,000 crores. So, the increase is
obviously seen. That is how wealth is
accumutated in the hands of a few monopoly
houses. For instance, let us take Tatas,

In the year 1972 thetotal assets available
with the Tatas were Rs. 642 crores. In 1981
they went upto Rs. 18.40 crores and by the
year 1982 they became Rs. 2,431 crores. The
increase between 1972-82 is four-fold.

Now let us take Birlas. In 1972 the
total value of the assets available with them
was Rs. 589 crores. In 1981 it became
Rs. 1,692 crores and' by 1982 it rose to
Rs. 2,005 crores. Let us take Mafatlals.
In 1972 their total assets were Rs. 184 crores
and by 1981 it became Rs. 555 crores and
by 1982 the same became Rs. 611 crores.

Now let us take Sarabhai. In 1972
the value of their assets was Rs. 84 crores
which in 1981 became RS. 331 crores and
in 1982 it rose to Rs. 374 crores. The
increase is nearly five-fold. Let us take
Modis. In 1972 the total value of their
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assets was Rs. 58 crores which in 1981
became Rs. 242 crores and in 1982 the same
- rose to Rs, 359 crores. Lastly I will quote
the figures about Kirloskars. In 1972 the
total value of their assets was Rs. 86 crores
which in 1981 became Rs. 278 crores and in
1982 the same became Rs, 338 crores. The
increase here is more then four times.

This is how the big monopoly houses
year after year are accumulating riches. The
wealth is being concentrated in a few hands.
The top few monopoly houses have come to
own the riches. That is the situation.

Now let me give the figures as far
as unemployment is concerned. In the
year 1980 the unemployment figure was 1.44
crores which by 1986 became 2.75 crores.
So, it is double here. Therefore, on the one
hand unemployment is increasing ; poverty is
increasing and people below the poverty line
are acutely suffering and on the other hand
these big monopoly houses have been able to

“accumulate their wealth four fold.

The revenue locked up in the court cases
etc., as far as excise arrears are concerned is
about Rs. 1500 crores. After all, courts do
come into the picture in these cases and
because of their decisions, some difficulties
do arise in the collection of arrears., There-
fore, these people stand to gain and they
take advantage of this and utilize this amount
for furthering their business.

There is another feature. The big
business houses continue to float personal
trusts. They float a plethora of investment,
trading and other non-productive companies
to avoid taxes. For instance, Birld Group
have floated 24 trusts like All India Hindu
(Arya) Dharam Seva Sang Trust, Jan Kalyan
Trust, Durga Devi Memorial Trust, Vishwa
Mangal Trust etc. Similarly, Garware Group
have constituted several trusts, 74 in number.
How do they make use of the trusts in
promoting their business interests ? This is
very relevant and interesting. The” misuse
of tax exemptions given to trust funds for
charitable purposes has been confirmed by
various studies. At ope time, the Public
Accounts Committee had gone in depth
into this matter and they made their
recommendations. The Wanchoo Committee
also made some observations. I quote here ;
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“A recent study made by the Department
of Company Affairs of 75 trusts, of
which 62 were charitable, showed that
the business houses creating the trusts
had mostly appropriated the trusts funds
for their own businesses.”

This is an extract from the Wanchco
Committee Report.

Then, the Public Accounts Committee
(1969-70, 4th Lok Sabha), in its 121st report
observed :

“While trusts fulfil a laudable social
objective, they have also been used as a
device to avoid tax. The Committee
also took note of the fact that out of 45
trusts conpnected with industrial houses
and having a corpus of Rs. 24.11 crores,
the investment by 32 trusts in concerns
connected with the industrial houses were
30 per cent or more of their funds In
some cases, it was npoticed that the
investment in such concerns amounted to
as much as 90 per cent of the funds of
the trusts.”’

Through the mechanism of trusts, they
are able to subvert the law and avoid pay-
ment of the taxes to the Government and
accummulate private wealth. All these trusts
and companies are not only avoiding taxes
but also none of them are registered under the
MRTP Act.

The big houses generally avoid wealth
tax which has become possible through the
mechanism of trusts In order to bring out
this fact in a very clear terms, I would like
to quote a few figures. Shri M P Birla is
stated to have possessed according to one
study in the year 1957-58 wealth of Rs.
45.28 crores and then the: wealth possessed
by him in 1977-78 i.e. after a period of
twenty years as per the records came dewn
to Rs. 11 65 crores. In the case of Shri B
M Birla, the wealth in 1957-58 was Rs.
58.67 crores and it 1977-78 it came down to
Rs. 16.85 crores.

In the case of Rukmini Devi Birla, it
come down in 20 years from Rs, 75.43 crores
to Rs. 19.43 crores. Similarly, many number
of such instances can be quoted. 1 do not
want to take the time of the house by quot-
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ing all these figures but it is for the Minister
to look into it and see as to how this has
become possible, through what method,
through what machanism, through what des-
ign and in what manner these people are
able to show such deflated figures. In the
case of Mafatlal, in the case of Sarabhai and
in the case of several others, this has happe-
ned. The case of Sarabhai is very interest-
ing. In the year 1957-58, the value of his
total assets was Rs. 22 crores ; by 1977-78,
unfortunately, his fortunes dwindled so fas
that it came down to just Rs. 59 lakhs only.
This is how the figures are being presented
from time to time. It is for the Government
to look into this matter and examine how
it is all managed and how things are being
done. How this has become an ipevitable
feature in figuring.

Of course as I said earlier in my speech,
so far as the central excise is concerned, it is
estimated that the revenue locked up in court
cases is of the order of several crores of
rupees. This is an ipevitable process in a
democracy where courts play there role and
the rich take advantage of the delay and try
to plough back this money for promoting
their personal interest and private business.

That apart, as far as the excise duties
from Multinationals in the Small Scale sector
are concerned, concessions available to small
scale sector are being cornered by MRTP
companies and Multi-National Companies.
In this way, through all these methods they
are able to accumulate wealth. This aspect
also requires to be more deeply studed and
suitable action taken by the Government.

I would like to quote from the Report
of the Public Accounts Committee, for the
year 1986-87. The 49th Report of the PAC
observes :

“When asked what was the intention
in giving concession in excise duty
to the small scale sector, Member of
the Central Board of Excise and
Customs stated :

‘It primarily aims at providing
protection from the large scale
Sector’.”

[N

So many MRTP companies and Multi-
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Natiopal Companies have linked themselves
with the small scale units and all those
benefits which are to be availed exclusively
by the small scale sector are now being
enjoyed by these big companies and these
MRTP Compan'es and MNCs stand to gain
by them The names of these companics
are also mentioned here. They are M/s
Parry and Company, Bajaj Electricals,
Bombay ; National Radio Electrical Company
Limited of Tatas, M s Lucas TVs, M s
MICO, M s Bata India Limited ; M/s
PIECO of Philips, Cinthol Talcum Powder of
Godrej and Company and so on. These
are all various multi-natiopals operating in
this country, ctompletely grabbing all the
concessions which are purely meant for the
small scale sector. At the time when the
matter was brought before the Public
Accounts Committee, they questioned and
interrogated the officials appearing before
them. They gave the evidence. The following
reply was elicited. i

“The Ministry of Industry has repor-

ted that there is no machinery

existing in the Ministry of Industry

to .exercise a check with a view to

ensuring that the concessions meant

for small scale units are not taken

advantage of by MRTP/large scale

industries.”

The Directorate of Industries of thq
States which are the implementing agencies
of the programmes of small scale industries
development are expected to ensure this.
Therefore, the centre expects, the State
Governments to do something about this
As far as the Government are concerned,
they are complacent about all this. They
are blissfully silent about the possible steps
they may take in future at least to
plug  the loophole, to prevent such
recurring eventuality. They are not prepared
to do that even pow. They shift the respon-
sibility or pass on the buck and say that
State Governments are responsible because
the small scale sector is within their purview,
That is, one stock reply which is often given.
So, Sir, this is how the multinational
companies, big monopoly houses, etc, have
come to occupy a place of pivotal importance
and atcumulated the riches, in a very speedy
mapner by cornering all the bepefits legiti-
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mately due to Small Scale Sector.

Now, Sir, the other day, discussion took
place in this House about the amounts held
in the Swiss Bank, How this happening ?
A study by the International Monetory
Fund(IMF) has confirmed that deposits in
Swiss Banks are there to the extent of about
Rs, 1332 crores. At least 15 to 20 times
that money lies in the secret accounts of
the Indians, in Banks of Hong Kong,
U.S.A., Manhattan and several other places.
Sir, it is estimated, that the total amount
thus comes to about Rs. 30,000 crores. This
figure is again escalating at the rate of
15 per cent to 20 per cent per year. Last
year; foreign trade —import and export to-
gether—was of the order of about Rs. 30,000
orores. At least 10 per cent of this cost
‘goes towards secret accounts this covers
trade only. There are defence and other con-
tracts also. Therefore, we can very well
understand what will happen in that sector
also instead of the money being made
available for this country, it is being kept
elsewhere in furtherance of their own
interests. It is not available for any national
purpose and developmental purposes.

Sir, I made a passing reference to the
big business, entering into small scale sectors,
and cornering all the incentives, concessions
and exemptions due to small scale sectors.
With a view to harness these benefits, large
houses have started setting up their own
units in the small scale sectors., Prominent
monopoly houses and FERA companies have
done so and are still doing this. Some of
the small scale sector enterprises are owned
by the multi-national companies. Small
scale units are small because of the limited
resources of the entrepreneur. The difini-
tion of the small scale sector which is so
changed as to permit monopoly houses to
enter into the small scale sector. Therefore,
wbat I urge, that the Minister should give
a considered thought to the definition of the
smal]l scale sector which is giving every
scope to the multipationals to enter into small
scale sector and corner all the bepefits, The
monopoly Houses enter the small scale
sector, I npame some of them.

Lakme Ltd. (a Tata Co.)
Kaycee Industries (Bajaj)
Drayton Greaves-(Thapar)
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British Drug Houses (Glaxo)

Suhrid Geigy Tradind (Sarabhai)

Sharp Edge (Hindustan Lever and
Escorts)

Castal Corporation (Birla)

Textile Engravers (Mafat Lal)

Coats of India (Bird Heilgers)

Lakki Works (Kirloskar)

Automobile Rubber Products (Chidam-
baram)

And several other companies numbering
292 are in the small scale sectors because
of the lacunae in ths definition which is
deliberately retained/contiuned. I use the
world ‘deliberate’. I am sorry, if Iam
wrong and I may be corrected. I will be
too happy for that correction. Large houses
eanterance in the small scale sector by virtue
of thzir large resources both technical and
commercial. They place the real small
scale mapnufacturer at a definite disadvantage.
He is eliminated, he is being anaihilated :
the big shark is devouring the smal fish.
There is no turnover ceiling. There is no
reference to the character of ownership.
There is a constant upward revision of
investment ceiling.

I give onz more glarinz example of an
electronic company, Weston, for instance. It
registered itself as a small scale unit. But
the amount it “spends on publicity alone
must be several times largsr than the total
investment of most of the small s-ale units.
I will give one mor:z instance of companies
which are subsidiaries to big houses. There
is a big list available. The Minister himself
must be knowing it. Government of India
says that small scale undertakings which are
subsidiaries, or are owned or controlled by
any other undertaking, are not eligible for
special concessions. Let the Minister then
identify those industries. The stock reply
is : “This is a matter  withn
the purview of the State Government.”
This information is not maintained by
Centre. Let them not come forward with
such repliecs. When I put a Question, a
reply came that the information was pot
maintained by the Centre. This was the
reply. Is Government in the dark ; do they
want us to be in the dark ? In either case,
it is not good for the country. Government

having more than 50% equity.
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We have private companies where
Government have more than 50% of equity.
I am coming to that aspect. There, Govern-
ment has a definite and decisive say.
Government have full freedom. But they
have given up the right of decision-making
in favour of big Business Houses.

Everyone thinks that they are private
sector industries only. Nobody is aware
that they are private public sector industries.
I refer to the Andhra Valley Paper Ltd.
The percentage of equity held by Govern-
ment is 59.87 i.e. about 60%; Escorts Ltd.
54.04% ; Kirloskar Pneumatics 60.4% ;
Andhra Valley Power Supply Co. (Tata)
51.18)/ ; Hindustan Brown Boweri (Larsen
& Toubro) 63.93%. Hastings Mills (Bangur)
53.6% ; Gujarat State Fertilizers 74 12% ;
Poysha ‘Industrial Co. 52.86% ; Nagarjuna
Steel Ltd. 68.36% ; Banswara Synthetics
Ltd. 82.15% ; Vikrant Tyres 71.34%. The
list of private companies in which Govern-
ment have more than 51% equity is long.
I have read outa few of them, not all of
them. It is a big list. How is it that
Government has forsaken its responsibility,
and gives us everything and plays into the
hands of the big monopoly houses ? How
private is the private sector?

The real owners of the_private corporate
sector industries like DCM and Escorts are
never known. We hear of the fight between
Sr1 Rams and Nandas on the one side, and
Swaraj of Apezjays’ group on the other.
But who are the real owaners of these
private sector industries like DCM and
Escorts ? It is interesting to know the
magnitude of the shares held by the public
sector financial institutions.. It is very
substantial. In DCM the public sector
financial institutions were holding 42.54%
equity cap.tal. DCM is having only 10
lakh to 12 lakh shares, out of 80.25 lakh
shares. DCM cannot obviously control the
company without the support of the public
sector financial institutions. The public sector
would enjoy a clear majority at any Anpual
General Body Meeting. Therefore, DCM
cannot remain in control, unless it has the
confidence of the Ministry of Finance.

Now let me come to Escorts. This case.is
more clear. The public sector financial insti-
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tutions have more than a majority equity in
the Escorts during 1980 ; that figure is avail-
able with me. Nanda could control Escorts
because the Government of India agreed to
keep them in power. Naoda controls Escorts
by-the courtesy of the Ministry of Finance,
not otherwise. Public sector holdings are
having a majority in good number of private
sector giant companies-—some of' them I have
given just now. What is the result ? In the
case of public sector companies, their accouts
are audited and the C & AG will come into
the picture. Their accounts will come before
the Parliament and also the PAC. In all these
cases what is the position ? The Parliament
is in the dark. They are out of the purview
of the Parliament and also the PAC, etc.
Even though govt. has more than 51% equity
shares. Democratic accountability has goune.
This is something which is highly reprehen-
sible. The Government have to assert its
own right and claim its own and- take a
definite stand instead of being the private
companies in the forefront while they recede
to the background themselves. This is not in
the interest of the nation. Let not Govt. run
into the pocket of the private monopoly big

houses,

Earlier I referred to big monopoly houses
entering into the small scale sector. Now I
particularly refer to East India Carpet of
Birlas. Carpets come under small scale sector——
the parent company is oriental Carpet ; then
let me take Porcelain insulators ; it comes
under a small scale sector ; Blue Mount
Ceramics entered here—the parent company
is General Electric of e g. House. Then take
toothpastes, parles have entered here. Then
take garments ; finalays entered here.
Similarly, cosmetic—JK Singhania ; antibio-
tics Brewaries entered here. Here is an illus-
trative list of small-scale companies which-are
subsidiaries of big companies, the names
which I have just now mentioned above,
JUnder these circumstances, there does not
seem to be any hope. The Government of
India say that most of the industrial under-
takings which are subsidiaries of the mono-
poly House owned own and controlled by big
Houses are not eligible for special conces-
sions. If that is so, let us seec how they inforce
this norm what would they do in regard to
companpies tax planning I have suggested just
now,

Mulitigationals and big monopoly houses
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avoid registration ‘under MRTP Act. Thus
they avoid coming under the control regula- -
tion of the government. They are not thus.
subject to the dire:t.ons and policy stipula-
tions of the government. Investment of the
scarce resources for socially and npationally
uséful purpose does not apply to them. They -
should be normally: invested to meet the
national requirement in consonence with the
declared plan priorities. But Is it being now
done ? Can it be done ? It is not possible.
Take for instance H.P. Nanda —a number of
companies were started: by him. The address
is the same. In the case of Reliance Com-
pany, the Minister of Finance, the other day,
had given an instance where the address is
the same ; 10-15 companies are there, but the
address is the same. Similarly, here, again,
the address is N II, South Extension, Part I,
New Delhi. That is all-—Niky Tasha Com-
munications Pvt. Ltd., Niky Tasha Refrigera-
tors Pvt. Ltd., Niky Tasha Technologies Pvt.
Ltd., Niky Tasha Appliances Pvt Ltd., and
so on. Like this, there are a number of com+
panies, but the address is the same. M.P. is
the same. Why are they doing this ?

Let us take auother instance of TVS
House, Bangalore. There are 31 companies,
owned by the members of the TVS Iyenger
family, but none of them are registered.
where is the tool for the Govt. to control
them. In Madras only, they have got 24 such
companies under them.

Similarly, I refer to Mr. Damotharan
Ramachandran. He had 15 to 20 companies,
many names are there. Numter of companies
are there. He is the Managing Director of
all the companies, Why should a single
person float so many companies-? What is
the motive ? Is it not tax evasion ? If this is
the intention, if the intention is to do only
investment business. onc single company
could have served the purpose. But that is
not what is happening. The entire thing, as I
said earlier, is done only with a view fo tax
evasion. It is all tax planning distorting the
I.D.R.

Now, let me come to the other aspect. I
here refer to some, of the certain distortions
introduced in the Industrial Policy Resolution.
Government is moving away from the Indus.
trial Policy Resolution of 1956. The regulahi-
sation -drive is a pro-industry- approach, &
pro-rich approach, The national leadership
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shifted the emphasis from socialism to prag-
matism. They are continuing to take an
anti-labour policy. They have diluted the
MRTP Act. They have de-licensed several
industries, and they have thrown open the
flood gates to the. multi-nationals. And, they
have cut at the roots of the concept of
strengthening the indigenous and pative in-
dustries. All this is being done in the name of
import of high technology. It has of late be-
come a fashion to run down the public sector
undertakings. ‘““The whole concept of public
sector was uneconomic and un-viable from its
very inception. Public Sector is being treated
as a holy cow.” One of the Cabinet Mmisters,
Shri Vasant Sathe, bhas been saying this. he
goes on saying this. He comes down heavily
agajnst the public sector, He mounts severe
attack day in and day out on public sector.
It appears as though, the public sector has
lost its role and relevance in the development
of this country, or in the industrial develop-
ment of this country according to the school
of thought.

The other day, on the floor of this very
House, Shri Vasant Sathe said, “I do not
waunt to be populist by insisting that power
should only be in the public sector.” It is
populism ! If he says, power should be in the
public sector, it is, populism ! He does not
want to be populist ?

After all, the Industrial Policy Resolution
is there. It has very clearly laid down, what
industries came under Appendix—A, what
indystries are in Appendix ~B. That being
s0, if any violation of the principles laid there-
under it cannot be justified on any account,.

Shri L.K. Jha, the other day, bemoaned
that “the private sector does not have the
resources or the will to take over the public
sector units, except of course, a few which
are doing credibly.”

This 8 what is said by Mr. L.K. Jha !
They do not have resources enough to take
over the public sector units. It is a very sorry
state of affairs according to him. Of course,
they’ may have an eye ‘on some lucrative
financially viable, profit yielding industries.

The Prime Minister himself, very unfor-
tunately, having occupied such ap eminent
position, ke has come down very Tecently very
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heavily on the labour, This is very unfortu-
nate. I have to record my sense of protest on
this occasion. The Prime Minister said,
Indian labour as a whole was most inefficient
in the world. To condemn in unequivocal
terms, by a sweeping remark, a total condem-
nation of the entire working class. Condemp-
ing the entire labour movement, the labour
in this country is most inefficient in the entire
world ; is rather unfortunate. (Interruptions)
If it is wrong,.. (Interruptions)

. I have not stated wrongly. This was publi-
shed in the daily papers.

SHRI VIRDHI CHANDER JAIN : It is
altogether wrong.

SHRI BHATTAM SRIRAMA MURTY :
If it is wrong, let me hear from the horse's
mouth. I have the cutting of the paper with
me. If he corrects himself, then I will be too
happy. And I will correct myself. He has
also said : “'It has lost interest in production.
Its interest is in more money and protecting
their jobs.” This is a sweeping, whole sale,
total condemnation of the working class as a
whole in the couptry, which is not desirable.
That is what I can say.

He attacked the trade union leadership
again on the floor of this very House. The
records will bear me out. That was the occa-
sion when the textile strike in New Delhi was
going on. He said : “A new organised people
and the so-called trade union leaders cannot
hold the country to random.”

SHRI SUKH RAM : What is wrong in
that ?

SHRI BHATTAM SRIRAMA MURTY :
Everything is correct for you. After all,
wherever I differ I have to point out. That

‘ is why, I am here and you are there.

SHRI HARISH RAWAT (Almora) : You

want us to swallow what Mr. N.T, Ramarao
has said.

SHRI BHATTAM SRIRAMA MURTY :
Why do you bring Mr. Ramarao here ? Do
you want him to be in the place of the Prime
Minister ?

SHRI HARISH RAWAT : No,
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SHRI BHATTAM SRIRAMA MURTY :
Then why do you bring him here now ? I am
dealing with the national issues and not State
issues. .

Mr. Vasant Sathe has also presented a
picture at the time of discussion in this House
on Singreni collieries, which implies as though
the working class is the villain of the piece,
because the economy of the industry is going
down the drain ; year after year it is running
into losses. He says that its poor perfor-
mance is because of repeated strikes by the
working class there. Of course, thereisa
rationale behind the strike. There is a logic be-
hind the Minister’s assertion. Ultimately, the
whole impression stands out that the working
class is being singled out for attack made scape
goats. They are also attacked in a veiled
manner. I do not appreciate that Shri Sathe
again gave a statement. He wants to give a
golden handshake to the workers as most of
the public sector undertakings are having
surplus workmen. He wants to give them
compensation and get rid of them. That is
" one method. Another method, according to
him is to recruit workers only on contract
basis, say for two years or three years. And
that proposal is under consideration by him.
As far as working class is concerned, this
type of attitude will not help. Running down
the public sector is also not good. After all,
the founding fathers of our constitution have
very clearly stated that the public sector
should occupy commanding heights and it
should rightly have that position. Even then
what is happening ? Public sector had a do-
minant role in investments. Year after year,
during every Plan its share is going down. In
the fourth Plan the percentage of total invest-
ment in the public sector was 63.9 per cent ;
in the Fifth Plan it came down to 61.1 per
cent, in the Sixth Plan it came down to 56.6
per cent and in the Seventh Plan it has fur-
ther gone down to 51.7 per ceat.

As far as private sector is concerned,

what is the percentage of investment ? Let us
see that also. It is for the benefit of the

Planning Minister who is present here,
17.00 hrs,

During the Fourth Plan, the investment
made in the private sector was 36.1 per cent ;
in the Fifth Plan it increased to 38.9 per cent,
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in the Sixth Plan it was 43.4 per cent and in
the Seventh Plap it is 48.3 per cent. So, from
plan to plan it is increasing. Let us see in
quantitative terms what it comesto today.
Rs. 1,80,000 crores are going to be spent in

. the public sector during the Seventh Plan,

For the private sector it is Rs. 1,68,000 crores,
which is very close to the amount being spent
in the public sector. Now if you decentralise,
if you denationalise, if you privatise, if the
private sector’s domination is allowed, then
it will be a great doom to the future of this
country.

How privatisation is taking place today
has also to be seen. Let us take mining and
quarrying. During the Sixth Plan, for the
public sector it was 41.8 per cent, in Seventh
Plan it has come down to 40.6 per cent,
whereas in the private sector in the mining
and quarrying, it has gone up from 58.2 per
cent to 59.4 per cent. For the other transport,
in the Sixth Plan for the public sector it was
70.1 per cent and it came down to 33 per-
cent in the Seventh Plan. In the private
sector, as far as other transport is concerned,
from 29.2 per centit went up to 67.2 per
cent. The share of the transport othex than
the Railways has come down drastically-from
70.9 per cent to 33 per cent. In the power
sector, captive power plants in industries as a
rule have been permitted. In principle it has
already been agreed to by the Government.
Of course, the Planning Commission has
raised certain issues which require to be
further sorted out They wanted the decision
of the Government to be further reviewed.
Establishment of new units in the private
sector was also accepted in principle and this
again is not correct as per the Industrial
Policy Resolution of 1956. Mr. Vasant Sathe
takes the credit for this. He said it is in the
national interest. The policy framework has
provided enough scope for private sector ‘to
come into the core sector also if national
interest so demands. I will read out from
the' IPR. Let us sec whether it is borne out
by the facts : ‘“The State shall secure the co-
operation of private séctor enterprises, in the
establishment of new units, when the national
interest so require. Railways and air traps-
port, arms and ammunition, atomic energy
will, however, be developed by thHe Central
Government. Whenever the cooperation with
the private enterprises is necessary, the State
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will ensure cither through majority participa-
- tion in the capital or otherwise that it has the
Tequisite powers to guide the policy and con-
Lrol the operations of the .undertakings. It is
also simultaneously said, “It is not as if they
will hbave unbridled strength and complete
and total control over the entire situation.”
.But what is happening here ? Unfortunately,
they are giving scope for private enterprises
to come into this core sector. Air transport
-again is in the core sector. For Air India and
Jndian Airlines, a committee has recently
been constituted on 22nd May 1986 with
Mr. Ratan Tata as chairman. The Union
_Cabinet has cleared the proposal for starting
air taxi service in the private sector. For
" 19-secter aircraft it has been permitted. That
. is another decision taken very recently on
22nd May, 1986. In the telecommunications
sector, on 23rd March 1984 the Government
relaxed the policy to encourage participation
of private sector in the manufacture of tele-
cummunications eJjuipment, switching in
transmission equipment, etc. This again per-
mitted in violation of the Industrial Policy
Resolution. How aberrations and distortions
are taking place! How is the Government
totally ignoring and by-passing and neglecting
the Industrial Policy Resolution ?

Qil exploration : This again comes under
the Core Sector. Private bids have been
invited for oil drilling both by IOG and OIL
in Defeace Ministry. The Defence Ministry
informed on 22nd May, 1986. It was publi-
shed in papers. The employees union leaders
were told —as may as 17 items of Defence
production have been offloaded to private
sector. This is the recent decision. Some
of the key public sector projects have been
thrown open to scrutiny by the private sector.
The most recent instance is of setting up of
a National Level Advisory Council on pro-
gramme implementation under the Chairman-
ship of Rattan Tata. All central sector
projects costing Rs. 100 crores and above
will be monitored by this Council. The total
cost of 103 delayed projects costing Rs.
100 crores and above comes to Rs.
43154 crores and on this Rattan Tata has
,,iot supervisory powers  He will be locking
.&fter them. The Government is being handed

over, not merely one industry, but entire
.Government operations are being given on a
,platter to Rattan Tata. He is now visiting
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place after place. Heis now going into these
matters, looking after these matters. Perhaps,
the Plann ing Minister may receive some in-
structions from him to-morrow or day
after. What do people think of all
this ?

In answer to a question it was stated .on
the Floor of the House by the Minister for
Civil Aviation — for Air India Rattan Tata is
the Chairman and for Ind:an Airlines Rahul
Bajaj as the Chairman and now a list of
persons who are there in that Committee was
also given. What are their qualifications ?
So in that column, relating to background,
qualifications, something has to be said with
regard to Smt. Retu Nanda, what did he
say ? She is a woman entrepreneur. That
is the qualification. Then Jatji Rangoon-
wala is there—what is the qualification ?
Nill. No qualification Nothing could be
mentioned ? You are going to appoint per-
sons as you like, as you please and the
entire governmental operations are coming
under the purview of those private indi-
viduals.

I read from newspaper —

“The private sector scooter giant
Bajaj Auto Limited has conditionally
accepted the Government offer to
take over the lucknow based loss
making State owned Scooters India
Limited.”

The Chairman and Mapaging Director
of the Company—Rahul Bajaj told Press-
men at an informal meeting that the offer to
him for taking over of Scooters India was
made by the Industry Mipistry. This is the
thing. This is long back. Now he is con-
sidering. He wants to take it over. What
is happening to our country ? Where are
we going ?

I will make one quotation and stop this
as far as this item is concerned.

RCF~—Rashtriya Chemicals and Fertili-
zers at Chambur in Bombay — What are they
doing ? 1t is a public sector undertaking.
They have got their own marketing division
for industrial products. They are selling the
entire production of monopoly item to a
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private company at a throw away price.

B.C.D.C they are selling previously at
the rate of Rs. 300 per tonne but in 1984 it
was revised to Rs. 1000 per tonne. B.C.D.C.,
the private company sells it to the con-
sumers at Rs. 5200. This is the press report.

In everything that we come across so
many private industrialists are being encour-
aged and they are being supported in this
manner. The doors are open to the multi-
nationals for foreign collaborations.
Here, [ will show how things are happening.
The number of foreign collaborations appro-
ved and investment involved are :

1981 —Rs. 389 crores

1982 —Rs. 590 crores

1983 —Rs. 673 crores

1984 —Rs. 752 crores

1985 —Rs. one thousand crores
(around)

Now, it is on the ever-increase. So, the
latest fashion is to go in the for foregin
collaborations. We are going in for high —
tec import.

) MR. DEPUTY SPEAKER : Please con-
clude.

SHRI BHATTAM SRIRAMA MURTY :
The doors are kept open for multi-nation-
als. Under the heading conducive climate
for the Canadian investment, it is reported
in the Press that the team of delegations, the
businessmen who have come from there the
hydro power, pipeline projects, oil explora-
tion, oil equipment, telecommunication, dry-
land agriculture projects, edible oil produc-
tion, bio-technology are the areas in which
they have shown interest. Most of them are
in the core sector. AgainI read in the
Hindustan Times under the heading Italian
_ Giant sezks more cooperation. They have
showed interest in chemicals, gas, oil, refiper-
ies, energy system etc. What are there in
the core sector ? The Union Minister, Mr.
Vasant Sathe identified that in energy sector
coal slurry transportation, coal gasification
etc., Indo-Italian cooperation could take
" place. There is another heading, ONGC’s
dubious deal with a US firm  These are
var.ous headings every day we are confron-
ted with, when we open newspapers. This is
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the situation. That is the treatment which
is being given to multi-nationals. The doors
are open to them.

But what thpens to small scale sector ?
The small scale sector had very low invest-
ment levél initially. But the investment

* limit went on increasing from Rs. 10 lakhs

to Rs. 15 lakhs ; to Rs. 20 lakhs, Rs. 25
lakhs and in 1985, it went to Rs. 35 lakhs
to Rs. 40 lakhs. A large number of big
units are categorised as small scale units.
The Government is thinking of increasing the
limit to Rs. 75 lakhs. Therefore, competi-
tion from the big industries with the small
scale units is becoming inevitable. Most of
the items reserved for the small scale units
have bzen removed from the list. Nail cutter
was in the small scale sector. That was
deleted. Nail cutter is now not in the small
scale sector. It is in the big sector now. It
has been given to monopoly houses. It is all
goods ?

Similarly, 1 will show some more items.
The terminology of certain items continues
to be used but the essence of it is totally
changed. For example, Zip fastener was in
the small scale sector. Itis still in the
small scale sector. But an amendment is
substituted for zip fasteners, namely :

“Zip fasteners—Non-metallic except
in the case of integrated plants
manufacturing all components.”

Similarly, in the case of zip fasteners
(metallic) the following has been substitu-
ted :

“Zip fasteners metallic except in the
case of integrated plant manufactur-
ing all components.”

Though this item appears to be reserved
for the small scale sector, as a result of this
amendment, large companies can manpufac-
ture zip fasteners. Now, I will take electri-
cal wiring accessories. This is in the small
scale secor. What is the recent amendment
made to it ? It is substituted with, electrical
wiring accessories other than switches, plugs
and Sockets. Plugs are not there ; sockets
are not there ; switches are not there in the
reserved items. But electrical wiring and
electrical equipment is there in the small
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scale sector. What does it mean ? That
means, the whole essence of this thing is
taken out from the reserved list by way of
substitution and amendment.

As far as the small scale sector is con-
cerned, the Government, unfortunately, are
giving a raw deal and therefore they are not
able to sustain in the severe competition
from the public sector undertakings and large
companies.

MR. DEPUTY-SPEAKER : Shri Mool
Chand Daga.

SHRI MOOL CHAND DAGA (Pali) :
Sir, I beg to move :

That in the resolution,—
after “obligations”
insert “ and available sources » (1)

That in the Resolution,—
omit “wrong’’ (2)

That in the Resolution,—
Jor * threatening the economic in-
dependence of the country”

substitute “delaying economic self-
reliance’” (3)

That in the Resolution, in part (v),—
add at the end—

“and such collaboration agree-
ments be entered into which
may provide for effective steps
to be taken to update the
modern technology in the field
of variety, quality and pro-
duction cost of products, with
special emphasis on the deve-
lopment of rural industr-
ies.” (4)

MR. DEPUTY SPEAKER : You can
speak briefly because, it is already 5.15 p.m.
Otherwise, you will make another marathon
speech from 5.15 p.m. to 6.15 p.m.

[Trqn:lation]

SHRI1 VIRDHI CHAND JAIN (Barmer):
Mr. Chairmap, Sir, the Resolution moved by
Shri Bbattam Srirama Murty regarding
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economic policies of the country is quite
important. I want to present my views in
brief on this subject in this House.

17.16 hrs,
BASAVARAJESWARI

[SHRIMATI
in the Chair}

The Prime Minister of the country had
expressed his views on public enterprises on
4 October, 1986 on the occasion of Silver
Jubilee celeberations of the Shipping Corpo-
ration of India. I want to draw the atten-
tion of the House towards that :

[English]

Prime Minister Shri Rajiv Gandhi asked
the public sector to evolve a package of
efficiency and to deliver more than you take.
“We canpot pour people’s money down the
drain no matter what some people employed
1n the public sector may say’’.

[Translation)

The Prime Minister of our country is
also very much worried as to how to make
the public sector efficient and strengthen the
economy of the country.

It is very clear that the role of the public
sector has been such that on the investment
made in this sector, 2 or 3 per cent returp is
being received and that too because 10 or
15 Public Sector Units are earning profit.
Majority of the industries are incurring
losses.

Therefore, there is need to make effort in
this regard as to how to increase efficiency
in the public enterprises and thereby make
them profitable.

We have adopted socialism in the Cop-
stitution of the country. We are following the
policy of nationalisation. Besides, we have
adopted the policy of the mixed pattern of
economy under which there will be public
enterprises as well as private industry and
the small scale industry. - -

I also agree with some of the views
expressed by Shri Bhattam.Srirama Murty in
this respect, because some public enterprises
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are also on the way to privatisation. The
O.N.G.C. is one such organisation which
gives.contract to the private companies for
undertaking drilling. The public enterprises
whether in the tolecommunications or in the
field of defence should undertake work
themselves and should not get it done
through other agencies. They should adopt
this policy which is very essential. The
Unanimous views of all the persons ia this
respect should be respected.

Just now our friend was saying that the
posts of Managing Director and Chairman
ar¢ filled from among the people working
in the multi pational companies. 1 fully
agree with his views. After all, what is the
weakness in us; why can we not get efficient
persons from outside these companies ?

In my State, majority of the Members,
Managing Director and Chairman of all the
corporations belong to the I.A.S. cadre.
They are not capable of dealing with those
subjects. As a result, they do not take any
interest in their work That is why these
corporations are running at a loss. The
LA.S. officers in these corporations have a
superiority complex due to their status. They
behave very badly with technical personnel.
You should from a separate cadre for the
public enterprises and we should also be
invited to advise about cadre. The officers
employed in those posts should be paid good
salaries and it should also be ensured that
they have sound knowledge of that particular
subject. It will be better if they have good
experience of that line. If such a service
commission is set up for public enterprises,
you will be able to appoint capable Mana-
ging Director and Chairman etc. I would
also like to say that if you provide for 50
per cent promotion on selection basis, it will
further increase the efficiency.

A situation is developing in the country
in which the Government Corporations and
public enterprises are increasing costs of
their jtems to earp fmore profit. This is
going on at a very large scale. This is
a very dangerous tendency. The prices of
steel dnd fertiliser are increasing on account
of such a tendency. This increase affects
the prices of other items. It adversely
affects the economy and inflation takes place.
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It is my firm view that there is need to
increase efficiency, but there is also need to
curb the tendency of earning profit by
increasing the cost. The mills in the private
sector go sick due to mismanagement, I
am-not at all in favour of their take over.
Other industries which are sister concerns
of that particular industrial house continue
to earn profit and the sick industry continues
to remain sick. Keeping in view such a
tendency of the private mill owners, the
Government should not take over such sick
industries. A question arises in this connec-
tion as to where to employ the surplus
labourers of that sick industry and the
Government should find some way out. I
think the Government can find some alter-
native. Those labourers must be provided
some alternative employment who are
rendered jobless.

Our friends of the Communist Party and
other regional Parties raise the question of
advanced technology. In my view also
the country needs advanced technology and
if we do not get advanced techmology and
technical knowhow from other countries,
our country cannot make progress. It is
true that efforts should be made to improve
indigenous technologys but our policy should
not be such as to in hibit import of advanced
technology from other countries. We should
adopt a liberal policy in regard to import of
advanced technology from other countries.

Besides, I would also like to say one
more point At present Managing Directors,
Chairman and Directors do not come under
the purview of the Vigilance Commission.
So a system should be evolved that if they
indulge in corrupt practices, they should be
brought under the purview of the Central
Vigilance Commission so that action could
be taken against them. They should be
brought under the purview of the Central
Vigilance Commission.

1 hope that the steps taken by our hon.
Prime Minister will help the public enter-
prises in increasing their efficiency and the
public enterprises will make progress. At
present we are getting return at the rate of
two to three per cent on our investment
made in the public sector units which, I
hope, will increase to seven to ten per cent.
When we have adopted socialism in the
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country, nationalisation is also equally
essential. I hope that the Gavernment will
take positive steps for the progress and
development of the country.

With these words, I conclude my speech
on the Resolution moved in the House.

SHRI HARISH RAWAT (Almora) :
Madam Chairman, the Resolution moved by
Shri Bhattam Srirama Murty in the House
would have been welcome if the points
raised by him at the time of moving the
Resolution had not been motivated by
political considerations.

So far as the question of forming a socia-
listic society and the role of public sector
in it is concerned, I think there cannot be
two opinions about it.

{English]

MR. CHAIRMAN : Mr. Rawat, you can
continue on the next occasion. Now the
House will take up Half-an-Hour’s
discussion.

HALF-AN-HOUR DISCUSSION

{Translation)

Disbursement of income-tax free
cash awards

SHRI MOOL CHAND DAGA (Pali) :
Madam Chairman, I was reading to-day’s
Nav Bharat Times. It has been reported
in it—hon. Minister of tourism, thank you
you are surprised -tourists do not indulge
in smuggling. I am not referring to them.
It bas been reported in the today’s news-
paper that parcotics worth lakhs of rupees
have been recovered. Respected Bhagatji
is residing in Delhi. He reads newspapers
daily. Reading such news...(/nterruptions)
They mostly get shelter here. This is the
place where such people get sheiter. This
is a haven for smugglers. In our Marwari
dialect, there is a saying that under thic tree
of tamarind lives the ghosts...(fnterruptions)

SHRI HARISH RAWAT : The patron
is present here,
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SHRI MOOL CHAND DAGA : I am
grateful to Shri Simon Tigga who has raised
this matter under the Half-an-Hour discus-
sion. Now I will read out the answer of
the hon. Minister :

{English]

‘““Under the existing reward scheme,

rewards are paid upto a maximum

20% of the estimated market value

of the contraband goods seized/duty
which has been detected/released
under the Customs Act, Central Excise
and Salt Act, Goid Control Act, and

Foreign Exchange Regulation Act, to

the informers and departmental

officers separately. In respect of
gold, silver, arms/communitions,

opium and other narcotic drugs etc,

subject to the overall ceiling for re-

wards, 50% of the entitled reward s

paid immediately after seizure as

Advance reward”.

[Translation)

My first question is that yesterday
goods worth Rs. 2 crores were seized and 24
hours have since passed. What reward have
you given to the person who had informed
you? The informer should be given 20 per
cent reward separately. The officer who
seized goods should also be given reward.
Both should be awarded the prize. The
Government is very liberal in this matter.
Actually, no smuggler is apprehended, it is
only the agents who are caught. We have
read in the newspapers that 40 per cent of
the value of the goods thus seized will be
given as reward. It seems that you have
decided to squander the wealth of the
country in this way. We known that the
Government machiney does not work with-
out incentive. In the times to come, the
Government servants will have a upper hand
and you will find yourself in great difficulty.
He demands bonus today the repercussion of
which you are seeing not only in Uttar
Pradesh, but in Rajasthan and Andhra
Pradesh as well, Probably Gujarat may
become victim of such a demand tomorrow.
At present no customs or Excise Officer
works unless he is given incentive,

SHR] HARISH RAWAT (Almors) :
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The | '\. Minister belongs not only- to
Guj \but to the whole of India. .

SHRI MOOL CHAND DAGA : Since
you have interrupted me, I will be very brief
in my speech. 1 knew that there would not
be full discussion on it. You want to give
50 per cent as reward to them and the rema-
ing 50 per cent has been left with you.
Besides, you have formulated four more
schemes. The hon. Minister has said :

(English}

“To further strengthen the system of
rewards the Fipance Minister has
also order that three separate funds
would be se up in addition to 20%
of the value of goods seized.”

[Translatian)

In this way they will be given their share
of 20 per cent. Moreover, the hon. Minister
had declared one more reward in March,
1986 under which 4 per cent amount would
be spent on the welfare of the employees i.e.
4 per cent of the total value of the goods
seized will be spent on the welfare of the
employees of Excise and Customs Depart-
ment. Probably you might be thinking that
some may be getting reward and others may
not be getting. The Finance Department
cannot provide for all of them. They have
formed a ring. The Custom officers are
having friendship with the smugglers. The
customs officer will remain posted at the air-
port or at sea-ports or near Goa; I do not
know whether there is a port:.from where
Gadhvi Saheb has been eclected ; or he.is
posted on the border area. These people
are also not transferred to some other
places :as, S:H.Os at our places remain posted
at prominent places. The same: thing happens
in Karnataka also. The Excise-and Custom
officials manipulate things in a mangper that
if today they are posted here, they will be
posted at sea after some time. In this way
they line their pockets. But you have deci-
ded that you will give further 4.per cent
of the.total . value of the goods thus seized
ta them. Out of the remaining 40 to 50
nes cent of the value of the goods, 20 per
cant-mogey.has been paid to them and alo
4.per ceat.is.alsq proposed to be given. to
them, But even thep the hon, Mipister is
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not satisfied. Now he is proposing to form
a trast ;

[English)

“Secondly to further strepgthen the
system of Tewards as an incentive
the Finance Minister has ordered
that three separate funds be set up.
The second fund will be called Cus-
toms Trust Fund and will have ap
amount of Rs. 1 crore.”

[Translation)}

You are going to set up a trust with an
amount of Rs. one crore which will be for
those who get injurned in facing the smugg-
lers. That you should set up. Then you
have said 5 per cent of -the total value, 20
per cent of the total value, then 5 per cent
on infrastructure. In this way it comes-to
30 per cent. To whom will:you give meney
in this manner. Itis a strange way of
doing things, Mr. Rawat.

SHRI HARISH RAWAT (Almora) :
Mr. Daga, I have nothing te do with smmgg-
lers.

SHRI MOOL CHAND DAGA : The
officer as wellas the informer will.get the
money. 4o per-cent will-be speat in this
way, because the informer will be given 20
per cent amoumt and.the -officer will also get
20 per cent. Then 5 percent will be spent
on infrastructure. AH this comes to 45 per
cent. You will also set-upa trust with Rs,
one crore. 4 per.cent you -wil} give to them.
Itis a very good scheme. The time.is-
short. I would, therefore, request the hon.
Minister to telt us-as to how much material
has been seized during the period of two
years ? Narcotics like opium; hashish, charas
and ganja, and items ltke gold, silver and
synthetic fabrics as smuggled from abroad.
Kindly tell us the vadue of the goods-seized
daring the last two years ?'How many-per-
sons have been rewarded and for what 7 10-
per cent of money is paid by you then and
there at the time of seizure: of the contraband,
One more thing I'-want to - say, You ! have.
given one moré fatility—they:wilt -be enesp-
ted from ' the moeme tax. By givingithe
information, the::ihformergot-Rs. 25600/~
and that amount=is-aloo moome tax froe. Byt
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1 would like to ask Shri Gadhavi whether
the Government has amended the Income
Tax Act to this effect ? Administrative in-
structions do not substitute the rules. If
there is any such scheme that should be a
statutory scheme and that should be for-
mulated under some Act. Kindly tell us as
to when the Income Tax Act was amended
to this effect that if a smuggler is caught,
the informer will be given 20 per cent
amount of the total value of the goods
seized and that amount will be exempted
from income tax also. I think I have not
seen any such amendment you may say that
the amendment has been _passed  Secondly
which items have been seized during these to
years, who are the officers and informers
who have been rewarded ? Thirdly, tell us
how many appeals, revision petitions are
pending and who have field them ? Also,
how many cases have been decided and what
is the total amount you have paid ? Against
the goods seized, what percent of the value
of the goods had to be given and how much
amount has been deposited in the exchequer.
How much has been deposited in the Con-
solidated Fund of India ?

So far as gold is concerned, po claimant
comes forward. The moment you seize the
gold, the man who brings it slips away. He
does not say that the gold belongs to him.
That consignment is yours. Kindly tell us the
value of gold which has been seized, how
much gold has been deposited in the treasury
and who has been rewarded ? With a view to
check the smuggling, you have given them
the facility of setting up an infrastructure
- with § per cent amount of the total value.
Detailed information may kindly be given in
this regard.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : First of all I will take up
the issue of exempetion of income tax on
the reward. Shri Daga bhas asked whether
it is statutory or not ? The power of granting
exempetion from payment of income tax by
the Government on any sort of income is
already there in the Act itself and you are
aware that on that basis we can grant exem-
ptioa from the tax under various schemes
on the income of chairitable trusts, Prime
Minigter’s Relief Fund or Chief Ministers’
Relief Funds, Therefore, that is an integral
part of the Act itself,
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Second thing he has said is, ..

SHRI MOOL CHAND DAGA : How
it has become part ?

[English)

SHRI B.K. GADHVI: There is no
question of amending the Act, because there
is a section which epable that particular type
of exemption. We have already notified it
and itis under statutory notification, which
has been issued. So, there is no peed of
amending the Act itself,

[Translation)

Second point which he has raised is as
to how many officers and others have been
rewarded ?

[English)

SHRI MOOL CHAND DAGA : What
is that statutory notification that he has
issued ? When has it been issued and when
has it been laid on the table ?

SHRI B.K. GADHVI : Dagaji is also a
lawyer and he thinks that I am in the Box
as a witness to be cross-examined ! But this
is Parliament and there is no provision for
cross-examination here.

[Translation) ’

As regards seizure, you are aware that
in 1984 goods worth Rs. 101.09 crores were
seized under the customs Act and goods
worth Rs. 22.83 crores were scized under the
Central Excise Act. Under the Gold Act,
the seizure was of the order of Rs. 7.73
crores whereas under FERA the seizure was
Rs. 1.28 crores and Rs. 0.41 crores in
Indian Currency and foreign currency res-
pectively.

[Emglish)

In 1985, the seizure was 195.63 in customs
and 40.73 in Central BExcise. The estimated
duty evasion detected was 340.83, seizure
under Gold Control Act was 16.46. Under
FERA, in Indian currency. it was Rs. 3.50
crores and in foreign currency it was Rs. 2.18
* erores

(]
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Ia 1986, upto September, it was 163.76
in Customs and 3.57 in the Central Excise.
The estimated duty evasion detected was
425.76, upto May, 1986. Seizure under Gold
Control Act was 6.13. Under FERA, io
Indian currency, it was Rs. 3.82 crores and
in foreign currency, it was Rs. 2.52 crores.

So from this you can appreciate the
position.

Now, you have asked separately how
much gold was seized ?

In 1984, the gold seized was 523 kg. Its
value was Rs. 10.2 crores. In 1985, the gold
seized was 2525 kgs. Its value was Rs. 51.9

crores. In 1986, upto October, the gold
seized was 1899 kgs. Its value was Rs. 40
crores.

As far as Silver was concerned, in 1984,
it was 713 kg. Its value was Rs, 26 lakhs.
In 1985, the silver seized was 134 kg. Its
value was Rs. 4 lakhs. In 1986, the silver
seized was 9526 kgs. Its value was Rs. 3.9
crores.

So far as the other articles are concerned,
I will first come to watches.

In 1984, it was worth Rs. 11.1 crore.

In 1985, it was worth Rs. 8.79 crores.

In 1986, upto October, it was worth

Rs. 7.91 crores.

Synthetic fabrics, you have asked.

In 1984, it was worth Rs. 19.1 crores.
In 1985, it was worth Rs. 27.4 crores.

In 1986, upto October, it was worth
Rs. 14 16 crores.

Other electronic goods. It was worth Rs.
18.74 crores in 1984. In 1985, it was worth
Rs. 14.75 crores.

In 1986, is was worth Rs. 11.36 crores.
%
In 1986, upto October, the total value of

the contraband seized was worth Rs. 177.55
crores.
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In 1984, it was worth Rs. 101.09 erorss.
In 1985. it was worth Rs. 195.63 crores.

So, you have asked for the drugs. Drugs
also is a great menace to our future genera-
tion and the Government if very keen to con-
trol this menace. It is very keen in control-
ling drug trafficking as well as consumption
of drugs in the country. Therefore, so far as
drugs are concerned, in the year 1983-84, you
want only figures for two or three years..... .

SHRI MOOL CHAND DAGA : Three
years.

SHRI B.K. GADHVI : In the year 1983,
the heroin seized was 139 kgs. Opium seized
was 6592 kgs. Charas seized was 6072 kgs,
Ganja seized was 21.685 kgs. Morphine
seized was 21 kgs. Mandrex tablets seized
was 95 kgs.

In 1984, heroin seized was 203 Kgs,
Opium seized was 7938 Kgs. Charas 4,368 Kgs;
ganja 21,207 Kgs ; morphine 29 Kgs, and
mandrax tablets 1,669 Kgs.

In 1985 also, we had heroin 761 Kgs ;
opium 6,839 Kgs ; charas 10.312 Kgs ; ganja
6,671 Kgs ; morphine 125 Kgs. and mandrax
745 kgs. In 1986 upto 31st October, the po-
sition is : heroin 2,836 Kgs.; opium 4,053
Kgs and charas 17,410 Kgs. We do not have
the figure about ganja, but morphine we had
99 Kgs. and mandrax tablets 713 Kgs.

SHRI MOOL CHAND DAGA : What
is the cost of all these ; and how much have
you given to the informers, and how much to
officers ?

SHRI B.K. GADHVI : So far as cost of
these narcotic drugs is concerned, I will say
that it is very difficult to estimate their cost.
It varies greatly between Indian and the
international markets. But in the Iadian
markets also, the cost varies. I will give you
the example of heroin. Heroin’s cost would
vary from Rs. 1 lakh to Rs. 3 lakhs Kg. as
per our standards in India, depending upon
the quality of the goods, i.e. what is the per-
centage of morphine in it etc. There are
special standards for it. But for this, except
opium which we are sending to our Govern-
ment factories for processing, the rest of the
things are destroyed. They are not sold ; they
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are-not ve-ploudlied thto i maskét, Let hitn reply, hehas mot contluded his

SHRI-MOOL: CHAND DAGA : We will
request the hon. Minister to give a specific
woply. Ofcvourse, he-hat -got a very good
iowlodge:

SHRI B:K. GADHVI. : I am: replying.
MR. CHATRMAN : He is replying.

SHRI'B.XK. GADHVI : Mr. Ds&ga, I sm
replying to you ; 1 am coming to your second
point. So far, as I started, I have walready
given the value of the goods, except narcotic
drugs, i.e. about gokd, silver, watches, synthe-
tic-fibres, electronic items etc. I have aiready
told you that 'in 1986 —perhaps you have
not heard it—the position is ‘like this. I
would 'again repeat it : Upto October 1986,
the total seizure in all these commodities, in-
cluding gold, came to Rs. 177.36 crores.

SHRI M. RAGHUMA REDDY (Nal-
genda) : How much have you given to infor-
mers and others ?

SHRI B.K. GADHVI : I am coming to
it ;' why are you impatient ? (Inferruptions)
Mt. Daga wanted this information ; I am
giving him whatever I can. The amount paid
to the informers and Government servants ;
I-@m giving both, so that he does not have
the -difficulty of raising another question.

SHRI MOOL CHAND DAGA : Give it
separately, for each decasion...

SHRTB K. GADBYT:: In 1984-we paid
to the informers Rs. 1.14 crores, and Rs. 0.54
crore to Government servants by way of
{gewards.’ In 1985, it was Rs 3.78-erores to
saformers, and Rs. 5.87 crores to Governrment
sépvants:; in 1986 -upto June, wepaid Rs.
1.72 cyores to informers and Rs. 1.75 crores
to officers ‘whe are entitled to it. So, this is
“upto '1986.

With regard to figures and the names, 1
am sorry, we wotld not be in a position to
“give them

SHRI' MOOL CHAND DAGA : 'I want

' MR. CHAIRMAN : Let the Minister
reply, Mr. Daga ; you should not interfere,

reply.

SHRI BK. GADHVI : Mr. Daga has
raised another query.

MR. CHAIRMAN : Let the Minister
conclude his reply first ; then you can ask
questions, Mr. Daga.

(Interruptions)

SHRI B.K. GADBVI : Mr. Daga has
raised another query about the word ‘imme-
diately’. And (2) that 20per cent separately
to the informers as well as to the Government
of India officers. Agreed. But that is the
discretion whether to Pay 20 per cem,
whether :topay-15 per cent, whether to pay
10 per cent or a little more or not ; it all
depends upon the type of information, the
correctness of information ; whether this
information was exchlusively fromr him or from
various other sources were there to fortify
the information. :Each case iS examined on
merits.

18.00 hrs,

So far as private informers are concerned,
the collector has got the power to award upto
a particular limit, right from the begianing,
Assistant Collector, Deputy Collector, Collec-
tor etc, and then above for a particular sum
another higher people will look into it.
‘Therefore, it is not that immediately the mo-
ment we have seized a particular thing, then
on the spot, you have to pay. We have to ass-
ess its value also. So far as government officers
are concerned, they are not paid final rewards
till the appeals are finalised. So far as gold is
concerned, particularly primarily gold having
foreign markmgs, we make it little quick, but
with regard to maybe silver, maybe synthe-
tic, maybe anything, after the adjudration,
after the final disposal, whether they are
smuggled goods or not, thereafter only the
awards are paid, but as quickly as possible
after the adjudication and immediately means
also that thereafter not much delay is being
made. So, the word ‘immediately’ has been
very very, I think, narrowly construed by
you which is not a true interpretation of that
word. '

SHRI MOOL CHAND DAGA : It is your
aaswer ; it is your speech. I can read out



SHREBX.-GKDBVI - *So far he (has
raised bhe morepoint.

SHRI MOOL CHAND DAGA : This can-
not be interpreted differently. Tio-word
‘immediately’ means there and then.

(Inteviuptionsy

MR CHARRMAN : -You donit:-want-Him
toireply: Please sitdowm

SHRI B.K. GADHVI: So far as the
scheme is concerned, he has also raised a
point. ‘Fer yodr inférmatica/ I wiltell you
that therscheme fas amdergone various-chad-
ges ; it has been upgraded from time$o tisme:
but this scheme of rewarding is existing in
India —you woukd be  sasprised’ torsow—
since, first, I think, it was -brought into
operation, subject to. correction, on -6th
Dazcember 1918 ; in 1927, a modification was
made § in 4933, 2 moddicatron ' was made ;
now'we made:itto 20 per oeat , beforethat
it was ‘10 per cent’] ever-gines, 1 thimk 1956
orv1933 ; so,-this schemelis vesy:cld histosi-
cal scheme ; it has gonewariouschanges from
time to time ; but it is not a new scheme by
which we 'are helping these -peopie:; but
this scheme we are only makéng effcotive-with
a view to bave wmore “catch iof - these-Peopic
wha are indulging in - anti-batiofel, ~anti-
snveggling and smuggling attevities.

[Transiation}]

SHRI P. NAMGYAL (Ladakh) :' Madam
Chairman, after the questions raised by Shri
Daga and the answers given by the'hen.
Minister, no scope is left for further ques-
tions, ‘ but 1 would like fo knew oms-or two
thiags froon the hon.-Minister.

The hon. Minister has said that all the
‘parcotios except ‘opism are destroyed. I
would tike to know how these'are destroyed
and who supervises it ? This I waat to
know, because: onoce there was ‘an-air crash in
Kashmir apd large quantities of ‘charas’
were found in the aircraft. During that
tithe *chatas’ wis in vogtednd'heroin' and
otheér ‘drugs ~had ~not coms-inmwmse. 'That
‘cHatas’ was recoveredand: tikeninto custody
by! 't the s police. Subsaquently, ~the ceurt
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ordered it to be destroyedi ‘What -was
actually done was that good quality charas
was repiaced and. coaltar was mived with the
chesas and. shown-as if thas has been bumt.
Charas<capnot be burnt. After it has- been
put-en-fire, no .onecan stand near it, because
whosoover inhales the -smoke -emanating
from.it gets intoxicated. Therefore, I would
like.sorknow specifically how it is destroyed.
How tonpes-of confiscated charas has been
destroyed and who supervises this operation?
Moreover, which are the chemicals used in
destroying it and what is the technique ?

[English}

SHRI CHINTAMANI JENA
(Balasore) : Madam Chairperson, I will oaly
seek some clarification, I will putsome
questions only ; no speech.

Under this new system, a Narcotics
Contrel Board was to be established, which
was to prowide some incentives and also
monetary help, etc., to the informers.

Has there been any progress ? Has the
Board aiready ‘becn established, -if so when
and what is the monetary support given-to
the bureau or board, from the date of
establishment of that board. Has it been
established and what is the monetary

support ?

Secondly, in addition, ten per cent of the
value of the product caught, would be paid
to the infermer, or the official. I would
like.to know how this value is fixed. Is it
based on the price of it in Indian market or
the price is estimated aecording to its prioce
in the couatry from where it was brought ?
—how are:you going to estimate it ?
Similarly, may I know whether under this
new system bhow many informers are
benefited ? and Mr. Daga has already put
the question how many outsiders and how
many from the departments like customs
and ‘B.S.F., will be rewarded ? How many
such welfare schemes under this scheme are
to be provided to the officials of customs and
other Government agencies. May I also
know, who are involved in this, seizure of
this contraband goeds, and the officials and
staff are provided for it, and the name of
the : Department and the number of such
officials staff for each of the departments,
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[Translation)

SHRI VIRDHI CHANDER JAIN
(Barmer) : Madam Chairman, a lot of
heroin and charas is seized in the border
areas, particularly in Barmer and Jaisalmer.
The S.Ps. of Barmer and Jaisalmer seized
heroin worth Rs. 12 crores in Barmer and
Charas worth Rs. 8 crores in Jaisalmer, but
neither the informers nor the concerned
officers were paid any reward. The Govern-
ment says that it destroys the seized
narcotics even though they are priced
between Rs, 1 to 3 lakhs per kilogramme in
the market. I would like to know whether
Government proposes to reward the infor-
mers in those cases which have already been
cleared or where no appeal or revision

" petition is pending.

A Committee of high ranking officers is
appointed if the amount of reward is to
exceed Rs. 10,000. I would like to know
whether apy such committee has been set up,
and if so, whether it has recommended any
reward of more than Rs. 10,000 ?

SHRI HARISH RAWAT (Almora) :
At the outset, I would like to submit that
whereas most of the narcotics is smuggled
into the country through the Punjab border,
the number of seizures in that area has been
minimum. Your scheme of giving reward
is not proving to be effective in that area.
The people who are engaged in the task of
seizure are facing grave danger to their
lives. There is a constant threat to their
life by the smugglers. Unless steps are
taken to provide them physical protection,
they capnot be effective in that area. Will
the Government provide them any guarantee
if they meet such a tragedy ? What does the
Government propose to do in this direction.

There have been nhipimum number of
seizures of gold and silver in Delhi and
Bombay, though both the places are
notorious for the smuggling of gold and
silver and there has been spate in it in
recent years. One or two persons were
apprehended in Delhi in this connection.
Probably, the seizure amount may have gone
up, but itis very little if we go by numbers.
There is a scheme to provide cash reward to
those who help in the seizure of gold and
sl ver. It has been categorically stated in
the scheme that Government will give incen-
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tives immediately, but it has been observed
that this is not being followed in letter and
spirit. . Is it because false claims are filed
and they rececive the money ? Or is there
any other reason ?

{English]

SHRI B.K. GADHVI : So far as Mr.
Namgyal’s query is concerned, the destruct-
ion is made after completion of prosecution.
Thereafter the destruction is made in the
presence of a committee of officers. And
the method of destruction is by burning
it.

SHRI HARISH RAWAT : What is the
highest rank of the officer who remains pre-
sent there ?

SHRI B.K. GADHVI : In some cases it
is the Collector who remains present,
Collector is quite a senior officer.

I do not know the case of J&K because
it is an old case. Then he said that because
of smoke by burning it people get suffocated
and intoxicated. Iwould certainly reply to
you after finding out the facts.

So far as gold smuggling is concerned,
I do not say that smuggling in gold has
totally stopped. But because of the rise in
prices of gold in the international market,
smuggling of gold is a little on the decline
side. So far as silver is concerped, there is
more export by way of smuggling rather than
import. We catcha person when he is
about to export or in possession of large
quantities of silver within the 50 km. radius
of the border.

SHRI HARISH RAWAT : What about
Punjab and Gujarat areas ? What about the
protection of the officers ?

SHRI B.K. GADHVI: Officers must
be given protection. You will be happy to
know that we have now started arming the
Customs and Excise officers even with semi-
automatic weapons:

After all, the hazards of duty cannot be
totally eliminated ip any field. But you
would see that Customs Officers, alihough
they have seized a considerable ampunt of
smuggled goods....(Interruptions).
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[Translation)

SHRI HARISH RAWAT : These powers
have been given to Inspectors and those
above them. What facilities have been
given to the staff who have to undertake the
work and face hazards. )

SHRI MOOIL. CHAND DAGA : Simi-
larly, there is a provision to give them 5 per
cent of th: amount seized, but how many
officers have received it so far?(Interruptions)

[English]
Madam, you must help us to get answers
because you are sitting in the Chair.

MR. CHAIRMAN : He is replying to
all the points one by one.

SHRI B.K., GADHVI: I am replying
to him but he does not want to hear the
reply. He wants to create commotion only.

So far as Punjab border is concerned,
the hon. Member is right. Formerly the
drug trafficking and drug smuggling was on
a larger scale. Particularly from the Golden
Crescent, which means our neighour and the
Afghanisthan and the Middle-East people,
the drug trafficking was much more, It was
estimated to the tune of about 90 to 95 per-
cent and they tried to make India asa
transit country. Now on Punjab side our
vigilance has been tightened not because of
the Customs only but because we have also
put up on our border BSF and other people
also on Rajasthan side and equally on the
Gujarat side. Still, however, smuggling of
the drugs needs greater attention and, there-
fore, we are fortifying and arming the
Narcotic Drugs Trafficking and Control
Bureau also with more facilities, and we are
trying to make it more effective although they
are already much more effective,

So far as the Excise and Customs people
are concerned, you would appreciate that
despite very heavy temptations from the
people who are indulging in these anti-
national activities and trades, Customs
people have given a good account of them-
selves and that is precisely evident from the
seizures we are making and how effective
they are becoming everywhere. The Members
would know because they know the pulse of
the people also, that Customs and Excise now
is not considered by the people as a Govern-
ment machinery which can be purchased, but

AGRAHAYANA 7, 1908 (SAKA)

Half-an-Hour 462
Discussion

it is certainly mote effective and, therefore, they
are yielding good results, and that is the very
reason why our revenue has also gone up.

[Translation)

SHRI VIRDHI CHANDER JAIN :1
did not get reyly to my question.

SHRI B.K. GADHVI : I am coming to
that. I have not yet concluded. Shri Virdhi
Chander Jain had asked for more details
regarding the recent seizure of Charas,
Ganja and Heroin. We shall get this inform-
ation and pass it on to him. Regarding
provision of reward, I would like to submit
that we give it to those who make the seizure
irrespective of whether it is BSF, Police or
any other agency. We shall enquire into the
facts that the hon. Members has given and
let him know about them later. When a
Government servant is to be rewarded by an
amount which exceeds Rs. 10,000, a Com-
mittee is constituted and this Committee is
not a Standing Committee. I can assure the
the House that officers above the rank of
Collector only are appointed to this Com-
mittee and it is constituted only when there
is need to do so, otherwise it is not constitu-
ted.

[English)

It is just a Committee by the officers of
the_high ranks so that notheing would go to
a man who is not legitimate to get it.

[Translation)

One question Shri Chintamani Jenaji has
asked as to what are the norms for giving
rewards ?

[English)

So far as gold and silver is concerned,
the rewards are paid. Ever since long, what
reward one should get is stipulated. For
gold, presently itis Rs. 350 per ten grams
and for silver it is Rs. 650 for one kg. So
far as other items are concerned, we nor-
mally take the prevalent market value and
on the basis of that value, rewards are

given.

18.21 hrs,
The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
December 1, 1986 Agrahayana
10, 1908 (Saka).





